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LOK SABHA DEBATES 

LOK SABHA 

Thursday, December 15, 19941Agrahayana 24, 1916 
(Saka) 

{Translation] 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chai~ 

SHRI MOHAN RAWALE (Bombay South Central): Mr. 
Speaker, I would like to draw your as well as the attention 
of the Govemment to a very important issue. The N.T.C. 
employees have not yet received the salary lor the month 
of November. When a discussion had been held on 11th of 
August in this House it had been said on the behalf of the 
Govemment that a Bill would be introduced on 
nationalisation but today the mill-workers are on the brink 
of starvation. They have not received their wages. 
(Interruptions) 

[English] 

11.01 hr •• 

At this stage, Shri Mohan Rawale came and stood on the 
floor near the Table 

(Interruptions) 

MR. SPEAKER: I win allow you after the Question 
Hour. 
{Translation] 

I will allow you but first you go to your seat. If you 
speak from here then nothing will go on record. 

(Interruptions) 

{English] 
MR. SPEAKER: I will allow you. 

(Interruptions) 

[Translation] 
MR. SPEAKER: If you ask from here then you will not 

get any reply. I will allow you and even ask them to give a 
reply but first you must go to your seal. It does not happen 
like this. 

(Interruptions) 
MR. SPEAKER: I have told you thai I will allow you. 

Please listen, I will allow you immediately after the 
Question Hour. Please do not do this. If you speak 
anything from here, nothing will go on record. If you speak 
in a proper manner only then it will go on record. 

(Interruptions) 

MR. SPEAKER: Rawaleji, please speak from your 
seat. Whatever you are saying is not going on record. 

(Interruptions) 

MR. SPEAKER: Rawaleji, not even a single word of 

whatever you are saying is going on record. You are 
speaking uMecessarily. 

(interruptions) 

SHRI JAGAT VIR SINGH ORONA (Kanpur): Mr. 
Speaker, Sir, now since the Zero Hour has started, please 
allow us also to speak. (Interruptions) 

(English) 

MR. SPEAKER: I will discuss this matter after the 
Question Hour. 

(interruptions) 

MR. SPEAKER: I will allow you to discuss after the 
Question Hour. 

(Interruptions) 

MR. SPEAKER: If each one of you want to conduct 
the business of the House, it is up to you. It Is your House 
after all. 

(Interruptions) 

MR. SPEAKER: Well, nobody is saying that this matter 
is not important. I have already said that immediately after 
the Question Hour-this is an important matter, Shri 
Rawal&-l will allow you to raise it. I will ask the 
Government also to respond to it. Bul, supposing you do it 
in this fashion, nothing can be done. Do not quote that 
thing. 

SHRI SHARAO OIGHE (Bombay North Central): Mr. 
Speaker Sir, I have also given notice. 
11.11. hr •• 

(At this stage, Shr; Mohan Rawale went back to his seat). 
(Interruptions) 

MR. SPEAKER: Yes, thank you. Now Question No. 
121. 

{Translation] 

SHRI ATAL BIHARI VAJPAYEE (Lucknow): Mr. 
Speaker, Sir, I have not risen to obstruct the proceedings 
of the Question Hour. But I have risen to get one 
clarification as to whether the Ministers who are listed in 
the Question list as the ones to give replies, are still 
holding their portfolios? Because we are receiving reports 
that the Ministers are resigning en masse. The House 
should be taken into confidence. 

I would also like to know that since Shri A.K. Antony 
has resigned, has he sought any permission to give a 
statement in the House? From what he has said outside 
the House the entire Govemment need to resign. 

SHRI RAM VILAS PASWAN: First of all, the hon. 
Prime Minister should resign. 

SHRI ATAL BIHARI VAJPAYEE: If you have received 
information then the House should be taken into 
confidence. 

MR. SPEAKER: I do not know more than you. 
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{English] 
SHRI LOKANATH CHOUDHURY (Jagatsinghpur): I 

have given a notice lor the suspension of the Question 
Hour regarding the resignation of Ministers because a 
crisis has been created. 

MR. SPEAKER: Yes, you have given the notice. 

SHRI LOKANATH CHOUDHURY: What Is really 
happening? A Minister has resigned and resigned 
because he is also involved. This is an important 
question. Eleven other Ministal'll are going to resign. 
Therefore this is a serious question which should be 
taken up and the Question Hour should be suspended. 
The whole country is in suspense. 

MR. SPEAKER: Question No. 121, Shri M.V.V.S. 
Murthy. Shri Murthy. Please .... Absent. Shri Bolla Bulli 
Ramaiah. 

11.13 hrs. 
ORAL ANSWERS TO QUESTIONS 

[English] 

011 and Ga. Field. 

"121. SHRI SbLLA BULLI RAMAIAH: 
SHRI M.V.V.S. MURTHY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased 10 slale: 

(a) whether the Government have signed any 
contracts with the private companies for development 01 
small oil and gasfields; 

(b) if so. the details thereof; 
(c) whether the process of privalisation of the 

hydrocarbon sector has been considered; 

(d) if so. the contracts being initiated at present; 
and 

(e) the total contracts signed between the 
Government and private sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a> to (e) A Statement is laid on 
the Table of Ihe House. 

Statement 

Governmenl has signed contracts for Uevelopmenl 
of 5 small sized fields. viz. Hazira, Cambay, Bhandul, 
Matar and Sabarmati. in Gujarat, with a consortium of 
GUlarat State Petrochemicals Corporation LId. (GSPCL). 
Ahmedabad and Niko Rea®rces, Canada. on 23rd 
Septamber. 1994. These fields would be developed by 
the companies on their own with no participation by 
ONGC/OIL. under production sharing contracts with the 
Government of India. 

The companies would have 10 pay stalutory levies 
like royalty and cess. Payment lor the companies' ahar. 
of 0,1 would be at international market price. 

In addition to the above 5 contracts, Government 

has approved the award 01 conlracts for development of 
8 more small sized fields as per details given below:-

Name of company/consortium Field 

&elan Exploration TechnoIogiN Ltd. 
New Deihl . 

Laraen & Toubro, Bomba~shi 
Technologies, USA 
Interlink Petroleum, Baroda 
Hindustan Oil Exploration Co. 
(HOEC), Baroda-Mosbacher Energy 
Company, U~etrodyne Inc. USA 
HOEC, Baroda-Petrodyne Inc. 
Ahmedabad 

Indrora, Bakrol 
and Lohar 

Dholks & Wavel 

Saola 

PY-1 

USA-GSPCL, 
Asjol 

Apart from Ihe above slated 5 small sized fields, 
contract for the development 01 medium sized field i.e. 
the Rawa field in the Krishna Godavari basin has also 
been signed. This is between Government of India and 
a consortium 01 Command Petroleum Australia, 
Videocon Petroleum. India and Rawa Oil (Singapore) 
Pte. Ltd.. Singapore. 

SHRI BOLLA BULLI RAMAIAH: I would like to 
know from the hon. Minister whether the Government is 
proposing to open all those areas for exploration which 
were not earlier thrown open due to security reasons. If 
so, how many such areas are 'likely to be opened at 
the earliest? 

Another thing I would like to know is that with 
regard to the wells which have been depleted, whether 
they are able to plan any new systems that will 
increase the productivity in order to meet the increased 
requirements of the crude in this country. The hon. 
Minister has made a statement saying that within three 
yeal'll it will increase up to 60 per cent 01 the previous 
production. 

I would like to know how he will be able to achieve 
that result. If he is able to give some information. I 
would be happy. 

CAPT. SATISH KUMAR SHARMA: Sir, we have to 
get the security dearance required and only aller we 
get the security clearance those areas can be opened 
up for either exploration or production. especially where 
there are outside irwestors and foreign companies 
involved. 

The second part of the question is what steps are 
being laken to enhance the production? There are 
various steps which are being taken right from Bombay 
High, whic:h is our largest ~. There is an EOR, 
Enhanced Oil Recovery propolal, which Is being 
evaluated. There are live companies who have given 
the bids for this proposal which will improve our 
production frOOl the Bombay High. That is being 
considered because that will give a substantial 
improvement. Besides, for other fields also we are 
looking for I;OR techniques and other technology to 
come in. like the horizontal drilling and other 
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methods to see how we can augment our production, 

As far u the third part of the question about the 60 per 
cent rise Is concerned, yes, Sir, it is very much in place, 
ThIs year it Is going up by 5 million tonnes, This means, 
from the low production of 27 million tomes last year, this 
year, the production goes up to 32; next year, It is likely 10 
be 38 million tonnes and by the year 1997 the oil 
production will go up to 44.5 million tonnes. This is the 
Situation. 

SHRI BOLLA BULLI RAMAlAH: Mr. Speaker, Sir, as 
per the Eighth Plan, what the han. Minister says is that 
production will be 44.5 million tomes by 1997. If he 
achieves that we will be happy. I want to know whether 
they are going to do all that within our own country or in 
the boundaries surrounding countries also. I would like to 
know whether it is possible. I would like 10 know whether 
the ONGC had made any new survey in Anethra Pradesh, 
Tamil Nadu, Kerala and Gujarat for new areas for 
development. I would like to know whether they will be 
able 10 meet the requirements which are going up. I want 
10 know, what is the likely total oil production by the year 
2000, how much we will be able to import and how much 
we will be able to produce within our own country, 

Another important item is that the availability of diving 
technicians in this country are terribly in a shortage, We 
are depending more from outside. I want to know from the 
hon. Minister whether we have any training school in which 
we can develop them within the country. 

CAPT. SATISH KUMAR SHARMA: Sir, the strategy for 
oil exploration and production is 10 get India its share in the 
global oil. This means, India must have its equity in the 
global oil. Hence, we are looking for 011 within the country 
and outside the country. We are going to explore and are 
trying to explore methods for producing oil outside. 
Vietnam Is a classic example, where ONGC Videsh started 
looking for oil in the Vietnam border. I am glad to inform 
the hon. Member that In Vietnam we have found natural 
gas. The commercial study is right now underway. 
Similarly, we have taken a block in Egypt. We are 
negotiating with Yemen. There are various places outside 
where we are looking for 011 besides looking for oil and gas 
within the country so that we do not miss the bus. It is a 
global phenomenon. You look at the major companies 
whether It Is British Petroleum or BrItlsh Gas, all the major 
companies in the world are not only looking for it in their 
own territory but also looking globally. So, the idea is, India 
should be self-sufficient In oil and gas in the quickest 
possible time frame. So, this is the strategy we are 
following. 

SHAI BOLLA BULU RAMAIAH: Regarding the survey 
In Andhra Pradesh and other areas, he has not given any 
reply, Sir. 

SHAI M.R. KADAMBUR JANARTHANAN: Mr. 
Speaker, Sir, thank you very much. Is it a fact that the 
ONGC has found Ii new gas field in Perungulam Village In 
Rarnanathapuram District In Southern Tamil Nadu? If so, 
will the Minister direct the ONGC 10 drill more wells so that 
the gas find can be consolidated? 

CAPT. SATISH KUMAR SHARMA: Sir, I would like to 
convey 10 the hon. Member and the House that wherever 
and whenever we find the presence of hydrocarbons, 
whether it is in the form of gas or crude, the logical next 
step is that more wells will be drilled to delineate the field 
to find out what is the quantity of gas and oil that is there. 
Wherever it happens this project is automatically taken up. 
More wells are drilled there. Then, we come 10 a 
conclusion as to what is the size of the reservoir and what 
is the size of the in-place reserve. I can assure the hon. 
Member that this will go on, Sir. 

SHRI M.R. KADAMBUR JANARTHANAN: Is it a fact 
that gas has been struck in Perungulam Village? 

SHRI SOBHANADREESWARA RAO VADDE: Mr. 
Speaker, Sir, involving the foreign companies in the oil 
exploration is unavoidable to some extent. ONGC has 
invested and spent thousand crores of rupees; and after a 
great deal of efforts after so many years, some oil fields 
and some gas fields have been identified. In view of the 
above, why should the Government of India and the 
Ministry not allocate new oil fields which are not yet 
explored 10 the foreign companies? Why should the ONGC 
and the Indian companies-there are various 
companies-not take up oil exploration and drilling 
operations, by issuing shares to the public and raising 
equity in the ratio of 1:4? By this, the ONGC and other oil 
companies will be in a position to explore oil which has 
been found with our efforts. Why does the Government not 
reconsider its present policy of giving on platter to these 
MNCs the precious oil resources and confine themselves 
only to the new fields which are yet unexplored? I would 
like to have a categorical answer from the hon. Minister. 

CAPT. SATISH KUMAR SHARMA: I think, the hon. 
Member is referring to the discovered oil fields which we 
have given out to the Indian and international companies in 
the past. Sir, I would like to convey to the hon. Member 
that when this decision was taken which was in 1992, our 
foreign exchange reserve or our foreign exchange resource 
crunch was very severe. We had some of these fields 
which we had found or which we had discovered ten or 
twelve years back; and for all those years, they were laying 
dormant. Oil was in place, but they were not being 
exploited because of the resource crunCh, on the one hand 
and on the other, ONGC was fully committed with 
whatever funds personally it then had, for others which 
they considered as more important projects. So, to bring 
the oil on stream in the earliest possible time frame 
because of the severe oil crunch which the country was 
facing and to save the foreign exchange on the import bill, 
we decided to give some of these fields after ensuring that 
(a) ONGC shall be the partner to the extent of 40 per cent 
and (b) we get the right technology and that the production 
costs are lower than even what the ONGC would have to 
spend. So, after taking all these factors inlo consideration, 
we initiated this in the best interest of ONGC and the 
country. 

SHRI SOBHANADREESWARA RAO VADDE: But, we 
had to purchase at international prices. 
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CAPT. SATISH KUMAR SHARMA: Commercially 
sp<I'lking, it still comes to this. To give you an idea, for a 
given field with the ONGC as a partner like the PUMa-
Mukta, Tapti and Rava, I would say that the kind of 
investment which was then required or even now required 
when they start operating in these fields, is over a billion 
doUars. But what are we giving them? We are giving them 
in a range of only 10 per cent to 18 per cenl That Is their 
return. The remaining 90 per cent In some cases or a 
little less in other cases is all coming back to the 
company and the country. So, it is in our best interest. 
India is not the only country which is doing it. This is 
baing clone as a regular programme in Argentina, in 
Russia in China and allover. It is a part of the scheme to 
attract these companies who will get into discovered oil 
fields first and then go into, as the hon. Member said, the 
future exploration projects. II had a already happened. 
Some of these companies like Enron, Command 
Petroleum and Indian companies like Videocon or the 
Reliance moved now from the discovered oil programme 
to the exploration side, which is the key area, investing 
largely there. Reserve exploration is the biggest challenge 
before the country. We have to have domestic companies; 
we have to have international companies. The discovered 
oil fields is a very limited area in the total reserves. II is 
only live per cent 01 the total reserves. What Is more 
important is to get this investment into the exploration 
ama so that we can find new oil for the country, another 
Bombay High and so that the reserve exploration goes 
up. That is the biggest challenge before the country. This 
,,"ay, we will bring out this. 

SHAI SYED SHAHABUDDIN: Mr. Speaker, Sir, in his 
reply, the hon. Minister has referred to 14 fields. Now if I 
recall correctly in the seven international rounds of bids 
that we had offered, I believe that around 50 to 60 
dilferent blocks or fields were involved. 

Now I would like to know from the hon. Minister the 
reason lor the delay in response in respect of the large 
number of blocks that we had offered and for which the 
Minister has not said anything. 

Secondly, he has said that the first five fields are 
going under a production-sharing contract. But about the 
other eight more small fields, he has not mentioned the 
type 01 contract. I would like to know whether that is also 
in the nature 01 the production-sharing agreement and not 
merely a service contract. 

So, the first is the fields that we have offered to 
which we have received no response and the reason 
therefor. And when are these fields, that have now been 
put under contract, going to come on stream? 

CAPT. SATISH KUMAR SHARMA: Sir, the han. 
member referred 10 Ihe filth round and the sixth round. 
Thai was the 'X>ntinuous round of bidding lor exploration. 
The SUbject-matter, which is being discussed right now, 
does not relale to exploration. It mainly focusses on 
discovered oilflelds. 

As far as the second pall of the question, which 
relers to the small fields and the type of contract, ia 
concerned, we have gone lor the small fields unlike the 

discovered oilfield. where I 88id that for the discovered 
five oIIf1e1ds, the investment is oyer S 1 billion. 

Here the small fields are so small that they are 
actually not economically viable for a company like the 
ONGC and OIL to handle. That is why they were farmed 
out. We have public sector oompany of the Government 
of Gujarat and some other companies which have got to 
be on their own. 

In these small fields, unlike the medium-sized fields, 
there is no joint sharing. These are very small. The risk 
will be taken by those companies which wiH be producing 
small amounts of gas and crude-wherever It iHn the 
small fields on their own. II is not a joint venture unlike 
the medium-sized companies which I have mentioned 
which are joint ventur~NGC and other companies 
apart. 

(T fans/alion] 

Coat Production 
+ 

"122. DR. RAMKRISHNA KUSMARIA; 
SHAI SATYA DEO SINGH: 

Will the Minister 01 COAL be pleased to state: 

(a) the total production and requirement 01 coal in the 
country; 

(b) the exlent of coal requirement of the country 
which is met by the coal procured from the open coal 
mines and underground coal mines; 

(c) whether the Govemment propose to permit the 
private sector in coal mining; and 

(d) if so, the details thereol? 

{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF 
THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI P.A. SANGMA): (a) to (d) A statement is 
laid on the Table of the house; 

Statement 

(a) and (b) Total demand for coal (including impcxt8) 
as assessed by the PlaMing Commission for the year 
1993-94 was 268.80 million tomes. The actual production 
in the country during the year 1993-94 was 246.04 million 
tonne. The supplies from indigenous sources were as 
follows: 

Indigenous Opencast Mines 
Indigenous Underground Mines 
Draw-down of pithead stoc:ks 

169.60 m.t. 
76.44 m.l 

0.41 m.t 

Total supplies from 246.45 m.l 
indigenous sources 

(e) and (d) As per the amended provisions of 
Coal MinaI (Nalionaliaation) Ad, la73, private I8CIor 
participation in coal MCtor ia limited to captive COllI 
mining for generation of power, washing of coal 
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obtainedfrom a mine and for such other uses as may be
notified.This is in addition to the eartier existing provision
permiHingcoal mining by a private company engaged in
manufadureof Iron and steel.

(Trans!ation]

OR.RAMKRISHNA KUSMARIA: Mr. Speaker, Sir, the
lion Minister has mentioned in his reply that the total
demandfor coal as assessed by the Planning Commission
for the year 1993-94 was 268.80 million tonnes and its
requirementmet by the Coal procured from open coal
minesis 169.60 million tonnes, from underground coal
minesit is 76.44 million tonnes and from pit-hand stock it
is 0.41 million tonnes. This Is the total supply of coal
Ihroughdomestic sources. I would like to know from the
lion. Minister as to what. is the quantity of the Coal
importedin the country and from which countries it is
imported?The hon. Minister is requested to furnish the
saiddetails.
{EngliSh]

SHRI P.A. SANGMA: Sir, the total import was 7.39
milliontonnesin 1993-94 at a cost of Rs. 1,458 crere, The
countriesfrom where they have imported are Sri Lanka,
Norway,U.K., Japan, Indonesia, Poland, China, Australia
andRussia.

{Translation]

OR.RAMKRISHNAKUSMARIA: Mr. Speaker, Sir, coal
is a source of energy in our country. It is essentially
requiredfor industries and power. I would like to know from
thehon.Ministeras to what targets have been fixed for the
productionof coal for the year 1994-95 and what steps are
proposedto be taken to improve its quality? Will we be
successfulin meeting its requirement through own internal
sources?What measures are proposed to be taken to
increasethe production of coal so that we do not have to
importit?

{English]

SHRIP.A. SANGMA: Sir, the target set for '1994-95 is
268.50 million tonnes out of which the share of Coal India
wouldbe 222 million tonnes. Various steps that are being
taken to increase the production of coal include the
introductionof a new technology, particularly, in the area of
undergroundcoal mines. We are also trying to augment
the supply of power directly through the power stations
becausewe had a lot of interruptions to get the supply of
power.Various other measures are also being taken.

[TranSlation]

SHRI SATYA DEO SINGH: Mr. Speaker, Sir, in part
'C' of my question I had asked as to whether the
Governmentpropose to provide any relaxation to Private
Sectorin Coal Mining. The hon. Minister has not given any
clear answer to that. The notification 1973 States that
captivemining would be done for power washing of coal
andSteeland Iron Industry, etc. Sir, today coal industry is
the main industry in the country of our country which
consistsof illegal mining and obsolete technology. That is
whyit is being imported from abroad for its better quality
whichposesa danger to this industry. There is uncertainty
in this industry.As per part 'a' of my question. I would like

to know through you, as to whether the Government is
proposing to amend its 1973 policy which aims at inviting
the Private Sector Industries in coal mining and secondly,
In view of employment and training aspects whetoor the
Government propose to formulate a clear Coal policy with
a view to increase its production and improve its quality by
computersing it and in order to remove the crisis prese Uy
faced by the Coal Industry and ensure our self-reliance in
the field of Coal.

[EngliSh]

SHRI P.A. SANGMA: ir, the Hou e will recall that tnGl
Coal Mines Nationalisation Act was amended by this
Parliament to enable the Government to give captive mines
for the purpose of generation of power to the priv<)tl'l
sector. Earlier. the Policy and the Act provided tor o~iy
Steel and Iron. It was extended to power. But in that
particular Amendment, we have also provision enabling the
Government to notify any other industry for the purpose o~
captive mines, which so far, we have not done. Under the
same Policy, we have already identified and allotted 14
blocks to the private sector for the purpose of captive
mines and the capacity for these 14 mines will be 20 to 22
million tonnes. The investment that we expect to bring
in that area is two thousand crores of ruppes and the
power generation will be to the tune of 5,000 MW.

PROF. SAVITHRI LAKSHMANAN: Sir, from the
answer it Is very clear that we produ the required
quality of coal less only by 22.35 iUi a nss. I IN uld
like to know whether there is much difference between the
quality of the indigeno s coal produced a d the one which
is imported. I came to understand from one of the reputed
firm in our country that their oal suppli s are ready to
supply the required quantity but they have to depend to an
extent on the imported coal also because some sensitive
machinery requires that much of pure quality.

I would also like to know from the hon. Minister
through you, Sir, whether there is any restriction for the
production of ,indigenous coal.

SHRI P.A. SANGMA: As far as import is concerned,
the major portion of the import is coking coal which is
required for our steel plants. We do not produce enough of
coking coal a~ therefore, we import it. I don't think there
is any difference between the quality of the imported
coking coal and the coking coal which is produced
indigenously because the indigenously produced coking
coal is also processed through beneficiation only.

As far as the import of non-COkingcoal is concerned, the
import content is very marginal. Last year, just about 0.40
million tonnes of non-coking coal was importd by the
Government of Tamil Nadu. The quantity imported is very
very marginal. The question of comparison of quality
between the non-coking coal produced indigenously and
the imported non-coking coal does not arise because we
do not practically import this type of coal. (Interruptions).

[Translation]

AN HON. MEMBER: It will have to be pressed for
using mike.

SHRI GEORGE FERNANDES: It is not about
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pressing. I object to the whole system. " seems as If we 
are silting In a dry field 01 sugarcanes. The faces 01 the 
people are also not visible. That Is why, you will have 10 
think 01 some other system. 

MR. SPEAKER: Now. 
SHRI GEORGE FERNANDES: I have seen several 

Parliaments of the world, nowhere prevails such a 
system. 

MR. SPEAKER: All right. 
SHRI GEORGE FERNANDES: Mr. Speaker, Sir, the 

hon. Minister should tell us as to what is this scheme of 
the World Bank, namely, Coal Sector Rehabilitation 
which has been launched in our country and which is 
going to have an investment to the tune of Rs. 6000 
crore. The investment by the World Bank is going to be 
only to the tune of Rs. 1260 erore and by the Coal India 
Seelor it will be Rs. 3000 erore. The Government of 
India has 10 raise loans to the tune of Rs. 700-600 crore 
and Rs. 1700 crore. A scheme of the World Bank is 
formulated and reforms·related Objectives of the World 
Bank say. 
{Eng/ish] 

"Some of these reforms such as the closure of 
mines and the retrenchment of miners are quite 
costly." 

{Trans/ation ] 
This is maintained by the World Bank. Their 

contribution is of Rs. 1200 crore and the rest of the 
amount would be contributed by the people of our 
country. You have talked of privalisation of the mines 
with the help of the World Bank and then there is the 
conspiracy of making it globalised. I would like to ask 
the hon. Minister whether he would inform this House, as 
this scheme is to be implemented this month only, that it 
is written in the documents 01 the World Bank. 

[English] 

SHRI P.A. SANGMA: We have only a very few 
projects under the World Bank at the momenl, such as 
the Sonepurbazar in West Bengal ... 

SHRI GEORGE FERNANDES: Mr. Speaker Sir, I 
seek your protection. I am asking the question on a 
specific project. Project number is 8-INDPA-394. The 
name 01 the project is 'Coal Sector Rehabilitation'. 
Regi.., mentioned is South East Asia. It is also 
mentioned that lor lurther inlormation one can approach 
the Public Inlormation Centre 01 the World Bank at 18-
1 BF3 Street, Washington D.C ... 

MR. SPEAKER: What is it that you are reading? 
SHRI GEORGE FERNANDES: Mr. Minister, you 

know all about it. It is in you hands. I am asking a 
specilic question on this proposal which is dealing with 
40 mines and which is concerned with closure and 
retrenchment among other things. 

SHRI P.A. SANGMA: I do not have the inlormation 
at present. 

SHRI GEORGE FERNANDES: I am amazed! Sir, I 

seek yow protection. The date on which the project was 
prepared was March 8, 1994; the projected appraisal 
date was July 1994 and the projected Board date was 
December 1994. And the Minister says that he Is not 
even aware of the project! 

SHRI P.A. SANGMA: The main question was a 
general question. Here, he is asking a specifIC question, 
on which I don't have Information readily with me. 

MR. SPEAKER: We are going from genera! to 
specifIC. 

SHRI GEORGE FERNANDES: Yes Sir. I am on a 
specific question. 

MR. SPEAKER: The main question is general. The 
supplementary is specifIC. The Minister may send the 
reply to the hen. Member in writing. 

SHRI GEORGE FERNANDES: Sir, the capital of 
Coal India is Rs. 6,000 crore. You have a project of Rs. 
6,000 crore. And he says he does not know about it! 

MR. SPEAKER: Information about each and every 
project may not be available with the Minister at this 
point of time. 

[T rans/alion] 

SHRI GEORGE FERNANDES: This is an injustice 
being convnitted against us, against this House and this 
country as you are planning to remove all the workers. 
That is why, you are saying this. 

[English} 

MR. SPEAKER: No please. It is not like that. We 
will now go to the '*'t question. 

NaUonal Minoritle. Development and Finance 
Corporation 

'123. SHRI RAM VILAS PASWAN: 
SHRI SULTAN SALAH UDDIN OWAISI: 

Will the Minister of WELFARE be pleased to state: 
(a) the composition of the National Minorities 

Development and Finance Corporation; 
(b) the Central allocation against the total authorised 

capita!; 

(c) the manner in which the balance is proposed to 
be raised; 

(d) whether any concrete programme in this regard 
has been formulated; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WELFARE (SHRI K. V. THANGKA BALU): (a) to (e) A 
Statement is laid on the Table of the House. 

Statement 

The National Minorities Development and Finance 
Corporation is a joint· venture of the Central and State 
Government. 

Central Governmenl have aIlocaled Rs. 125 crores 
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for Vllith Five Year Plan and an amount of As. 50 crores 
has been provided during 1994-95 for the Corporation. The 
authorized share capital of the Corporation is As. 500 
crores. 

Balance share holding will be that of state 
GovernmenVCorporations and other institutions and 
individuals having interest In the development of minorities. 

Welfare Minister addressed Chief Ministers of States 
having 5% or more of Minority population requesting them 
to invest in the equity of the NMDFC. State Governments 
of Andhra Pradesh, Bihar, Karnataka and Uttar Pradesh 
have agreed, in principle to authorise their respective State 
Minority Corporations to invest in the equity of NMDFC. 

Guidelines have been issued to State GovernmenVUT 
Administrations for submission of proposals for term loan 
and margin-money loan which could be financed by 
NMDFC. 
[Trans/alion) 

SHAI AAM VILAS PASWAN: Mr. Speaker. Sir, the 
Government has said in reply that As. 500 crore have 
been allocated for National Minorities Development and 
Finance Corporation. Out of which As. 125 crore was to be 
given by Central Government and rest will be given by 
State Government and other institutions. The Government 
has also stated in its reply that state Government of Bihar, 
Andhra Pradesh, Karnataka and Uttar Pradesh only four 
have agreed to invest in the equity of NMDFC. I would like 
to know from the Government as to how the interests of 
minorities will be protected in those states which are not 
agreed with this proposal. In 'B' part of my question I 
would like to say that there is a Scheduled Castes and 
Scheduled Tribes Development Financial Corporations and 
the Government has also constituted a Backward classes 
Financial Corporation and if the Central Government is 
giving full funds for scheduled castes, scheduled tribes and 
backward classes, why discrimination is being done with 
minorities. How the interests of minorities will be protected 
in those states where State Governments will not provide 
funds. What is the action Government contemplating in this 
respect? 
[English) 

SHAI K.V. THANGKA BALU: Sir, We have allocated 
Rs. 125 crore in the Eighth Five Year Plan for the 
Minorities Development and Finance Corporation. The hon. 
Member has rightly asked whether the States which are 
not funding this Corporation will get the money or not. 

Sir, all the State Governments are requested to submit 
proposals to' the Central Government they will certainly be 
gelling the benefit out of this Corporation whether they 
participate in this venture or not. 

SHRI RAM VILAS PASWAN: How? 

SHRI K.V. THANGKA BALU; Sir, this a joint venture 
company promoted by the Central and the State 
Government. At the first instance four State Governments 
are forward for this joint venture. We have requested all 
the other State Governments also to partiCipate. In the 
meanwhile, we have requested the State Governments to 
partiCipate as well as submit proposals for the welfare and 
2-234 LSS/95 

benefit of the minorities. As and when the proposals come 
from the state Govemments, we will certainly help the 
minorities in the States other than these four States also. 
[T ranSlalion) 

SHAI RAM VILAS PASWAN; Mr. Speaker, Sir, in 'B' 
part of my question I have asked when Government Is 
financing fully the SC/ST and Backward Corporations why 
such discrimination is being done with minorities 
corporation. 

[English] 

SHRI K.V. THANGKA BALU: Sir, at the moment the 
Centre has allotted As. 125 crore as a share capital for this 
Corporation. The Central Government is keeping 25 per 
cent share capital and I am requesting the State 
Governments to participate for 26 percent. 

Sir, we want the States also to participate in the 
development of the minorities in this joint venture exercise. 
The participation of the States is very necessary. 
[TranSlation] 

SHAI AAM VILAS PASWAN: Mr. Speaker, Sir, my 
second question is ... (/nterruplions) 

MR. SPEAKEA: Now please ask the third question. 

SHRI RAM VILAS PASWAN: No Sir, that was part 'A' 
and 'B'. My second question is as to how many persons 
have been given loan after setting up of this Corporation 
and whether it is a fact that already there is so much 
paucity of funds in scheduled castes, scheduled tribes or 
backward classes corporation that nothing is being 
achieved. I would like to know as to whether tlie same 
situation will prevail in the Minorities Commission. If not, 
how many person have .... 

[English] 

SHAI K.V. THANGKA BALU: Sir, at the moment the 
Scheduled Castes and Scheduled Tribes Corporation as 
well as the Backward Classes Corporation are not facing 
financial problem. With regard to the Minorities Finance 
and Development Corporation, so far we have received 43 
proposals from three State Corporations, namely, The 
Kerala State Women Development Corporation, second Is 
the Andhra Pradesh State Minorities and Finance 
Development Corporation and the third is the Karnataka 
Minorities Finance Development Corporation. They have 
submitted 43 proposals to the tune of As. 9.21 crore. They 
have given these proposals for about 10,000 beneficiaries. 
The proposals have come to us on 12.12.94 and we will be 
sanctioning these proposals at the earliest. 

MR. SPEAKER: Kumari Mamata Banerjee, please. 

OR. MUMTAZ ANSARI: Please, Sir. 

MA. SPEAKER: You please stop calling out like this. 
You are a professor. 

KUMAAI MAMATA BANERJEE: Sir, I welcome this 
National Minorities Development and Finance Corporation, 
a joint venture of the Centre and the State Govemment but 
the point is that only four States have agreed for this joint 
venture. You will appreciate that as far minorities are 
concerned. they are a neglected class in our country. They 
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feel very embarrassed when no opportunity is given to 
them. The Government has a 15-Point Programme for the 
minorities. Even under this programme the money meant 
for the welfare of the minorities is not being properly 
utilized by the States. Will the Minister take up this matter 
with the concerned State Governments so that under this 
programme whatever money that goes from the Centre is 
utilized properly either for their education or for social 
development? 

MR. SPEAKER: Mamataji, it is not coming out of this 
question. 

KUMAR I MAMATA BANERJEE: This being a joint 
venture, it is related to thaI. We welcome this joint 
venture but the point is that only four States have 
partiCipated in it. Similarly, the 15·Point Programme of the 
Government has not been fully implemented in all the 
States. We want the minorities to develop in our country. 
May I request the Minister take it up with the State 
Govemments so that they may also take part in this jOint 
venture immediately? 

SHRI K.V. THANGKA BALU: In the beginning, only 
four States have come forward and shown their 
willingness to participate in this programme. It is a new 
venture. We have requested all the Chief Ministers to 
participate in it. 

MR. SPEAKER: That means, that you are going to 
take it up. 

SHRI K.V. THANGKA BAlU: Yes, Sir, we will take it 
up with the other State Governments. 

MR. SPEAKER: Mr. Ansari, I am allowing you now, 
but if you will keep on saying like this, I will not allow you. 

DR. MUMTAZ ANSARI: Sir, it has been pointed out 
by the Treasury benches that there is un-utilized fund at 
the disposal of the State Government. This is baseless 
and unfounded because there is a crunch of finance. At 
the very outset, it was announced by the hon. Prime 
Minister that Rs. 500 erore will be allocated for the 
Minorities Development and Finance Corporation but to 
our great surprise and utter consternation be find only 
Rs. 50 crore have been allocated for this Corporation. 
Moreover, till now there is no constitution of Minorities 
Development and Finance Corporation or no constitution 
of the Board of Directors. Not a single appOintment has 
been made for this Corporation. So, I would like to know 
where the money that has been allocated by the Centre 
has gone. 

Secondly, there is a proviSion that in a State where 
the population of these minorities is 5 per cent, a State 
Minorities Development and Finance Corporation will be 
constituted. I would like to know the time frame by which 
all such State Minorities Development and Finance 
Corporations will be established and what steps are being 
taken by the Central Government in this regard. 

SHRI K. V. THANGKA BALU: Sir, we are not going 
back on our commitment. The Hon. Prime Minister 
announced that Rs. 500 crore will be allocated for this 
Corporation as an authorized share capital. In the Eighth 
Five Year Plan the Government have allocated Rs. 125 
erore. 

DR. MUMTAZ ANSARI: This is repetition, Sir. He is 
repeating the same thing. 

SHRI K.V. THANGKA SALU: In this year, the 
Government has allocated Rs. 50 crore for this 
Corporation. In the coming years the Govemment will 
certainly fulfil the commitment made by the Hon. Prime 
Minister. There is no going back on that point. 

As far as other State Government are concerned. we 
are persuading them to participate in this joint venture 
and we will continue to do that. We will see that the 
minority communities in this country get their due share in 
the socio-economic development. 

DR. MUMTAZ ANSARI: Sir, the announcement made 
by the Han. Prime Minister was not at all about the 
registered or authorized capital. This was about the 
subscribed capital. 

MR. SPEAKER: This is not allowed. 

(Interruptions)" 

[Translation] 

SHRI ANADI CHARAN DAS: Mr. Speaker, Sir, in 
reply to part 'A' of the question nothing has been said 
about the composition of this corporation. It is a lacuna in 
this reply. There are so many lacunae in this Corporation 
which are being discussed here but I will not go into 
details. 

Mr. Speaker, Sir, it is stated that there is a provision 
for equity partiCipation where the numebr of minorities is 5 
per cent. Sir, through you I would like to know about the 
arrangement to be made for other places. Whether the 
Government has any proposal to issue bonds alongwith 
the equity participation. The Government has not enough 
money as it has sanctioned only Rs. 50 crore from 
planned Fund. You have not told so far about the 
Corporation or the Government which has deposited the 
money and the amount thereof? These figures '!.fe not 
with you. If the Government has to collect capital for this 
purpose, the Government ask public for equity 
partiCipation and, whether the Government will issue any 
specific bonds for minorities and other classes? As the 
hon. Prime Minister has told that 25% is for 'Nari 
Samridhi Yojana' and you can borrow that money at the 
rate of 25 per cent interest. Whether the Government has 
any such proposal. 

[English] 

SHRI K.V. THANGKA BALU: Sir, this Corporation is a 
new born one. We constituted this Corporation recently. 
As I said earlier, the Central Government will have a 
participation of 25 per cent and the State Govemments 
will have a partiCipation of 26 per cent. There is also a 
provision that those individuals and institutions who are 
willing to partiCipate can also participate in this venture. At 
the moment, there is no thinking in the Government to go 
in for issuing bonds. At the moment we are in a position 
to help the minorities through this Corporation. We have 
already requested the State Governments to submit 
proposals for so many ventures and as and when we ~et 
their proposals we will consider them. There is no bar like 
5 per cent population States are to participate in this. We 

• Not recorded. 



17 Oral Answers DECEMBER 15, 1994 to Ouestlons 18 

have not given any bar. At the same time we are 
requesting Ihe SIale Govemment to participate in this 
venture as this will help people in those State. Even 
though they are not participating, we are going to help the 
States where minorites are there. 
[Translation] 

SHRI HARI KISHORE SINGH: I wished that hon. 
Welfare Minister would have given its reply. I am surprised 
to see it when the lime of asking the question came, he left 
the House. It is objectionable you should know it. 
Secondly, I would like to know about the States like Uttar 
Pradesh, Bihar, Andhra Pradesh and Karnataka which had 
given their consent. When did they give their consent. 
What action has been taken thereafter. Whether the Bihar 
Government had asked for any grants in this regard from 
the Government and if so the amount thereof, and if not, 
the reasons thereof. If it was asked the amount sanctioned; 
and if not the reasons thereof ... (lnterruptlons) 

MR. SPEAKER: Please sit down, do not insist upon it. 
[English] 

SHRI K.V. THANGKA BALU: Sir, Bihar Government 
have shown their inclination to join in the joint venture. 
They also assured the Government of India that they will 
provide, in the first instance, Rs. 5 crore of equity capital. 
But, so far no proposal has come from the State of Bihar. 
We have asked all state Governments to submit proposals 
to help the minorities and it is in the pipeline. Only three 
State Governments have sent their proposals so far. They 
are Kerala, Andhra Pradesh and Karnataka, As and when 
we get proposals from various State Governments we will 
certainly sanction the proposals. 

DR. MUMTAZ ANSARI: For your information, several 
proposals have been sent by the State Government of 
Bihar. ... (Interruptions j"", 

MR. SPEAKER: No, it is not going on record. 
SHRI HARI KISHORE SINGH: Sir, it is a serious 

matter. The hon. Member has said that many proposals 
have come from Bihar Government and the hon. Minister 
says that there is no proposal from Bihar Government. 

MR. SPEAKER: It becomes a privileges case. You 
should be very careful. I am saying this to Mr. Ansari, 

SHRI DATTATRAYA BANDARU: Mr. Speaker, Sir, 
there are National Scheduled Castes Development 
Corporation, the National Backward Classes Corporation 
and the Minorities Development Corporation. Whatever 
may be the money they are given to the States. The States 
are also doing joint ventures. But the banks are not coming 
forward for giving loans. 

I want to know from the hon. Minister-even the 
Central Government and also the State Governments give 
their share-whether any step is being taken to see that 
the banks also come forward to give loans. I want to know 
whether he will align with NABARD for getting loans 
instead of banks. Whatever loans that are coming through 
the Government, they should be linked with NABARD. I 
want to know whether the han. Minister agrees with this. 

SHRI K.V. THANGKA BALU: Sir, at the momment, our 
banks are cooperating with us. As and when any problem 

• Not recorded. 

occurs, we are sorting it out with the banks. There is no 
problem at the moment. 

SHRI DATTATRAYA BANDARU: Sir, in my 
constituency, the banks are not at all cooperating. 

MR. SPEAKER: Please sit down. Not like this. 

[T ransialion] 

SHRI VIJOY KUMAR YADAV: Mr. Speaker, Sir, I 
would like to know from the han. Minister whether framed 
guidelines, have been sent to State Governments. If so, 
the details of the guidelines. Whether the Central 
Government has appointed any agency to monitor it; if so, 
the name of the agency? 

[English) 

MR. SPEAKER: You can send a copy of the 
guidelines to him. 

SHRI CHANDRA JEET YADAV: Sir, if I remember 
correctly, it is almost one year when the Prime Minister 
himself had announced this scheme from the ramparts of 
Red Fort that Rs. 500 crore are being given for the 
development of minority community. But the situation today 
is this that only assurances are being given and nol a 
single pie is being contributed by any State Govemment at 
all. Even the Central Government have not appointed the 
Chairman for this Corporation. 

Therefore I want to know from the hon. Minister why in 
spite of all your efforts in the last one year-the previous 
three Governments had given mere assurances-you have 
not been able to appoint the Chairman. Will the 
Government of India reconsider giving greater allocation so 
that these schemes can be implemented effectively? 

SHRI K.V. THANGKA BALU: Sir, I have already 
informed that the Government of India had sanctioned Rs. 
125 crore in the Eighth Five-Year-Plan and the remaining 
will be sanctioned . .. (interruptions) 

MR. SPEAKER: It is a simple question. Are you giving 
more? 

SHRI K.V. THANGKA BALU: We will give whatever 
commitment we had given to the country. The Corporation 
is functioning now. 

[Translation] 

SHRI RAM NAGINA MISHRA: Mr. Speaker, Sir, the 
financial Commission has been set up for the progress of 
minorities so, funds should be made available for it. I 
would like to know from the hon. Minister as to whether the 
minorities of Kashmir are also covered under the 
iurisdiction of the Commission or not? All arrangements are 
being done for the progress of minorities in the country. 
Whether the minorities of Kashmir are entitled to get all 
those facilities which are being given to the minorities of 
other parts of the country or nol. the amount sanctioned for 
their development; and the progress achieved so far. 

[English] 

SHRI K.V. THANGKA BALU: Minorities in our country, 
including Kashmir, will get the benefit through this 
Corporation. (interruptions) 
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MR. SPEAKER: Please understand what he is asking. 
He is asking whether the minorities in Kashmir will get the 
benefit out of this scheme or not. 

SHRI K.V. THANGKA BALU: Sir, this specifteally 
relates to minorities all over the country including 
Kashmiris. Minorities in Kashmir are separate entity and 
we will take care of their interests. (Interruptions) 

[Translation] 

SHRI RAM NAG INA MISHRA: Mr. Speaker, Sir, I seek 
your protection, please get the statement from the 
Minister .... (lnterruptions) 

[English] 

MR. SPEAKER: He has answered that while saying 
that taking into consideration the minorities in the country 
this scheme is prepared. 

(Interruptions) 

SHRI LAL K. ADVANI: Let him say that the minorities 
in Kashmir will not get the benefit of it.(lnterruptions) 

MR. SPEAKER: He has said that taking into 
consideration the minorities in the country this scheme is 
prepared or something of that sort. We cannot compel him 
to answer a particular manner. 

(Interruptions) 

WRITTEN ANSWER TO QUESTIONS 
[English' 

Closure of Coal Mine. 

'124. SHRI HARADHAN ROY: 
SHRI BASUDEB ACHARIA: 

Will the Minister of COAL be pleased to state: 
(a) the details of the dosed coal mines of the Coal 

India Limited, subsidiary-wise after nationalisation; 
(b) the quantity of coal reserve, colliery-wise; 
(c) the specific reasons for the closure of these mines; 
(d) whether the Government have any plan to reopen 

them; 
(e) if so, the details thereof; and 
(f) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND HOD LING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) According to Coal India Limited 
the number of their mines dosed since nationalisation is 
94. the subsidiary-wise dr-tails are as under: 

Eastern. Coalfields Ltd. (ECL) 52 
Bharat Coking Coal Ltd. (BCCL) 
Central Coalfields Ltd. (CCL) 
Western Coalfields Ltd. (WCL) 
South Eastern Coalfields Ltd. (SECL) 

10 
3 

14 
15 

94 

(b) and (c). Out of 94 mines, 79 mines are closed for 
the reasons of exhaustion of coal reserveslquarrlable 

reserves and four mines have since been amalgamated 
with other mines. The remaining eleven mines have been 
cIosedIwork temporarily suspended for reasons of fire, 
inundation, safety considerations, non-viability/uneconomic 
conditions, difficult geo-mining conditions etc. The known 
mineable reserves in these 11 mines are as under:-

ECL (West Bengal) 

1. KrIshna Nagar 
2. Sitalpur 
3. Shankarpur 
4. Girlmlnt 
5. New Ghusick 
6. Mahabir 
7. Kankartola 1 & 2 
8. Tara (UG) 

BCCL (We.t Bengal) 

9. Victoria (US) 

BCCL (Bihar) 
10. Rajapur DCP 
11. Tasara OCP 

O.40m.t. 
12.00 m.t. 
6.00 m.t. 
3.60m.t. 
2.00m.t. 
S.60m.t. 
6.00m.t. 
1.40 m.t. 

3.10 m.t. 

0.3Om.t. 
2.0Sm.t. 

(d) to (I). Excluding coal mines where coal reserves 
are already exhausted, Coal India Ltd. have been making 
efforts to reopen closed mines where commercial potential 
has been indicated as a result of extensive exploration. 

[T fans/ation] 

Import of LPG and LPG Cyllndera 

*125. SHRI RAJINDER KUMAR SHARMA: 
SHRI GUMAN MAL LODHA; 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the extent of demand for LPG during 1991-92, 
1992-93 and 1993-94 separately; 

(b) whether the Govemment also import LPG and 
LPG cylinders to meet the domestic demand; 

(c) if So, the quantum of LPG and number of cylinders 
imported during the above period, separately; 

(d) the average percentage of demand being met 
through domestic production each year; 

(e) whether there is a huge difference in the prices of 
indigenously produced LPG and Imported LPG; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) LPG demand of existing customers 
of public sector oil companies, which is regulated by 
indigenous production and feasible Imports, during 
1991-92, 1992-93 and 1993-94 is as below: 
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Year 

1991-92 
1992-93 
1993-94 (Provisional) 

(Figures in TMT) 

LPG consumption 

2650 
2866 
3103 

(b) and (c) The import of LPG is limited by import 
infrastructure available at Bombay and Vizag. The 
quantity of LPG imported during the years 1991-92, 
1992-93, 1993-94 is as under:-

Year 

1991-92 
1992-93 
1993-94 (Provisional) 

(Figures in TMT) 

LPG imports 

215 
328 
410 

LPG cylinders are not imported by Government oil 
companies. 

(d) The delails of LPG production and percentage of 
demand met through indigenous production during 1991-
92, 1992-93, 1993-94 are as under:-

Year 

1991-92 
1992-93 
1993-94 

(Figures in TMT) 

LPG % of demand met 
Production through indigenous 

production 

2439 
2572 
2699 

(Provisional) 

92 
89.7 

87 

(e) and (f) The C & F price of Imported Bulk LPG 
(October 1994) was $ 190.88/MT which works out to a 
landed cost (Excluding CVD) of about Rs. 70651MT. The 
cost of production by Government Oil Companies is 
much cheaper and different in case of refineries and 
fractionators. The price of LPG sold in the country by 
public sector oil companies is the same whether 
procured indigenously or imported. The current ex-
storage point price (Exduding excise duty) of LPG 
(packed domestic) is Rs. 5309.19/MT and that of LPG 
(Bulk non-essential) is As. 11601.7B1MT in the country. 
In ali, there are six categoaries of LPG pricing and 
wighted average price of all the categories works out to 
about Rs. 5822.25/MT. 

Sharing of Vamuna Water 

·126. SHRI NAAAIN SINGH CHAUDHAAI: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Memorandum of Understanding 
(MoU) regarding sharing of Yamuna water signed on 

May 12, 1994 has been accepted by the concerned 
State Goverenmenls; 

(b) if not, the views expressed by the State 
Governments; 

(c) whether the Union Government have taken any 
steps during the last four months in this regard; and 

(d) if so, the details thereof? 
THE MINISTER OF WATER RESOURCES AND 

MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): (a) to (d). The Memorandum 
of Understanding (MoU) dated 12th May, 1994 regarding 
sharing of Yamuna Waters was signed by Chief Ministers 
of the Slates of Haryana, Uttar Pradesh, Rajasthan, 
Himachal Pradesh and National Capital Territory of Delhi. 
The concerned Slates have not expressed any adverse 
views against the Memorandum of Understanding and as 
the Agreement has been signed by Chief Ministers, the 
Agreement has been taken as accepted by the Slate 
Governments. 

National Backward Classes Finance and Development 
Corporations 

*127. SHRI RAJESH KUMAR: 
SHRIMATI BHAVNA CHIKHLlA: 

Will the Minister of WELFARE be pleased to slate: 

(a) the amount allocated by the Union Government 
to the National Backward Classes Finance and 
Development Corproalion (NBCFDC) during 1993-94 and 
1994-95; 

(b) whether such corporations have been set up al 
State level also; 

(c) if so, the names of Slates where such 
corporations have been set up alognwith the amount 
allocated to each such State during the above pariod; 
and 

(d) the steps taken by the Government to ensure 
that maximum people belonging to backward classes 
derive the benefit through these corporations? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) The amount allocated by the Union 
Government to the National Backward Classes Finance 
and Development Corporations (NBCFDC) during 1993-
94 and 1994-95; 

The Central Government has allocated As. 32 crore 
during the year 1993-94 and Rs. 35.9 crere during 
1994-95, towards equity share capital in the 
NBCFDC. 

(b) Whether such Corporations have been set up at 
State level also; Yes, Sir. 

(c) If so, the names of Slates where such 
Corporation have been set up alognwith the amount 
allocated to each such State during the above period; 

Twelve State have set up their own Corporations for 
development and financing of backward classes, 
NBCFDC sanctions loans to these Corproations tor 
further loaning to the members of Backward Classes 
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living below double the poverty line. Seven States, which 
do not have such Corporations have nominated other 
Govemment Corporations as channelising agenciel; for 
obtaining loans from NBCFDC. A State Govt. can 
nominate more than one Corporation as Channelising 
Agency. The details of loan amount sanctioned to these 
Corporations and Channelising Agencies up to 30.11.1994 
is given below: 

SI. 
No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 

States which have set up Backward Classes 
Corporation 

2 

Andhra Pradesh 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Himachal Pradesh 
Karnataka 
Madhya Pradesh 
Punjab 
Tamil Nadu 
Uttar Pradesh 

Total 

Amount Sanctioned 
(Rs. in Lakh) 

1993·94 1994-95 

3 

1219.80 
241.55 

1444.73 

318.00 
191.25 
214.50 
810.14 
958.88 
499.00 
469.98 

1510.84 

7876.67 

(up to 
30.11.94) 

4 

733.63 

9.21 

64.88 

189.35 
232.41 
118.58 
559.60 
1'06.25 

2013.91 

State which have not set up seperate Ballcward Classes 
Corporation but nominated other channe/ising agencies 

(Rs. in Lakh) 

S.No. State 

1. Jammu & Kashmir 
2. Kerala 
3. Maharashtra 
4. Orissa 
5. Rajasthan 
6. Tripura 
7. West Bengal 

Total 

Grand Total 

Amount Sanctioned 

1993·94 
(up /0 

30.11.94) 

21.80 
257.99 
762.99 
444.85 
485.0B 

40.33 
670.6B 

2683.72 

10560.39 

1994-95 

119.45 
388.55 

32.08 

538.08 

2551.99 

(d) The steps ~en by the Govemment 10 ensure 
that maxil'num people belonging 10 Backward Classes 
derive the benefit through these Corporations; 

NBCFOC is meant to provide financial assistance 
only to the people belonging to the Other Backward 
Classes. 

The Govemment of India advises the State 
GovernmentslUTs Administrations from time to time to 
take measures to ensure the maximum utilization of the 
facilities available through the NBCFDC for the Other 
Backward Classes. 
{English] 

Obscene Material 

*128. SHRI PAWAN KUMAR BANSAL: 
SHRI BARE LAL JATAV: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether several publications/magazines have 
sprung up in the country, particularly in Delhi, which 
publish pictures of women in nude and carry other 
objectionable and obscene material; and 

(b) if so, the action taken by the Govemment in the 
matter? 

THE MINISTER OF HOM!: AFFAIRS (SHRI S.B. 
CHAVAN): (a) and (b) Yes, Sir. Several publications/ 
magazines containing obscene/objectionable materials 
have come to notice. Six cases have been registered by 
Delhi Police in this connection and 15 persons 
arrested. The cases are at diNerent stages of investigation! 
trial. 

(Trans/ation] 

LPG Supply in Rural Areas 

*129. SHRI ARJUN SINGH YADAV: 
SHRI KASHIRAM RANA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased 10 slale: 

(a) whether private LPG Companies were permitted 
by the Govemment to import LPG on the condition that 
they would help LPG supply in the rural areas; 

(b) if so, the details thereof; and 
(c) the extent upto which thase Companies have 

helped in the matter? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROL ~UM AND NATURAL GAS (CAPT. STATISH 
KUMAR SHARMA): (a) to (c) The decision to allow the 
private agencies to import and market LPG under Parallel 
Marketing System was aimed at supplementing the efforts 
of public sector Oil Companies and enhancing the 
availability of LPG 10 meet the growing demand of LPG in 
the country. The private agencies can import and market 
LPG under their own arrangement and distribution net· 
work, at market determined prices, in any market of their 
choice, including rural ereas, without any licence or 
restriction from the Ministry of Petroleum and Natural Gas, 
subject to thair fulfilling statutory conditions regarding 
safety and pollution control, etc. 

As private agencies are still in the process of 
developing their own import facilities and other 
infrastructure for distribution and marketing of LPG, no 
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significant progress has been made by them so far in 
marketing LPG for domestic use in urban or rural areas. 
[English] 

OIL Drilling Activities 

30. SHRI CHinA BASU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether oi, drilling activities in some States have 
slowed down; 

(b) if so, the names of such States alongiwth the 
reasons therefor; lind 

(c) the steps proposed to be taken by the Government 
to increase the pace of such activities? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b) The drilling activities are 
being continued as per the plan except in Nagaland where 
drilling activities have been affected due to environmental 
problems. 

(c) Government have already launched the 
Accelerated Proqramme of Exploration (APEX)to enhance 
the pace of flxploration for the period 1994-97. It 
comprises addilional inputs for seismic data acquisition and 
exploratory drilling in sedimentary basins of India. 

In addition, several blocks were put on oller to private 
Indian and multinational companies for exploration 
purposes and for development of discovered fields under 
various rounds of bidding. 

[Translation] 

Destitute Children 

'131. SHRI LAL BABU RAI: 
SHRI HARI KEWAL PRASAD: 

Will the Minister of WELFARE be pleased to state: 

(a) whether some schemes for the welfare of destitute 
children are being implemented in a number of cities at 
present; 

(b) if so, the details thereof; 

(c) the number of children likely to be benefited by 
these schemes by the end of 1994-95; 

(d) the amount released under the schemes during 
each of the last three years and the current year; 

(e) whether the Government have reviewed the 
performance of the voluntary organisations engaged in this 
task; and 

(f) if so, the outcome thereof? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) Yes, Sir. 

(b) As in the enclosed Statement; 

(c) 39,000 children are likely to be benefitled by the 
and of 1994-95 under the scheme. 

(d) The scheme was started during 1993-94. The 
following funds heve been released:-

1993-94 1 . 11 crore 
1994-95 1.74 crore 

(upto 30.11.94) 
(e) and (I) The performance of the Organisations 

given grant-in-aid under the scheme is reviewed by Task 
Force Committee headed by Secretary (Social Welfare) of 
the State Government periodically. The recommendations 
01 the TaskForce Committee as also performance of the 
Organisation is kept in mind, at the lime of release of 
second instalment of grant. 

Statement 
Under the Scheme for the Welfare of Street Children, 

grant-in-aid is given 10 voluntary orQanisations to provide 
itegrated community-.... ased non-institutional basic services 
for the care, protection and development of street Children. 
The focus under the Scheme is on redlolction of exploitation 
and abuse and withdrawal of children engaged in 
hazardous work. Priority is given to girts, Children without 
family ties and those amongst them who are victims of 
abuse and exploitation. For younger children, Priority 
interventings focus on reinstating them in their families and 
facilitating their participation in the formal primary 
education. For older children, efforts are directed at 
enhancing their education and providing vocational training 
for equipping them with productive skills for adult life. 

2. The Scheme has been started in the year 1993-94 
with a view to supporting and strengthening 1I0luntary 
organisations engaged in the welfare and "development of 
street children to enable them to tf:ll:t1 out in korger 
number in the cities of India and providing likages with 
existing programmes, schemes and infrastructural services 
of Ihe CentraVState Gvoernments and Municipal 
Corproations. 

3. Under the Scheme, each Voluntary Organisation is 
expected to implement one project for 300 ohildren. 90 per 
cent 01 the cost of the project iI proVided by the 
Government of India and the remaining. 1 0 per cent by the 
NGO concerned. Each project is Supported by a core staff 
with professional Qualifications and facilities for 
maintenance, rehabilitatiOn, training and learning meterial. 

4. All the 23 miHioo-plus 'cities and ternaini"9 State 
Capitals (lOtal 37 cilles) are COfered uaner tM ~ and 
the implementation of the Projects is c!o:;ely monitored by 
a city-level Task Force Committee comprising offiCials from 
the welfare, municipal and police administration and 
representative of each NGO implementing the scheme. A 
list 01 cities is enclosed in Annexure. 

Annexure 
Name of Cities identified for implementation of the scheme 

of Welfare of Street Chief/ren 
1. Agartala 
2. Ahmedabad 
3. Ajzawl 
4. Bhubaneswar 
5. Bhopal 
6. Bombay 
7. Bangalore 
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8. Calcutta 
9. Coimbalore 

10. Chandigarh 
11. Delhi 
12. Guwahali 
13. Ganglok 
14. Hyderab_' 
15. Itanagar 
16. Indore 
17. Imphal 
lB. Jaipur 
19. Kozikode 
20. Kohima 
21. Kanpur 
22. Lucknow 
23. Ludhiana 
24. Madras 
25. Madurai 
26. Nagpur 
27. Palna 
28. Pune 
29. Panaji 
30. Shimla 
31. Srinagar & Jammu 
32. Shillong 
33. Sural 
34. Vododara 
35. Visakhapalnam 
36. Varanesi 
37. Trivandrum 
[English] 

News Bulletins on AlRlDO 

·132. SHRI ATAL BIHARI VAJPAYEE: 
MAJ. GEN. (RETD.) BHUWAN CHANDRA 

KHANDURI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased 10 state: 

(a) whether the Govemment have any specific 
policy/norms relating to news bulletins on AIR and 
Ooordarshan in various regional languages in the 
country; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY 

OF INFORMATION AND BROADCASTING (SHRI K. 
P. SINGH DEO): (a) and (b) The broadcast and 
telecast of news bulletins in various regional 
languages by All India Radio and Doordarshan is 
determined on the basis of the language(s) spoken in 
the region covered by the said news bulletins. 

Irrigation 

·133. SHRI RAJENDRA AGNIHOTRI: Will the 
Minister of WATER RESOURCES be pleased 10 
state: 

(a) whether the strengthening of the infrastructure 
for irrigation is one of the· main objectives of the 
Eighth Five Year Plan; 

(b) if so, the target set under the Eighth Plan in 
this regard; 

(c) whether the Union Budget for 1994-95 has 
curtailed the plan outlay on irrigation and flood 
control; 

(d) if so, the details thereof and the reasons 
therefor; 

(e) whether the cut is likely to affect the targets; 
and 

(f) if so, the manner in which the targets are 
proposed to be achieved? 

THE MINISTER OF WATER RESOURCES AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): (a) Yes, Sir. 

(b) The Eighth Five Year Plan 1992-97, has set 
a target to create additional irrigation potential of 
15.8 million hectares through Major & Medium and 
Minor irrigation schemes. 

(c) and (d) The revised outlays for 1994-95 for 
Irrigation, Command Area Development & Flood 
Control from StatesIUT s are yet to be received by 
the Planning Commission. In the Central sector, 
against the approved outlay of Rs. 275.47 crores for 
1994-95, the revised estimates have been proposed 
at Rs. 252.71 crores. The main reason for reduction 
in the Central ouUay is due to non-utilisation of Rs. 
25 crores kept for purchase of machinery and 
equipments under Japan Grant aid Assistance 
Programme as the exchange note between 
Government of India and Japan has not been signed 
so far. 

(e) No, Sir. 

(f) Does not arise. 

Channel for Election Campaigning 

·134. SHRIMATI VASUNDHARA RAJE: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government have any proposal to 
introduce a separate channel on Ooordarshan 
exclusively for election campaigning and election 
affairs; 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY 
OF INFORMATION AND BROADCASTING (SHRI K. 
p, SINGH DEO); (a) No, Sir, 

(b) Does not arise. 

(e) Due to conStraints of resources and 
manpower. 
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[Translation]

Ground Water

'135. SHRI VILASRAO NAGNATHRAO GUNDEWAR:
Will the Minister of WATER RESOURCES be pleased to
state:

(a) the names of the States where the level of the
groundwater is going down;

(b) whether the Union Government have received
someschemes from these State Government to raise the
levelof ground water there;

(c) if so, the details alongwith the estimated cost
thereof,State-wise;

(d) since when these schemes are pending with the
UnionGovernment; and

(e) the time by whicM these schemes are likely to be
approved?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARANSHUKLA): (a) As per the observations
made by the Central Ground Water Board, decline in
groundwater level of more than 4 metres has been
observedin certain parts of Andhra Pradesh, GUjarat,
Haryana, Karnataka, Madhya Pradesh, Maharashtra,
Orissa, Punjab, R,ajasthan, Uttar Pradesh and West
Bengal. '

(b) to (e) Some proposals/schemes were received
from the Government of Andhra Pradesh, Gujarat,
Maharashtra,Madhya Pradesh, Uttar Pradesh and Tamil
Nadu.The details of these proposals/schemes and the
actiontaken thereon are indicated below:-

(i) The Gov!. of Andhra Pradesh had sent a proposal
on 5.9.93 requesting for Central assistance for Integrated
Projectfor Ground Water Conservation Augmentation and
WatershedManagement in Bhimdeverpalli and Husnabad
areasof Karim Nagar Dlstrtdt of Andhra Pradesh at an
estimatedcost of Rs. 2828.68 lakhs. The proposal was
examinedand the Gov!. of Andhra Pradesh were intimated
of 10.5.94 that the Ministry of Water Resources was not
havingany programme under which the Integrated Project
or Ground Water Conservatlon, Augmentation and
WatershedManagement in Karim Nagar District could be
fundedby the Govt. of India. The State Govt. will have to
makeits own arrangements for funding the scheme. The
Ministry of Water Resources can, however, provide
technical guidance reguired by the State Gov!. in
formulationlimplementationof the aforesaid project.

(ii) The Govt. of Guiarat had sent a project proposal
on 25.1.92. for external,World Bank assistance for
augmentingsurface water recharge in over-exploited
aguifersof North Gujarat at an estiamted cost of Rs.
110.65 crores. After examination of the proposaf, the State
Governmenthas been informed by the Ministry of Water
Resourcesthat the response of the Govt. of Gujarat on the
suggestionsgiven by the Planning Commission for
obtainingthe investment clearance has not been received
in the Ministry of Water Resources. The State Gov!. has
beenrequ,sted to send their decision on the sub-sections
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given by the Planning Commission alongwith revised
project proposal. Further action in the matter depends on
receipt of a reply from the State Government.

(iii) The Gov!. of Maharashtra had submitted a
proposal on 17.9.92 for financial assistance for the project
for Integrated Ground Water Recharge and Water
Conservation in Maharashtra at a total cost of Rs.
24,558.86 lakhs. After examination of the proposal, the
State Govt. has been informed on 3.10.94 that the Govt. of
India have prepared a Centrally sponsored scheme for
assisting States in Ground Water Recharge on pilot basis
and the proposal of the State Govt. for some Watersheds
of Maharashtra would be incorporated in this scheme.

(lv) the Government of Madhya Pradesh had
submitted a proposal on 28.9.94 for providing financial
assistance for the State Government for the project
prepared by them for Ground Water Recharge in 6 Districts
at an estimated cost of Rs. 3257.39 lakhs. After
examination of the proposal, the State Government have
been informed on 31.10.94 that the Government of India
have prepared a Centrally Sponsored Scheme for assisting
the States in Ground Water Recharge on pilot basis and
financial assistance for some of the projects of the State
Government can be considerd after the Central scheme is
approved.

(v) The Government of Uttar Pradesh had submitted a
proposal on 30.1.93 for financial assistance for
investigative pilot studies on Artificial Recharge of Ground
Water in 5 Districts of Uttar Pradesh at an estimated cost
of Rs. 50 lakhs. After examining the. proposal, the State
Government have been informed on 7.4.94 that the
MinistrY of Water Resources is presently not having any
programme under which the proposed studies could be
funded and, therefore, the State Government will have to
make its own arrangements for financing the schemes. It
has been further informed that the Central Ground Water
Board will continue to provided technical guidance to the
State Government for implementation of these schemes.

(vi) The Central Ground Water Board had initiated
action in January 1992 to collect information for
preparation of detailed scheme for augmentation of Ground
Water Resources in different aqro-chmatic sones of the
country. In response to the initiative taken by the Board the
Governrneht of Andhra Pradesh sent a proposal in MarCh,
1992 for taking up operational recharge projects in 60
selected rnandals of the State at estimated cost of 300
crore. A reference was also received from the Tamil Nadu
Water Supply and Drainage Board in January, 1993
requesting for financial assistance for Artificial Recharge
Scheme for Tiruvandanai aquifer and Vaigai River bed in
Ramanathapuram District of Tamil Nadu at estimated cost
of Rs. 120 lakhs based on the response received from
these State Governments and after taking into
consideration other relevant factors, the Centrai Ground
Water Board has formulated a Centrally Sponsored
Scheme to assist the State Governments for recharge of
grouhd water. The Scheme has been referred to the
Planning Commission for obtaining the approval of the full
Planning Commission before being piaced for
consideration by Expenditure Finance Committee.
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Irrigation System

'136. SHRI MANJAY LAL:
SHRI RAM PUJAN PATEL:

Will the Minister of WATER RESOURCeS be
pleased to state:

(a) whether the Central Water Commission has
formulated any action plan for improving the irrigation
system effectively;

(b) if so, the broad features thereof;

(c) whether any technique has been developed to
save large quantity of water resources;

(d) if so, the details thereof; and

(e) the action being taken for making availabl the
benefits of this techniqe and other modern irrigfllion
technologies to the farmers?

THE MINISTER OF WATER RESOURCES AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) to (e). No such action
plan has been formulated by the Central Water
Commission for improving the irrigation system
effectively. However, the Central Water Commission has
(ofmuiated a draft Irrigation Management Policy Which
contains suggestions and guidelines for athieving
improved irrigation water management. The draft policy
as . approved by the National Water Board has been
irycluded in the agenda for the next meeting of National
Water Resources Council for its adoption. The policy lays
empasts on improved operational management and
maintenance, conjunctive use of surface and ground
Water, phased torn over of tertiary level system to water
users assoclatlons, financial sustainability through
improved water rates and training and research needs.
Through effective and improved water management,
coupled with other actions and by use of drip and
sprinkler irrigation methods, wherver suitable and
applicable, there will be saving of water resources, Also
the Irrigation Management POlicy emphasises better
management of canal systems, equity in distribution and
involvement of farmers' organisations in tertiary
distribution, all of which lead to better water
management.

Government of India is giving subsidies to farmers
for installing drip irrigation systems. Similarly, Central
assistance and World Bank assistance is available for
Command Area Development and National Water
Management 'Project which deal with on-farm
management and water management in canals. Earlier
the States were assisted by the centre in setting up
water and land management institutes.

{English]
Exploration Programme

'137. SHRIMATI DIPIKA H. TOPIWALA: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether me (lovernment have launched an
accelerat~ci sxplcratiCJn programme;

(b) If so, the total investment involved in the
programme;

(c) the major components of the programme; and

(d) the likely investment of the private sector in the
said programme?

THE MINISTER OF STATE OF THE MINISTRY OF
PfTROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) yes, Sir.

(b) The programme is expected to involve aA
xpenditur of around Rs. 6500 crores.

(e) The major components of the programme are:--

(;) Explotation in the deep water area.
(ii) National seismic programme.
(iii) Exploration in frontier areas.
(iv) Acquisition of acreages abroad.

(d) Efforts are being made to attract private
investment to tM extent possible. However, it is too
early to make an estimat of the likely inve.stment.

[Translation]

JObs to handicapped Persons

"38. SHRI SANTOSH KUMAR GANGWAR:
SHRI DEVI BUX SINGH:

Will the Minister of WELFARE be pleased to state:

(a) whether the Government have formulated any
scheme to provide jobs to the handicapped persons and
to encourage them 10 run their own industries;

(b) if so, the details thereof;

(c) the major schemes being implemented for the
welfare of the handicapped persons at present; and

(d) the aChievements made under each scheme so
far?

THE MINISTER OF WALFARE (SHRI SITARAM
KESRI): (a) Yes Sir.

(b) 3% of the vacancies against identified posts in
Group C & D have been reserved for the physically
handicapped persons-e-t % each for visually, speech &
hearing and orthopaedically handicapped in the
Ministries- Departments and Public Sector Undertakings.

Special Recruitment Drives are also undertaken from
time to time to fill up the backlong of vacancies.

Handicapped persons are also helped in getting
gainful employment through 23 Special Employment
Exchanges and 55 Special Cells located throughout the
country. Under the Scheme of Assistance to Voluntary
Organisations for the Disabled, assistance is given to
voluntary organisations upt090% for education
vocational training and rehabilitation of the disabled.

I- -,
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Besides 17 vocational rehabilitation centres have also been 
established by the Minstry of Labour which evaluate the 
capabilities of disabled persons and sponsor them to 
potential employers. Handicapped persons are also given 
loans ©4 % under DAI Scheme for starting production 
activities and selt-employment ventures. 

(c) The details are given in the enclosed Statement-' 
(d) The details of the achievement made under each 

scheme are given in the enclosed Statement-II. 

Statement I 
Existing Programmes of the Ministry of Welfare in the field 

of Rehabilitation of the Disabled 
1. Scheme of Assistance to Voluntary 

Organisations: 
Under this Scheme, financial assistance is given to 

voluntary organisation on 90% basis (95% lor rural areas) 
lor providing education, training and rehabilitation lacilities 
to the disabled persons. Assistance is given both lor 
recurring and non-recurring items like construction of 
building, purchase 01 equipment, publication 01 journals, 
salary of the staff and contingencies etc. 

2. Assistance to Disabled Persons for Purchase! 
Fltment of AldsiAppllances: 

The scheme is meant to provide aids and appliances 
to disabled persons free of cost to persons having income 
of less than As. 1200/- per month and at 50% of the cost 
to persons having income between Rs. 1200-2500/- per 
month. Under the scheme, aids and appliances costing 
upto Rs. 3600/- such as crutches, calipers. artificial limbs. 
wheel chairs, braille equipments, hearing aids, etc. are 
made available to the needy. 

3. Assistance to VOluntary Organisations for 
Rehabilitation of leprosy-cured persons: 

This Scheme envisages providing linancial assistance 
to voluntary organisations working for leprosy cured 
persons. Assistance is given upto 90% to such voluntary 
organisations who develop programmes lor awareness 
generation, early intervention, educational and vocational 
training, economic rehabilitation and social integrallon of 
the leprosy cured persons. 

4. ASSistance to Voluntary Organisations for 
Manpower Development in Cerebral Palsy and 
Mental Betardatlon: 

This Scheme aims at developing organisational and 
infrastructural 'acilities for manpower training of 
professionals, hostels and other assistance required for 
imparting training of various categories of workersltrainers 
such as vocational teachers, rehabilitation workers, 
attenders, wardens, etc. in the field of cerebral palsy and 
mental retardation. ASSistance is given upto 100% of 
expenditure lor recurring and non-recurring Items. 

5. Establishment and devetopment of Special 
Schools: 

The scheme envisages usistance to the NGOs upto the 
extent of 90% lor establishment and upgradation of special 
schools in the lour major disability areas-orthopaedic, 
hearing and speech, visual and mentally retarded. Priority 
under the scheme is given for selling up of schools in 

districts where there is no special school at present. Both 
recurring and non-recurring expenditure is supported by 
the Ministry. 

Statement II 
Achievements made under the schemes being 
implemented for the welfare of the Handicapped Persons 

S. 
No. 

Name 01 the Scheme Amount 

1. Assistance to Voluntary 
Organisations lor the 
Disabled. 

2. Assistance to Disabled 
Persons for Purchasa/ 
Fitment of Aids! 
Appliances 

3. Assistance to Voluntary 
Organisations for 
Rehabilitation of 
Leprosy Cured 
Persons. 

4. Assistance to Voluntary 

5. 

Organisations for 
Manpower Develop-
ment in Cerebral 
Palsy and Mental 
Retardation. 

Establishment and 
Development of Special 
Schools. 

[English] 

(in crores) 
sanctioned 

during 
1993-94 

10.40 

10.00 

0.40 

0.31 

0.10 

011 Exploration 

NGOs 
assi-
sted 

Bene-
ficial 

315 60,000 

65 70,000 

17 1,138 

10 102 

7 295 

'139. SHRI ASTBHUJA PRASAD SHUKLA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Indian Oil Corporation, Bharat Petroleum 
and Hindustan Petroleum Corporation are considering to 
form a joint venture with some private companies to bid lor 
the various blocks being thrown open by the Government 
lor oil exploration and production; 

(b) whether the proposed joint venture company would 
be a Government organisation or a Non-Government 
organisation; 

(c) if so, the details thereof; 

(d) whether any proposal has been received 'rom the 
private companies to be a party of the said joint venture; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY Of 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (e) Indian Oil Corporalion, 
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Hindustan Petroleum Corporation and Bharat Pet(oleum 
Corpopration are considering to form a non-Gover"menV 
private Joint Venture Company with private cOmpanies for 
ojl exploration and produdion. The details have not yet 
been worked out. 

Freedom of Press 

'140. SHRI GEORGE FERNANDES: Will the M!nister e,1 
!~.JfOfiMATION AND BROADCASTING be pleased to 
stat,,: 

(a) wheiher there have been organised attacks on 
Irtfooom of press in the country, particularly in ur.c:; 
Pmti.csh; 

(b) if so, whether the Government have taken steps to 
uphold the constitutional right 0' freedom of expression: 

(e) i! so. the details thereof: and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY Of 
INfORMATION AND BROADCASTING (SHRI K.P. SiNGH 
DEO): (a) Press reports 01 attacks on media persons in 
Uttar Pradesh have come to the notice of the Government. 
The Government has been in touch with the State 
Government. The Government of UtI:.r Pradesh have 
statej that there has been no oiga"is<3o .,:I&CKS on 
;roedom of press in Utlar Pradesh. 

(b) and (c) The Government of Uttar Pradesh have 
intimated that some news was received that copies of 
certain newspapers were being burnt. As soon as the State 
Government received such reports the Home Department 
of Uttar Pradesh issued necessary instructions 10 the 
authorities concerned to ensure safety and security of 
press reporters and hawkers. The Press Council of India 
which, inter-alia, has been set up by the Gove:nment for 
the purpose of preserving the freedom of the Press is also 
seized of the mailer. 

(d) Does not arise. 

[Translation] 

Production of Natural Gas 

1254. SHRI VISHWANATH SHASTRI: WiiI the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the details of the natural gas produced in the country 
dunng each of the last three years; 

(b) whether the production of natural gas has declined 
during the current year; 

(c) if so, the details thereof; 

(d) whether any scheme to increase the production of 
natural gas is under consideration of the Government; and 

(e) if so, the details thereot? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) The production ot natural ~ in 
the country during the last three years was as beIow:-

1991-92 
1992-93 
1993·94 

(MMSCMD) 
50.94 
49.48 
50.23 

(0) li/lU (c) No, Sir. TM prcduc::",) during April-
GctaD .. , 1994 was 53.2:; MMSCMD, 

td) and (0) Ye'., Zi:. iII" pn:dilr:t·til ~f gas is being 
if,creased through a·jditiona' cie.&iopment of L II, l III, 
,;;,outh Bassain, Gandhar, ei': and tho deveiopmEint 01 new 
fields such Zk SI Sand, 1L. en HE;C;~:l etc. 

1255. SHRI SURENDRA PAL PATHAK: Will the 
Minister 01 HOME AFFAIRS be p!tlaStld to state: 

(a) whether the UniNt Ciovemmen:. have taken any 
decision to withcilaw the delegated powers of tho 
Government of Delhi to pass the budget on subjects like 
police, law and order and 12nd; 

(b) if so, the reasons therelor; 

Ie; wnether the Government of Delhi has lodged its 
protest against the curtailmer,l of its powers and demanded 
to accv:d 1..::: stabnood to Delhi; .lr.::J 

(d) it so, the decision ot tile Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) No, Sir. 

(b) Does not arisc. 

(e) No protest has baen received from the Government 
of Nationa. Capital Territory ot Delhi in this regard. 

(d) :::>oes r,ut ai,sa, 

Package. tor Advertl ..... 

1256. SHRI SANAT KUMAR MANDAL: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
stale: 

(a) whether the Govemmenl propose to deVise special 
low additional-cosl packagas for advertisers for spots on 
the regional programmes; 

(b) if so, the salient f&atures thereof; and 

(e) the approximate advertieement revenue earned by 
the Doordarshan during tilt current year by going in for 
tocussed regional tanguage programmes, region-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND ~OADCASTING (SHRI K.P. SINGH 
DEO): (a) No, Sir. 

(b) Does not arise. 

(e) The information ,..ting to focussed regional 
nrnn ... _ ArA IV\t m .. lntf'linM "'IfUlr.t ... v 
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[Translation] 

Police Force In Gularat • 

1257. SHRI N. J. RATHWA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Union Government have received any 
proposal from the Government of Gujarat for increasing the 
strength of police force in the State; 

(b) if so, the details thereof; and 

(c) the action being taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. M. SAYEED): (a) to (c) The 
Central Government had received a proposal from State 
Government of Gujarat for raising two India Reserve 
Battalions. The proposal was examined and was not 
agreed to 

Serdar Sarovar Project 

~ 258. KUMARI FRIDA TOPNO: 
SHRI SHRAVAN KUMAR PATEL: 

Will the Minister of WATER RESOURCES be pleased to 
state: 

(a) the cost of tna Saraar Sarovar Project; 

(b) the time by which the project is likely to be 
completed; 

(c) whether some leaders of Narmada Bachao Andolan 
have gone on indefinite hunger strike demanding the 
stoppage of on-going construction work on the Sardar 
Sarovar Project; 

(d) if so, the details thereof; and 

(e) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) The approved cost of the Sardar Sarovar 
Project is Rs. 6,406.04 crores at 1986-87 price level. 

(b) The construction schedule of the project is as 
under:-

I. 
II. 

III. 

Dam 
Canal and Command Area 
Development 
Hydro-Power 

Year of 
completion 

1998 
2000 
(Revised) 
1990 
(Revised) 

(c) to (e) Yes. Sir. Some activists of Narmada Bachao 
Andolan started an indefinite fast at Bhopal on 21.11.94 
demanding the stoppage of on-going construction work on 
the Sardar Sarovar Project. Narmada Bachao Andolan 
activists/supporters had organised dharna and relay 
hunger strike at the same venue in support of the activists 
on indefinite fast. The Centre intervened in the matter and 
requested the activists on 9.12.1994 to call off the 
indefinite fast. 

Central Police Forces 

1259. SHRI SUSHIL CHANDRA VARMA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the total amount of funds spent on the various 
Central Police Forces incurred by the Union Government 
during the last three years; and 

(b) the share borne by each State Government thereon 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT): (a) An amount of 
Rs. 6594/- crores was spent on the various Central Police 
Forces by the Central Government during the last three 
years: 

(b) No share of the funds spent by the Central 
Government on the Central Police Forces is borne by the 
State Governments. However, State Governments (except 
those exempted) are required to pay the deployment 
charges for the Central Police Forces deployed on intvnal 
security duties i'1 the States on their request. 

{English} 

Kidnapping of Children 

1260. SHRt SHRAVAN KUMAR PATEL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether there has been a steep increase in the 
kidnapping of children in Delhi; 

(b) if so, the number of children kidnapped in Delhi 
during last six months; 

(c) the number of persons arrested in connection with 
these cases; and 

(d) the steps taken by the Government to check the 
kidnapping of children? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
HOME AFFAIRS (SHRI P. M. SAYEED): (a) 375 cases of 
kidnapping of children have been reported in Delhi during 
the period from 1.5.94 to 31.10.94 as against 268 cases 
during its corresponding period from 1.5.93 to 31.10.93. 

(b) 282 children have been kidnllpped in confirmed 
cases during the period from 1.5.94 to 31.10.94. 

(c) 210 accused persons have been arrested in the 
above cases. 

(d) To check the crime of kidnapping of children, 
kidnappers and other criminals having previous history are 
kept under surveillance. Intelligence gethering machinery 
has also been geared up. Motor Cycle patrolling as well as 
PCR surveillance have been intensified. Advertisements 
have been given in the press for educating the public 
about safety measures. Special Cells have been created at 
the District level in Crime Branch. and also in each of the 9 
Police Districts, assigning dedicated team to investigation 
of 'kidnapping and abduction cases'. Safety tips for parents 
of school going children have been prepared, widely 
published in the newspapers and circulated to all the 
schools. 
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Visually Handicapped Children 

1261. SHRI RAMCHANDRA VEERAPPA: Will the 
Minister of WELFARE be pleased to state: 

(a) whether the Gov8lMlent have conducted any survey 
to find out the number of visually handicapped children in 
the country; 

(b) if 10, the details thereof including the number of such 
children and the number 01 residential schools being run at 
present to accommodate and educate them, State-wise; 

(c) the number of teachers being trained amually under 
the National Institute of Visually Handicapped (NIVH) 
Training Programme; 

(d) whether the Goverrvnent have made any assessment 
of the progress made by the children suffering from mild 
handicaps through integrated education; 

(e) if so, the details thereof; and 

(I) the measures proposed to be taken by the 
Govemment for the welfare of such children? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) and (b) The information is being collected and 
will be laid on the Table of the House. 

(c) About 150 teachers were trained in 6 Teacher's 
Training Centres of the National Institute of the Visually 
Handicapped in 1993-94. During the current year, 5 more 
centres have been started which would train 125 additional 
teachers. 

(d) Yes, Sir. 

(e) Extemal evaluation of the Projed Integrated 
Education for Disabled was commissioned by the 
Department of Education through UNICEF. In the first 
phase the study covered the states of Haryana, 
Maharashtra, Mizoram, Orissa and Delhi. The study is in 
progress in the states of Nagaland, Madhya Pradesh, 
Tamil Nadu, Gujarat and Rajasthan. 

(I) The study concluded SO far revealed that the Disabled 
students. other than mentally retarded had an achievement 
comparable with non-disabled student on an average. The 
oomposite area approach was also recommended by the 
study for an extension of States. However, the Ministry of 
Welfare is implementing a $Chame for establishment and 
upgradation of special school for the physically 
handicapped students. Under the scheme 90% financial 
assistance is given to NGOs for both recurring and non-
recurring expenditure. 

Sea Wall 

1262. SHRI MULLAPPALLY RAMCHANDRAN: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the funds earmarked by the Union Government to the 
Govemment of Kerala for the construction of sea wall in 
the State during each of the last three years; 

(b) whether the Union Government have any long-term 
strategy to prevent the coastal area from sea erosion; and 

(c) if so, the deteils thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (c) The protection against coastal 
erosion is the responsibility of the State Government. 
However, keeping in view the enormity of the problem and 
requirement of funds for protection works, the Central 
Government has extended Central Loan Assistance to 
Kerala from 1972-73. During 1991-92 an amount of Rs. 
3.07 erores has been released. As a meesur. of 
decentralisation, Central Loan Assistance for anti-sea 
erosion works has been discontinued in the VIII Pian. 
However, National Development Council in its meeting held 
in December, 1991 approved 7.5% weight for meeting the 
challange of special development problems including those 
of coastal areas, under revised lormula for allocation of 
Central Assistance. Further the State Govemments can 
pose the approved schemes lor anti-sea erosion works for 
securing extemal funding. 

Para-Military Forces 

1263. SHRI SYED SHAHABUDDIN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the number of jawans recruited to various para-
military forces during April-September, 1994, Force-wise; 

(b) the number of Scheduled Castes, Scheduled Tribes 
and OBCs included among them separately; 

(c) the break-up of the recruits by recruitment office; and 

(d) the names of places with States where recruitment 
rallies were held during this period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT): (a) and (b) The 
information is given in the Statement I attached. 

(c) There are no permanent recruitment offices set up by 
the Central Para-Military Forces. Recruitment are carried 
out by Recruiting Teams sent to conduct recruitment rallies 
from specified areas in each StatelUnion Territories. 

(d) The information is given in the Statement /I attached. 

Statement I 

The number o( Jawans recruited to the various Para 
Military Forces during April-September, 1994 and the 
number of SC, ST and OBCs included among them 

Name of the Number of jawans recruited 
Force 

Total SC ST oac 

Assam Rifles 1682 252 126 
BSF 2730 256 254 509 
CISF 5127 785 438 820 
CPPF 8615 1443 967 2279 
ITBP 30 2 4 
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Statement II 
The names of the States and places where recruitment rallies were held during April-September 1994 

Name of the 
Fort::e 

Assam Rifles 

BSF 

Name of the StatelPlaces where recruitment rallies were held during April-September, 
1994 

Name of the StatelUT 

2 

Andhra pradesh 
Assam 
Bihar 
Himachal Pradesh 

Jammu & Kashmir 
Manipur 
Nagaland 
Punjab 
Sikkim 
West Bengal 
Andhra Pradesh 

Arunachal Pradesh 
Assam 
Bihar 

Delhi 
Goa 
Gujarat 

Haryana 
Jammu & Kashmir 

Karnataka 

Kerala 

Maharashtra 

Madhya Pradesh 
Manipur 
Meghalaya 
Mizoram 
Nagaland 
Orissa 

Pondicherry 
Punjab 
Rajasthan 

Name of the place 

Hyderabad 
Jorhat, Diphu 
Ranchi 

3 

Bakloh. Dharamsala, Palampur, Kangra, 
Solan and Subalhu. 
Jammu, Udhampur, Poonch, Bhaderwah. 
Manlripukhri 
KC~:'TIa. Dimapur 
Amrilsar, Kapurthala 
Ganglok. 
Kalimpong. 
Mehboob Nagar, Gunlur, West Godavari, 
Krishna. Vijaynagaram ChittOOl', 
Adilabad, Nizamabad, Karimnagar, 
Warangal, Nalgonda, Vishakapalnam, 
Guddapah 
!lana gar 
Kokrajhar 
KishanganJ, Hazarinagh, Pumia, 
Hazaribagh. 
Chhawla 
Quepem, Ponda, Bicholin. 
Bhuj, Palanpur, Himmalnagar, 
Ahmedabad, Khera, Vadodra, Bh8ruch, 
Surendemagar, Bhavnagar, Amreill, 
Junagarh, Rajkot. Jamnagar. 
Sonepat 
Panthachowk, Khanabal, Buclgam, 
Humama, Pulwama, Jammu. Kulgam, 
Ananlnag, Rajouri, Samba, Surankot, 
Poonch, Singhpura, Bandipur, Kupwara. 
Bellary. Chilradurga. Hassan, KocIagu, 
Hunsoor. 
Alleppey, Kotlapadi, Manatvadi, 
Tellicherry, Hosburg. 
Dhule, Nasik, Ahmednagar, Pune, 
Salara, Jalgaon, Akola, Amravati, 
Aurangabad, Solapur, Sanglo. 
Jabalpur, Sagar, Bhopal. 
CC Pur 
Shillong 
Barnapansuri, Lunglei 
Salaka. 
Sundergarh. Nawapara. Ganjam, 
Koraput, Jajpur, Jagalsinghpur, 
Gapalpur. Bhawanipalha, Malkhangiri, 
Phulbani, Nayagarh, Balangir. 
Pondicherry 
Amrilsar, Gurdaspur 
Bharalpur, Alwar, Bhilwara, Udaipur, 
Dunrw Banswara. -------------------------------------------- ---------------
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CISF 

CRPF 

AGRAHAYANA 24. 1916 (Saka) 

2 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Andhra Pradesh 
Assam 
Bihar 
Chandigarh 
Delhi 
Goa 
Gujara! 
Jammu & Kashmir 
Karnataka 
Madhya Pradesh 
Orissa 
Rajasthan 
Tripura 
Uttar Pradesh 
West Bengal 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh 
Delhi 

Goa 
Gujarat 

Haryana 
Himachal Pradesh 
Jammu & Kashmir 

Kamataka 

KeraJa 

to Questions 44 

3 

Vellore, Salem, Erode, Madurai, Dindigal, 
Dharamputri, Madras. 
Banda, Dildamagar, Etawah, Aligarh. 
Mainpuri. 
Islampur, Coochbehar, Dinhata, Bankura, 
Karkeshwar, Bolapur, Farakk ... , 
Biramgaon, Barasar, Hoogly, Midnapore, 
Kharangpore, Vishnupur, Purulia, 
Burdawan, Krishnanagar, Baikunthapur, 
Darjeeling, Roopnagar, Alipurdwar, 
Panjipara, Maheshpur. 

Karimnagar, Nellore, Zahirabad, Ec~eril. 

Jorhat. 
Bokaro, Kahaigaon. 
Chandig~~': 
Kingswd)' Camp 
Nicholin 
Surat, Ra.ikot 
Kishtwar. Baramulla. Poonch. 
Raichur, Belgam. 
Manesuar, Raisen, Bilaspur. 
Angul, Paradip. BokarD. 
Jodhpur, Barmer, Banswara. Bika~er, 

Agartala 
Allahabad, Gorakhpur, Baharaich. 
Farakka, Durgapur, HaldlB, Jalpaiguri. 

Vishakapatnam, Cuddapah. Nizamabad, 
Vijaywada, Anantpur, Warangal, Ongola, 
Mehboobnagar, Hyderabad, Srikakulam, 
Guntur, Kurnool, Nellore. 
Itanagar. 
Jorha!, Gauhati, Tangla (Darang), 
Kokrajnar, Bongaigaon. 
Gaya, Dharbanga, Hazipur, Kishanganj, 
Muzaffarpur, Jameshedpur, Sasaram. 
Chandigarh 
Delhi 

Panaji, Vascodigama. 
Bhuj, Jamnagar, Bhavnagar, 
Surendra Nagar, Palanpur, 
Nagar, Gandhi Nagar, Godra, 
Valsad. 
Gurgaon, Kurukshetra, Hissar. 
Champa, Kangra, Nahan. 

Godhra, 
Himmat 

Bharucn, 

Rajouri, Poonch, Doda, Udhampur, 
Kathua, Bantalab, Baramulla, Leh, 
Srinagar. 
Mysore, Bangalora, Hubli, Bidar, Karwar, 
Gulbarga. Mangalora. 
PaIIlpuram, Malapuram, Pathanamlhltta. 
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ITBP 

2 

Maharashlra 

Madhya Pradesh 

Meghalaya 
Mizoram 
Nagaland 
Orissa 

Punjab 
Rajasthan 

Sikkim 
Tamil Nadu 

Tripura 
Utlar Pradesh 

West Bengal 

Jammu & Kashmir 

Marketing of HSD and Lubricants 

1264. SHRI KALKA OAS; Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state; 

(a) whether the Government are contemplating 10 
liberalise the marketing of HSD and lubricants; and 

(b) if so, the details thereot? 

THE MINISTER OF sTATe OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA); (a) TM Government have already 
liberalised the marketing of lubricants. There is no proposal 
at present to ~beralise the marketing of HSD. 

(b) The Govemment decanalised the import and 
liberalised the marketing' of: t~ m. 1992. Any private 
party can now import and maricet· lubricants al market· 

'" determined prices. 

4-b4LSS111 

3 

KohJapur. Satara, Nasik, Thane, Pune, 
AkaJa, Jalgaon, BuJdana, Bir, Mudkhed, 
Nanded, Chandra Pur, Nagpur, 
Aurangabad, Ahmed Nagar, BhuJe, 
Bultana. Jalna. Ralnagiri. Sinthu-Dun-
Malvan, Sangli, Slara, Solapur, 
Osmanabad, Latur. Amravati, Wardha, 
Bhadara, Garhchiroli. Kamtee. 
Neemuch, Bhopal, Rewa, Ratlam, 
Gwalior, Jabalpur. 
Shillong, Tura. 
Aizwal 
Dimapur, Khonsa 
Puri, Balangiri, Berhampur, Khurad, 
Sambalpur, Bolangir, Bhubaneshwar, 
Bhadrak. 
Faridkol, Jallandhar, Patiala. 
Udaipur, Lalso!. Ajmer, Jaipur, Akhnoor, 
Kathua, Modhar, Gurjar. 
Gangtok 
Myladuthurai, Thiruvannamali, 
Sivagangai, Bharamapuri, 
Shidhambaram, COimoatore, Madurai, 
Avadi, Nagapallinam, Nilgiris, 
Ramanathapuram, Erode, Thirunalveli. 
Pangai 
Almera. Saharanpur, Firozabad. 
Faizabad, Jalaun. Basti. Joshimath, 
Nainilai, Bareily, Kanpur, Bharich, 
Fategarh, Gonda. Deoria, Meerut. 
Darjeeling, Balrghat, Calcutta, Durgapur, 
Maida, Murshidabad, Krishna Nagar, 
Birbhum. 
Srinagar and Rajouri. 

Ban on Lotteries 

1265. SHRI R. SURENDER REDDY; Will the Minister 
01 HOME AFFAIRS be pleased to state; 

(al the State Governments which have banned running 
of lolleries; 

(b) whether the attention of the Union Government has 
been drawn to the suggestions made at the Seminar on 
the menace of 10Ueries run by the State Governments and 
others held in New Delhi on November 30, 1994; 

(c) whether most of the participants of the Seminar 
have suggested that the Union Government should take 
earnest initiative in banning the lotteries in the country; 

(d) if so, whether the Government propose to take any 
initiative in the maUer; 

(e, if so, the details thereof; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAlRS (SHRI P. M. SAYEED)~(a) As per 
Informallon available, the Government ot Madhya Pradesh 
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Md llihar have banned all kinds of lotteries in their S1aIes, 
wIweaa the Goveml'll8nt of Haryana and Uttar Pradeah 
have Nnned running of private lotteries. 

(b) No Sir. 

(c) to (I) Do not arise. 

GPF Cum-Pensionary Benefit 

1266. SHAI RABI RAY: Will the Minister of WELFARE 
be pleased to state: 

(a) whether the Government took the decision some 
years back to grant GPF-cum·pensionary benefit to the 
employees of NIRT AR of OIatpur in Orissa; 

(b) if so, the details thereof; 

(c) whether the decision has since been implemented; 

(d) if nol, the reasons therefor; 

(a) whether the Govemment have receIved any 
representations in this regard; 

(I) If so, the details th~i$of; and 

(9) the reaction of the Government thereto? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) and (b) Yes, Sir. Ministry of Welfare, inter alia, 
IICC8pted the recommendations of the Committee 01 
Directors of National Institutes to extand the Scheme of 
GPF-cum-Pension to the Institutes which were not 
covered. Since NIRTAR was earlier a part of Artificial 
LiMbs Manufacturing Corporation (ALIMCO) which was 
covered under ECPF Scheme at that time certain 
fonnaIities were required to be completed before NIRTAR 
could adopt GPF-cum-Pension Scheme for its employees. 

(c) and (d) Introduction of GPF-cum-Pension Scheme 
based on veluntary contribution from employees without 
lilly liability on the part of the Government has not been 
finalised on account of disagreement emong certain 
I8CIions of employees of NIRTAR, 

(e) to (g) Govemment have received some 
representations from the employees of NIRTAR for early 
inlrocluclion of GPF-cum-Pension Scheme at par with 
Central Govemment employees. A revised Scheme for 
GPF-cum-Pension has been formulated by NIRT AR. No 
final decision has been taken as the questiQn of liability on 
!he part of the Government has not been agreed upon by 
!he Ministry of Finance. 

[Translation] 

Revenue by DO 
1267. SHRI RAJVEER SINGH: 

DR. LAL BAHADUR RAWAL: 
WiN the Ministll' of INFORMA nON AND 

BROADCASTING be pleased to state: 

(a) the amount of revenue earned by Doordarshan 
through telecast of advertisement dufing the current year 
so far; 

(b) the criteria adopted for charging fees for the 
telecast of advertisements; 

(c) the advertising companies and the pieces of 

advertisements thorugh which maximum revenue has been 
earned; 

(d) whether due to a large number of advertisements, 
the serials of half-an-hour duration are being telecast only 
twenty minutes or so; 

(e) if so, whether any $teps are being taken to 
lelecasl stlch sariais tor their full duration; 

(I) if so, the details thereof; and 

(g) if not the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) The reconciliation of the revenues earned are 
yet to be completed. 

(b) The rates are determined by the viewership profile 
of various time zones and potential of the market. 

(c) Data on product wise revenue eamed by 
Doordarshan is not maintained, separately. 

(d) No, Sir. 

(e) to (g) Do not arise, 

Deployment of Force 

1268. SHRI PHOOL CHAND VERMA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whelher the Madhya Pradesh Armed 
Force has been deployed in other States; 

(b) if so, whether the amount has been 
reimbursed to the Government of Madhya 
Pradesh on account of expenditure incurred on 
this force posled to other States; 

(c) if so, the amount reimbursed during the 
last three years by the States where this force 
has been deployed; and 

(d) if not, whether the Union Government 
would instruct these States to reimburse the 
amount within this financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) Yes, Sir, 

(b) to (d) Since the lending Stata claims 
reimbursement Girectly 'rom the borrowing 
Slate&lUnion Territories on the baSis of audited 
expenditure statements, Govemment of India 
nomwly do not get detailed information 
regarding the amount reimbursed by the 
borrowing authorities. However, suitable 
. instructions have been issued from time to . lime 
by the Governrnenl of Inda to ensure limely 
reimburseMent by the borrowing authorities. 
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Upliftment of sealST. Girl. 

1269. SHRI HARISINH CHAVDA: Willihe Minister of 
WELFARE be pleased to state: 

(a) whether some organisations are functioning in Ihe 
country for the upliftment of girls and women belonging to 
SCsIS'fs to make them self-reliant; 

(b) if so, the details of such organisations; and 

(c) the details of assistance provided by the Unioft 
Government to Ihesa organisations during the last th .... 
years and the current year? 

THE MINISTER OF WELFARE (SHRI SITAAAM 
KESRI): (a) Yes, Sir. 

(b) and (e) Details of the assistance given 10 the 
voluntary organisations by the Ministry of Welfare are given 
in the attached Statements I and II. 

Statement I 

Details of Organisations conQw;;ting self employment oriented training programme exclusively for SCISTs ~ and Girls 
to make them relient and ass#talllce provided to these organisations by the #.Jnion Govt. during the last 3 /i8rs and the 

current year 

S. Na_ .f tile ~isatien Programme conc:ilJcted 
No. 

2 3 

1. Mass Educational Development Tailoring Irg. 
Society Uncapuru. Chiltoor. 
Andhra Pradesh. 

2. Dr. Ambedkar 
Abhiruddi Sangam 
A.P. 

Dalitwarga Tailoring trg. 
Curoapah, 

3. Prakashan Zilla Dalaheera Tailoring & 
Vargala Colony. Varoola Se .. a Embroidery Trg. and 
Sangam, Ongola, A.P. Typewriting Trg. 

4. Shiva ' Kameshweri Weaker TaHoring Irg. 
Section Mahila Mandali, 
Kakinada, A.P. 

5. Vaaavya Mahila Mafldali, TaiIoMg Irg. 
'iljayawade., A. P. 

6. Mehalakahami Welfare SocieIV TypiAg & Shorthand 
Vijayanayaram, A.P. Trg. and Tailoring 

7. Sri Sarda Mahila Vignana Samiti, 
Bapalla, Guntur, A.P. 

8. Praja Abhyoclaya Seva Samili 

9. Kelhi IIWiIa UIhan Sangha 

Tailoring & 
Embroidery 

TIIiIDMg Ifg. 

T IIiIoring trg. 

10. Tariyani SelIayalhan Distt, Tailoring Irg. 
Sitamami, Bihar. 

11. Harijan Sevak Sangh Kingsway Typing & Shorthand 
Camp. Delhi. Irg. 

12. Sheshan Unmoolan Parishad. Tailoring, Embroidery 
and Knitting t1g. 
centres' (3 centres in 
Delhi and 4 in UP) 

13. ~ ~ .. Singh Srnrili Tailoring trg. 
Shiksha "fift'l1lll, Poolhkalan, 
Delhi. 

14. Akhil ~ya Gramin Sava Tailoring & 
sal!gh, SuAanpuri, Delhi. Embroidery. 

FinaRCial assistance provided during 

1991-92 1982-93 

4 5 

75,60 

1,00,000 

91,330 

10,112 

52,815 

1,85,408 

26,163 52,326 

9,89,820 12,70,450 

79,632 

1,25,100 1,25,100 

1993-94 

6 

84,600 

1,60,aeo 

1,~ 

99,270 

1I&,Q70 

2,25,317 

56,790 

38,610 

22.005 

65,118 

1,42,200 

10",120 

2,23,740 

1.25,000 

1994-95 
(as on 

14.12.94) 

7 

5&,400 

1,65,248 

74,_ 

74,451 

85,860 

56,250 

83,270 

73,754 

l,76i515 

60,270 

11,38,023 

73,224 

62,550 
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2 3 

15. Konark Shikshan Sansthan, Tailoring Irg. 
Uttam Nagar, Delhi. 

16. 9aba Saheb Dr. Ambedkar Tailoring Irg. 
17. Nan Uthan Samiti Tailoring trg. 
18 Sushma Shiksha Samili, Nand Tailoring trg. 

Nagari. 
1~. !'ltegrated Rural Dev. Society, Tailoring Trg. 

Sewak Par, Najafgarh, Delhi. 
20. Weeker Section Welfare Tailoring 

21 

22. 

Foundalion, Dr. Ambedkar Nagar, Embroidery Trg. 
,~ew Delhi. 
Gramolhan Kalyan 
Rothela, Delhi 
Bhartiya Kalyan 
Bahadurgarh, Haryana. 

Parishad Tailoring 
Embro!&ry Trg. 

Samiti, Tailoring 
Embrold8ry trg. 

23. Gramban Vikas Shiksha Sami!i, TailoriRg 
Faridabad. Embroidery. 

2·f. Jana Kalyan Trust, Bangalore. Tailoring trg. 
25. Bharatiya Adim Jati Sevak Sangh, Tailoring trg. 

Nagpur. 

& 

& 

& 

& 

26. Typewriting Institute and Rural 
Development Sociely, Thonbal, 
Manipur. 

Typing, Tailoring & 
Embroidery Irg. 

Integrated Rural Dev. Education 
Organisation 

Typing, Tailoring & 
Embroidery trg. 

28. Subhadra Mahtab Sewa Samiti Tailoring Irg. 
29. Guru Mahila Yuvak Sangh, Puri, Tailoring & 

Orissa. Embroidery Irg. 
3G. Khatri Vikas Samiti, Jhunjhunu, Typing & ShorthanO 

Rajasthan. Tailoring, Embroidery 
and tie-dye trg. 

31. Rural Education and Economic Gem Culling 
Dev. Ass!. Madras. T.N. 

32. Mahatma Gandhi Social Service Tailoring trg. 
& Education Society, Chengai, 
MGR Disl!. Tamil Nadu. 

33. Abalamban, Agartala Tailoring trg. 
34. Social & Economic Development Typing, Shorthand 

Institution, Lucknow, UP. Radio & TV repair. 
35. Divine Light Educational & Tailoring & 

Cultural Educational & Cultural Embroidery trg. 
Society, Malhura, U.P. 

36. Marsh Janala Shiksha Samiti, Chicken Craft trg. 

37. 

38. 

Allahabad, U.P. 
Madhyam Satyakam Shiksha 
Kendra. Gorakhpur, UP, 
Kisan Seva Samili, Bulandshahar, 
UP. 

Trg. in 
Preservation 
Tailoring 
Embroidery Irg. 

39. Rudyan Gram Vikas Ashram, Tailoring Irg. 
Moradabad. 

Fruit 

and 

4 

49,320 

26,865 

29,475 

31,880 

95,661 

1,08,990 

5 

01,342 

1,84,590 

3,34,512 
1,52,738 

1,71,774 

96,043 

20,677 

87,75 

2,69,521 

2,23,650 

2,10,669 

1,35,360 

1,85,760 

35,730 

30,420 

10 Queslions 

6 

2,27,410 

2,20,410 

4,86,270 
1,34,740 

2,78,450 

2,76,2Ii 

50,164 

79;448 

76,009 

1,40,877 
34,!i1e6 

75,oea 

68,265 

1,43,558 

49,140 

1,68,120 

81,000 

22,387 

1,85,660 

2,21,478 

1,51,470 

84,780 

85,590 

87,187 

44,739 

52 

7 

1,13,715 

1,10,285 
2,54,000 

59,274 

1,90,566 

1,30,240 

69,534 

1,81,778 

98,516 

3,HI,860 

34,280 

68,840 

71,595 

37,800 

24,570 

1,00,980 

40,500 

39,600 

2,09,878 

1,97,584 

1,19,840 

4,20,390 

73,362 

1,89,035 

46,500 



53 

40. 

41. 

Written Answers 

2 

Bal Evam Mahila Kalyan Samiti, 
Fatehpur, UP. 
Tarun Chetana, Raiberali, 

DECEMBER 15. 1994 

3 

Tailoring Irg. 
Embroidery, Knitting. 
Tailoring trg. 

42. Mangrela Vikas Samili, Tailoring Irg. 
Moradabad. 

43. Garhwal Sl,Ibzi Supplier & Tailoring trg. 
Anusuchit .. Unemp; Loyed 
Stlmfti, Gopwswar. 

44. Dr. Radhakrishnan Public Silai Tailoring trg. 
Kadai Prasikshan Kendra, Jhansi, 
UP. 

45. Chandranath Basu Seva Sangh, Tailoring Irg. Leather 
Nadia, W.B. bag makil'lg 

46. Sidhu Kanu Educational Sociely Tailoring Irg. 
Tasarara, Midnapore, W.B. 

47. Nabarun Seva Nekelan. Pulsile, TailOring & Knitting 
Hooghli, W.B. Irg. 

48. Seulipur lJdayan Club, Tailoring Irg. 
Midnapore, W.B. 

49. Instilule of Plantalion Agricultural TaHoring, 6mbroIdery 
& Rural Workers, Jalpaiguri. West and Knitting. 

so. 
Bengal. 
Belwampur 
Sangha, 
Bengal. 

Singhwani 
Behrampur, 

Mahiia Tailoring Irg. 
West 

to Questions 

4 5 6 7 

86,tlO 81._ 
72,157 1,85,988 
48,788 

30,564 42,550 

65,187 1,91,745 

n,ooo 1,87,118 93,550 

63,337 95,848 47,520 

29,061 74,694 39,648 

21,240 73,880 50." 
78;850 

ae.<Me 

Note:-The Scheme Development of Women and Children in Rural Areas (SDWCRA) of Ministry of Rural ~nt, GeM. 01 d'll 
meant for the socio-economic upliftment of rural women living below poverty tine including SCIST Moman through CAI8fiCIn ell 
opportunities on sustained basis. The scheme is operated through voluntary agencies by the Council for ~ 01 Peaple'JI 
Action and Rural Technology (CAP ART) under the aegies of Ministry 01 Rural Development. SCIST women are getting ~ 
under this scheme also. 

Statement II 
Details of grant in aid to Voluntary Organisations uncier the scheme of Educational Complex in Low Litefecy Pockets for 

Development of Scheduled Tribes Girls 

Period 

1993-94 

SI. Name of the OrgaAisation 
No. 

2 

1. 

2. 

3. 

4. 
5. 
6. 

7. 

3 

Samskar (SOCiety for Rehabilitation of the Socially 
Abandoned), Nizamabad, A.P. 
Sushi laban Manilal Sanghvi Memorial Trust, Kutch, 
Gujarat. 
Gram Swaraj Sangh, Kutch, Gujarat. 

Shree Sarvodaya Ashram, Banaskantha, Gujarat. 

Sarvodaya Kendra, BaAaskantha, Gujarat. 

Kerala Sak~ samiti, Waynad, Kerala. 

Kasturba VanvliSi Kanya Ashram, Mhargaon (at West 
Nimar Distt), Madhya Pradesh. 

Amount sanctioned 
(in Rupeee) 

4 

5,28,666 

6,33,167 

6.33,167 

6,33,16f 

6.33,161 

4,93,. 
6,33,167 

No. of 
Educational 

Complex 
S8I'IGtiorIed 

5 
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8. Rural Development Service Society, Ratson, Madhya 
Pradesh. 

9. Savya Sanchi Centre for Urban and Rural Development, 
Sidhi, Madhya Pradesh. 

10. M.P. Saharia Sewa Sangh, Rajgarh, Madhya Pradesh. 

11. Deendayal Research Institute, Delhi, Complex in Satna 
Distt. Madhya Pradesh. 

12. Navyuvak Kalyan & Gram Vikas Samiti, Panna, Madhya 
Pradesh. 

13. Gram Bal Shiksha Kendra, Thane, Maharashtra. 
14. Kasturba Gram Seva Centre Organisation by Kasturba 

Gandhi Naitonal Memorial Trust, Rayagada, Orissa. 
15. Janakalyan Samiti, Bhubaneswar, Orissa. 

16. AgraQrammee, Rayagada, Orissa. 

17. Servants of India Society at RflYagada, Orissa. 
18. Sarvodaya Samiti, Koraput, Orissa. 

19. Seva Samaj, Gunupur, Rayagada, Orissa. 

20. Rajasthan Vanvasi Kalyan Parishad, Udaipur, Rajasthan. 
21. Rajasthan Vidyapeelh Lok Shikshan Pratishthan, Udaipur, 

Rajasthan. 
22. Gramin Mahila Avam Bal Vikas Samiti, Sawasi Madhopur, 

Rajasthan. 
23. 2iIIa Yuva Meena Samaj Sansthan, Ihilwara, Rajasthan. 

4 

6,33,167 

6,38,167 

6,33,167 
4,93,833 

4,93,833 

6,33,167 

5,98,333 

6,33,1&7 
6,33.167 
5,63.500 
4,93,833 

2,53,267 

4,93,833 

4,93,833 

4,93,833 

5 

1994-95 1. Bheel Seva Sangh, Madhya Pradesh. 
1,34,566 

4,59,000 

4,59,000 2. Orgallisation for Social Change and Rural Development, 
Ofissa. 

3. Deendayal Research Institute, Madhya Pradesh. 6,2S,384 (Old Organisatiofl) 

7,38,800 -Do-4. Janakalyan Sami!i, Bhuban85war, Orissa. 
5. Kas!urba Gram Seva Centre, Orissa. 
6. Sarvodaya Samiti, Orissa. 

Note: This scheme was started during 1993-94. 

Economic Development of SCI/STs 

1270, SHAI RAM NIHOA RAI: Will the Minislei' of 
WELFARE be pleased to state: 

(a) whether recommendations of the Working Group 
for formulating the 'Policy Guidelines and Objectives' and 
for laying down broad strategies for the economic 
development of Scheduled Castes and Scheduled Tribes 
have been received by the Government; 

(b) if so, the details of the recommendations of the 
Working Group; 

(c) the details of recommendations which have been 
accepted by the GOvemment: 

(d) whether the recommendations of the Working 
Group have since been implemented; 

(e) if so, the dalails thereof; and 

1,95,511 
2,43,200 

(f) if not, the rell80ns therefor? 

-do-
-do-

THE MiNiSTER OF WelFARE ISHRI S1TARAM 
KESRt): (a) Yes Sir. 

(b) Salient recommendations of the Working Group for 
SCs are: 

(1) The strategy fOllowed in the VI and the VII Plan, 
which comprised Special Component Plan of States and 
Central Ministries, Special Central Assistance and State 
Scheduled Castes Development Corporations should be 
strengthened and intensified during the VIII Five Year Plan, 

(2) Adequate allocations should be made for the 
Special Component Plan of Central Ministries, States and 
Union T~.The outlays should be in proportion 10 
the percentage of SIilheduled CaSles Population to the total 
population of StatelUT, 

(3) Special emphasis should be given for 
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implementation of various development programme for 
Scheduled Caste agricultural labourers. 

(4) Efforts should be made for occupational 
diversification and providing land to the landless Scheduled 
Caste agricultural labourers. 

(5) Land reforms should be implemented effectively by 
the StatesiUTs. 

(6) Innovallve programmes and schemes should be 
formulated and irnpleToenled for development of Scheduled 
Caste people. 

(7) The delivery system in respect of the program'Tles 
should be effective. 

(c) to (f) The Working Groups and Steering 
Committees are set up by the Planning Commission at the 
time of formulation of Five Year Plans. Their 
recommendations are taken into consideration while 
formulating the Five Year Plans. These Working Groups 
and Committees are set up as part of the internal exercise 
to assist the Planning Commission in formulahng Plans 
and Programmes. 

Chapter Sixteen of Eighth Five Year Plan (1 992-97) 
Vol. II lays down the strategy and programmes lor the 
development of Scheduled Castes and Scheduled Tribes. 
Copies of the Eighth Five Year Plan document have 
already been placed on the Table of the House. 

It may. however. be added that the Report of the 
Working Group lor Scheduled Castes and the Report 01 
the Working Group for Scheduled Tribes was forwarded to 
all Central Ministries, State GovernmentslUT. 
Administrations with the hope that they would appreciate 
the tenor and spirit of the recommendations made in the 
Reports and would implement the recommendations 
effectively. The Reports had been approved by the 
Steering Group of the Planning Commission. The actual 
status of acceptance and implementation of 
recommendations of the two Reports in question would be 
collected from all Ministries and State Governments/U.T. 
Administrations and placed on the Table of the House. 

Oil Exploration 

1271. SHRI RAMESH CHENNITHALA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether any oil bearing structure has been found 
.off the Kerala coast; 

(b) if so. the details thereof; and 
(c) the details of the ptan for oil exploration in the 

Kerala region in the coming years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No. Sir. 

(b) Does not arise. 

(e) In Kerala-Konkan BaSin acquisition of 1800 LK of 
20 seismic data and drilling of 5 wells have been planned 
!luring the period 1994-97. 

In addition to above. 2100 LK 2D seismic data nas 

been planned for 1994-95 in deep water areas of Kerala-
Konkan. 

Registration and Accredition of Advertising Agencies 

1272. SHRI CHETAN P.S. CHAUHAN: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government propose to modify the 
rules governing registration and accredition of advertising 
agencies With Doordarshan commercial service; 

(b) if so. the details thereuf; and 

(C'l the tifT.!' by whi::~. theso "iies are likely Ie be 
ir.1pl&rnented; 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO): (a) to (c) Yes. Sir. Tne rules governing registration 
and accreditation of advertising of agencies have been 
modified by Doordarshan w.e.f. 10.10.1994. 

ti) The bank guarantee has been increased from Rs. 1 
lakh to Rs. 5 lakhs in the .:ase of accredited agencies. The 
bank guarantee for registered agencies has been fixed at 
Rs. 25000 

(ii) Accreditation status Will be granted 10 any 
registered agencv that tran:. 'ct" gross billing worih Rs. 25 
laKhs withir onH year tram trle ·jail) of reg'strakJr:. For 
n1 0se registered agencies Nhien ;ai' t: !ransa::! bW;!1g of 
the above amount. calculation based on average business 
Der month of Rs. 2 lakhs will be <'.ppHed. 

(fii) PrecesSing fee of Rs. 5.00(}- for fresh applicants 
<'lflP,Y"lg fur reglslratlcn nas beer, introauced. 

{TranslatIOn} 

Reservation in GC\fernment Services 

1273. OR. MAHADEEPAK SINGH SHAKYA: 
SHRI MOHAN SINGH (DEORIA): 
SHRI NARAIN SINGH CHAUDHRI: 
SHRI DHARMt'\NNA MOND.AYYA SADUL: 
SHRI RAM BADAN: 
MAJ. GEN. (RETD.l BHUWAN CHANDRA 

KAHNDURI: 
SHRI ATAL BIHARI VAJPAYEE: 
SHRI NITISH KUMAR: 
SHRI RAM PUJAN PATEL: 
SHRI SIMON MARANDI: 
SHRI SURE NORA PAL PATHAK: 
SHRI SHRAVAN KUMAR PATEL: 

Will the Minisler of WELFARE be pleased to state: 

(a) whether it is a fact that the Government are 
considering to provide reservation facilities in Government 
services to the people/castes organised on the baSIS of 
religion in the country; 

(b) if not, the details thereof; and 

(c) whether any special scheme has been prepared 
for the development n: uneducated and poor people 
~elonging to the Mu' community by the Government? 
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THE MINISTER OF WELFARE (SHRI SITA RAM 
KESRI): (a) and (b) There is no proposal to proIIide 
reservation faciHties in Goverrment serviCes to the people! 
castes organised only on the basis of religion. However, 
Central Government, several State Governments and 
Union Territories have included certain sections of minority 
communities including the Muslims in their lists of OBCs 
for the purpose of providing reservation under Article 16(4) 
of the Constitution in services. 

(c) The Government has started a number of 
development schemes for the minorities at the national 
level. The Schemes of the Minsitry of Welfare are: 
Maulana Azad Education Foundation; National Minorities 
Development & Finance Corporation, Pre-examination 
Coaching Scheme for weaker sections (focussed on 
backward sections of minorities and OaCs) Scheme of 
Grant-in-aid for Improvement of Urban Wald Properties. 
The Ministry of Human Resource Development 
(Department of Education) are also implementing two 
schemes, viz. Scheme of final'lCial assistance for 
Modernisation of Madarsa Education; and Scheme of Area 
Intensive Programme for Educationally Backward 
Minorities. The Schemes relating to financial assistance for 
modernisation of Madarsa education and the Scheme of 
grant-in-aid to wakfs benefit Muslims only as the 
institutions are specific to that community. 

NomInation to Film Censor Board 

1274. SHRI MAHESH KANODtA: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there are set guidelines for nominating a 
person as member of the Film Censor Board; 

(b) if so. the details thereof; 

(c) whether some complaints have been received by 
the Government in the recent past where guidelines have 
not been followed while nominating persons as members 
of the Board; 

(d) if so, the facts thereof; and 

(e) the action taken thereon? 
THE MINISTER OF STATE OF THE MINISTRY OF 

INFORMATION AND BROADCASTING (SHRI K. P. 
SINGH DEO): (a) and (b) Persons from different walks of 
life, such as social workers, teachers, housewives and 
others who in the opinion of the Central Government, are 
qualified to judge the effect of films on the average 
audience. are appointed as members of the Board. 

(c) No specific complaint has been received by the 
Government in the recent past. 

(d) and (e) 00 not arise. 

Petroleum and NattwaI Gas 

1275. DR. P.R. GANGWAR: Will the Minist .. of 
PETROLEUM AND NATURAl GAS be pleased to .... : 

(a) the names of the places in Uttar Pradesh where 
research work for petroleum and natural gas is going on; 
and 

(b) the progress made 80 far in this regard particularly 
in Prasadpur. Piliphit and Shahjahanpur? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a> and (b) Presently seismic surveys 
is going on in U.P. between Moradabad and Kashipur 
falling in the district of Bijnore. Sedimentary areas in Uttar 
Pradesh have been covered by Remote Sensing, 
aeromagnetic. geological, gravity-magnetic and seismic 
surveys including the areas of Prasadpur, Pilibhit and 
Shahjahanpur. Selected areas of geological interest have 
been covered by geochemical and geo-microbiological 
surveys. Based on these 7 wells have been drilled in U.P. 
of which one well was drilled in Prasadpur area of Pilibhil 
district and two wells in Shahjahanpur district. All the 7 
wells drilled were dry. In addition, 6 structural wells were 
also drilled. Some blocks have been ottered under the 4th 
Exploration Round and speculative survey rounds. 
{Eng/ish] 

Upllftment of SCSI'ST. In Tamil Nadu 

1276. SHRI P.P. KALIAPERUMAL: Will the Minister of 
WELFARE be pleased to state: 

(a' the amount released by the Union Government to 
the Government of Tamil Nadu for the socio-economic 
unliftmenl of the Scheduled CasteslScheduled Tribes 
during each of the last three years and the current year; 

(b) whether such allocations have been fully utilised 
by the State Government; 

(c) if not, the reasons therefor; and 

(d) the reaction of the Union Government thereto? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) Statement showing the funds released by this 
Ministty and utilised by the Government of Tamil Nadu 
under various schemes is enclosed. 

(b) the Government of Tamil Nadu furnished the 
actual expenditure under some of the schemes same 
variations have been found in the expenditure anticipated 
and the actuals under Pre-Matric Scholarship and Post-
Metric Scholarship schemes. 

(c) and (d) Government of Tamil Nadu has been 
asked to furnish utilisation certificates in respect of the 
schemes for which utilisation details had not been 
furnished by them. 
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Sl2~~m~""': 
Funds released by the MlnlstlY of Wei/are and ur,';'_;_,,< t;v the Govt of Tamil Nadu :.mcci various schemes 

Rs. in Lakhs 
-------------------

SL Name 01 the s::herne 1991-92 1993-94 1994-95 
No. 

Release UtiiiS8.- q~."o SE 'JHJ:sa- Release Utilisa.- Re:ease Utilisa-

1. Girls Hostels lor 
(a) Sch. Castes 
(b\ Sch. Tribes 

2. Boy Hostel for 
(a) Sch. Casles 
(h) Sch. Tribes 

3. Ashram Schools ,or 
Sct":. Tribes 

4. Educational CoI"'1DIEl'! for 
ST girls il' low literacy 
pockets. 

5. Special Central 
'\ss;stance to: 

(a) Special CompOna'll . 
Plan 

(b) Triba! Sub Plan 
6. Artical 275(i) for STs 
7. PCR Act for SCs 
8. Atrocities Act for 

Schedulea Gastes 
9. Post Matric Scholarships 

for SCS/STs 
10. Pre-Matric Scholarship:; 

for children of those 
engaged in unclean occu-
pation. 

11. Research and Training 
for 

(a) Sch. Castes 
(b) Sch. Tribes 

12 Vocational Training 
Institute for STs 

13. Sch. Castes Development 
Corporation 

14. Book Banks for SCslSTs 
15. Coaching & Allied Scheme 
16. Upgradation of merit of 

SC/ST Students 

[Translation] 

3 

32.47 
12.25 

40.44 
7.58 

1778.85 

'281.77 
19.32 
43.69 

263.32 

5.16 

11.54 

97.99 
10.16 
4.00 

4 

~ 12600 

299.35 

2.72 

10.16 

Subarnarekha Multipurpose Project 

;\J 8e 
t 12 

6('.66 
b.74 

.69 

1;;' .34 

27::.72 
~1f3.40 

90.60 

458.30 

19.34 

"'.114 

14.78 

122.44 
1.50 
2.00 

12n. SHRI RAM TAHAL CHOUDHARY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the number of families affected/displaced by 
Subarnarekha multipurpose project; 

5-284lS8/H 

lion lion liar, 

6 7 e 9 10 

50.55 

43.62 

34.65 

529 

1925.00 1879.11 2:;40.00 1440.39 

214.05 107.03 
72.00 31.50 
69.36 70.34 

515.75 736.98 646.26 449.60 

10.58 7.38 19.46 57.28 

7.39 7.11 

4.73 10.05 

318.50 159.25 
1.50 29.48 15.50 

2.00 

(b) the number of families rehabilitated so far; 

(e) the details of compensation provided to the 
affected families; and 

(d) the total amount spent 01" rehabilitation so far? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND THE MINISTER OF STATE 
IN THE MINISTRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) The number of families affected! 
displaced by Subemarekha Multipurpose Project IS as 
under: 

(i) Chandil Dam 
(ii) Icha Dam 

10218 
2648 (in Bihar) 
1551 (in Orissa) 

(b) and (c). Chandil Dam: 22 rehabilitation sites have 
been selected to rehabilitate persons displaced under this 
reservoir and work on 11 sites is in progress. 

Under Phase-I of the ReservOir, 18 villages are to be 
shifted to the rehabilitation sites and following works have 
been completed till 12193: 

(i) Out of 4563 displaced families 4339 have been 
paid land and house compensation. Remaining 
224 families have some disputes. 

(ii) \likas Pustika have beer, provided to all the 
families. 

(iii) In the 11 rehabilitation sites 1642 plots have 
been provided for house construction and 983 
families have been paid cash compensation for 
house plots which they can construct at a place 
of their own choice. 

(iv) Shifting charges have been paid 10 4339 
families. 

(v) 2161 affected families have been paid grants for 
construction of houses. 

Icha Reservoir: 11 number of rehabilitation sites have 
been selected for resettlement of the displaced persons 
from this reservoir area. 260 plots have already been 
allotted to the oustees and 74 displaced families have 
already occupied the plots. 

(d) An expenditure of Rs. 5.2 crores has been 
incurred on Rehabilitation and Resettlement works in 
respect of Chandil Dam till 3194. 

LPG Agencies and PetroVDlesel Retail Outlets 

1278. SHRI RAM KRIPAL YADAV: 
SHRI B.L. SHARMA 'PREM' : 
SHRI MOHAMMAD ALI ASHRAF FATMI: 
SHRI SHIVRAJ SINGH CHAUHAN: 
SHRI BARE LAL JATAV: 
SHRI ANAND AHIRWAR: 
SHRI N.J. RATHVA: 

Win the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of petroVdiesel retail outlets and LPG 
agencies allolted during the current financial year so far. 
State-wise; 

(b) the number out of these allotted to the persons 
belonging to Scheduled CasteS/Scheduled Tribes/ 
Backward Class/Handicapped, educated unemployees 
and ex-personnal of armed forces and para-military forces, 
separately; 

(c) whether the Government propose to allot more 
petroVdiesel retail outlets and LPG agencies during the 
remaining period 0' current financial year; and 

(d) if so, the ",etails thereof, State-wise? 

THE MINIS7EQ OF STArt: OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (;;.] and (b) The category-wise details 
of selections made thrO;Jgh OSBs for the RO dealerships 
and LPG distributorships, included in the approved 
Marketing Plans. during the current financial year 
(April-Septamber, 1994) are indicated below: 

RO LPG 
SC 182 65 
ST 115 47 
PH 76 55 
DEF 61 41 
FF 47 28 
OPEN 440 186 

921 422 

There is no separate reservation for backward clases, 
educated unemployed, ex-personnel of arme,d forces and 
para-military forces. They are considered against the' 
advertisements of the existing categories subject to their 
meeting the eligibility criteria. 

(c) and (d). 1160 RO dealerships and 633 LPG 
distributorships included in the marketing plan so far, 
remain to be allotted by selection through Oil Selection 
Boards. 

[English] 

'C' Band System In Gujarat 

1279. SHRI ARVIND TRIVEDI: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government propose to provide 'C' 
Band system facility instead of extended 'C' Band facility to 
Gujarat; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be provided? 

THE MINISTER OF THE STATE OF THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI K.P. SINGH DEO): (a) No, Sir. 

(b) and (c) Do not arise. 
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Oil Drilling 

1280. DR. ASIM BALA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation 
Limited has discovered any new site for oil drilling at 
Shantipur in West Bengal; 

(b) if so, the details thereof; and 

(c) the progress made so far in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b) The well Shantipur-l was 
spudded on 18.10.94 at a new site, with an objective to 
explore the hydrocarbon potential of Oligocene and Upper 
Eocene formations. The target depth is 4300 Mtrs. 

(c) As on 30.11.94, the well has reached a depth of 
1705 Mtrs. 

[Trans/alionJ 

LPG Prices 

1281. SHRI RATILAL VARMA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government have received any 
request from the Indian LPG Distributors Federation 
regarding increase of commission, abolition of slab 
procedure of commission and for evolving any concrete 
formula for fixation of separate prices for the home delivery 
and for delivery at the godown of LPG cylinders; 

(b) if so, the details thereof; and 

(cl the action taken by the Government thereon') 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL G/IS (CAPT. SATISH 
KUMAR SHARMA): (a) Yes, Sir. 

(b) and (c) LPG Distributor's Commission has been 
increased effective 1.9.1993 as per the details given below: 

Slab Rate of Commission 

0-2500 refills sales p.m. Rs. 7.30/Cyl. 
(14.2 kg.) 

Above 2500 refills sales Rs. 6.S0/Cy!. 
per month (14.2 kg.) 

Home delivery of LPG Cylinder has been considered 
as an integral part of the Distributors' function. However, 
consumer has been provided an option to lift the cylinder 
from godown/show room with a rebate of Rs. 2.50/Cyl. 

PenSion to Freedom fighters 

1282. SHRI RAM PRASAD SINGH: 
SHRI MANJA Y LAL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment propose to grant 
pension/assistance to some of the surviving freedom 
fighters of the ex-Indian National Army presently residing in 
Myanmar; 

(b) if so, the details thereof; 

(c) whether Ex-INA Relief Committee of Myanmar has 
submitted any representation in this regard; 

(d) if so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) to (e) The 
freedom fighters' pension under the Swatantrata Sainik 
Samman Pension Scheme, 1980 is granted only to Indian 
nationals. Pension can also be granted to eligible freedom 
fighters who are Indian citizens, living abroad and who 
agree to draw pension in India, 

The Government received a representation, in 
February, 1994 from the General Secretary of All Burma 
Ex-INA/Civil Personnel Relief Committee, Rangoon for 
grant of freedom fighters' pension to 12 applicants residing 
in Burma. Embassy of India at Yangeon was requested to 
obtain necessary particulars about the applicants as 
required under the scheme. It will be possible to take a 
decision in respect of their claims only after these 
particulars have been received. 

[Engltsh} 

Award to TV Serials 

1283. SrlRI C.P. MUDALA GIRIYAPPA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether it is a lact that T,V. serial Turning Point 
has been awarded the lirst prize in Paris in an international 
competition; 

(b) if so, the details thereof; 

(c) whether any award has been given to the serials 
produced by Doordarshan at the national level or 
intemational level during the last three years; and 

(d) it so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO) : (a) Doordarshan was awarded the JULES VERNE 
Grand Prix for its policy regarding science programmes 
with special reference to the "TURNING POINT" series of 
science programmes produced and telecast by it. 

(b) Of the 35 countries that participated in ~ 11th 
International Science Television Festival held in PaRs from 
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3O.9J14 to 10.10.94, five counbies viz. Belgium, Spain, 
Poland, Korea and India were selected for the Jules Verne 
Prize. After presentations by representatives of these 
countries, the highest Award-the GRAND PRIX JULES 
VERNE was awarded to Doordarshan India for its policies 
~elating to science programmes and its contribution to 
sc:el1C() communication through the Turning Point Series. 

(c) and (d) No, Sir. However, the following 
,j,·"umenlaries and telefilms have won awards: 

2, 

3. 

4. 

5. 

Name 

Chandi Prasad Bhatt 
;"'1 Kahani 

Rukmavatl Ki Haveli 

Cheluvi 

Eyes of Srone 
Sarothi (Assamese) 

Kadavu (Malayalam) 

Award 

XVIII International Fiim 
Festival at Berlin. 

Best director and Best 
Audiography at National 
Film Festival 1992, 
Best environment film at 
National Film Festival 
1993. 
Grand Prix 
Besl regional language 

film in National Film 
Festival. 

Bombay Doordarshan 

1284. SHR! SHARAD OIGHE: Will the Minister 01 
INFORMATION AND BROADCASTING be pleased to 
stale: 

(a) the allotment of time for programmes In different 
languages in Bombay Doordarshan; 

(b) th& basis on which such timings are fixed; 

(cl whether the Government propose to increase the 
timings for Marathi Serials on Bombay Doordarshan in 
response to the demands made by ceriain organisations in 
Bombay; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
!NFORMATION AND BROADCASTING (SHRI K.P. SINGH 
DEO); (al Time allotted for programmes telecast in 
difforent languages from Doordarshan Kendra, Bombay is 
as under;-
---------------------
SI Name 01 Duration on Channel·1 Duration on Cham.,-" ..... ""'IIuoge 

1. Mafathi 85 Hra. 16 mIs. 53 Hra. 44 mto, 
2, Hindi 3 Hr.. 24 mIs. 6 Hra. 54 mIs. 
3. Gujarall 4 Hrs. 26 mis, 
4, English o Hrs. 46 mIs. 4 Hrs. 01 mt. 
5, SindhI 1 Hr, IS mIs. 
5. OIhera 13 lira. 49 mto. 12 lira. 12 mIS. 

(b) The timings are fixed on the basis of percentage 
of respective language speaking population in 
MaharashtralBombay. 

Ic) and (d) In addition to the Maratlli serials already 

being telecast on Channel-I and II of Bombay Doordarshan 
it is proposed to allot time slot for Marathi sponsored 
serials on ChaMel-1i (Single Metro) 01 Doordarshan 
Bombay between 12 Noon tl) 1 P.M. 

Use of 'Hartlan' and 'Glrl18n' 

1285. SHRI RAM I(APSE: Will tho;) Minister of 
WELFARE be pleased to state: 

(a) whethflf the Govemrnant ha;;$ issued a circular 
banning the usa of the words 'HariJan' and 'Girijan' in 
G(),ernmenl communications; 

(b) if 50, !he details thereof and the reasons therefor; 
and 

(e) the new words whic!', have baen instructea to be 
used in place of the word~ 'Harijan' and 'Girijan'? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) to (c) It was represented 10 the Govemment by 
certain organisationsiassoC:ations working for the welfare 
of Scheduled Castes and Scheduled Tribes that State 
GovernmentslU.T. Administrations were using the words 
'Harijan' and 'GiriJan' in official mailers, :lealings, etc. 
According 10 these organisatiof'ls 'Harijan' and 'Girijan' are 
derogatory words and were often used 1m denoling 
Scheduled Castes and SchedUled Tribes by the 
Government agencies. 

Thtl ma:tel was Gxamined and a circular dated 16th 
August, 1990 was issued indicating that for all offici a! 
transactions, matters, dealings, certificate, the 
Constitutional terms of Scheduled Castes and Scheduled 
Tribes in English and their appropli"lte translation in other 
indian languages should alone be used tor denoling the 
persons belonging to Scheduled Castes and Scheduled 
Tribes included in the various presiden:ial Ordars and for 
referring those castesltribes. 

[Translation] 

Laying of Gas Pipelines 

1286. OR LAL BAHADUR RAWAL: 
SHRt RAJVEER SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have granted approval to 
the proposal regarding laying of gas pipelines; 

(b) it so, the names of States ""here these are 
proposed to be laid; 

(e) whether applications for laying of pipelines have 
also been received Irom lhe private companies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND ~TURAl GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b) Government have 
approved G.s Authority of India Limited's proposal for 
capacity expanston of the HBJ pipeline. The project 
includes the laying of a new line from Bijaipur in M.P. to 
Dadri in U.P. 

(c) No, Sir. 
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(d) Does not arise. 

[English] 

Petrol retail outlet. and LPG Agencle. to Freedom 
Fighter. 

1287. SHRI A. JEEVARATHINAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to stale 
the number 01 freedom fighters sanctioned petrol retail 
oodets and LPG agencies in Tamil Nadu during each of 
the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): The number of the retail outlets and 
LPG distributorships awarded under Freedom Fighters 
category in Tamil Nadu during the last 3 years is as 
under:-

Year RO LPG 

1992-93 
1993-94 3 
1994-95 2 

-------------
4 3 

---.----.---~---~-~ 

[Translallon] 

Wald (Amendment) Act, 1984 

1288. SHRI MOHAMMAD ALI ASHRAF FATMI: Will the 
Minister of WELFARE be pleased to state: 

(a) whether the Waqf (Amendment) Act, 1984 is being 
implemented properly; 

(b) i! not. !he reasons therefor; and 

(c) the reaction of the Government in thiS regard? 

THE MINISTER OF WE .. FARE (SHRI SITARAM 
KESRt): (a) Wald (Amendment) Act, 1984 could not be 
fully implemented due to objections raised by various 
quarters of Muslim community opinion. Only Section 6(d) 
and 6(h) have been put into effect. 

(b) The main objections to the Amendment Act were 
as follows:-

(i) That the Wakf Commissioner had been given 
over-riding powers; 

(ii) The Wakf Boards were not fully autonomous 
bodies. The suggestion was to have either 
totally or largely elected bodies; 

(iii) Misgivings were expressed about the 
connotation of certain specilic expressions 
used in the Wakf (Amendment) Act. 

(c) AHer detailed discussions with Muslim Ministers, 
MPa and other prominent persons among the Muslim 
community, a BiH vii:'~'he Wakf Bill, 1993 has been 

introduced in the Rajya Sabha on 27 August, 1993. The 
provisions of the Bill would replace the existing Wakf 
enactments and would meet the objections raised in regard 
to the Wakf (Amendment) Act, 1984 to the extent and on 
the basis of a general concensus arrived at during the 
discussions. 

Cancellation of L.PG Agencies and Petrol Retail Outlets 

1289. DR. GUNVANT RAMBHAU SARODE: 
SHRI SHIVRAJ SINGH CHAUH~: 

WUI the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) the number of LPG agencies/petrol retail outlets 
whose licences have been cancelled during the last three 
years, State-wise; 

(b) the reasons therefor; 

(c) the number of such agencies whose licence have 
been restored, and 

(d) the number of agencies against whom the inquiry 
is still going on? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AN[\ NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (d) During the years 1991-92 to 
1993-94, 37 Retail Oullet dealerships and 39 LPG 
distributorshipll were terminated for violation of various 
Marketing Discipline Guidelines or violation of Dealership 
Agreement, etc. Out of the abo .... , 6 RO dealerships and 4 
LPG distributorships have since been required. Inquiry 
against one LPG distributorship is underway. 

(English] 

Permission to Import aviation Turbine Fuel 

1290. SHRI V. SREENIVASA PRASAD: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Indian Airlines and some private 
airlines have approached the Union Government for 
granting them permission to directly import aviation turbine 
fuel; 

(b) if so, the facts and details thereof; 

Cc) whether the grant of such permission is likely to 
have any adverse effect on foreign eXChange earnings; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (d) Indian Airlines and Private 
Airlines have requested Indian Oil Corporation for 
assistance in handling their ATF imports against speCial 
import licences, available under Government Scheme. 
tndian Oil Corporation will import ATF against the said 
IiCMces, on behalf of the Airlines, on commercial terms. 
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Irrigation Projects 

1291, SHRI SOBHANADREESWARA RAO VADDE: 
Will the Minister of WATER RESOURCES be pleased to 
state: 

(a) the names of the irrigation project proposals 
pending with the Union Government for clearance as on 
November 3D, 1994, StatelUT-wise; 

(b) the reasons for delay in according clearance; and 
(c) the time by which these projects are likely to be 

cleared? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RESOURCES (SHRI P,K, 
THUNGON): (a) to (c), A Statement giving the names of 
the irrigation project proposals at the Centre for clearance 
as on November 3D, 1994 is enclosed. 

The clearance of projects depends upon how soon the 
State Government is able to comply with the observations 
of the Central appraising agencies and obtain clearances 
from the Ministry of Environment & Forests from 
environmental & forests angle and Ministry of Welfare on 
rehabilitation and resettlement of Scheduled Caste and 
tribal oustees, 

Statement 
Names and status 01 appraisal 01 Irrigation & Multipurpose 

Projects as on 30-11-1994 

SI.No. Name 01 the Project 

2 

A.. Projecta with the Planning eonvnlsalon lor In __ t clearan.,. 

Mat;arashtra 

1. WAN 
2. Kayana Krishna LiI1 Scheme 

Rajasthan 

1. Narmada Canal 
2. Chauli Irrigation 

B. ProjKla found 8CC8ptabIe by _leery 
~ -teet 10 __ -...1101'1. 

Andhra Pradesh 

1. Jurala Project 
2. Yeieru Reservoir Project PhaM I 
3. Vamsadhara Project Stage II 
4. Palem Vagu 
5. Pedderu Reservoir 

Bihar 

1. Gandak Project Phase II 
2. Siktion (Ajoy Barrage) 
3. Sane Canal Modernisation PhaM I 
4. North Keel Irrigalion Project 
5. s..wmrekha MIJAiI.ourpose Project 
6. Kundghat Reservoir Scheme 

GUJarat 

1. ModernisatIon 01 Mechhu , Irrigation Project 

Haryana 

I. Sutlej Yamuna Unk Canal 

Major/ 
Medium 

3 

Major 
-do-

-do-
Medium 

Major 
-do-
-do-
-do-
-do-

Medium 

2 

JarTIfOO & Kashmir 

1. Aallabad High un Irrigation 
2. Modernisation 01 Zalnglr Canal 

KamalaJ<a 

1. Hlppargl Project 

K9faJa 

1. idanalyar Irrigation Project (Modified) 

Madhya Pradesh 

1. Bergl MuRipurpose Project 
2. Kolar Project 
3. Omkar&hwar Multipurpose Project 
4, Bansagar Project Unit II 
5. Bargi Diversion Project 
6. Thanwar Tank Project 
7. Panch Diversion Project 
8. Rajghat Canal Project 
9. Mehan Project 

10. Sindh River Project Phase II 

Maharashtra 

1. Warne Irrigation Project 
2. Lower Wunna Project 
3. Gosikhurd (Indira Sagar) 
4. THlari Project 
5. Arunabati River Project 
6. Sangola Branch Canal 
7. Punad 
8. Katwa 
9. Bawanthadi 

10. PantakJi Tank Project 
11. Chandrabhanga 
12. Upper Manar Project 
13. Shiva T akJl Mi Project 
14. Janghamhattl LiI1 
15. Sakol 
16. Raigonhan 
17. T embhapiKI 
18. Morna Cureghar 
19. Me&aIga Mi Project 
20. HMwane 
21. Benelura (Yanegur) 

Mafllpur 

1. Jarl Irrigation 

OriSsa 

1. Kanupur Irrigation 
2. Sibamarekha Irrigation Project 
3. Me,.,._ 
4. Rukwa Irrlgalion 
5, Baghalall Irrigalion 
6. Begh Barrage 

Rajaslhan 

1. BiIaIpur Drinking w_ cum Irrigation Project 
2. BethaIi Irrigation 

Tamil Nadu 

1. _nisalion of Cauvery Delta Phase I 

Ultar Pradesh 

1. Banaagar Project 
2. Zamania ~ Canal 
3, !lew., Feeder Project 
4, RaIsIng 01 Mega Dam 
5. LIning Channel In Bundalkhand Region 
6. RajghaI Canal Project 
1, HIndDn Kri&hni Doab 
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2 

West Bengal 

1. Subarnarekha Barrage ProjecI 

C. Consideration deterred by the Advlaory 
Comml_ 

Andhra Pradesh 

1. T elugu-Ganga Projecl 

Bihar 

1. Tilaiya Dhadhar 
2, Konar Irrlgabon Scheme 

GUjaraf 

,. Walan IrrigatIOn Scheme 

Haryana 

1. Hathni Kund Barrage Project 

Madhya Pradesh 

,. Mahanadi Reservoir Projecl 

Maharashtra 

1. Dudh Ganga Irrigation Project 

Punjab 

1. SYL, Canal Part III Punjab Irrigation 

West Bengal 

1. Modernisation of Kangaabati R_rvoir Project 

D. PrOject on which Slale Government is to sort out 
various techncreconomlc issues 

Andhra Pradesh 

1. Modernisation 01 K.C. Canal 
2. PUlinchintala Scheme 
3. Flood Flow Canal from Sriram Sagar 

Arunachal Pradesh 

1. Dzuza Muhipurpose Project 

Assam 

1. Pagladiya Dam 
2. Gerulella Irrigation 
3. Buri-ksuti 

Bihar 

1. Zamania Pump Canal Scheme 
2. Pun-Pun·Dhardha Irrigation Scheme 
3. Sukhsenaghat Pump Canal 
4. Kosi Projecl Phase II 
5. Burhei Reservoir Project 
6. Punasi Reservoir Project 
7. Katri Reservoir Scheme 

GUJarat 

1. Und II (Gauhati Sarovar) 
2. Goma Irrigation Scheme 
3. Mahupada Waler Resources Project 
4. Ozat II Water Resources Project 
5. Limbdi Bhogavo II (Vadod) Irrigalion Scheme 
6. Restoration of Mitti Irrigation Project 

Haryana 

1. Nangal Lift IrrigaJion Scheme 
2. Modernisation 01 Water eours. In Haryana 
3. Modernisation of existing channels In Haryana 
4. WRCP Haryane GovernmenVExtension ot 

minors 81e. 
5. WRCP Haryana Project tor Kheri, Karnal etc. 

Himachal Pradesh 

1. Shahnaher Irrigation Seheme 
2. Renuka Dam Projeel 
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Jammu & Ksshmir 

1. Modern_ 01 Rarbir Canal 
2. Modernisation 01 New Pralap Canal 
3. Igophey Irrigation &.heme 
4. Modernisation 01 KaIhua Canal 
5. Modernisation of Dadl Canal 

Karnataka 

1. Upper Krishna Projecl Stage II 
2. Upper Thunga Projecl 
3. V .... ahl 
4. Ramthlll un Irrigation 

K8I'aia 

1. Modernisation 01 Neyyar Irrigation Project 
2. Kuriyar Kutty Karil!h-" Multipurpose Project 
3. MeeIIchH River VaUey Irrigation Proj8Ct 

~i1 Pradesh 

1. Arpa Projecl 
2. KIIIo Irrigation Project 
3. SoItpIII Tank Projecl 
4. Gez 
5. Mahuar 
6. ....char 
7. Mongra Irrigation Proj8Ct 
8. Upper Bada 
9. Uribag 

Maharashlra 

1. Tultuh Projecl 
2. Talamba Irrigation Projecl 
3. Human River Projecl 
4. Dara Irrigation Project 
5. Tajanapur Lilt Irrigation Projecl 
6. KordinaUa Project 
7. Lower Panzara (Akkalpada) 
8. Nagan Mi Project 
9. Jam 

10. Kar 
11. Bordahegaon 
12. Brahanangaon Irrigation Project 

Manipur 

1. Tipaimukh Dam Project 

Orissa 

1. Ong Dam Project 
2. Lower Suklel 
3. Lower Indira Irrigation 
4. Telenglr 

Punjab 

1. R.E. of Raising Lining ot Bhakra Main Canal 
2. Modernisation & Extension of Budshahl Canal 

Rajasthan 

1. Indira Gandhi Nell. Stage I 
(Ext_Ion, RenaIIation & Modernisation) 

2. arw.. Lift Irrigation 
3. Bandisundr. 
4. Chakan Irrigation 
5. Gararda Irrigation 
6. SakM IrrigaJion 
7. Piplad Irrigation 

Tamil Nadu 

1. Krishna W.1er Supply for Madras SbIge I 
2. T.N. W_ CklnaoIidation Prllject WRCP 
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3---------.-----~.-.--------.-...----- ..~. -
UI:at Pra09Sh

1. Chlltaurga;>' !l-,,,,,,.)',
3. .i&raull P\:;IlP Canal P-ol'.lCl
:1. MalYJaha .\:~rnPlojec<
~_ l(anllan liTlga1lon S<:m'M
I), ModlllrJ~II~r. a;J ('Mli~~' CMaI S"/.at&c;:

West Bengal

----------------_._----

Rn'1a1t"j? Q!!l 1...lgnlt.e

9292. SHRI SHANKERSa\~H VA.GHEL~: Will the
Minister of COAL be pleased to state:

(a) whslhf'f lignite was cluobed with F&G grade of
coal as far as royal!y rates dr~ concemed diJiing 1990,91;

(b) wnothsr it INS" s·9tl<lrntad from F&G grade "f coal
whiie revising the fala oi royalty on coal recently;

(c) whether ill.;l Gcvsmment of Gujarat has
represented for its claim of higher rates of royalty; and

(d) if so, the reaction of the Union Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA); (a) to (d) Royalty on lignite was
fixed for the first time in July, 1990 at Rs. 2.50 per tonne.
Lignite has been categoriSed as a Grade 'V' coal along
with 'F' & 'G' grade non·coking coal.

Rates of royalty on coal was earlier revised in August,
1991. The rate of royalty on lignite was, however, not
revised at that time as its revision was not due. The rate of
royally on lignite continues to be at Rs. 2.50 per tonne
though the rates of royalty on coal have been further
revised recently.

In the recent past, a proposal has been received from
the Government of Gujarat for revision of royalty rates on
lignite and also for allowing higher royalty on lignite
produced in Gujarat. The views of the Government of
Gujarat will be considered at the time of deciding revision
of royalty rates on lignite.

Allotment of match wax

1293. SHRI JANGBIR SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state;

{,RI ~l9!.s~lef ille request Q'i Government 01 Haryana for
c:llotmarlt of f'Fdch wax has C'J,3fl pending \fIlth ir.e Union
Government since long;

(b) if &0, the main hurdles in clearing the request; and

(c) the time by which d9mand of Haryana is likely to
be cleared?

THE MINISTER OF STATE OF THE MiNISTRY OF
PETROLEUM AND W-TURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to, (c) The Directorate of Industries,
Haryana has requested for allotment of about 700 MTs per
month of paraffin wax type-Ill (Match Wax) on reguiar
basis. The allocation of all the toree types of paraffin wax
to various StateslU.T.s is made keeping in view the
product availability. To make the product easily ~\lai!able,
the import of paraffin wax has been decanalised w.e.t
'1.4.1992,

1294. SHRI lOI".ANATH CHOUDHURY; Will the
Minister of WATER RESOURCES be pleased to state:

(a) the names of the major and medium irrigation
projects of Orissa lagging behind tlleir original schedule;

(b) the cost escalation as a result thereof;

(c) the reasons theretor;

(d) whether the Government of Orissa has sent any
proposal to the Union Government seeking financial
assistance tor the completion of these projects during the
Eighth Five Year Plan; and

(e) if so, the steps taken by the Union Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) to (e) A Statement giving details of Major
& Medium Irrigation Projects of Orissa lagging behind their
original schedule is enclosed.
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St.t••••I!tM
Details of Major & Medium Irrigation Projects of Oriss8 laggning behind their original schedule and reasons of cosr

escal~,tiOfl t~r~

SI. Name of Project Target G<'lalG for 't:.t"rnpietion Estimated Cost'
No. .••-.---- .,.~.-.,•..---=",.- -.---.

Year of Start
Or!!~i~~ ReYiMd Original A$visad

2 3 4 5 6

MAJOR
1. Upper Indravatl Irrigation-1978 1981.-M 1996-97 42.14 422.15
2. Upper KoIab Irrigation-197S 61!9a2 711_ 24.04 204.78
3. Rengali Irrigatio~ 1978 199H~2 • Z)3.64 1392.53
4. Potteru Irrigatio~ 1976 611982 611996 14.81 102.3S

MEDIUM
1. Upper Jonk-1979-80 198&-81 1Q86.97 12.78 82.13
2. Badanalla-1982 D9Bl VIII Plan 13.86 92.00
3. Hariharjore-1980 t96~ -oo- 7,.18 SUB
4. Harbhangt-1979 1ge.¥ -oo- 9.01 96.00
5. Baghua Stage 11-1983 1981 -do- 6.23 39.~.__ ._--

NOTE: (1)' depends upon availablity of tunda.
(2) The reasons tor cost escalation .,e:-

(i) Rise in prices during construction.
(ii) Non-availability of adequate funds and probIema in .cqllleitiOn of lend bolh Driva.. & f'omalad.
(ui) Change in scope and deaign of project during implementation.

(3) No proposal has been received from the Government of Or~ at the C90tre MekIng financjaI utIstance tor ~It'HctI of
these projects during the Vlllth Five Ve., Ptan.

(Translation]

Plight of tribal women

1295. SHRI ANKUSHRAO RAOSAHEB TOPE: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the National Human Rights CoIM1IssIon
has expressed concem over the pUght 0' tribal women in
the country;

(b) If so, the details thereof;

(c) whether NHRC hat IUbmitted • report in this
regard to the Union Government;

(d) if so, the details thereof; and

(e)the follow-up action taken by the Union
Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) No Sir.

(b) Does not arise.

(c) No, Sir.

(d) and ee) 00 not ari •••

8-234 LSS/H

129ft SHRI DATTA MEGHE:
DR. SAKSHIJI:

Will the Minister or HOME AFFAIRS be pleased io
state:

(I) the Centrelllllstance soogh\ by ~.eh Sts;e
Gov.-nment during the current year· for combating
terroritm; and

(b) the UIistance provided by the Union Government
10 fat?

THE .MINlSTER OF STATE IN THE MINISmV OF
HOME AFFAIRS (SHRI RAJESH PILOT): Ca) In order to
combat terrorism, the following State Govemments have
sought Special Central Assistance during the current
year:-

Name of the State Assistance sought

2

1. Hlmachal Pradesh
2. ArunachaI Pradesh
3. Andhra Pradesh
4. Gujarat
5. Goa
6. Nagaland
7. Manipur

As. 3.50 crore8
As. 5.00 crores
RI. 203.20 crores
As. 3.00 crores
As. 22.75 crores
As. 10.25 crore8
As. 16.30 crores
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8. Maharashtra
9. Punjab

10. Uttar Pradesh

R~. ,:/,00crcres
Rs. 3.n crores
Rs. 11.tJA ';!OIE~,

(b) A Statement indicaUr.; th.1 J:J'~'1..; f,'1I<;.·' ',) ~fJdt"io
State Governments under the Stheme for' ooemisaKioo ef
police forces is enclosed.

Stateme ~
Funds teteasea to the StatG Governments under the

scheme' for Modernisation of Po/ir:e ro.rc,c$ for P!Je current
financial year 1994-95 (as on 9-'12-19~4)

Name of the State Allocation
for 1994-95

Amount
f~~9a!;led

IJlOOi1W first
[:/1lstl.

~100~f
£~POO;~'i.~

snst!.

Andhra Pradesh 2iJ9.500 1.04.780 iI
Arunachal Pradesh 46.570 ')~).135 23.1
Assam 95.4.."Jt:J N'c Nili.

Bihar 233.120 , 16.560 Nil
Goa 5S.96iJ Nil Nil
Gujarat 150.180 Nii Nil
Haryana 11.710 Nil Nil
Himachai Pradesh 40.690 .345 Nil
Jammu & Kashmir 8 .540 4O.no Nil
Karnataka 150.800 75.400 Nil
Kerala '. 1131.990 56.995. Nil'':'~;7?'

Maharasl1"ira 251.290 125.645 Nil
Madhya,Pradesh 231.620 11t191O 118.910
Manipu~ 34.. 30 17.315 17.315
Meghalaya 25.940 .1~.970 1~.910

. M!zorarry 43.890 ;~~1.945 21.945
_ N~galar..d 38.430 19.215 Nil

.Orissa ',: 1'04.610 52.305 Nil
-Pun"ab - . 84,650 42.325 Nil..
Rajasttvm, -.154.920 n.460, Nil

Sik,kim' 17.220 ' 8.610 Nil
Tamil Nadu

.
196.750 98.375 il

Tripura- 46.530 23.265 Nii
Uttar Pradesh 336.300 Nil Nil
West Bengal 174.770 87.385 Nil

Total 3000.00 1143.710 194.275

Note: The second inslalment is released only alter receiving 100%
utilisation certificates in respect of the funds released during
1993-94.

{English}

~29T, 3HA! e,o,"1 NATH C"" y,.pAn"~: Will the Minister of
flIDOlr::UM MHY nATURA f~'! be p'~ to state:

THE f>,lINIS;T£'J~ or :t;IAfE OF THE MINISTRY OF
f~'TROlf.UM AND NATUF1P.L GAS ,(CAPT. SATISH KUMAR
5N~~Mi\); (a) i!"\ (d) Indian Oil Corporation has in principle
,',p~,'q'\7BI~{;Si~t 1Jp a ISMMTP ••••joirnt venture refinery in East coast
QuPiing ~ fea$i~!11y study, \ha refinery was proposed to be
roca&ed at Daitari. However, exact location of the refinery will be
~d ~ed on Detailed Feasibility Report which is being
CNf/ed e:,1.

fTronslali n}

1298. SHRI lIJ:i'lUTYUNJAYA NAYAK: Will the Minister of
HO~JlEAFFAIRS be plaased to slate.

(a) whether the Govemmoot propose to constitute a separate
investigElli \1 agency in Delhi Police;

(b) sI so, the details lllemof; and

(c) Qoo lime by which i1 is likely to be set up?

11'1[; MIN!ST[J~ OF STATE I~ THE MINiSTRY OF HOME
AFFAIRS (SHRI IP.M.. S,WEED): (a) aild (b) From oui of the
:roF.c~!I.oood strength of the Delhi Polico, Special invostiga~ion
Unil5l.earn under an Assistant Commissioer of Police, havoboen
created in all the nine Districts of Delhi Police for ensuring prompt•
professional and sustained investigation into heinous and
importarit ~es. The objectives of Special Investigation Units are
as under:-:' '

(a) Achieve higher percentage in working out heinous and
important cases.

(b) Improve quality of investigation.

(c) Ensure quick finalisation of cases and cut down delays.

Cd) Improve 'Pairvi' of cases in the courts.

(e) Improve behaviour of investigating officers towards
complainants.

(I) Achieve better contact and satisfaction of the public
specially the complainants.

(c) Does not arise since the .special investigaticm units in
the nine districts have already been set .up,
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Modernisation of Irrlga~lotl ProJecis

1299. DR. SAKSH J: Will the Minister of WATER·
RESOURCES be pleased to state:

(a) whether the Government of 'ttar Pradssh has
sent any proposal of modernisation .Jf imgation prclocts tof
clearance to the Union Government;

(b) if so, the details thereof; and
(c) me time by which these proposals are likely to 00

cleared?

S atement

THE MiNISTER OF STATE IN TI-:JE.MINISTRY OF
URBAN DEVELO MENT AND THE MINISTER OF STATE
IN THE N • ISTRY OF WATER RESOURCES (SHRI P.K.
THU 'GO ): (a) and (b) A statement is attached...' ." " .~

(c) C earance 0 projects.deperids.upon how .soon the
State Government camp ies .with the observations of· the
Central Appraising Agendes:

(Amount inBs. Iakhs)

Date of
receipt

SI. Name of project Estimated E~penditure
No. cost incurred

t upto 3/94

1. Modernisation of 2619.54 2226.00
Ghaghar Canal
system.

Eighth Plan
Outlay

Status of. appraisal

--"-'~.--'-----'--- ---~-

{English]

Welfare of the Aged

1300. SHRI MANORANJAN BHAKTA: Will the
Minister of WELFARE be pleased to state:

(a) whether the Government are aware of the
International Symposium on Gorontology held recently:

(b) if so, the main observations made in Ihe
Symposium;

(c) th/i reaction of the Union Government thereof; and

(d) the details of measures taken/proposed to be
taken by the Government for the welfare of the aged?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) Yes, Sir.

(b) and (c) Report of the Symposium has not yet been
received by the Government.

(d) The Central Government is implementing a
scheme namely, Assistance to Voluntary organisations for
programme relating to Aged under which Old Age Homes,
Day Care Centres and Mobile Medicare Units are se: up
with the help of the Central Government. In addition to this,
State Governments are providing old age pensions to aged
people.

8624/92.. .The St ue Government Is required .
ro prepare detailed project report
aner 'finalisation' of fresh chapter

',on .hydrological . aspects in
cbnsult.ationwlth Central. Water
Commission.

{Tfans lalion]

Digb I 011 refinery

1301. SHRI KESRI LAL: Will the Minister 'of
PETROLEUM AND NAT RAL GAS be pleased to state:

(a) whether the Government propose to modernise
the oil refinery located at Digboi;

(b) iI so, the details thereof; and

(c) the likely increase in the capaclty of this. refinery
<1!1S( moaorn-sauon?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. s'AnSH
KUMAR SHARMA): (a) to (c) The Digboi Refinery
Modernisation project has been approved by the
Government In May 1993 at a revised project cost of As.
346.34 crores. The capacity of the' refinery .will be
increased by 0.15 MMTPA. The project is expected to be
completed within 3 . montns from the date ofa'pproval.

Petroleum Sector

1302. SHR SIMON MARANDI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to stale:

(a) whether the Government are making efforts for
making the petroleum sector as of international standard;

(b) if so, the results achieved as a result thereof;

(c) the details of. the expenditure and the progress
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made in modernisation and extension of existing refineries
duril'i9 the current year; and '

(d] the total production of petroleum products in the
t:ui!'ont year in the country and its percentage rise as
compared to last year and the details of annual
expenditure incurred Ihereon? '

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. S~TISH
~(\\JMAR SHARMA): (a) Yes, Sir.

(b) A number of steps have been taken to modernise
~:1d expand the existing refineries, acquire 'latest
!9chl'lology by the oil companies through JVC with foreign
()")l"i!t)anies. quality improvement etc. These are continuous
m83~llr9S and it is not possible to precisely quantify the
re5uils of these efforts presently.

(c) The details of the expenditure on \he
modernisation and expansion of the existing refineries of
tM Public Sector Oil Companies during the current year,
will be known only after th~ close of financial year 1994-95.

(d) The information is as under:-
Period Production of

Petroleum Produqts
(In Million Tonnes)
51.084
30.57

1993-94
1994-95
(April-October. 94)

The position about th,e increase in the production 01

Statement

,.~ .. ;

S.No. State

1. Andhra Pradesh
2. Arunachal Pradesh
3. Assam
4. Bihar
5. Goa
6. Gujarat
1. Haryana
a. Himachal Pradesh
9. Jammu & Kashmir

10. Karnalaka
1~. Kerala
12. Madhya Pradesh
13. Maharashtra
'4. Manipur
1S. Meghalaya
16. Mizoram
17. Nagaland
18. Orissa
19. Punjab
20. Rajasthan
21. Sikkim
22. Tamil Nadu
23. Tripura
24. Uttar Pradesh
25. West Bengal

petroleum products during the current year 8S compared to
the last year and the deta,ilsof the expenditur., incurred on
production of petroleum products during 1994-95 will be
known o~ly' after th, close C)ffinancial year.

LPG Connections

1303. $HRI SU~YA NARAYAN:
SHRI RAM NIHOR RAI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased 10 state:

(a) th, number of LPG cpnnections sanctioned during
each of the last thr~e years StatalUnion Territory-wise;

(b) the target fixed for 1995; and

(c) the efforts made so far to clear the backlog?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) A statement is enclosed.

(b) The Public Sector Oil Companies have been
issued instructions 10 enrol 20 lakhs new customers during
1994-95 t~roughout the country.

(c) Efforts are constantly on to release LPG
connections to as many applicants and as early as
possible by ensuring higher product availability. through
higher production from existing sources. commissioning of
new production sources and imports.

, (Figures in '000)

Number of LPG connections released

1991-92' 1992-93 1993-94

79.92
2.01

13.13
36.57

4.65
56.24
34.43
16.9,1
17.84
70.00
58.27
47.73

102.71
0.26
0.99
2.10
2.16

25.91
41.33
52.15
2·76

59.40
0.76

141.26
64A8

100.83
1.92

10.92
48.53

6.73
57.66
44.42
52.19
32.33
87.99
64.97
52.34

168.55
1.79
1.77
2.52
1.23

22.94
52.41
SO.65

1.94
94.57

1.02
185.31

72.17

65.68
0.77
8.66

31.89
3.69

42.40
25.41
31.46
23.90
55.85
44.54
35.02
97.70

0.41
1.20
1.59
1.05

19.58
38.91
,39.38

0.97
66.05

0.86
97.15
51.43

------------------
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S.No. State

Number of LPG connections released

1991-92 1992-93 1993-94

Union Territories
1. Andaman & Nicobar
2. Chandigarh
3. Dadra & Nagar Haveli
4. Daman & Diu
5. Delhi
6. Lakshadweep
7. Pondicherry

0.87
4.60
0.42
0.40

61.68
0.28
0.44

0.81
4.13
0.13
0.28

61.30
0.11
0.64

2.03
7.38
0.24
0.40

93.56
0.21
0.98

Oil Refinery at Beena

.
r

1304. SHRI ANAND AHIRWAR:
SHRI VISHWESHWAR BHAGAT:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government had taken decision to set
up oil refinery at Beena in Sagar district of Madhya
Pradesh;

(b) if so, the details thereof;
(c) whether this refinery has since been

commissioned;
(d) if so, the details thereof; and

(e) if not, the time by which it is likely to become
operational?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) Yes, Sir.

(b) The Government has granted the First Stage
approval 10 Ws Bharal Petroleum Corporation Limited
(BPCL) in January, 1993 for preparation of the Detailed
Feasibility Report (DFR) for setting up a 6 MMTPA
grassroot refinery and related cross-country crude pipeline
in Central India. Ws BPCL has submitted the DFR to the
Government for investment decision.

(c) to (e) The refinery is expected to be commissioned
within 42 months after approval by the Government.

{English]

Benefits tCl SC/ST Christians

1305. PROF. K.V. THOMAS: Will the Minister of
WELFARE be pleased to state:

(a) whether the Government are aware of the
agitation by SC/ST christians to get all the benefits being
enjoyed by SCslSTs; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a). and (b) Representation from various
organisations/associations have been received for and
against extension of Scheduled Caste benefits to the
Christians of Scheduled Caste origin. In the case of
Scheduled Tribes, change of religion does not affect their

status for availing the Scheduled Tribe benefits. An
Advisory Committee set up by the Government is looking
into various representations received for the revision of
Scheduled Caste and Scheduled Tribe lists. The report of
the Committee is awaited.

Delhi Police

1306. SHRI TEJ NARAYAN SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the number of constables and officers of Delhi
Police against whom rape cases have been filed during
1992, 1993 and 1994 so far;

(b) the total number of constables and officers of
Delhi Police who have been penalised in the aforesaid
cases; and

(c) the number out of them against whom cases are
pending in the courts?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P.M. SAYEED): (a) The number of
constables and other officers against whom rape cases
have been registered are as under:

Year Constable Head Assistant
Constable Sub

Inspector

Sub-
Inspector

2 3 4 5

1992 1 2
1993 7 1
1994 3
(up to
30-11-94)

(b) Six Constables, one Head Constable and one
Assistant Sub-Inspector have been dismissed from service.

(c) The cases against seven Constables, two Head
Constables and one Assistant Sub-Inspector are pending
trial in the court?
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Import of Coal

1307. SHRI SOMJIBHAI DAMOR: Will the Minister
of COAL be pleased to state:

(a) whether the superior quality of coal has been
imported during the last three years;

(b) if so, the details thereof; and

(c) the steps taken to improve the quality of
Indigenous coal?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF

THE MINISTER OF STATE OF THE MINIST Y OF
COAL (SHFlI P.A. SANG MA): (a) Steel plants are the
major importers of low ash coking coal for the purpose
of blending with indigenous pply for improving the
quality of overall bIB':d as ~ell as for maet!ng the 9.1
between demand and Indigc, .cus vailabiliW 01 COking
coal.

(b) lha qual1!i111 !lrd foU!.•e of 00:;';"10 '~(-A11 impDi'tad
by .Steel Authority of Incfa SAIL) ad Vi$akhapatnam
Steel Plant (VS/=,) during the last three yea/"9 ar as
under:

Name of Company Year· Approximate value
(Rs. in crores)

SAIL 1991-92
1992-93
1993-94
1991-92
1992-93
1993-94

VSP

Quantity of imports
(Million Tonoss)

4.255
4.248
4.754

0.989
1.658
1.884

672.5 inclu-
779.6 ding
Sag.! freight
186.03
355.94 Landed
384.71 cost

(Source : SAIL & VSP)

(c) Major steps taken to improve the quality of
;mji~e 5 coking coal are;

(i) Expediting development of ongoing projects and
ope !(9 01 new mine' for ptOdl ction of coal of grades
required for steel pants.

(ii) M x,Jification and modemisation of existing coking
coal wash"lries.

(iii) Setting up of new washeries tor washing of
coking coals for use of steel plants.

(iv) In order to augment indigenous coal washing
capacity, Coal India Umited has invited global tenders for
setting up of washaries with private sector participation
under BUild-own-Operate scheme.

[Translation]

Under Weight lPG Cylinders

1308. SHRI PANKAJ CHOUDHARY:
OR. RAMESH CHAND TOMAR:
SHRI BHUBANESHWAR PRASAD MEHTA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of cases which have come to the
notice of the Government regarding under weight LPG
cylinders and blackmarketing in petroleum products;

(b) the details thereof, State-wise; and

(c) the action taken against such dealers?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) Details of established

cases of under weight LPG cylinders and overcharging
by distributorsldsalars during 1994-95 (April to October
1994) are as under:-

S.No. State Under Ove -
weight charging
cylinders

2
5
11

2
1

4

3
1
3

17 13

4 2
1

1. Andhra Pradesh

2. Bihar
3. Gujarat
4. Haryana
5. Jammu and Kashmir
6. Maharashtra
7. Punjab
8. Rajasthan
9. Tamilnadu

10. UUar Pradesh
11. Delhi

12. West Bengal

(c) As and when a complaint is received regarding
under weighVovercharging, the same is investigated and
if established, action is taken against the errant
distributor/dealer as per the Marketing Discipline
Guidelines, which include fine, suspension or termination
of distributorship.
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Ir'ldlra Gandhi Canal

1309. SHRI GIRDHARI LAL BHARGAVA: Will the
Minister of WATER RESOURCES be pleased to state:

(:(:1) the aiffiOllnt wloca~f;.\d Wlt'l' ir~~j'a G."indhi C<1nai
Pmj/i2~t during 1994-95;

(b) ana am(Jllmt $!l'''2nf cn Indira Gandhi Canai Pmject
00 {af;

(c) the progrl<Js,$ made se l'ar in the f}~mpleiion of th@
canal;

(0) whether the Union Government propose to provide .
mora funds for timely completion of the project; .l1n<li

(0) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTHY Of
URBAN DEVELOPMENT AND THE MINISTER OF STATE
IN THE iV1INISTRY OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) The total oi,ltlay pmvided for indira Gandhi
Nahar Project for the yall!' 1994·95 1$ Rs. 15:,1 CrOfl3S which
comprises provision under Staae Plan and Central
Assistance under Border Area Development Programme
(BADP)

(b) Around Rs. 1,169 has L'I6Gn spent on Indira
Gandhi Nenar Project up~o tilnd et OctObiiif,l!15'i<>,

Cc) The Project is being executed in two stages.
Stage-I of thG Project has been compieted. In the case of
Stags·I! the main Canal has been completed and the
works of the distribution system are in hand.

(d) and (s) Provision ha'! tl!;'ien made '01' Central
Assistance of As. 250 crores under BAOP dtlring 8th five
Year ~Ian to the State of Aajaslhan foi" Inairs Gandhi
Nehar Project. The release made during 1992·93 ware Rs.
52 erores under BAm" and a,,!ctnGf Rs, 10 erores as
Additiona! Centra! Asslsiar~'l. During 1S93·94 Rs. 52
crores were released undar BADP. A provision of 11$.60
erores has been made MrlOGf BAD? during 191$4<95.

{English]

tato, SHft! PRAKASH V, PATiL: \,vm ~:-,i.iJ Mirml~olrof.,
iNFORMATION AND BROl-\DCASTING 00 pleased to:
etate:

(a) the language-wise /i1llmtIB~ of ~hi'l \/IM~)~J~
newspapers and maga<:iM5 (daj!iI1~.I)ljSi~lkiia(;' a'!1d
monthiies) whict'l are b,~if;,g pub1~"h~d~rYm \:',;lrl.Q'Yi\ S~a16;$
a,nd Union Territories .~nd too C)J~.r,I..!if..~t~n~~~f.'I''Joff:

(b) the amountp~~da(:;€linst ad"e"ti:SiSm0~\X!" io
thase newspapers alid mcgazin68 by thel Go,,'8mm(;il"lt
dl.lnng each 01 iha last three years, Stal(-v",Jflio!~
':fIii;;;i9; and

(C) lha policy adopted by me Government ~!39i'l~dinp
itm proposal of pub;ishlng of adIl88t;StimOnK$ and
regularisation of newspapers and magazines?

TliE Mlhl!STER OF 'ST,41,TF.; OF THE ~fliJm:mTf Of
INFORMATION AND BROADCASTING (SHAI KP. SiNGH
DEO); (2\) Th~ inform,1!icrl (compiled ()l"l th0 basis 01 the
ann!JaI statements pro'/ided by ~a r.el!l!spap~r
organisations; tc tlw "~I ~q'1 ~,Yn'.,~r,)~

preparat~cn of thek ,~na1'~JaJ ('j\~~~rG~~,;[(~ ~nd.~a~·19!1!;;liP ki
giwm in the aUr~ch9d ~t>.l~I)m(~ntL Many !'i6~\lf:r.lSp'3~r~~va
oot pm'vid6lJ ilh<eir cin~\,iiti:ion
tif!:;ulation figures of ail f1611l1iJ:l;;tif.i;,iH,/I",co:{l(;:JO( i1ii'f' riot
available.

(b) 'Th81 \falye {,1 OOvfJift#;(1metnJf,: t:rtl!Ja~ t~
newlij)ape~s/mag<u;ines by (JAv.P, d1J~I')~ e~ ~ast ~hrae
11(;';:)<";;'gS ki the 8Itt3lGIi.:;d :iiit<,R~loob11 ~!.

(c) Government ~dvl~rti~emai"lt"ar6 ['$$!Aed ((m!lt to
those neW$p$p6r$lpefj~diC,\f~ rtii1i,~~~I:1f0 '((with
D,AV.P. ~e{jpifl9 in viow p~..i0Jic!i)f <':;fltj

budgetary pmvisioi1$, P,f!)i~i,~::,fi{$t~ (lr n(,"tl'$Pi'l'f\:fl~~ i~
r~gu!i:1~~dSit tenns of \!3~ioWi p(O}lfic;ion!'; aJ the Pil13S and
nc:;g~:s~m~lonc( Books At:~,186'7. ~ ammlQl;:,v,~ tr©m *Jmo to
aim;;).

Language-wise number of newspapers/periodicals (Dailies, Weeklies and Monthlies) published from various State,s/UTs as
on 31.12.1993

---~------
Laf!guage Dailies Weeklies Manihlias--..•~.-...--------
English 256 637 2161
Hindi 1674 6050 2230
Assamese 10 51 41
Bengali 80 503 582
Gujarali 78 289 387
Kannada 203 289 395
Kashmiri 1
Konkani 2 1

( Malayalam 184 154 585
Manipuri 10 3 3
Marathi 225 579 397
Oriya 46 84 224
Punjabi 79 296 204
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language Dailies Weeklies Monthlies

Sanskrit 3 6 13
Sindhi 8 31 32
Tamil 297 324 578
Telugu 87 206 336
Urdu 389 1022 437
NepaU '1 12 7
.•...-----.---.

Statement 11
State-wise Value of Advts. Released to News Papers/Periodicals during 1991-92. 1992-93 & 1993-94

(Amount in Rs.)

Slate 1991-92 1992-93 1993-94

Andhra Pradash
Assam
Bihar
Gujar&t
Haryana
Himachal Pradesh
Jammu & Kashmir
Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Nagaland
Orlssa
Punjab
Rajasthan
Sikkim
Tamil Nadu
Iripura
Ultar Pradesh
West Bengal
A & N Islands
Arunachal Pradesh
Chandigarh
Delhi
Goa
Mizoram
Pondicherry

7124961
3787446
6554367
8936338

940451
400138

1908294
5681744

10307160
10696510
27652836

233221
276908

91924
3843112
9880545
9699831

147155
9920027

610493
17977468
17822416

37478
143303

5743572
70465717

477791
61601

105017

10355692.00
'.I

10108306.00
4807013.00 4528927.00
9049680.00 10194575.00

114121"75.00 12302592.00
1461677.00 1668025.00

597577.00 566208.00
2778424.00 2946324.00
7376742.00 10466453.00

12628539.00 11445867.00
15292636.00 17852438.00
31359422.00 31565247.00

334166.00 338959.00
553636.00 605465.00
181250.00 123385.00

4552367.00 5321998.00
15569546.00 13577775.00
12699567.00 15420567.00

134699.00 135587.00
11499163.00 10720452.00

820449.00 854097.00 .)

23170711.00 26459677.00
24089196.00 23576128.00

31513.00 54862.00
224491.00 257333.00

7617779.00 6848527.00
89201848.00 96280801.00

608361.00 527536.00
95736.00 94665.00

122673.00 117481.00

298627428.00 314960257.00Total: 231507824

Coal Projects

1311. SHRI KAMLA MISHRA MADHUKAR: Will the
Minister of COAL be pleased to state:

(a) whether India and USA had signed a .R,act for
selling up of coal projects in the country;

(b) if so, the details thereof; and

(c) the States where these coal projects are likely to
be set up?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) During the visit to India of the

Secretary of Energy of United States of America in July,
1994 a Joint statement of Intent has been signed between
the Department of Energy of United States of America and
the Ministry of Coal of Government of India to cooperate in
the field of fossil energy.

(b) Some of the major areas identifi6d for cooperation
in the joint statement are; joint planning of joint projects,
exchange of publicly available technical and economic data
including data on cost effective .clean coal and coal bed
methane recovery, joint technical evaluation of fossil
energy, technology parameters including clean coal
utilisation parameters. technology demonstrations and
training.
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(c) Th3 details would ba known only as and whcr.
specific projects are identified.

Commission' Programme by DoordarshM
1312. OR. RAMESH CHAND TOMA[t 'Nj~iI~\;

Minister of INFORMATION AND BROADOAS'j!NO b'8
pleased to state:

(8) .the criteria being adopted to accord ,~t.!~·,~.'ns<liUo"
to .the producers under the commission programm·" by the
Ooordarshan;

(b) the number of producers authorised durin' 00:;(1)f
the last three years under the programme; and

(c) the details of the programmes produced by SUcil
producers and the amount paid by the Doordarshan on
such production?

THE MINISTER OF STATE OF THE MINISTRY Or
INFORMATION AND BROADCASTING (S R~KJ ..S[;\\Fi-
DEO): (a) The following criteria is adw'ed 10r
consideration of proposals under Doord'lrshan't
commissioned programme scheme:

(i) Relevance of the story, theme or the subject to
the needs of Doordarshan;

(U) Treatment of the subjecVstory line;
(Hi) Conformity to the Telecast Code;
(iv) Track records of the Director, Executive

Producer, Writer, crew etc.
(b) and (c) The information is being collected and will

be laid on the Table of the House.

Old Movies
1313. SHRI DATTATRAYA BANDARU: Will the

Minister ot INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the illustrious movies, including old classics
in varlous Indian languages being shown in flight slots on
Doordarshan primary channel have siflc,~ been
discontinued;

(b) if so, the reasons theretor;

~c) whether the Government propose to restart
",Ie~stlng such movies; and

(d) if not, the reasons theretor?

THE MINISTER OF STAt~ OF THE MINISTRY OF
i;\!f'OHMATION AND BROADCAS'fING (SHR! K,P. SINGH
tlf:O): (a) to (d) No, Sir. Illustrious and block bustsr films
i'l",g being telecast by Doordarshan on Frido.l nights. The
possibility of tslecasti, '9 old classics on Sunday evening is
being examined by Doordarshan.

su~ •...'Y of Petrol, Diesel and Kerosene

1314. DR. K. D. JESWANI: Will the Minister of
F·(l;TROLEUMAND NATURAL GAS be pleased to state:

(a) the quantity of petrol, diesel and kerosene being
!luppli~d at present, State-wise;

(b, the demand and supply of these items during
1£92-93 and 1993-94;

(c) whether any requests have been received to
increase the quota of these items during 1994-95 from any
of the States;

(d) if so, the details thereof; and

(e) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) The quantity of Petrol, Diesel and
Kerosene supplied State-wise during April, 1994 to
September, 1994 is given in the attached stetement-l.

(b) to (e) The demand of Petrol and Diesel in the
country is being met in full. Kerosene is an allocated
product. The State-wise consumption of petrol, dlessl and
kerosene during 1992-93 and 1993-94 is giver ~n the
attached statement 11.

Requests for increase in quota of kerosene are
received from State Governments from time to time. During
the current year 1994·95, additional allocation has been
made to the States.

Statement I

Qu~ntity of Petrol. Diesel and Kerosene supplied to Stdles/uTs During April, 1994 to September. 1994

Stales/Union Territory Petrol Kerosene Diesel

Andhra Pradesh 130.24 298.13 ·i203.62
Assam 25.04 128.94 171.73
Bihar 72.29 273.59 690.40
Goa 13.27 13.65 72.45
Gujarat 154.60 376.37 835.12
Jammu and Kashmir 18.77 51.89 8t.69
~erala 83.17 134.28 485.52

adhya Pradesh 87.94 205.96 734.92
Tami! Nadu 43.04 335.35 1205.00
Maharashlra 302.61 732.76 1469.99
Karrt.taka 132.58 228.17 711.88
Orissa 30.23 102.77 263.12 "-1

7-284 LSS/H :",,"
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States/Union Territory Petroi Kerosene Diesel

Punjab 131.05 165.83 820.50
Rajasthan 74.60 141.42 782.53
Uttar Pradesh 181.16 492.54 1634.70
West Bengal 72.11 384.94 675.04
Haryana 65.02 76.62 566.69
Himachal Pradesh 12.57 13.67 69.22
Arunachal Pradesh 6.42 6.19 23.19
Manipur 4.44 11.27 11.17
Meghalaya 7.51 7.75 34.88
Mizoram 2.61 3.48 8.23
Nagaland 5.03 5.59 11.32
Sil<kim 1.42 2.76 3.18
Tripura 2.72 11.06 15.45
Andaman & Nicobar 1.06 2.31 18.66
Chandig.arh 113.53 7.78 22.37
Delhi 195.21 110.32 430.52
Dadra & Nagar Have!i 1.15 1.52 10.28
~man & Diu 1.10 '2.16 2.51
Lakshadweep .08 .03
Pondicherry 5.03 7.46 43.21

,
All India Total: 1'982.61 4338.57 13109.09

Statement 11

State-wise Consumption of Petrol, Diesel and Kerosene during 1992-93
(Figs.. in TMT)

State/Union Territory Petrol Kerosene Diesel

Andhra Pradesh 2as.19 581.98 2105.54
Assam 52.66 253.09 33'7.48
Bihar 134.18 411.78 1376.05
Goa 24.87 26.68 126:23
Gujarat 277.78 782.75 1570.25
Jammu & Kashmir 36.13 96.15 166.54
Kerala 143.57 266.29 803.08
Madhya P~desh 164\43 376.62 1385.61
Tamil Nadu 244.42 662.21 21~.46
Maharashtra 555.29 1'502.54 2789.38
Karnataka 232.14 452.28 1275.18
Orissa 56.41 156.54 §(M.37
Punjab 2fB..M 328.13 1314.50
Rajasthan 135.58 267.97 1487.35
Uttar Pradesh 339.61 928.00 3186.79
West Bengal 142.24 749.58 1423.62
Haryana

1~ 1s3'~45 945.39
Himac:h~lI Pradesh .18 36:66 121.85
Manipu,r 9..21 20.75 22.73
Meghalaya 14.77 16.06 74.58
Nagaland 11.04 11.07 21.76
SikJdm 2.88 6.~ ~
Tripura 5.98 21.58 3Q."
Andaman.& Nikobar 2:19 4.1,0 ~7"
Arunachal Pradesh 10.~-1 1~.64 43.A$
Chandigarh ·,33'.18 20.81 :«l.2O,
Delhi 363.88 236.57 $1.0..
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StatesiUnion Territory Petrol Kerosene Diesel

Dadra & Nagar Haveli
Daman & Diu
Lakshadweep
Mizoram
Pondipherry

1.95
1.59

4.05
5.07

.32
6.62

14.24

13.15
4.76
3.71

14.58
94.52

5.16
8.68 .

Total: 3593.07 8472.63 24281.82

Statement-Ill

Stale-wise Consumption of Petrol, Diesel and Kerosene during 1993-94

(FIGS. IN TMT)

State/Union Terrilory Petrol Kerosene Diesel

Andhra Pradesh
Assam
Bihar
Goa
Gujarat
Jammu & 'K'a~j(mir
Kerala
Madhya Pradesh
Tamil Nadu
Maharashtra
Karnataka
Orissa
Punjab
Rajasthan
Uttar Pradesh
West Bengal
Haryana
Himachal Pradesh
Manipur.
Meghalaya
Nagaland
Sikkim
Tripura
Andaman & Nikobar
Arunachal Pradesh
Chandigarh
Delhi
Dadra & Nagarhaveli
Daman & Diu
Lakstfladweep
Mizoram
Pondicherry

241.59
--50.76
136.19
26.85

310.43
46.40

156.72
173.75
261.98
581.81
252.34

58.92
247.37
146.25
360.09
144.18
122.56
25.29

8.92
15.70
'10.03

2.86
5.38
2.17

11.61
37.15

375.21
2.33
2.01

5.62
9.12

590.76
254.61
511.11

27.28
78~.82
103.98
270.18
405.22
666.19

1523.13
452.49
174.86
326.56
286.38
976.20
761.53
156.98
37.78
21.51
16.53
11.00

5.81
21.24

4.27
12.91
21.93

238.11
3.11
4.85

.32
6.69

14.73

2191.01
346.23

1329.35
141.39

1771.64
183.55
959.69

1487.00
2233.12
2965.98
1'398.03
534.11

1441.67
1640.35
3362.54
1404.01
1076.75

135.80
21.11
72.90
22.72

6.21
29.15
42.66
51.45
44.64

839.54
16.64
5.31
2.84

15.28
98.14

Total: 3831.55 8698.05 25864.80

Pending Serials from Andhra Pradesh BROADCASTING be pleased to state:

(a) the details of serials for local channel sent by the
Government of Andhra Pradesh for clearance during the
last three years;

(b) ~ether the Committee constituted for the purpose

'J 1315. SHRI D. VENKATESWARA RAC:
SHRt BOLLA BULU RAMAIAH:

Will the Minister of INFORMATION AND
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has since evaluated and approved these serials;

(c) if so, the details of the serials that have been
cleared; and

(d) the time by which these are likely to be telecast
from Doordarshan?

THE MINISTER OF STATE OF THE MINIST sv OF
INFORMATION AND BROADCASTING (SHRI K.P. ilNGH
OEO): (a) to (c) Doordarshan has approved a proposal for
a 13 episodo serial on Dr. B.A. Ambedkar submitted to the
DDK Hyderabad by the Social Welfare Department of the
Government of Andhra Pradesh.

(b) The date of telecast of this and the other seril,lls
appm\l$d along with it would be finalisad in January, 1995,

DD Channels

1316. SHRIMATI MALI NI BHATTACHARYA: Will the
Minister of tNFORMA TION AND BROAOCAST!NG be
pleased to refer to the reply given to Starred Question No.
66 on July 28, 1994 regarding Ooordarshan channels and
slate:

(a) the total time given on Ooordarshan channels to
the projection 01 developmental activities of t! H State
Go\'ernmenls;

(b) the hours during which such programmes are
!nQ telecast;

. (c) whether software produced by different
t.iepartments of State Governments are being used f r
ooch programmes;

(d) if so, the details thereof;

(e) whether the Government propose to allow on
Doordarshan the programmes sponsored by the State
Governments on the lines of. the programmes sponsored
by private parties;

(f) if so, the details thereof; and

(9) if not, the reasons therefor?

THE MINISTER OF STArE OF THE MINIS!-RY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
neO): (a) and (b) While no specific time has been
specified for this purpose, apart from the news bulletins,
wch programmes are mostly telecast between 5.30 to '~.~iO
p.m.

(c) and (d) Software in the form of pamphlets, film
dips etc. whenever considered suitable for the medium are
used in such programmes.

(e) and (f) Yes, Sir. Ooordarshan shall consider such
requests in accordance with its guidelines covering
sponsored programmes.

(g) Does not asse,

{Translalion]

Metro Channels

131'(. SHRIMATI SAROJ DU BEY: Will ihe Minister of
INFORMATION AND BROADCASTING be pleased to
stale:

(a) IVhather the Government propose to take special
steps t~ make available metro-channel service in all the big
citi~es;

(b) the names of the cities/towns where metro-
channel service is available at present; and

(c) Ihe time by which the metro-channel service is
likely tc be made available in other cities/towns also?

THE, MINISTER OF STATE OF THE MINISTRY OF
INFORM TION AND BROADCASTING (SHRI K.P. SINGH
OEO): (a) to (c) The Metro Channel (00-11) is being
telecast usi 9 a transponder of INSAT-2B and is available
Ihrough04t the country through appropriate dish antenna.
Metro Channel is terrestrially available in the cities as
given in Statement I. It is likely to be made terrestria/ly
availabts in the cities/towns as given in Statement-II within
VIII Plan period. Further expansion of 00-11 service woutd
depend upon availability of resources, infrastructural
facilities for the purpose and inter se priorities.

Statement I

Locations having terrestrial metro Channel (00-1/) service

1. Hvdsrabad
?. Guw<lha!i
3. Ahmedabad
4. Shrinagar
5. Trivandrum
(:). f400pal
7. ~ombay
d. Jaipur
~. Outtack

10. i3anga1ore
t. Srlub neshwar

12. Janandhar
13. tii.~nglok
14. Madres
15. Lucknow
16. Calcutta
17. Chandigarh
,8. !)/)Ihi
1&. ~>war.'lm
20. Gandhinaqar

Sttemeni ii

i.ocetkx» of Metro Ct-eone! (00-1/) likely to be made
Available within '.,1/11 Plan Period

1. f-jPT (00-11) Hyderabad in replacement of the
e~isting LPT

2. LFT, lIanagar
3. LPT, Patna
4. LpT, Panaji
5. HPT (0011) Ahmedabad in replacement of the LPT

e?,isting



101 Wtitflm Answers DECEMBER 15. 1994 10 Questions 102

6. LPT, ,Snimla
7. LPT, Jammu
8. HPT (0011), Bangalore in replacement of exising

LPT
9. LPT, Il't!phal

10. LPT, StiillOrl§
11. LPT, Aizawl
12. LPT, Kohima
13. LPT, Agartala
14. LPT, Port Slair
15. LPT, Pondicheny
16. LPT, Nagpllr
17. LPT, Kanpur
18. LPT, Cochin
19. LPT, Calicut
20. LPT, Leh
21. LPT, Mursr •.Jabad

Coal Projects

1318. SHRI BHEEM SINGH PATEL: Will the Minister
1)f COAL be pleased to state:

(a) the total funds allocated by the World Bank to
India for the coal projects during the last three years;

(b) the heads tinder which the World Bank loan was
to be spent as per guidelines of the World Bank;

(c) whether the Union Government have received
complaints of rnisappropnation of loans granted for the
country's coal projects;

(d) if SO, the details thereof; and

(e) the action taken by the Union Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDlT!ONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) and (b) During the three year
period (1991-92 to 1993-94) funds to the tune of US$ 70.99
million have been allocated by the World Bank to Coal
India Ltd. in respect of the INorld Bank aided coal projects.
These funds were allocated kw various packages including
plan & Equipment, Training Centre, Workshop facilities,
Consultancy, Technical Assistance, Coal Handling Plant
ate.

(c) to (e) No complaint ClI misappropriation Of loan has
been received from the VI/orld Bank. However Ministry s
attention has been drawn towards the posslbihty of tila
World Bank funds being utilised in Gevra opencast project
of South Eastern Coalfields Limited for purposes other than
those snvisaqsd by the World Bank and non-utilisation of
some of the-ee,uipment purchased with World Bank loan.
The coai company has informed that ihe World Bank leans
have been lliiliSe6 only for the purposes specified and that
the equipment purchased out of such loans are being
gainfully utilised.

[English]

Private Companies in oil Exploration

1319. SHRI JAGAT VIR SINGH ORONA: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
10 state:

(a) whether private Oil Companies are given loan on
concessional terms for exploration of oil;

(b) if so, the details thereof;

(c) whether the Government are aware that these
companies are not making a good headway in exploration
of oil;

(d) if so, the reasons therefore; and

(8) the steps proposed for active and full participation
of private companies in oil exploration'?

THE MINISTER OF STATE OF THE MINiSTRY OF
PERTROLEUM AND NATURAL GAS ( CAPL SATISH
KUMAR SHARMA): (a) No. Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not artse,

(0) To attract private tnvestment, Government is
offering exoloration blocks for biddinq by companies on a
continues round U'8 year basis.

[Transialion}

upper Jauk Irrigation Project

1320. SHRI KHELAN RAM JANGDE: Wil! the Minister
of WATER RESOURCES be pleased 10 state:

(a) the total amount allocated by the Union
Government to the Government of Madhya Pradesh tor
Upper Jauk Irrigation Project;

(b) the total expenditure incurred on the project;

(c) the present status of the project; and

(d) the time by which the project is likely to be
compieted?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND THE MINISTER OF STATE
IN THE MINISTRY OF WATER RESOURCES (SHRI PK
THUNGON): (a) to (d) There is no project by the name of
Upper Jauk Irrigation Project in Madhya Pradesh,
However, a project by the name of jank Irrigation project is
under construction in Madhya Pradesh. This project was
approved by Planning Commission in 1976 for' an
estimated cost of Hs. 4.14 crores, The latest estimated
cost of the Porject is Rs. 46.38 crores, The approved
outlay for VIB Plan is Rs. 23.85 crores. An expenditure of
Rs. 22.95 crorss has been incurred upto 3/93 and
anticipated expenditure during 1993·94 is Rs. 1 crore, The
Working Group of Planning Commission has recommended
an outlay of Rs. 3.50 crores for 1994-95. The project is
likely to spill over 10 IX Plan.
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Discontinuation of T.V. Serials

1321. DR. MUMTAZ ANSARI: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the serials which were telecast on Doordarshan
during 1993 and 1994 but discontinuedby the Government
alongwith the reasosns therefor;

(b) whether the Government proposed to restart the
telecast of these discontinued serials;

(c) if so, the time by which these are likely to be
restarted; and

(d) if not, the reasons theretor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATIONAND BROADCASTING(SHRI K.P. SINGH
DEO): (a) Three serials in the sponsored category namely
Bible Ki Kahaniyan, Ujale Ki Ore' and 'Akbar The Great'
were discontinuedon account of the respective producer's
failure to arrage sponsors for the remaining episodes.

(b) to (d) Decision to restart the serials will depend on
whether the producers are able to find sponscrships for
their respective serials, programming exigencies and
availability of time slots.

Inter Country Adoption

1322. SHRI BHUBANESHWAR PRASAD MEHTA:
Will the Minister of WELFARE be pleased to state:

(a) the names or he countries where adopted children
have been sent during the current year; and

(b) the number of such adopted children during the
above period?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI); (a) and (b) The number of children sent on inter-
country adoption during 1994 (upto September, 1994) to
venous countries is as under:-

Nameof the country Numberof childrensent on adoption

U.S.A 172
Italy 108
Sweden 76
Switzerland 61
Belgium 61
France 59
Denmark 52
Netherland 43
Germany 40
-Norway 27
Austria 16
Australia 12
Canada 7
.Spain 7
Ireland 4

Nameof,the country Numberof children sent on adoption
----------_._--------

Finland
UnitedKingdom
Singapore
UnitedArab Emirates

3
3
3
2

Total: 756
._--------- '--'---

{English]

Green Cards to Foreigners

1323. SHRIMATI PRATHIBHA DEVISINGH PATIL:
SHRI DHARMANNA MONDAYYA SADUL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government propose to issue Green
Cards for identification of foreign citizens;

(b) if so, the details thereof;
(c) the steps proposed to be taken in this regard; and
(d) the time by which the scheme is likely to be

implemented?
THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI RAJESH PILOT): (a) No, Sir.
(b) to (d). Does not arise.

LPG Agencies and Petrol Retail outlets

1324. SHRI CHANDRESHPATEL: Will the Ministerof
PETROLEUMAND NATURAL GAS be. pleased to state:

(a) whether a number of LPG agencies and petrol
retail outiets have been allotted in the country during
August, 1993 to September, 1994;

(b) if so, the details thereof, State-wise; and
(c) the plan project for allotmentof LPG agencies and

petrol retail outlets for 1995-96?
THE MINISTER OF STATE OF THE MINISTRY OF

PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) 738 RO dealer$hips and
530 LPG distributorships were allotted during the period
August, 1993 to September, 1994.

(c) 1519 RO dealershipsand 623 LPG distributorships
have been included in the current marketing Plans for
selection of dealershipsldistributorships through OSBs.
Selection for dealershipsldistributorships is underway. It
takes about 6-12 months for allotment of dealershipsl
distributorships after issue of advertisement.

Norms for AIR/DD Kendras

1325. SHRI K. PRADHANI: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the norms being followed for setting up of·
Akashvani (AIR)'and Doordarshan~as in the country;

(b) wheth~r it is a fact that Akuhvani and

\, .
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Doordarshan Kendras have not been set up at certain
places/districts whereas these places/districts fulfil the
required norms;

(c) if so, the details thereof alongwith the reasosns
theretor; and

(d) the steps taken/proposed to set up AIRlDD
Kendras at such places/districts?

THE MINISTER OF STAT OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI K.P. SINGH
DEO): (a) The norms for setting up of Akashvani and
Doordarshan Kendras include. inter alia, factors such as
transmitter made and technicai suitability; extent of
resultant coverage to rural and urban popultion; provision
of ssrvice to hilly, backward tribal, remole, sensitive and
border areas; availability of basic infrastructural facilities.
Locations with historical and cultural importance are also
taken into consideration, Establishment of TV programme
production facilities at variou places is governed by the
following parameters;

0) Capital of each state.
(ii) Selected places of cuitural importance.
(iii) At selected relay centres to cater to the local

needs.
(b) to (d). Akashvani and Doordarshan Kendras are

being set up in a p ased manner, as per the norms
enumerated at a above at various parts of the country with
a view to strengthen the existing network, depending upon
availablity of infrastructura! resources and interse priorities.
So far AIR has covered 97.1 % of the population and
89.7% of the area of the country while Doordarshan has
covered 84.9% of the population and 67.5% of the area.
On completion of Ihe ongoing schemes during 8th Plan,
AIR's coverage 01 the country is expected to go up to
97.5% population-wise and 91 % area-wise; Dordarshan's
coverage is expected to go up 10 91.8% population-wise
and 81.4% area-wise.

ThetVPilferage of Coal

1326. SHRI RAJNATH SONKAR SHASTRI: Will the
Minister of COAL be pleased to state:

(a) whether the cases of IhefVpilferage of coal have
been on the increase during 1994-95;

(b) if so, the details thereof, subsidiary-wise;
(c) the reasons therelor;
(d) the steps taken/proposed to be taken to check

such thefVpilferage;
(e) whether any cases of thefVpilferage have been

solved during the said period; and
(f) if so, the details thereof?
THE MINISTER OF STATE OF THE MINISTRY OF

LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHAI P.A. SANGMA): (a) No, Sir. According to Coal India
Ltd. cases of thefVpilferage of coal are not on increase so
far during 94-95 in any coal company of Cll.

(b) and (c) 00 not arise.
(d) steps taken/proposed to be taken to check such

thelVpilferage are:
(1) Surprise checks in co-operation with local police.
(2) Collection of intelligence.
(3) Round the clock patrolling.

(4) Covering of perimeter walls with barbed wire a
fenCing around coal stock depots.

(5) Prope lighting arrangement and improvement in
communication net-work by providing walkie-talkie
sets and long range radio Sets.

(6) Installation of watch towers, providing sirens etc.
(7) Surprise raids in coat Areas in Co-operation with

local police.
(8) Arranging meetings with Dist, Police/Oist.

Administration to review crime/theft and
subsequent actions to prevent theft.

(9) Review meetings with Security Officials and
implementation ef their suggestions to prevent
thefts/pilferages.

(e) and (0 Cases registered with the police on Ih
basis ot FIRs lodged with them will take time for
completion. However, substantial quantities of stolen coal
has been recovered.

Lignite Project in Tami! Nadu

1327. SHRI K. RAMAMUATHEE TINDIVANAM: Will
the Minister of. COAL be pleased to state:

(a) whether the lignite proj$Ci at Jayamkondam in
Tami! Nadu has been started;

(b) if so, the details thereof; and
(c) if not, the reasons Iherefor?
THE MINISTER OF STATE OF THE MI JISTRY Of

LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTIW OF COAL
(SHRI P.A. SANGMA): (a) to (c) Government of India,
Ministry of Coal had conveyed I eir clearance in principle
for (his project in November, i992 and Foreign investment
Promotion Board has also sin approved the financial
profile in rinciple. MI5. Jayamkondarn Lignite Power
Corporation Ltd. the promoters f this project aye been
advised to complete all statutory and financial
requirements, on satisfactory completion of which the
actual im lementa ion the project would start,

[T rans/ation]

Modernisation of Jails

1328. SHRI VISHWESHWAR BHAGAT: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government of Madhya Pradesh has
submitted any proposal/request to the Union Government
for the modernisation of jails;

(b) if so, the details thereof; and
(c) the action taken by the Union Government

thereon?
THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI P.M. SAYFED): (a) to (c) The
Government of Madhya Pradesh had sent a proposal in
November, 19~3. for grant of central assistance under the
scheme of 'modernisation Of Prison Administration'. They
have been .requested to submit revised proposals
according to the -Scherne 'modernisation of Prison
Adminj~tration' wftlcl1 has r~cenny been approved by the
CabiM.l· .
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1329. SHRI KRISHAN DUn SUL T NPURI: Will the
Minister of PETROLEUM AND NATURAL GAS be
pleased to s1£;[(;':

(a) the steps taksn l'y the Govern ent for the
explorailon of natural gas in Himachal Pradesh;

(b) the places where petroleum products have been
found in the State; and

(c) the expenditure incurred by tne Govdmment in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NA1URAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) to (c) Large parts of the basinal
area in Himachal Pradash have been covered by
geological, gravity-magnetic and seismic surveys. Based
on these surveys 10 exploratory deep wells have also
been drilled, out of which only one well viz. Jwalamukhi-l
indicated shallow gas accumulation of non-commercial
nature.

Presently, 2 geophysical parties are engaged in
acquiring the seismic data in the State. Under the
Accelerated Proqrammo et Exploration (APEX) for the
year 1994-87, 2400 SL of 2-0 seismic data acnsnion i
en"'isa~8d.Also one bbc~ P3-0Nl4 falling in Himachal
Pr dash was offersd ;O( exploration to private parties
during thE< 7th round ot bidding. However, no bid was
received or ttti:> O!OG/,.

Till 31.3.1994 El total exponditure of Rs. 142.17 crores
has been incurred on exploration in Himachal Pradesh.

{English}

Allotml)nt of P~trol retail outlets

1330. SHRI ANNA JOSHI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether a number of patrol retail outlets were
allotted from the discretionary quota of the Hon'ble
Minister in Delhi from September. 1993 to August, 1994;
and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) During the period
September, 1993 to August, 1994, 22 retail outlet
dealerships were allotted in Delhi under discreiionary
powers of the Government on compassionate grounds.

Seizure of Explosives

1331. SHRI ANKUSHRAO RAOSAHEB TOPE: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Central Bureau of Investigation has
completed its enquiry with reference to the seizure of
explosives in Bombay and other places of Maharashtra;

(b) it so, the outcome thereof;

(c) the number of persons found guilty and the action

taken against them; and

(d) if no , the time by which the inquiry is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
l-! ME AFFAIRS (SHAI RAJESH PILOT): (a) to (d) CBI
. as not taken up any separate investigation with regard to
the seizure of explosives in Bombay and other places of
Maharashtra. CB!, is however, conducting investigation
into the Bombay bomb blast cases. Out of the Jotsl of 194
persons identitied so far for their involvement in the
Bombay blasts, 156 have been arrested so far, and 38
are absconding. All efforts are being made to apprehend
the absconding accused persons in India and abroad.
Chargesheet has been filed against the accused persons
in the Designated Court at Bombay and the trial of the
case has commenced with effect from 14.7.94.

Ravva Oilfields

, 332. SHRI BOlLA BULLI RAMAIAI-t:
SHRI D. VENKATESWARA RAO:
SHRI MANORANJAN BHAKTA:
SHRI SHRAVAN KUMAR PATEl:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Govemment have entered into an
agreement with a consortium of companies for the
development of Rawa oilfields in the Krishna-Godavari
basin;

(b) if so, the details thereof;

(c) whether this proposal has been strongly opposed;

(d) if so, whether a memorandum has been
submitted to the Union Govemment in this regard;

(e) if so, the details thereof; and

(f) the reaction of the Governmen~ thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) and (b) A contract has been
signed between the Government of India, ONGC and
Command Petroleum, Australia, Videocon Petroleum India
and Havva Oil (Singapore) Pte. Ltd., Singapore for
development of the Ravva field.

(c) and (d) Representations regarding the award of
the Ravva field have been received by the Government.

(a) and (f) The points raised in the various
representations cover issues relating to the amount
already spent by ON GC on development of the field,
reimbursement of past costs incurred by ONGC,
retrenchement of employees already employed in the
field, termination of contract by the private company and
optimal extraction of oil from the reservoir. These issues
have, been taken into account by. tbe Government while
finalising lhe contract with the consortium. All efforts have
been made to ensure that the interests of the country as
well as of the employees are protected during the
impl~rnentation of this contract.
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(Translation] 

Irrigation ProJeebi 

1333. SHAI KASHIAAM RANA; 
SHAi MAHESH KANOOIA: 

Will the Minister of WATER RESO:JRCES DC 
pleased to state: 

(a) the names of the major and medium irrigation 
projects of Gujara! lagging behind their origifia: 
schedule; 

(d) the cost escalation as a result thereof; 

(c) the reasons therefor; 

(d) whether the Governmelli of GU.jara! has sen! 
any proposal to the Union Government seeKing 
financial assistance for the completion of thase projec!~ 

during the remaining period of Eighth Five Year PIan; 
nnd 

(e) if so, the steps taken Dy the Union 
Government in this regard? 

THE' 1\~INISTi:R OF STATE IN THE MINISTRY OF 
UF:BAN DEVELOPMENT ANI) MINISTER OF STATE 
II'I THE MINISTRY OF WATER RESOURCES (SHRI 
F.K. THUNGON); (a) 10 (c) A Statement giVing details 
01 Major & Medium Irrigation Projects 01 GUlara1 
lagging behind thelf Original schedule IS enclosed. 

(d) t) (e) No request 1m additional assistance for 
on-goir.g Major and MedIum irrigation projects has been 
~llC"eivM from thf> Govem"'''In1 of Gujaral OiJ,i09 thf' 
currenl financial year. Howe\'~r, due to disel1gage'TIent 
of Sardar Sarol/ar PrOject '''>:11 the World Bank Grou~, 
assistance. additional Centra! assistance of Rs 5.,}O 
crores has been agreed to for completion. 

Details of on going Major, Medium and Extension I Renovation I Modernisation Projects of GUJaral running behind 
schedule and reason ... for delay 

1. 

2. 
3. 
4. 
5. 
6. 
7. 
8. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
15. 
16. 

Name of the Project 
Approved 

A. MAJOR PROJECTS 
Damanganga 
(including UTs) 
Panam 
Sabarmati 
Mahi Bajaj Sagar 
Sukhi 
Karjan 
Sipu 
Watrak 

B. MEDtUM PROJECTS 
Hiran II 
Sukhbahadar 
Machundri II 
Kalubhar 
Machhannala 
Amli (Ver II) 
Dec 
Venu II 
Und (Jivapur) 
Bhadar (Panch Mahal) 
Mazam 
Hadar 
Guha; 
Kalia 
Hamav II 
Sani 

1-234 I.S8I'N 

Yea. 

2 

1972 

197' 
1971 
1971 
1977 
1977 
1980 
1992 

1973 
1977 
1974 
1977 
1974 
1974 
1976 
1978 
1976 
1981 
1982 

1981 
1980 
1988 
1981 

Original Cost 
Cost target date il"cicated in 

for comple- 1992 
tlon 

3 4 5 

increase 
in Cost 

6 
""----_-_------_--

24.40 1986 196.27 171 87 

10.67 1992 70.32 5965 
17.59 1984 105.44 87.85 
31.36 73.08 41 72 
23.1 , '984 91.23 68.12 
37.20 1987 187.58 150.38 
18.80 1988 95.71 76.91 
43.70 1984 56.16 12.46 

206.83 668.96 
---___ 

3.05 N.A. 12.20 9.15 
2.25 N.A. 18.98 16.73 
1.73 N.A. 18.02 16.29 
3.13 N.A. 17.60 14.47 
0.90 N.A. 14.43 13.51 
0.28 N.A. 19.59 19.31 
1.04 N.A. 44.14 43.10 
3.25 N.A. 19.26 16.01 
3.87 N.A. 50.72 46.85 

13.11 N.A. 33.96 20.85 
10.99 N.A. 28.00 17.01 

6.78 N.A. 21.53 14.75 
9.13 N.A. 47.04 37.91 
2.84 N.A. 16.11 13.27 
3.49 N.A. 7.38 3.89 
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2 3 4 5 6 

17. Amipur 1977 2.79 N.A. 7.69 4.90 
18. Aji II 1981 6.22 N.A. 12.22 6.00 
19. Aji III 1981 13.23 NA 28.60 15.37 
20. Jhuj 1980 5.36 N.A. 31.30 25.94 
21, Uben 1992 12.49 N.A. 11.81 

107.69 363.29 

C. EXTENSION/RENOVATION/MODERNISATION PROJECTS 
1. Kharicut Modernisation 1992 
2. Fatewadi Modernisation 1992 
3. Dantiwada Modernisation 1992 
4. Shatrunji. Modernisation 1992 
5. Bhadar (5) Modernisation 1992 

NOTE: The main reasons for cost escalation are:-
(i) Rise in prices during construction. 

8.10 N.A. 7.21 
24.76 N.A. 29.33 4.57 
34.88 N.A. 41.16 6.28 
26.68 NA 24.42 
18.60 N.A 20.23 1.63 

113.02 12.48 

(ii) Non-availability of adequate funds and problems in acquisition of land both private & forest. 
(iii) Change in scope & design of project during implementation. 

[English] 

Collaboration Between GAIL and British Gas Company 

1334. SHRIMATI VASUNDHAR RAJE: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Gas AuthOrity of India limited (GAIL) 
and the British Gas Company have recently signed an 
agreement for setting up the natural gas net-work in 
Bombay; 

(b) if so, the details of the Joint venture project 
indicating inter-alia the estimated expenditure involved, the 
period of completion, the technology to be used, the 
number of consumers to be covered, future expansion 
plans, etc.; 

(c) the details of the infrastructural facilities required in 
the execution of the project; 

(d) whether the GAIL has also any proposal to set up 
an optic fibre net-work in Bombay alongwith the City gas 
distribution project in collaboration with the British Uas 
Company; 

(e) il so, the details thereof indicating the expenditure 
involved therein and the objectives to be achieved thereby 
especially in the telecommunication field and other seclors; 
and 

(I) the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) Yes, Sir. 

(b) The project envisages the supply of gas through 
pipelines to 6.2 lakh households, 4500 commercial units 
and industrial units in and around Bombay. The project is 

due to be completed In 8-10 years at an estimated project 
cost of Rs. 443 crores. 

(c) The infrastructure will include a city gate station, 
the basic grid, distributions lines, etc. 

(d) to (f) No such proposal has been received from 
GAIL 

Retirement Age 

1335 SHRI PAWAN KUMAR BANSAL: Will the 
MInister 01 HOME AFFAIRS be pleased to state: 

(a) whether the retirement age of personnel in the 
ranks 01 Constable to Commend ant in CRPF and Assam 
Rilles is 55 while it is 58 in all other Para-Military Forces; 

(b) if so, the reasons therefor; and 

(c) whether the Government propose to lay down 
Identical conditions of service for such forces? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS: (SHRI RAJESH PILOT): <al The age of 
retirement on superannuation for personnel in the ranks 01 
Constables to Commandant in BSF, CRPF and ITBP is 55 
years while it is 58 years in Assam Rifles and CISF. 

(b) The age of retirement on superannuation has been 
fixed taking into consideration the operational 
requirements. 

(c) No, Sir. 

'. 



113 WriUen Answers DECEMBER IS. 1994 114 

Waiting Ust for LPG Connections 

1336. SHRI SANAT KUMAR MANDAL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether even almost 2 years after the LPG control 
order was amended by the Government, parallel 
marketeers are yet to make their mark; 

(b) if so, the reasons therefor; 
(c) Whether the Government are aware that in the 

trans-Yamuna areas in the Capital, people are waiting for 
allotment of LPG for the last more than 1 0 years or so; and 

(d) if so, how long will it take IOC to clear this huge 
backlog or registrations made since 1984? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) Yes, Sir. Parallel marketeers have 
not been able to supply LPG domestic consumers in any 
significant way so far. 

(b) lack of LPG import facilities is the main constraint 
in the progress of LPG marketing under Parallel Marketing 
System. To the extent pOSSible, facilities of Public Sector 
Oil Companies have been made available to the Parallel 
Marketeers on commercial terms. However, some pnvate 
parties have initiated action to develop their own import 
facilities. . 

(c) Yes, Sir. 
(d) While it may not be possible to indicate the exact 

date by which the backlog in Trans-Yamuna Areas in the 
Capital can be completely wiped out, efforts are constanUy 
on to release LPG connections to as many applicants and 
as early as possible by ensuring higher product availability 
through higher production from existing sources, 
commissioning of new production sources and imports. 

Royalty on Coal 

1337. SHRI HARADHAN ROY: Will the Minister of 
COAL be pleased to state: 

(a) whether all the nationalised coal mines in West 
Bengal furnish returns to the State Government showing 
the quantity of coal raised and despatched; 

(b) if not, the reasons therefor; 
(c) the amount demanded by the State Government 

from the Eastern Coalfield Ltd. on account of royalty and 
dead-rent for the last three years and the amount paid by 
ECl against those demands; 

(d) whether there is any short-fall in clearing the 
aforesaid dues; 

(e) if so, the details thereof and the reasons therefor; 
(f) whether exemption of royalty is being claimed by 

ECl on account of coal; 
(g) if so, the details thereof; and 
(h) the steps taken by the Government to sort out the 

matter? 
I riL: MINISTER OF STATE OF THE MINISTRY OF 

LAi30UR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 

. 
(SHRI PA SANGMA): (a) Eastem Coalfields Ltd. (ECl) 
have informed that quarterly retums showing quantity of 
coal raised and despatched are being fumished to the 
Govt: of West Bengal. 

(b) Does not arise. 
(c) According to information fumished by ECl, the 

amount demanded by the State Govemment from them on 
account of royalty and dead rent during the last 3 years 
and the amount paid thereagainst were as under:-

(Rs. in crores) 

Royalty Dead Rent 

Demand by State Govt. of 
West Bengal 
Payment made by ECl 

29.84 0.6769 

29.61 0.5360 

(d) and (e) ECl have informed that the outstanding 
amount of 0.23 crores against royalty is pending for want 
of reconciliation etc. The outstanding amount of 0.14 
crores towards dead rent is being processed for payment. 

(f) and (g) ECl is stated to have taken up the matter 
with State Gov!. for claiming exemption of royalty on 
account of the following: 

(i) Domestic consumption of coal by non-producing 
units. 

(ii) Stock adjustment. 
(iii) Compensation for domestic consumption for 

ECl employees as a whole and not on the basis of 
manpower in individual mines. 

(h) Efforts are being made by ECl to sort out the 
matter with the State Govt. 

SC/ST Hostels 

1338. SHRI RAJENDRA AGNIHOTRI: Will the 
Minister of WELFARE be pleased to state: 

(a) the number of SC/ST boys and girls hostels 
presenlly operating in Uttar Pradesh and Maharashtra, 
separately; 

(b) the number of boys and girls banefited thereby 
during each of the last three years and those likely to be 
benefited by the end of 1994-95; 

(c) the details of financial assistance provided by the 
Union Govemment to these State Governmenls for this 
purpose during the last three years; and 

(d) the amount earmarked for the Eighth Five Year 
Plan? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) and (b) The Information is being collected from 
the State Govemments and wUI be laid on the Table of the 
House. 

Cc) The year-wise details of central 8S8iatance 
released to the Government of Utter Pradesh and 
Maharashtra during the last three years for construction of 
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Hostels for SC I ST Boys and Girls are as under:-
(As. in laknll) 

Uttar Pradesh 1991-92 1992-93 1Q93-94 

SC Girls 51.35 76.36 15.77 
SC Boys 75.83 101.10 60.66 
ST Girls 6.12 3.65 
::!' Boys 15.16 3.65 
!lil:;h",:ashtra 
Be Gids Hue 56.43 
~G B;)ys 24.35 6&.24 
::'~ 0;;1$ 32.50 
.;::.{ " . ik_1$ 39.75 

(d\ Under the Centrally Sponsored Schemlts of 
CO'1slruction ot Hostels tor SC/ST Boys and Girls, Funds 
ar~ released to States/UTs on the basis of the proposals 
':x;~j\jed from the respective Slales/UTs. The Iolal 
amount earmarked under Ihese schemes for the VIII Five 
Year Plan IS As. 90 crores. 

Allotment of Natural Gas 

1339. SHRt SANTOSH KUMAA GANGWAA: Willihe 
M'illster of PETROLEUM AND NATURAL GAS be pleased 

ia) whether trie Government have issueo a.1V 
;,;2c1ctions Ie the Gas Authority of India Ltd. to allot 
","i·.lral gas for the distribution system for Firozabad-Agra-
G"aziabad·Knurja and Naida areas of Ultar Pradesh; and 

(b) if so, the action taken to make the natural gas 
avaiiable in these areas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) and (b) Instructions 10 this effect 
were issued in 1989. However, the proposed allotment 
could nol be wnverted into a firm commilment as no 
concrete proposal was received by Gas Authority of India 
Umited. 

Requirement of Coal 

1340. SHRI MULLAPPALLY RAMCHANDRAN: Will 
the Minister 01 COAL be pleased to state: 

(a) whether the coal produced is sufficient to meet the 
:io~estic requirment of the country; 

(b) if so. Ihe details of demands and suppty of coal 
(iuring each 01 the last three years; 

(e) whether the present production can meet the 
demand 01 any additional Thermal Power Plant that may 
be set up in the country; 

{d) if so, whether the supply I cost effectiveness I 
transport of coal tor proposed Thermal "ower PI~nt In 
Kerala has been studied; and 

(e) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF OQAL 
(SHAI P.A. SANGMA): (a) Except for low ash coking coal 

and high gracle non-coking coal, the indigenous production 
of coal is adequate to meet the domestic coal requirement. 

(b) The total demand pf coal (including imports) as 
assessed by the Planning CommiSSion and the actual 
supplies during each of the last three years were as 
follows:- . 

(in million tonnes) 

Year 

S1·92 
S2·93 
93·94 

Demand 

245.00 
258.10 
268.60 

Supplies 

229.64 
241.00 
253.03 

(c) Coal tTequirements of all thermal power stations 
gettin9 completed within the Eighth plan period have been 
tied up. 

(d) & (e) Mis RITES carried oul a study on behalf of 
Central Electricity Authority regarding movement of coal to 
coastal TPS. including KaYamkulam TPS in the State of 
Kerala. They submitted their report in June 1988. The 
study concluded that movement of coal by rail-cum-sea 
route will be the least cost option for Kayamkulam TPS. 

Hydrocarbon Sector 

1341. SHRt R. SURENDER REDDY: Will the Minister 
gf PETROLEUM AND NATURAL GAS be pleased to state. 

(a) whether with the liberalisation of the economy and 
111e expected deregulation of the Hydrocarbon sector 
various public sector undertakings under his Ministry are 
gearing up to face the competitive market; 

(b) it so, the details of the joint venlures proposed to 
be undertaken by the Oil and Natural Gas Corporation 
Umited, Indian Oil Corporation, Shara! Petroleum. 
tiindustan Petroleum Corporation and Gas Authority of 
India Limited in other than their traditional spheres of 
activities assigned to them originally by the Government; 
and 

(c) the reaction 01 the Government thereto? 
THE MINIST-ER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NA TUAAL GAS (CAPT. SA TISH 
KUMAR SHARMA): (a) Yes, Sir. 

(b) The oil sector companies namely ONGC. 10C, 
SPCL, HPCL and GAil have no proposals lor 
divarsification 10 the areas other than the oil sector. 

(el Does not arise. 

Loan taken by tOe 

1342. SHRI DHARMANNA MONDAYYA SADUl: Will 
the Ministef of PETROLEUM AND NATURAL GAS be 
pleased \0 sta\e: 

(a) whether the Indian Oil Corporation Limited has 
managed $hor1 term loan, ~t cheaper rates from thO tho 
Internationel Financia) Institutions during the recent 
months; 

(b) if 10, the cletails therefor; and 
(c) the sources and institutions of such loans thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS CCAPT, SATISH 
KUMAR SHARMA): Ca) and (b): Indian 011 Corporation has 
been availing short temi foreign currency loans wilh a 
tenor of 180 days for financing Import 01 crude oil and 
petroleum products at an interest in the range of LIBOR+ 
0.50% per &Mum to LIBOR+O.55% per &Mum. In the 
recent months. Indian Oil Corporation· has availed such 
loans with interest in the range of LIBOR + 0.35% per 
annum 10 UBOR + 0.375% per &Mum. 

(c) These loans are sourced from abroad for direct 
disbursement to overseas suppliers. The loans are 
disbursed through torign branches of various banks like 
AMV Amro Bank. Krediel Bank. ING Sank, Hong Kong 
Bank. Union Bank of Switzerland, Fuji Bank, Development 
Bank of Singaproe, Bank of America, Banque Indo-Suez, 
Credit Suisse, Bank of India, ANZ Bank, State Bank of 
India, etc. 
{T (ans/ation 1 

Indian Territory under the Possession of Bangladesh 
Rifles 

1343. SHRI PHOOL CHAND VERMA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news item captioned '200 Beegha Bhartiya 
Kshetra Par Bangladesl' Rifles ka Kabja' appearing in 
"Rashtriya Sahara" dated October 30, 1994; 

(b) if so, the reaction of the Government thereto; and 

(c) the steps taken by the Government to get back the 
land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT): (a) Government 
has seen the press report. 

(b) and (c) No instance of Indian land having been 
occupied by Bangladesh Rifles along Indo-Bangladesh 
border in the river Khowai area has come to the notice of 
the Government. In October 1994. Bangladesh Rines 
constructed a temporary pedestrain bomboo bridge over 
the river Khowai at a place about 100 yards away from 
international border presumably with a view to enable their 
nationals to cultivate some land in the area close to the 
Indian village Durga Nagar. This was opposed by Border 
Security Force who took up the matter in flag meeting with 
Bangladesh Rifles. No cultivation by Bangladesh nationals 
has been allowed in the area by the Border Security Force. 

[English] 

Para-Military Forces 

1344. MAJ. GEN. {RETD.) BHUWAN CHANDRA 
KHANDURI: Will the Minister of HOME AFFAIRS be 
pleased to stale: 

(a) whether the Government have laid down any policy 
with regard to manning of para-military forces by officers of 
Indian Police Service; 

(b) if so, the details thereof; 

(e) the percentage of IPS officers in various ranks in 
different para-military forces; 

(d) whether the Government have any plan 10 make 
the para-military forces totally cadre based; 

(e) if so, the details lhereof; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH .PILOT): (a) to (e) The 
posts of Director GeneraVAdditional Director General in 
the Central Para-Military Forces are held by IPS officers. In 
BSF, CRPF and ITBP. 80% of the posts in the rank of IGP 
are filled up by taking IPS officers on deputation. In CISF 
and NSG, the PoSIS of IG are held by IPS officers, excepl 
for Army officers on deputation to NSG. 

At DIG level, the pecentage of vacancies meant to be 
filled up by IPS officers is 45% in CRPF, 40% in BSF. 
60% in CISF & 50% in ITBP. The percentage of posts at 
the Commandant level meant to be filled up by IPS officers 
is 40% in CRPF and CISF. In case of CRPF, IPS officers 
can be taken as Deputy Commandanls also. 

(d) No Sir. 

(e) Does not arise. 

(f) Central Para-Military Forces have to operate in a 
complex environment in close interaction with State Police. 
The presence of IPS officers. specially at senior levels, 
facilitates their smooth & effective functioning. 

Violence by Kashmlrl Militants 

1345. SHRI RAMESH CHENNITHALA: Will the 
Minisler of HOME AFFAIRS be pleased to slale: 

(a) whether the Kashmiri militants are recently 
spreading out to vulnerable areas in various parts of the 
country to create violence and subversion; 

(b) if so, the details thereof; and 

(c) the measures taken by the Government to check 
their activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PlOT): (a) and (b) 
Kashmiri militants have come to notice for carrying out 
sabotage activities in Jammu and Kashmir and other parts 
of the country. Reports are available indicating Pak lSI 
plans to create violence and subversion in vulnerable 
areas in various parts 01 the country through Kashmiri 
mililants. Disclosures made by arrested militanls have 
confirmed the ulterior plans of Kashmiri militants to spread 
violence In various parts 01 the country. 

(c) Government is alive to the situation and are taking 
all necessary steps In this regard which include gearing up 
of Intelligence machinery, coordinated action by central and 
Stale agencies including intelligence sharing. deployment 
of para-military forces as well as intensified patrolling in 
vulnerable areas. 
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OIW ... 

1346. SHRI M.V.V.S. MURTHY: WIll the Minister 01 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether any new oil wells have been given to 
some foreign companies lor exploration; and 

(b) if 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA) (a) and (b) Yes, Sir, Under the fifth 
round of bidding Government 01 India has recently 
approved award of contracts for the exploration of oil and 
gas in six blocks 88 per details given below: 

Name of consortium/company Block 

Consortium 01 Vldeocon International India KG-QS16 
and Command Petroleum, Australia 

Rexwood 0kIand Joint Venture, USA 
Essar Oil Ltd., India 

Consortium of Hindustan Oil Exploration 
Company, India, Petrodyne India and 
Vaalco Energy, USA 

(Translation] 

Petroleum Products 

1347. SHRI MAHESH KANODIA: 
SHRI SATYA DEO SINGH: 
SHRI SHY AM BIHARI MISRA: 
SHRI RAMPAL SINGH: 
SHRI RAM SINGH KASHWAN: 

GK-QS15 
BB-OSI5 
RJ-QN-90/4 
RJ-QN-9OI'5 
CY-OS12 

SHRI ASHOK ANANDRAO DESHMUKH: 
SHRI VIJAY NAVAL PATIL: 
SHRI JAGMEET SINGH BAAR: 

Will the Minister of PETBOLEUM AND NATURAL 
GAS be pleased to state: 

(a) the quantity of petroleum products produced in the 
country during 1993-94 in comparison to 1992-93; 

(b) the quantity of petroleum products imported during 
1993-94; 

(c) the quantity of petroleum products proposed to be 
imported during 1994-95; 

(d) whether the Government have formulated any 
scheme to increase the production of crude oil and 
petroleum products; 

<e) if 50, the details thereof and the estimated inaease 
in the production during 1994-95; and 

(f) the total foreign exchange likely to be saved due to 
increase in production? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) The quantity of Petroleum products 
produced. in the country including LPG and NGL from 
Natwal Gas during 1992-Q3 and 1993-94 was 
approximately 52927 TMT and 53800 TMT respectively. 
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(b) DurIng the ye.- 1993-94 about 12.08 MMT 01 
PteroIeurn products were imported. 

(c) Government has approved an Import of 14.m 
MMT of Petroleum products for the year 1994-95. 

(d) to (f) Government have initiated a number 01 step8 
to increase indigenous production of crude oil. These 
include development 01 new oil and gas fields and 
additional development 01 some exiaIIng fields, While the 
target lor crude oil production during current yeIII Ia 32.30 
million toMes. actual production during the previous year 
(1993-94) wu 27.02' million tonnes. The indigenous 
production 01 crude oil during the current year Ia thus 
expected to be about 5.3' million tomes more than the 
previous year. The expected production lor the last two 
years 01 the current plan period i.e. 1995-96 and 1996-97 
Ia about 38.39 million tor,,\8S and 44.45 million lonnes, 
respectively. 

Goverrmenl have allowed private investment in the oil 
refining sector. As against the present refining capacity of 
53.40 MMTPA, the total refining capacity in the country as 
per the Letters of Intent issued. is expected to be around 
135 MMTPA after all projects are implemenled. This 
capacity would be sufficient to meet the projected demand 
in future. with the demand in the year 2001·2002 estimated 
to be approximately 102 MMTPA. The production of 
petroleum products during 1994-95 are estimated at 51750 
TMT (including LPG and NGL from Fractionators). The 
saving in foreign exchange due to increase in production is 
dependent on a variety of factors such as consumption! 
demand of petroleum products and price of crude oil and 
petroleum products in the international markets. However, 
increased indigenous availability of petroleum products 
would lead to comparatively lower imports. 

{English] 

Centres tor Handicapped Girls 

1348. SHRI HAAISINH CHAVDA: Will the Minister of 
WELFARE be pleased to state: 

(a) whether some centres are being run for 
handicapped girts in Gujarat; 

(b) if so, the details thereof; 

(c) whether the Union Government are providing any 
financial assistance 10 these centres; and 

(d) if so. the details of financial assistance provided 
during each of the last three years and the current year so 
far? 

THE MINISTER OF WELFARE (SHAI SITARAM 
KESRI): (a) Yes, Sir. 

(b) The list of voluntary organisationS receiving grant-
in-aid from this Ministry is given in the attached statement 
There is one organisation namely, 'Andh Kanya, Prakash 
Grah·. Ahmedabad, which is run exclusively for the 
rehabilitation of handicapped girts. In other centres, 
rehabilitation is provided both for boys and girls. 

(c) and (d) As per statement enclosed. 
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Statement 

Grant-in aid to Voluntary Organisation by the Ministry of Welfare for Rehabilitation of Handicapped 

Name of the Organisation 

1. Society for the Mentally Retarded P.O. Malviya College 
Campus Gamdol Road, Rajkot-360004. 

2. Shri R.L. Institute for the Deaf 
3. Blind Men's Association Dr. Vikram Sarabhai Road, Vas· 

trapur, Ahmedabad 
4. Shri D.S. Parekh Deaf & Dumb School Near New Jain 

Clinic Surendranagar-363001 
5. Medical Care Centre Trust, Children's Hospital, Vadodra-

390010 Gujarat 
6. Andhjan Vividhlaxi Talim Kendra, Aerodrome Road, Jam 

Nagar, Gujarat 
7. Andhkanaya Prakash Gruh, Drive-inroad, Memnagar, 

Ahmedabad-380053 
8. -Andh Apung Kalyan Kendra Nandini Society Sabarmati 

'0' Cabin, Ahmedabad-19 
9. Andh Kalyan Kendra, Ahmedabad 

10. Rachnatamak Abhigam Trust 

{Translation] 

Import of Crude 011 

1349. SHRI RAM TAHAL CHOUDHARY: 
SHRI MOHAMMAD ALI ASRAF FATMI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the customs duty and excise duty imposed on 
petroleum products separately in the country; 

(b) the quantity of crude oil imported during each 01 
the last two years; and 

(c) the amount spent on customs duty and excise 
duty during the said period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) The rates of basic customs duty 
on petroleum products effective 1.3.94 are as follows: 

(i) Crude 35% 
(ii) Kerosene NIL 
(iii) Naphtha NIL 
(Iv) LPG 15% 
(v) All other products 30% 

Central Excise duty on all petroleum products levied 
on ad valorem basis is as under: 

1. Motor Spirit & Coal Tar 20% 
2. All other petroleum products 10% 

including Naphtha for general 
use. 

3. Naphtha used for fertiliser - Rs. 5.5OIKL 
manufacture 

(Rs. in lakhs) 

Grant Received durinll the last 3 years and during 
1994-95 

1991-92 1992-93 1993-94 1994-95 

1.03 1.74 2.06 1.19 

1.08 1.21 1.76 0.89 
8.28 8.03 8.27 4.12 

1.15 0.40 0.41 0.20 

0.90 1.23 1.94 0.97 

4.83 3.95 4.28 1.~ 

2.57 1.76 2.33 1.42 

0.18 0.47 0.53 0.26 

0.47 0.25 
2.08 1.04 

(b) the quantity 01 crude oil imported during the last 
two years has been as under: 

Qty. In MMT 
1992-93 29.247 
1993-94 (Prov.) 30.822 

(e) The amounl spent on Customs duty and Excise 
Duty during the last two years is as under: 

Excise Duty 
Customs Ouly 

(Rs.lCrores) 
1992-93 

2873 
5280 

National CommIssion on SCalSTs 

1350. SHRI RAJESH KUMAR: 
SHRIMATI BHAVNA CHIKHLIA: 
SHRIMATI SHEELA GAUTAM: 
SHRI NAVAL KISHORE RAt: 

1993-14 
(Prov.) 

3095 
6536 

Win the Minister 01 WELFARE be pleased to state: 

(a) the number of complaints received by the 
National Commission on Scheduled Castes and 
Scheduled Tribes during the last two years in regard to 
harassment of the employees and officers belonging to 
Scheduled Castes and Scheduled Tribes working in 
various institutions of the State Governments. State-wise; 
and 
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(b) the action takervbeing taken by the Commission 
in this regard? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) A Statement is attached. 

(b) The complaints received from the employees are 
referred to the concerned authorities for seeking their 
comments. After receiving comments from the concemed 
authorities the National Commission calls for records and 
further information wherever necessary and alter 
examining these recordslinformation make suitable 
recommendations to the authorities concemed. In cases 
where Commission's recommendations have nol been 
accepted by the authorities concerned, the Commission 
may include such cases in the annual report to the 
President. 

Statement 

The lolal number of complamts received during the last 
two years regarding harassment 10 employees and officers 
belonging to Scheduled Castes ana Scheduled Tribes in 
various state Government is 1713. Statewise details are 

gIVen below: 

SI.No. State No. of cases 

1. Andhra Pradesh 202 
2. Arunachal Pradesh NA 
3. Assam 16 
4. Bihar 69 
5. Goa 3 
6. Gujaral 97 
7. Haryana 79 
8. Himachal Pradesh 45 
9. Jammu & Kashmir 5 

10. Kamataka 24 
11. Kerala 7 
12. Madhya Pradesh 101 
13. Maharashtra 167 
14. Manipur NA 
15. Meghalaya 1 
16. Mizoram NA 
17. Nagaland NA 
18. Orissa 276 
19. Punjab 24 
20. Rajasthan 162 
21. Sikkim NA 
22. TamilNadu 23 
23. Tripura NA 
24. Uttar Pradesh 383 
25. West Bengal 29 

Total: 1713 

{English] 

Tapti GHfIeks. 
1351. SHRI ARVIND TRIVEDI: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to slate: 

(a) the latest estimated recoverable rn8IV8S 01 gas in 
the Tapti gasfields; 

(b) \he agency selected by the Government for 
developlrlg these gasfields; and 

(c) the quantity of gas from Tapti gasfieIds proposed 
to be allocated to consumerfll'ldustries in Gujarat? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) The latest estimated recoverable 
reserves in the Tapti Gas fields are 31526 Mm'. 

(b) A Consortium of mls. Reliance India and Enron, 
USA has been awarded the contract for developing the 
Tapti fields. 

(c) It has been decided to take Tapti gas to Hazira to 
meet the existing commitments at Hazira and along the 
HBJ pipeline. 

ell lo .... 

1352. SHRI SHYAM BIHARI MISRA: Will the Minister 
of COAL be plesed to state: 

(a) the accumulated losses of Cil during each of the 
last three year; and 

(b) the efforts madelbeing made to reduce the 
losses? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) The accumulated losses of Coal 
India Ud. as at the end of the last three yeara were as 
under:-

1991·92 As. 2353.99 crores 
1992·93 As. 2094.53 crores 
1993·94 As. 1767.83 crores 
(b) Following measures are being taken by Coal India 

ltd. to reduce the Iosses:-
(i) Improved manpower planning including 

redeployment of surplus workers and resttlcting the 
intake 01 new employees against vacancies caused 
by natural wastage. 

(Ii) Control on increase in manpower through 
voluntary/retirement scheme. 

(iii) Introducing concept of 'all-men-aII jobs'. 
(iv) Improvement in the availabiUty and utilisation of 

equipment by providing adequate wortc.hop support 
etc. 

(v) Special emphasis on production from existing 
underground minea. 

1984 RIOTS 

1353. SHRI CHinA BASU: 
SHRI BIR SINGH MAHATO: 

WiD the Minister of HOME AFFAIRS be pleased to 
slate: 

(a) whether the YicIims of 1984 riots In DelhI have 
submitted • mMIOI'8IIdum to the Government demanding 
punishment to the guilty; 

(b) if so, the d8taiIs thereof; and 
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Cc) lie don ~ to .. IIk.tn .., tiN 
U'IIon Govemmerrt !hereon? 

THE MINISTER OF STATE IN THE MINISTRY Of: 
HOME AFFAIRS (SHRI P.M. S.4YEED): Ca) eo (c) &r>' 
repreeentaIIona have been received on the follow'"!", 
action on 1964 11011 if' DtIhI. 

As to the follow up action on the part '" ChI. u..:~"'-;i 
menl, the Delhi Police registered 225 casee NO moIIJ 
Immediately after November, 1984 riots. MoIeovM, 1«l' 
C8S8$ wwe registered 00 !he racommendaUorli « II,,~ 

Jain Aggarwal Convnittee. A IDIaJ of 36 affidavits lnvol' " 
ing 11 cues are under inYelligaIion. 

For expIJdit,'lU'I investigation of !he case.c; 0,,:"1 
Police have $&t up a Riot ~ell Arc axclusive court at "'''' 
level 01 AddItional Sessions JUdge has been sei ur ,~ 

accelerate the pace 01 disposal of cases of 1984 riot'!. 

{Translation1 
Resen'fld Polts In ISP 

1394. SHRI RATILAL VARMA: Will the Minisler of 
PETROLEUM AND NATURAL GAS be pleased :0 state: 

(a) the number of posts reserved for Scheduled Casles 
and Scheduled Tribes lying vacant In ISP Ce. Limited; 

(b) the reasons for not filling up tl'lese posts; aM 
(c) the time by which these posts are lik.sly Ie r~ 

filled up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURP.L GAS (CAPT. SAliSH 
KUMAR SHARMA): (a> to (c) 23 posts ,eservea 10' 
Scheduled Castes and 19 for Scheduled Tribes are Iy'n~ 
vacant in ISP Company Limited. Action for filling up the 
backlog could not be taken up in full swing, as r8CIuil· 
ment had temporarily been kept in abeyence since the 
company was in the process of redeployment of surplus 
manpower in the organisation. 

lPG COMectiona 0" Priority Baals 
1355. SHAI LAlL SABU RAI; 

SHAI HARt KEWAL PRASAD: 

WI. the Minister 01 PETROLEUM AND NATURAL 
GAS be pleased te state: 

(8) the total number of LPG connections released on 
priority-basis out of various quotas during the last one 
year by the Indian Oil Corporalion; 

(b) whether several complaints have been received 
regarding missing of letters entoute issued by the Indian 
Oil Corporation for release of LPG connections on prior-
Ity-basis from quotas during this period; and 

(c) if so, the steps taken to check recurrence of 
such incidents? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLeuM AND NATURAL. GAS (CAPT. SATISH 
KUMAR SHARMA>: (a> During the year ,3993-94, Indian 
Oil Corporation Umited has released 94756 Indane con-
nections on priority basis under various quotas. 

(b> Y 98, Sir. 

8-234 LSS/Q5 

(c) To &WId compIainIa ci non-receIpI ci prIoriIy 
YOI.iChMa baaed on the I'8COIMI8Ildatlonl of !he MPI, a 
.~ PriorIty Voucher System has been 1Nroducad. "l; SpeciIII PriorIty Voucherl are distributed to the Han-
,:!O, """a peqonaIIy on quMerty basis. Some compIainIa 
... "'" ~ ci ~ of priority vouc:herI .n 
. ':~"w.r ~iIterIId AD by !he Oil eornp.niea. In IUch 
,:,,,,,., the recorda are verified. In cue the priority YW-
~ sent under registered AD II returned to tho 011 
,»)(OlparlY due to Incomplete address, Immedate action II 
''fI' ,T I.'; lsIue ill fl'MtI kilttl!(. I" I',a"" !he leiter Is 1"101 
i'9('AII,~tltl by the party or not retumed 10 the oil company, 

IllJpIIc;1.i.e pOorIty ~ is IssI.If"1 after ob~rving 

r~,!')' prescribed procedOf4t. The attention of P&T 
')epar1/T'ent ha .. , been drawn It; the proolem of missing ot 
:lfkIOty lIouchera during trantil under !he postal communi-
~fil)fl. 

Foreign MI •• lonarl" .. 
13E~. SHRI ATAL BIHAP! VAJPAYEE: Will Ihfi 

Minister of HOME AFFAIRS be plesed to state: 

(a) whether terrorists in the North· Eastern States, 
Darticularly in Meghalaya, Nagaland and Mizoram are 
getting support from the foreign missimarhs, 

(b) whether these tellonsts are getting funds from 
foraign missionaries to purcliase arm" from abroad, 

(e) If so. the measures taken by Government in this 
regard; 

(d) whether the Govreoment propose to t9iu1 $irin-
gent rreasures to check tEIfTorisl activities in these 
Slates; and 

(e> if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED) (a) to (0) No, Sir, 
The Government is aware of the reports of assistance 
being received by the insurgent groups of North Eastern 
Statgs from the neightx'..,ring rov"~'ies HowltVer, no 
conclusive evidence has come to the notice 01 the 
Government in reqard to direct support 01 foreign mis' 
sionaries to the Nortr. Eastern insurgent groups for 
purchase of arms etc. 

(d) and !e> The Insurgency situation in the North 
Eastem Stales is under constant wate!> and is reviewed 
closely on an ongoing basis. A comprehensive review 
was undertaken by the Home Minister on 19th .. 'uly, 
1994 In a meeting with the Governor of Manipur and 
Chief Ministers of North Eastem States at New Delhi. 
The Minister of State (Internal Security) also reviewed 
the security related matters in a meetit:'9 at Shillong on 
28110194. At the official level the situation was reviewed 
in the 4th meeting of the North East Regional Security 
Coordination Conference held at Shillong on 28110194. 
After detailed discussions in these reviews a number· of 
decision. were taken which /nt""/~ Include Itrengthen· 
ing of Slate Police Force, more effective coordination of 
counler-insurgency operations, improvement and upgrada-
lion of intelligence collection and sharing etc. Steps 
taken by the Govemment include continuation of declara-
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lion d certain Stateallll'8lllO /Aa "~~"fA~ m'G'ilMSi".~ ••"I{1I
ihe Insurgent groups as "unlawf!J 8Mi~~~". ~ @f
SecurIty Forces etc. '

1~.flN_
1357. SHRIMATI BHJW'NA CHIKHUA:

SHRIMATI SHiEEI.A ~UTAM:
SHRI RAMESHWAH 1?A·n'l.~~:

WII the Minister of HOME Afrt~ ~ ~~~ ~
uto:

(a) whether the 1994 riot!~ ~~W ~~ rt!©
waMng of inaer8St 00 r~.;Cf w,r~ fl:lit,r:~b*,;!~~~~'}.~
provided \0 them;

(b) If so, the details tM~; ~
(c) the decision taken blf m IJrflu."3 G:!W€\fW'\5ml.ft

thereon?

THE MINISTER OF STATE iN THE MINISTRY Of
HOME AFFAIRS (SHRI P.M. SAYEED): (it) ~ (c): Th~i;li is
no proposal for waiving of iilt~f~~ 00 w@I!~f Md !feMhi!i~Iil~
tion assistancs providoo to tM ~\l"f'~ @t 1004 ~i1Z~
pending in the Ministry of Home AYfai,~~,tbllevu, ~~w~
for waiving of interest on bank loaM WtilS reooiv~,@,

A Committee of offic3rs wu oor.stltuteci 10 ~ Into.
among other things, the waiver of il'e&er«:lsa 00 bank !oaIil@ ~oo
by 1he victims of the 1984 ooUs. On the basi$ ~ ~
recommendations of the Comm!ttoo, tie GO'l!smment d6dd~
to writ. off aD bank loans wMre h prlnt:ip~was upw 'Ri.
25,0001- scale down the intarest rata to i% Of! the rOO'!alnI""
loans upto 31 March 1992 ag'odihe ilapaymant ~ ba~
amount to be spread olJer flvg yaare at ~h8 OOlma,1 fate of
interest. Necessary instructioM were !$S,Ied by the Govern-
ment of India and, the ReseiV8 Bank of iMla.

LPG Ag.ncl~. In Bltlmr
1358. SHRI MOHAMMAD All ASHAAF FATMI: Will

the Minister of PETROLEUM AND !\lATURAL GAS 00
pleased to state:

(a) the number of lPG ag@ncies functioning at pre-
sent in Bihar;

, (b) the number of LPG oonnectioo$ ~aootioo,3d durin.:2j
each 0' the last two ylOsr~;

(c) whether the Government Pl!'op~~eto open more
lPG agencies in Bihar; Md

(d) if so, the details thereof?
THE MINISTER OF STATE OF THE MINISTRY OF

PETROLEUM AND NATURAL GAS (CAPT. SATISH
KUMAR SHARMA): (a) As on 1.10.1994, there were 165
LPG distributorships functioning in Bihar.

(b) During 1992·93 and 1993-94, 31905 and 8535
lPG connections respectively were re/eased in BiOOr.

(c) and (d): Proposals for setting up 29 LfiG als-
,tributorships have been included in the current LPG Mar-
keting Plan 1992-94 for Bihar.
[EngliSh]

Irrigation Project
1359. SHRI SOBHANADRESSWARA RAO VADDE:

Will the Minister of WATER RESOURCES be pleased to
state:

(a) the names of on-going major and medium irriga-
tion projects in the country;

(b) the present stage of these projects;

(c) -h ~j'lli1:~ ~M I!t:~~~HtIm~-d oo8t of theN
~~;

~} 'i'1® ~~il:1 @ttH~ (l,,~ ~~ ~~~~ during the last
~~ y&m;

(o) ~'}"d@ emt~lIl ~@ t~.)M ~1*It on these pro-
~"~J3;~,~~ tOO.~l8Ining of tt~ Eighth Five Year
.~JY2;i~; _

('1 g f_~",jf~do t!~ ~"'Q~~~ whk:h are likely to be
r~0~;'~~@~!i'l?, ~ tfi''l$ jj';)i,~;3~lil pll,~ '\tom' PIM?

ntf: ~!NIS~R O~ Sl"ATE IN neE MINISTRY OF
URa~~ ll.)~ELOP~~~Hf t~O 'rHE MiNISTER OF STATE
IN THE ~~INISTAVOf WATER RESOURCES (SHRI P.K.
Y}jR;N~,ON»: t~·)l@ (ij !l'\fi'Jfl'Utioo is ~ collected Md
~f!l /;)il ~M 00 ~~ T~aJ ~ '1Nl HoUM.

l(!imm!qji!orv)
€:li&a~lj~..w ~a~0'~\f PowerProJ.~

1:)00, SHAi ilHANKEI"JS!N!GH VAGHELA:
SH~i M.SHlft~t~RANA:

W~!! ~ Me:lU:itQliQ' of PETROLEUM AND NATURAL
GAS 00 plNsad to state:

(a) \!~hfIMthe Goviff'i'.ment of Gujarai had requested for
~W!Y ~ gM for Pi~l1\fav Power Project from Tapt! High;

(0) if SO, tti9 ~00n take."I by the Union Govemment in
this lJ'egard so f~; Md

(c) tOO tiroo by W)l~ m aoo'le supply of gas is likely
to 00 made 8\1lOJiisble i(!l aM S%~te?

THE MINISTER OF STATE OF THE MINISTRY OF
PETROLEUM AND NATURAL GAS (CAPT. SATISH
KIJMAR SHARMA): (a) Ve$, Sir.

(0) Md (c) It hM beM decided to take TaptJ Gas to
Hilr,nm to meet the e~isting commitments at Hazira and
along the HBJ pipeline.

Bord\!W Fencing

136~. SHRi GUMAr~ MAL LODHA:
SHRI HARIN PATHAK:
SHRI JAGMEET SINGH BRAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of. fenci,ng','~ const~uption of r~d.~
along borders with different' c;ountries which have so far
been completeq and those which are yet to be completed,
Sector-wise;

(b) the· details of progress made in this regard during
the current year Sector-wise;

(c) the estimated c..>stof these works and the expen-
diture incurred thereon so far;

(d) the amount allocated for this purpose during the
current year, Sector-wise; and

(e) the. time by which Iho•• wo~ are IikeI): \0 be
completed? /

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI RAJESH PILOT): (a) The fgUowing
is the position on Inde-Bangladesh border and rndo-Pak
border in this regard:
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-----------------------.------Roods 
(In KIM.) 

Fence SectGr RoIdI 
(In Kma.) 

Wora CompIetiId 
Aaaam 120 PwIjab 451 

333 Meghalaya 

West~ 

Tripura 

184 ~ 
52 

Mizoram 
Worb yet to be completed 
Assam 53 

58 
1~ 

",: 4 

31 PwIjab 
Meghalaya 87 Rajl1$lhll1 150 387 
West Bengal 455 
Tripura 
Mizoram 
(b) Sector-Wllie 91OGres! .. ~ CU,"f':OO'i' ~ It ~ I'O!!.:>~:-. 

Assam 5 9 
Meghalaya 
West Bengal 
Tripura 
Mizoram 

1 
86 

I 
0.40 

10 
47 

Punjab 
Rajasthan 76.50 50 

------------------------ .. -~ .• --.- ..... -.--------
Ie) All expenditure 01 As. 368.90 crorea has been All Expoflditur" >J! As. ,1H.G<l a'Or61 has been Incurred 

incurred against the estimated co.t of As. 831.17 crorea. again th8 0.;::.0100 t>;;;&J '" FU.. :443.28 cror8ll. 
(d) Sectorwise amount allocated during the cwrent year is as follows; 

Indo-Bangladeah Border 
.- -------------._-------

Sector 

Assam 
Meghalaya 
WestBengal 

Tripura 

\3.20 
6.62 

70.94 
40.4& 

(e) When the phasing 01 the works on Indo-
Bangladesh Border was first considered. it was estimated 
thai the entire work couid be ~Ied by March. 1998. 
However. keeping in view the Importance 01 the project 
and its early completion. the High Level Empowered 
Commll1ee (HLEC) which has been set up to monitor the 
implementation of the project. approved that the project 
ahould be completed by March, 1996. All implementing 
agencies were instructed accordingly. However, in the last 
review undertaken by the HLEC a lew days ago. it was 
useased !hal the completion 01 entire work may extend to 
March 1998. The scheduled date 01 cornpIetion 01 WOI1Ia 
on Indo-Pak Border is December 1996. 

Amount 
Roads Fence 

(As. in crores) 

4.00 

9.00 30.05 

{English] 

Publicity, Music and Drama Unita 

1362. SHRI ANKUSHRAO RAOSAHEB TOPE: Will 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a, the details 01 the olficerlUnits of Department of 
Publicity under his MInistry In Maharashtra aIongwith the 
locations thereof; 

(b) the details of music and drama units situated In 
Maharashtra; 

(e) Ihe total runber of programmes presenI8d by 
each of theN units during 1993-94 and 1994-95 tiU date; 
Md 
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(d) Ihe details of aMuaI expenditure being incurred on
all these units?

THE MINISTER OF STATE OF THE MINISTRY OF
INfORMATION AND BROADCASTING (SHRI K.P. $INGH
DEO): (a) and (b) The Directorate of Field Publicity (DFP)
his the following Field Publicity Units presently functioning
In MIharuhtra under its Regional Office at Pune:

1. Poona

2. Atvnednagar

3. A,r.ravati

4. Aurangabad

5. Bombay

6. Chandrapur

7. Jalgaon

8. KoIhapur

9. Nagpur
;\
\. 10. Ratnagiri
\

11. Salara

12. Sholapur

13. Wardha

14. Nasik

15. Nanded

The Song & Drama Division (S&DD) of this Ministry
has one Regional Centre in Maharashtra at Pune.

(c) The information is given below:-

Year
1993-94
1994-95

D&P
8678
5091

S&DD
1544
7n

(d) An expenditure of Rs. 41.03 lakhs and As. 23.26
lakhs was Incurred by OFP and S&DD respectively during
1993-94 for their Regional Offices and Field Units in
Maharashtra region.

{Translation]

Atrocities on SCalSTs

1363. SHRI VISHWANATH SHASTRI:
SHRI SHRAVAN KUMAR PATEL:

Will the Minister of WELFARE be pleased to state the
numbe~/of persons belonging to Scheduled Castes and
Sch~UJed Tribes kilied and injured, separately,in the
incidents of atrocities during the current year so far, Statel
Union Territory-wise?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): Information is under collection from all the States!
UTs and will be laid on the Table of the House.

{English]

SClST Students eent AbrCMld

1364. SHRI DATTA MEGHE:
SHRI RAJENDRA A(3NIHOTRI:

Will the Minister 01 WELFARE be pleased to state:
(a) the number of 5Pleduled CastelScheduled Tribe

Sk-.donts $lOOtabroad for higher oducation during each 01
th:3 last three years and the r.urrent year, StatelUT-wlse;

(b) the facilities provide..! by the Govemment to them
b' getting higher educallon; .

(c) the number and ~:!.,·)tailsof scholarships provided
under the scheme of N21tio1'laioverseas Scholarships;

(d) the number of p$I'SMIwho have benefited under
the scheme during each of the last three years, sa.aeIUT.
wise; ,

(e) the amount sanctioned and expenditure inwTad
by the Govemment during the above period; and

(I) the amount earmarked for the Eighth Five Year
Plan?

THE MINISTER OF WELFARE (SHRI SITARAM
KESRI): (a) The number of Scheduled CastelScheduled
Tribe students sent abroad for higher education during
each of the last three years and the current year, Statal
UT-wise under Welfare Ministry's Scheme of National
(Nilrseas Scholarships for Scheduled Castes, Scheduled
Trioos and certain other categories of students; Dr.
Ambedkar Foundation', Dr. Ambedkar Overaeu
Fellowship for higher st!,'dies la given the attached
statement-I.

(b) Wolfare Ministry'S National overseas Scholarship
for Scheduled Castes, Schecluled Tribes etc. students
provides for;

(i) Maintenance. allowance;
US $ 5940 per annum for Bachelor's degree in
Printing Technology;
US $ 6600 per annum for Master'. degree In
prescribed coursesIPh.D;
US $ noo per aMum for post Doctoral research!
training;

(ii) Tuitiorl and other compulsory university fee and
medical Insurance premia, if any;

(lii) Contingency ailoWariG8upto US $ 385 per &Mum
for booksIessential appratu&lstudy tourltyping and
binding of thesis;

(iv) Up to US $ 15 to cover incidental Journey
expenses;

(v) Equipment allowance of Rs. 11~ and Economy
class air passage from India and back.

Under Dr. Ambedkar Foundation's Overseas
FOllowshlp Scheme, "candldates for pursuing Ph.D and
Post Doctoral work in Economics, International Relations,
law and Constitutional studies Irrespective of their caste,
creed, religion and race are provided maintenance
allowance of US $ 8400 per annum full reimbursement of



133 DECEMBER 15. 1994 134 

tuition and other compulsory lees payble to University 
abroad, contingency allowance 01 US $ 1200 per annum 
and economy class air passage from India and back. 

Statement I 

(c) 30 SohoIwshipe-Scheduied Castes 17, Scheduled 
Tribes 9, Denotilied, Nomadic, Seminomadic Tribes 1, 
Scheduled Castes converts to other religions 2 and 
Landless Agricultural Labourers & Traditional Artisans 
'-are provided under the Scheme of National Overseas 
Scholarships IOf Scheduled Castes, Schl!iCluled Tribes. "'Ie. 
studants lor higher educaoor. abroad. 

(d) The numbffr or per<;()n'i who h.'NI Ileen awarded 
Scl'loiarships under the NallU"lal (J.;e;_ Scholarships 
Sd'j&me d .... ing "ao.;,l'1 of the lui 1hI"'" :/",,,;11 ';i.atelUT-wise 
is Qlven in the attached Statement-II 

(e) The expenditure under this Scham8 ,;: inc!J(fed 
through our Missions abroad. The amount sanctioned and 
8Jtpendili.".. inCU(f&d und;,;' Ihe! NatIOnal O'JlOrseas 
Scholarsh:p SCn81t!& during the lasl 10186 years is as 
follows: 

YeH Amoun~ 88nctlonad Expenditure Incurred 

1991-92 Rs. 59.00 lakh As. 59.00 lakh 
1992-93 Rs, 69.00 lakr~ I1S 69.00 lakh 
1993-94 Rs. 260.00 iaKh Rs. 260.00 lakh 

S. Name of the 
No. StateIUT 

2 

1. Andhra Pradesh 
2. Assam 
3. Jammu & 

Kashmir 
4. Kamataka 
5. Kerala 
6. Madhya Pradesh 
7 Matlarashtra 
8, Manlpur 
9. Meghalaya 

10. Nagaland 
11. Orissa 
12. Punjab 
13. Tamii Nadu 
14. TripllfllO 
15. Uttar Pradesn 
16. West Bengal 
17. Delhi 

Total 

1991- 92-93 93-Q.4 94-95 Total 
92 

3 

4 
1 

4 

15 

4 

2 

1· 
2 
5 
1 

2 

17 

5 

3 

2 

3 

1 
5 

17 

6 7 

3 11 
1 2 

1 

3 
2 
1 
5 
2 
1 
1 
1 

1 4 
2 16 

1 
1 3 
2 3 

3 

11 60 
(I) The Nabonal Overseas Scheme IOf Scheduled 

Castes, Scheduled Tro:'8s, elc, students lor higher 
&dl.(:atiu,·' ;!. f '"'''' PlaIl :.;c,r:«.18 tor whlcn the amount IS 
not earmarks;;' for !he ,,~~ ;arioc as a whole. ·Gone abroad under Dr. Ambedkar Foundation FeIIoW8hip. 

Statement II 

S. Name of Ihe StatelU.T. Year 1991-92 & 92-93 1993-94 
No. 

se ST SC(C) DNST LAL SC ST SC(C) DNST LAL 

2 3 4 5 6 7 8 9 10 11 12 
--------------

1. Andhra Pradesh 05 02 01 01 04 01 01 
2. Assam 01 01 
3. Haryana 01 
4. Jammu & Kashmir 02 01 
5. Karnataka 02 02 03 
6. Kerala 02 
7. Madhya Pradesh 03 
8. Maharashtra 07 01 03 01 
9. Manlpur 01 

10. Meghalaya 02 
11, Nagaland 01 
12. Orissa 02 
13. Tamil Nadu 15 03 01 01 06 02 01 
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2 

14. Uttar Pradesh 
15. West Bengal 
16. DelhI 

3 

01 
03 

4 5 

01 

ToIaI: 42 14 02 

N.B. sc-&:haduled Caste 
ST-&:haduIed Tribe 
SC(C)-SchaduIed C8ste8 Conven 10 oIher Religions 
O.N.S.T.-Denotilied, Nomadic, Seminomadic Tribe 
LAI..-landIess Agricultural Labour. & Traditional ArtisanI. 

[Translation] 

Water Sharing 

1365. SHRI VILASRAO NAGNA THRAO 
GUNDEWAR: Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the number of cases relating to sharing of water 
received from the Government of Maharashtra lying 
pending with the Union Govemment; 

(b) since when these cases are pending and the 
reasons therefor in each case; and 

(c) the time by which these cases are Ukely to be 
resolved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URSAN DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RESOURCES (SHRI P.K. 
THUNGON) (a) Nil. 

(b) and (c) Question do not arise. 

Caste Certificates 

1366. SHRI MRUTYUNJAYA NAYAK: 
SHRI ANAND AHIRWAR: 
SHRIMATI BHAVNA CHIKHUA: 

Wid the Minister of WELFARE be pleased to stale: 

(a) whether the Supreme Court has recently issued 
directives against obtaining of fake caste certificates; 

(b) if so, the details thereof; 
(e) whether the Government have taken steps to 

ensure that the above directives are adhered to in various 
States; 

(d) if so, the details thereof; 
(e) the number of cases relating to variflCation of SC 

certifJCales referred to the National Convnission on 
Scheduled Castes and Scheduled Tribes during the current 
year; and 

(I) the outcome of investigation conducted in this 
regard aIongwith the number of cases pending with the 
Commission at present? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) and (b) Yes, Sir. In order to prevent non-

8 7 

02 

8 

02 
02 
01 

20 

9 

06 

138 

10 11 12 

02 01 01 

Scheduled CastelScheduled Tribe persons from claiming 
admission/appointment In educational institutions/offices 
meant for genuine Scheduled Castes and Scheduled 
Tribes, on the basis of false SCIST certifICates obtained 
Irom the certificate issuing authority, the Hon'ble Supreme 
Court in its judgement dated 2.9.94 in C.A. No. b854 of 
1994 halle lelt the need to streamline !he procedure for the 
iSs.Janc8 01 social status certificates, their scrutiny ano 
their approval by a Committee and suggested procedures 
for issuance, scrutiny and approval of social status 
certificate. 

(c) and (d) The judgement of the Supreme Court is 
being examined for implementation in consultation with 
Ministry of Law & Justice, Cepit. of Legal Affairs for 
issuance of comprehensive guidelines. 

(e) and (f) Out of the 79 complaints received In 1994, 
the Commission has initiated investigation into 48 cases, 
which have been taken up with the concemed authorities 
for verification. The investigation has not conduded in any 
of the above cases. 

Gevra Project 

1367. SHRI SIMON MARANOI: Will the Minister of 
COAL be pleased to state: 

(al whether it has come to the notice 01 the 
Government about the rampant corruption in the Gevra 
Project; 

(b) If so, whether the Government have Otdered any 
inquiry into the matter; 

(c) If so, the details and outcome thereof; and 

(d) the action taken against the persons found guilty? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAl CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) to (d) It Is not corrent to say that 
there Is rampant corruption In Gevra' Project. OIacIpilnary 
action has been initiated against 5 employees. 
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1368. SHRI ANAN!J AHiHWAR: Will t.~e Minister of
INfC1AMA T!ON AND aROAD';::;AST:~o,JGbe pleased to refer
to the reply given to Unstarred Question NQ. 2n2 on
tWQusl 11, 1994 ie~iirding 1'6$8f\"f).:j posts 10f SCS/STs
and Backward Cla,~ swrl "!.~t..,·

(a) whether ~h€-re~ui\~ information has since been
oo!~ted;

(c) If l"ii)t, tha raasoo~ fOf dfjlay in this raga.17

THE MINISTER OF SlATE OF TtiE MiNi~lRY OF
iNFORMATION AND SROAOCASllNG ,SHHI K.P SINGH
DEO): (a) Yes, Sir

(b) A statem9nt is attached,

(c) Does not arise.

(a) SC ST -ThE! list, ot OBCs in
fBSpect of 1~ S1.a'.asCooly
have been declared so
lar.

OBC-

----------
8015 3505 680

(b) Yes, Sir.

(c) SC ST OBe

1331 856 89

(d) Vacancies are repeatedly intimated to the various
recruiting agencies to expedite recruitment.

Schools for Mentally Retarded Chil~~1'i In Delh!

1369. SHRI MANJAY LAL: Will aM Minist~ or
WEFlARE be pleased to state:

(a) tha details of schools for mentally retarded childmn
functioning In Delhi at present;

(b) whettler !M Gcwemm90t ar~ providing OOrtlVf)){<J.l1C8
charges to such children;

(c) if so, the details ~r.ereot aIoiilgwith the number of
r.•"lildren who are enjoying this benefit;

(d) wtmther the children at#) 6xaminedlintft!Viewed
~he;y ftlO(iU'I at ,:he timo of payment of conveyanc.e ch!lfQS
le ~h9irl;MO

(a) the steps by ,he Govemment to ensure pr()~'
..,\l!lsatlor. of runds being providf.!d for the welf~.re of
Children in such schools?

THE Mlf·'JSTER OF WEL~ARE (SHRI SITARAM
KESRl): (3) Th& lis! .of voi!Jn!.lty organisations which run
scnoots tOl the mentally retarded children and r9"'..9ive
granH7h~iG :'om the Minis;wy is ~iven in the er.cloSf\d
statement.

(b) and (c) Yes, Sir. Assistance providea to
organisations for transportation of the di<>abledchildren is
given in the attached Sta!(tlmant

(d) O:mveyancflI charges at'€ :;>a.ld to \;"QI.!.ll'1lary

organisation as grant-in-a,d and not to children lifoctly.

(El) GranH!)-~jd is \t\I~asOOor.: the recommendation of
the Government of Delhi every year.

Statement

S.No. Name of the Orgn.
and Postal Address

No. of dlildren who
enjoyed conveyance

facilities during
1995·94

AmoU'lt re!aa!Seo as
Transportation Charges

during 1993·94
(in Rupees)

(1) (2) (3) (4)

1. Balvantray Meh!a Vidya Bhawan, Masjid Moth G K 11, New Delhi· 116 144625fo
110048

2. Federation for Welfare of Mentally Retarded Children (India), Shaheed 97 121250fo
Jeet Singh Marg, New Delhi-110067

3. Tamana society, 0-6 Street, Vasant Vihar, New Delhi. 125 1557S0fo

4. Association for Advancement & Rehab. of Handicapped, 224 Vasant 38 456251-
Vihar, New Delhi.

5. Delhi Society for the Welfare of Mentally Retarded Children, Okhla 271 335000,,4
Centre, Okhla Marg.

6. Eclat Society, 16E133, East Patel Ngr., New Delhi. 58 725001-

7. Association of National Brotherhood for Social Welfare, Room No. 21-
22 New Rohtak Road, KaroI Bagh, New Delhi.
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(1) (2) (3) (4) 

------------------------------------------------------
8. Sanpvini Society, A-6 Satsang Vihar Marg, Ind. Area, New Delhi-67. 
9. Dr. Jakir Hussain Memorial Welfare Society, Jamia Nagar, New 

Delhi-25. 

[English] 

Coal Sector 

1370. SHRI SOMJIBHAI DAMOR: Will tM Minister of 
COAL be pleased to state: 

(a) whether the Government are seel.:ing financial 
assistance !rorr the World Bank for implemen::-.g a golden 
hand shake scheme/package and con'tlfsio; of debt into 
equity in the coal sector, 

(b) if so, the details lnareo!; and 
(c) the terms and conditions agreed with the World 

Bank in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND HOlblNG ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) to (c) Discussions have been 
going on with the world Bank for a posible loan for Coal 
Sector Rehabilitation Project. The object of the proposed 
loan is 10 implemllnt a number of new/expansion coal 
projects and providll replacement of equipment in a 
r.umber of opencast mines for maintenance of production. 
The terms and conditions for the subject loan have not 
been finalised. 

National Human Rights Commission 

1371. SHRI SULTAN SAlAHUDDIN OWAISI: Will the 
Minister of HOME Ar=FAIRS be please to state: 

(a) whether the National Human Rights Commission 
has asked the State Government to set up their own 
Commissions; 

(b) if so, the details thereof; 
(c) the States which have set up their Human Rights 

Commission so far; 
(d) the time by which other States are likely to set up 

their own Commission; 

(e) whether the Government propose to broaden the 
scope of human rights; 

(f) if so, the details thereof; and 
(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT): (a) Yes, Sir. 

(b) In February, 1994 the Chairperson of the National 
Human Rights Commission, addressed all Chief Ministers 
of States, Administrators of Union Territory Administrations 
and Governors of States under President's Rules in which 
he had suggested that State Governments should consider 

tile early constitution of State Human Rights Commission 
as it was believed that "constitution of such a State 
Commission could provide a powerful impetus to widening 
respect for human rights.' 

(c) and (d) No State Government has so far set up 
State Human Rights Commission as per provisions in the 
Protection of Human Rights Act, 1993. Earlier a Human 
Rights Commission has been established in the State of 
Madhya Pradesh by re-orientation, re-designalion and 
expansion of the ambit of the function of the existing Slate 
Minorities Commission. The State Governments of Andhra 
Pradesh, Gujarat, Haryana. Jummu and Kashmir, Kerala" 
Manipur, Maharashtra, Nagaland, Punjab, Tamil Nadu, and 
Union Territory Administration of Chandigarh and 
Government of National Capital Territory of Delhi have 
informed that the mailer regarding setting up of a State 
Human Rights Commission IS under their ConSideration. 
State Governments of Assam, Karnataka and Madhya 
Pradesh have informed that a decision has already been 
taken in prinCiple to set up State Human rights 
Commissions. The State Government 01 West Bengal has 
informed that it is taking steps 10 set up a State Human 
Rights Commission. The State Governments of Mizoram, 
Meghalaya and Tripura have informed that at present they 
do not consider it necessary to set up a· State Human 
Rights Commission. The State Government of Goa and the 
Union Territory Administrations of Andaman & Nicobar 
islands and Lakshadweep have informed that they do not 
consider it necessary to set up a Stale Human Rights 
CO(!1miS~lon, 

(e) to (g) The term 'human rights' i::. already very 
broadly defined in section 2(d) of the Protection of Human 
Rights Act, 1993. Government has no proposal to make 
any amendments in the definition 01 human rights. 

[Translation] 

Coal Mining 

1372. SHRI PANKAJ CHOWDHARY: 
SHRI BALRAJ PASI: 
SHRI BRIJBHUSHAN SHARAN SINGH: 

Will the Minister of COAL be pleased to state: 

(a) whether any agreement has been signed between 
India and Germany regarding technical and financial 
collaboration in the field of coal mining; 

(b) if so, the details thereof; and 

(c) the lime by which it is likely to be effective? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CMARGE OF THE 
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MINISTRY OF STATE OF THE MINISTRY OF COAl;. 
(SHRI P. A. SANGMA): (a) to (c) As per the 
Memorandum of Understanding Signed betwHn India (lnd 
Germany a Joinl Working Group on Coal haS 'b&en set uP 
which meets at regular intervals to review the status· of 
Indo-German Cooperation Projects 8S al$O to IaIw Uti "1M 
proposals for cooperation. The following projects In coal 
sector are presenUy under implomont21lio~ Will'! Q:iI!11l'lrl 
assistance: 
---------------r--".--

Status 01 SL Name of project 
No. 

Assistance ra-
ceiv9dlex-
peeled (in 
OMs). 

Proja<:t 

1. Aamagundam OC. 
II Project, 
Singareni 

172.388 MillionS To be 

Collieries 
Company Limited. 

2. Bina Deshaling 4.00 millions 
Plant, Northern 
Coalfields Limited. 

3. Identification 01 0.17 millions 
Underground voids 
in Eastern 
Coalfields Limited. 

[Eng/ish] 

Reservation 

compIet'<i 
by 13th JUly, 
199;5 

Completoo 
recanUy. 

German 
Experts 
arriving 
lOOn. 

1373, SHRI SYEO SHAHABUODIN: Will the 
Minister of WELFARE be pleased to stale: 

(al the current level of reservation in the field of 
public employment and technical educalion State-wise; 

(b) the break-up of the total reservation by 
beneficiaries in each State; 

(e) whether any steps have been taket! to estimate 
the total population of the social groups other than SCI . 
ST which have been decilYed by the Manoa! 
Commission to be Backward Classes or which flgur,* 

bOth In the Mandai list and the State list and are. 
therefor, eligible for reservation In the Central 
Government; 

«(I) if so, the details thereof, State-wtae; 
(ti) the names of Iha Muslim IUI>communitioI which 

'Me locI'Jded In the list of Back"N8I'd Class, State-wl8e; 
(I) the percentage such Muslim sub-oomrnunitles 

form of the total population of the State, State-wlIIfl; and 
(g) the names of the Slatet in which the Muslim 

oommunlty as a whole hall been declared to be a 
BackWard Class and InclOOad as such In tho ICheme of 
~oservallon1 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) The 'current level of reservation In StatO 
&erv1cea is given In the Statement I placed as 
Annexure 'A'. Information in respect of reservation In 
technical education is being collected and win be laid on 
~he TJbIe of the House. 

(b) Since reservation is Implemented by each Itate 
the Central Government does not keep record of 
beneficiary-wise fflservatlon. ReIervatIon In SIa&e 
services in entirely a state matter. 

(c) and (d) Population data according to c:aatea 01' 
8OCi81 groups other then SClST are not available by-
Vend 1931. However, Mandai Commltllon had In their 
repoll estimated the population of OBCs as 52% of the 
total population. 

(e) A list of sub-communltles about which there Ia a 
specific indication of their belonging to MuslIm 
community bOth in the Mand<lI IItta and State 
Government's lists and consequently Included In the 
Oentral lists 01 OBCs for the purpoae of 1'8881 YatIon In 
civil services and posts under the Goverrment of India 
Ia given in the Statement " enclOSed. 

(I) No data Is'mantalned separately for perc:ertage 
01 Muslim sub-communities among Oae.. 

(g) Accordirig to the InIormaIIon 8VIIIabIe In the 
Ministry. the ootire Musirns have been notified • OBC 
by the state Govts. 01 Karnataka and Keraia tor the 
purposes 01 reservation in state services. 

StatGment I 
Percentage of reseNation for SCiST and OBC in direct recruitment in SlatciUT Services 

As on 9th December, 1984 

S.No. Name of the State S.C. S.T. O.B.C. Total 

2 3 4 S -&-:";;: 

1. Andhra Pradesh 1S 6 25 46 
2. Assam 7 10 (Plain) 1S '32 

5 (Hills) 'D 
3. Arunachal Pradesh 80 80 
4. Bihar 14 10 26 50 
S. Goa 15 (AlB) 7.5 2 24.5 

2 (C&O) 

10-234 LSS/II5 
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2 

6. Gujarat 
7. Haryana 
8. Himachal Pradesh 

9. Jammu & Kashmir 
10. Karnataka 
11. Kerala 
12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 
15. Meghalaya 
16. Mizoram 
17. NagalClnd 

18. Orissa 
19. Punjab 
20. Rajasthan 
21. Sikkim 
22. Tamil Nadu 
23. Tripura 
24. Uttar Pradesh 
25. Wast Bengal 

UNION TERRITORY 
1. 
2. 
3. 
4. 
5. 
6. 
7. 

Andaman & Nic:ober Islands 
Chandigarh 

Oadra & Nagar Havel! 
Delhi 
Daman & Diu 
Lakshadweep 
Pondicherry 

'Supreme Court stayed the order giving 73% ras«vation. 

3 

7 
20 

15 (MB) 
~2 (C8.0) 

16 
I) 

15 (MB) 
i6 (C&O) 

13 

15 
2S 
16 

No ...... 1on 
18 

16 
21 
22 

15 
15 
15 
15 
15 
15 
15 

14 

5 
2 

HI (MB) 
:;''(1 (C.\O) 

1 

J1 
00 
45 

100 (non-tadl) 
BO (Otheq) 

23 

12 

31 

2 
8 

7.5 
7.5 
7.5 
7.5 
7.5 
7.5 
7.5 

5 

27 
10 
10 
10 

50 
40 
14 

(Osnotifiad 
Tribes 8. 
Nomadic 

Trlbes)-11 
O.B.C.·19 

27 
5 

22 

50 

27 
5 

5 

27 

Statement-ll 
Entry 
No. 

Names of Muslim communities 
Names of MUS/1m commumlies included in the Central Ust 

of Other Backward Classes (OBCs) 

Entry 
No. 

Names of Muslim communities 

Andhra Pradesh 
37. Methar (Muslim). 

Assam 
13. Manipuri (Muslim). 
27. Maimal (Muslim Fisherman). 

Bihar 

5. Kaseb (Kasal) (Muslim). 

38. Chik (Muslim). 

42. Churihar (Muslim). 

46. Oafan (Muslim). 

57. Dhabi (Muslim). 

144 

6 

48 
30 

32.5 
39.5 

8 
73· 
50 
47 
50 
50 

33 
80 
45 

100 
60 
65 
30 
50 

69 
47 
50 
33 

22.5 

22.5 
27.5 
22.5 
49.5 
22.5 
22.5 
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Entry Names of Muslim convnunities 
No. 

58. Dhunia (Muslim). 
63. Nat (Muslim). 
67. Nalband (Muslim). 
68. Pamaria (Muslim). 
84. Bhathiara (Muslim). 
91. Madari (Muslim). 
92. Mehtar. Lalbegi, Halalkhor, Bhang; (Muslim). 
93. Miriasin (Muslim). 
99. Mukri (Mukeri) (Muslim). 

102. Mirshikar (Muslim). 
103. Momin (Muslim). 
109. Rangrez (Muslim). 
111. Rayeen or Kunjra (Muslim). 
116. Sayee (Muslim). 
119. Idrisi or Darzi .(Muslim). 

3. Balan (Muslim). 
17. Dafer (Muslim). 

Gularat 

19. Fakir or Faquir (Muslim). 
20. Gadhai (Muslim). 
22. Galiaria (Muslim). 
23. Ghanchi (Muslim). 
26. Hingera (Muslim). 
27. Julaya. Garana. Taria and Tari (all MuSlim). 
28. Jat (Muslim). 
32. Khatki or Kasai. Chamadia Khatki. Halari Khatki (aU 

Muslim). 
40. Mir, Dhadhi. Langha, Mirasi (aU Muslim). 
43. Kajethi Kumbhar. Darbar or Darban Majothi (all 

Muslim). 
44. Makrani (Muslim). 
45. Matwa or Matwa-Kureshi (Muslim). 
49. Miyana, Miana (Muslim). 
54. Pinjara. Ganchi-Pinjara, Mansun-Plnjara (all. Muslim). 
59. Sandhi (Muslim). 
65. Sipai Pathi Jamal or Turk Jamal (aU MusHm~ 
70. Theba (Muslim). 
73. Hajam (Muslim), Khalipha (Muslim). 
76. Vanzara (Muslim) of Dangs District only. 
78. Wagher (Muslim). 

Karnataka 
13. Chapparband (Muslim) 

Tamil Nadu 
26. Dekkani (Muslim). 

Rajasthan 
23. Julaha (Muslim). 

Uttar Pradesh 
11. Kunjra or Rayeen 
17. Chikwa (Kassab) 
21. Dafali 
42. Mamin (Ansar) 
44. Muslim Kayastha 
45. Naddaf (Dhunia) 
53. Haliam 

Dadra and Nagar Havell 
9. Makrana (Muslim) 

Coal Projecta 

1374. SHRI PRAKASH V. PATIL: Will the Minister of 
COAL be pleased to state: 

(a) the number of additional new coal projects 
sanctioned during the Seventh Five Year Plan and in !he 
first two years of the Eighth Five Year Plan, year-wise; 

(b) the additional production of coal, both coking as 
well as non-coking, achieved from these projects during 
the said period; and 

(c) the total expenditure incurred on these projects 
during the same period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) Since the beginning of the 
Seventh Five Year Plan period (1985-86) till the end of 
1993-94, 232 new coal mining projects each costing above 
Rs. 2 crore have been sanctioned in Coal India Ltd. and 
Singareni Collieries Company Ltd. Year-wise number of 
projects sanctioned are given below:-

Year No of new coal mining 
projects sanctioned 

------~- -
1985-86 21 
1986-87 24 
1987-88 7th Plan 42 
1988-89 27 
1989-90 30 
1990-91 Annual Plans 33 
1991-92 20 
1992-93 First two years 24 
1993-94 01 8th Plan 11 

(b) These projects coniributed a coal production 01 
79.38 Million tonnes for Coal India Ltd. and Singarenl 
Collieries Company LId. in the year 1993·94. 

(c) The progressive investment on these projects upto 
31.3.94 is Rs. 5994 crores (provisional). 

Rehablll"tJon of Trlbals 

1375. SHRI D. VENKATESWARA RAO: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Union Govemment have issued any 
instruction to the Government of Andhra Pradesh regarding 
formulation of the Rehabilitation and Resettlement Plan for 
the tribal oustees of the Polavaram Project; 

(b) if so, whether the said plan has since been 
finalised; and 
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(c) If so, the salient features thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND THE MINISTER OF STATE 
IN THE MINISTRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Yes, SIr. The Slate Government has been 
advised by this Ministry to prepare and obtain clearance 
from MinisIry of Welfare on Action Plan on Rehabilltatlofl & 
ResattIement aspects 'or Polavaram Project. 

(b) end (c) The Stale Govemment hao; nol submitted 
the Adion Plan for RehabiHtati.>n ~M RoooIIJ0roonl 01 tribal 
oustees of the Polavaram P,ojecl to th" eMtral 
Government. 

{Translation J 

Gevra ProJect 

1376. SHRI BHEEM SINGH PATEL: Will the Minister 
of COAL be pleased to state: 

(a) whether a high level team of the World Bank ha& 
inspected the Gevra Project of the South·East Coalfield 
recenUy; 

(b) if so, the details thereof; 

(c) whether the World Bank is 1,lIly salisfioo after the 
insb)edjon of the project; 

(d) if not, the reasons therefor; and 

(e) the reaction of the Govemment thereto? 

THE MINtSTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) 10 (e) A WOIId Bank team had 
visited the Gevra Project and the rehabilitation site 01 the 
village 'Vijayanagar' in July, 1994. Coal India Ltd. 118$ 
informed thai no report from the Worto Bank team h8$ 
been received on this visit. 

TClmporalY Jail for Women 

13n. SHRI ASTBHUJA PRASAD SHUKLA: Win tho 
Minister of HOME AFFAIRS be pleasud to Mate: 

(al whether the Govemmerll propose to build a 
temporary jail for the women prisoners, juvenile, and 
under·trials in Deihl; 

(b) if so, the details thereof; and 

(c) the time by which the final decision is likely to be 
takon in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) The 
Government or National Capital Territory of Delhi have 
reported that there is no such proposal at present. 

(b) and (c) Do not arise in view of (a) above. 

Raids on LPQ Agencies 

1378. SHRI KHELAN RAM JANGDE: Will the Minister 
of PETROLEU,,", AND NATURAL GAS be pleased to state: 

(a) the number of 'f8Ids conducted on LPG agencies 
in Madhya Pradeah during the last three y&3I'& in 0IUer to 
unearth !he lake priority IIOUClher8 for providing LPG 
connections; 

(b) Iha aption takon against II1a ooooamed LPG 
agoocie8; and· 

(c) tho numixit of LPG OOiiraa..1ioriS ~lled 11$ a 
result of ~ raids? 

THE MINISTER OF STAYi?: OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (c) No r-'<ls were conducted by 
the Government Oil Companies during the last three years 
in Madhya Pradesh. During the oourse of scheduled 
inspecllon$ by the oil companies, releases of LPG 
connectiQn on bogus priority vouchers are also checked. In 
established ~ of irregularities, action under the 
mal1\eting disclpling guidelines is taken. 

Exploration ot 011 iI"I Halulal Gaa 

1319. SHRI N.J. RATHVA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleaS6d to slate: 

(a) tho names of the places where the exploration 
work of oil and natural g8$ has been carried out by tha Oil 
Indi", Umited and Oil and Natural G8$ Commission and 
other Indian Oil Companies in Gujarat particularly in the 
tribal NeaJI of the state during the last three years; 

(b) the namas of the places where exploration work is 
being carried put presently; 

(c) whethqr adequate number of rigs have been 
provid"d 'or this purpose; and 

(d) if not, the time by wt.ich the required number of 
Jigs are likely te be made available? 

THE MINISTER OF STATE OF THE M~NISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT, SATISH 
KUMAR SHARMA): (a) and (b) ONGC Ltd. has conducted 
geoscientlfic surveys In the tribal areas of Sabarkantha. 
Bana..<;Irantha, PanchmahaJ and Dang dlstricl of Gujarat. 

Se:ismic surveys are being carried out In the 8re8$ 
South or Padra, Harij-Khambel-8echra~,. Lanwa·BaIoJ. 
Modh9l'a; Unch-Nanda&al\. Gamij. South East of 
Gandhinagar, pansar-Paliyad and Gandhar-Goladra. 

Exploratory drilling is being carried out In Ahmedabad, 
Gamij, Gandhar, Kalol, Langhnaj, Linch, Mewad, 
Nandasan, Padra, Pashwasan, Sanand, Sobhasan and 
S. Viraj It~re8 in Gujarat. 

(e) Yes, $ir. Rigs for exploratory drilHng have been 
provided II Pfr the approved annual plan for 1994-95. 

(d) Does "or arise. 
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{English} 

DIsabIlIty Among Infanta 

1380. SHRI GOPI NATH GAJAPATHI: W~I the 
Minisktr of WELFARE be pleased 10 state: 

(a) whether disablHty among infants is on the increase 
in Ole counby; 

(b) If 80, the main factors responsible therefor; and 

(e) lIle steps 13keV'J by !he Government 10 check such 
dk;abllity and assist and rehabilitate these disabled infants? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI); (a) No comparative study to indicat", tho increase 
in infant disability has been done, 

(b) The question does not arise, 
(el The steps t:.8lilQ taken by Ihe Government to 

minimise the percentage of handicap include training of 
Auxiliary Nursos, Mid·wives (Female health Workers) 
Prophylaxis against nutritional anaemia among mothers 
and children, Prophylaxis against blindness due to Vitamin 
'A' deficiency among children. universal immunisation 
programme, nutrition and other support programmes for 
<JlIpec!anl rgothers, 

Besides, assi$1anca is given to voluntary organisations 
lflda~ the $cherne of ·p.ssista,1ce to Organisations' for Ihe 
disabled for early detection, oou~'}tiOf\, vocational training 
;md rehabilitation of the disaoled. 

Deveiopmiml Pr~ject. III Orlss8 

1381, SHRI K. PRADHANI: Will the Minister of 
WELFARE be pleased to state: 

(a) whether the Government of Orissa have submitted 
proposals to the Union Government regarding declaration 
01 'Chuktia Brunjia' as primitive tribe and grounding of a 
micro project for their development; 

(b) if so, the details aioogwith the present status 
thereof; 

(c) Whether the Union Government have also received 
proposals from the Slate Government relaling to grounding 
of a new ctust8f packet in Ganjam distric, identification of a 
MADA pocket in Phulbani district and constitution of a 
micro project for Paudi Bhuyans in Sundergarh district; 

(d) if so, the details thereof; 
(e) the steps taken by the Union Government on each 

such project; and 

(f) the time by which these projects are likely to be 
approved? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) and (b) Yes, Sir. The proposal of the State 
Government was examined and as the "Chuktia Bhunjia" 
tribe fulfilled the criteria laid down for Primitive Tribal 
Groups. it was agreed to in August, 1994 to include it in 
the list of Primitive Tribal Groups of Orissa, The State 
Government has been requested to prepare Action Plan for 
lIle current financial year and Project Report for the 

remaining part of VIII Plan, which are still awaited. 

(c) 10 (f) Yes, Sir. The proposafs of the State 
Government relating 10 grounding of a new cluster In 
Ganjam district and identification of a MADA Pocket In 
Phulbanl district were not agreed 10 as these proposals did 
not conform to the criteria laid down for declaration of 
pockets LU'lder cluster and Modified Area Development 
Approach. The decision of the Ministry In this regard has 
been conveyed to the State Government. The proposaf for 
constitution of a Micro Project for Paudi Bhuyans Is being 
examined and a decision on merit will be taken shortly. 

[Translation] 

Installation of TubeweUa 

1382 SHRt KRISHAN DUn SULTANPURI: Will lIle 
Minister of WATER RESOURCES be pleased to state: 

(8) Ihe funds allocated by the Union Government to 
Himachal Pradesh for installation of tubewells in the State; 

(b) whether the Government of Himachal Pradesh has 
requested the Union Government for special financial 
assistance for this purpose; and 

(e) if so, the steps taken by the Union Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND THE MINISTER OF STATE 
IN THE MINISTRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) No funds have been allocated by the 
Union Government to Himachal Pradesh specifically for 
installation of tubewells, However, under plan assistance to 
States, the Planning Commission have approved an ouUay 
of Rs. 23.26 crores to Himachal Pradesh for Minor 
Irrigation schemes which includes installation of tubeweUs 
for the financial year 1994-95. 

(b) No, Sir. 

(c) Does not arise. 

[English] 

Acquisition of Land 

1383. SHRI ANNA JOSHI: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government have received any 
memorandum from the farmers of PUIl6 against acquiring 
of their land by the Central Water and Power Research 
Station, Puna; 

(b) if so, the details thereof and the reaction of the 
Government thereto; 

(c) the steps taken by the Government in this regard; 

(d) whether any compensation has been paid to them; 
and 
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(e) " not the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT AND THE MINISTER OF STATE 
IN THE MINISTRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Yes, SIr. 

(b) and (c) In their memoranda. famiin 01 Pune have 
atatDd that the CWPRS has not utIIIaecl majority 0' land 
acquired 10 'ar. Thia contention or the farmers ill not 
COII'8Ct .. the land acquired by CWPRS i8 being utillaed. 
Aa regards their demand for dtoppIng 01 acquisition 01 
additional land by CWPRS. the matter has been examined 
In detail and It Is observed thai It is not possible 10 accede 
10 their demand as for the expansion of CWPRS. the 
acquisition of land under question is nec:eesary. The 
original requirement of CWPRS for acquisition of land was 
90 hectareS. However, in view or farmers concern, the 
proposed acquisition of land or 90 hectares has bean 
reduced to the barest minimum of 48.7 hectares. 

(d) and (e) The cost or the land 80 far acquired has 
already been paid to the Stale Authorities. 

Gas Struck Near Rameawaram 

1384. SHRI K. RAMAMURTHEE TINDIVANAM: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether gas has been struck near Rameswaram; 
and 

(b) If 80, the potential as revealed during exploration? 
THE MINISTER OF STATE OF THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (CAPT., SATISH 
KUMAR SHARMA): (a> Yes, Sir. 

(b) DurIng initial production testing of the well, the 
Interval 2080-2078m and 2074-2067m has produced free 
ga @ 24500 m%. 
{Translation J 

CiQwari and Mana Tribe. 

1385. SHRI CHANDRESH PATEL: Will the Minister of 
WELFARE be pleased to state: 

(a) whether delegation comprising leaders of Gowari 
and Mana tribes of Maharashtra met the Prime Minister 
recently; 

(b) If so, the details thereof; 

(c) the broad details of the demands made by the 
delegation; and 

(d) the action takenlproposed to be taken by the 
Government in this regard? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) No delegation of Gowari and Mana 
convnunities of Maharashtra had met the Prime Minister . 

• (b) to (d) Do not arise. 

{English] 

Auralya Ga. Cracker Project 

1388. SHRI SANTOSH KUMAR GANGWAR: Will the 
MInIster of PETROLEUM AND NATURAL GAS be pleased 
to slate: 

(8) whether the Union Government have accorded 
clearance to the Auraiya Gas Cracker Project; 

(b) If so, the details thereof; 

(c) If not, the reasons thereof; and 

(d) !he time by which the clearance is likely to be 
given to this project? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (d) The Government approved 
the gas based Petrochemical Complex 01 Gas Authority of 
India Umited In October, 1992 at a p~ cost of 
Rs. 2941.48 crores. The project is due to be completed in 
December, 1996. 

Foreign Contribution 

1387. SHRI RAJENDRA AGNIHOTRI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government propose to amend the 
Foreign Contribution (Regulation) Act, 1976 to make it 
more effective and stringent; 

(b) if SO, the details thereof; 

(c) the time by which the Act is likely to be introduced; 

(d) the number of organisations received foreign 
contribution during each of the last three years; and 

(e) the break-up of contribution with names of donor 
countries, year-wi;*l? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT): (a) 10 (c) Yes, 
Sir. 

The proposals for amendment of the Foreign 
Contribution (Regulation) Act, 1976 are being finalised and 
a Bill to that effect is likely to be introduced in the 
Parliament as soon as possible. 

(d) and (e) A statement is enclosed. 
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Statement 51. Country Amount 
"Year No. 01 organisations, which No. (In AI. 

have reported receipt of Thousand) 
foreign contribution during 42. Guinea 48 
the last three years. 43. Hassen 31 

1990 9316 44. Holy See 215 
1991,92 9012 45. Hongkong 37904 
1992-93 10201 46. Hungary 313 

47. Iceland 653 
"\Jpto the year 1990, information was being mainlalned on 48. Indonesia 10499 
calendar year basis and. IhElrelf)f'~. the information kof t·,)" year 49. Irar: 146 
1990 is lor the ('.a~ar y!'.ar. SO. ~filq ·26 

Counlrywise Receipt A Contribution ·:;turing 1990 S;' Iroland 31023 ~, W ___ • ___ ·._~ ____ 

SI. Country Arnoun! 52 br;.lQI 179 
No. (In As. S? Itll!" 7040S3 

Thousand) 54. Jamajc~ 102 ----_--__ 55. J"loar. 58135 
1. Afghanistan 152 56 Jordlli1 282 2. Algeria 82 57. Kci'11puchea 7 3. Antigua and BarCIJO'l 193 
4. Argentina 281 58. Kei1ya 2830 
5. Australia 162692 55'. Kl'lf("l' N'lrtt'l (DPR) 616 
6. Austria 99718 6O. Kmp(1-Sou'h (Repvti1i7 eli 2727 
7. Behamas 8 61. Kuwait 23936 
8. Bahrain 3452 62. Laos 4 
9. Bangladesh 254 63. Lebanon 24322 

10. Barbados 190 64. Lesotho 5 
11. Belgium 138089 65. Liberia 184 
12. Bhutan 1527 66. Libya 18 
13. Botswana 8 67. Lower Sakdy 4 
14. Brazil 2898 68. Luxnmbourg 9691 
15. Bremen (Slate of Hamburg) 1904 139. W,aiawi 141 
16. Brunai 344 70. Malavsla 3698 17. Bulgaria 184 71. Maidives 64 18. Burma 72 
19. Cameroon 76 72. Mali 52 
20. Canada 366815 7'J M'lUa 10558 
21. Chile 562 74. Mauritius 33-5 
22. China 204 7S. ~~O"iC0 2231 
23. Columbia 142 76. Morocco 90 
24. Costariea 3 77. Mozambique 37 
25. Cuba 81 78. Nauru (Aep. of) 29 
26. Cyprus (Republic of) 62 79. Nepal 6557 
27. Denmark 56302 80. Netherlands 601252 
28. Dominica 2 81. New Zealand 31361 
29. Djibouti 50 82. Niger (Aep. of) 116 
30. Egypt 574 83. Nigeria 1521 
31. EI Equodor 2 84. Norway 61963 
32. Ethiopia 92 85. Oman (Sultanate of) 5222 
33. Fiji 411 86. Pakistan 174 
34. Finland 14518 87. Panama 297 35. France 202960 88. Papua New Guina 15 36. Germany-GDR 1000 89. Peru 11 37. Germany-FAG 2259609 90. Phillipines 13548 38. Ghana 1421 
39. Greece 2117 91. Poland 97 
40. Grenada 24 92. Portugal 1. 
41. Guatemala 10 93. Qatar 462S 

94. Aomania 1072 
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$I. Country Amount Serial Country Amount 
~. (In As. No. (In As. 

Thousand) ~ 

95. Rwanda 102 16. Buloaria .f2 
96. Saudi Arabia 37628 17, Burkinraso 430 
97. Seychelles N:rJ 18. Burma 32 
98. Singapore 22320 19. Canada 543408 
99. Soloman Islandt 312 20. Chile 335 

100. Somalis 125 21. China 1474 
101. Spain 167396 22. Columbia 232 
102. Sri Lanka 729 23. Costanea 11 
103. St Lucia 147 24. Cyprus (Republic of) 81 
104. Su:lan 125 25. Czec:hoslo\.·<\l;ia 121 
105. Swaziland 138 26. Denmark 73317 
106. Swedoo 244969 27. Ecquatoria! G,Jille~ (Rep. ol) 219 
107. Switzerland 527721 26. Egypt 215 
10f:1. Syria (Arab RtJ:.; 127 29. Et Ecuodo1 2 
109. Taiwan 198 30. Ethiopie 318 
110. Tanzania 34 31. Fiji 216 
111. Thailand 3880 32. Finland 21445 
112. Togo 57 33, France 351873 
113. TrinkJad & Tobago 1111 34. Garbon 401 
114. Tunisia 236 35. Gambia 853 
115. Turkey 78 36. Germany-FRG 3324282 
116. Turks & Caicos Islands 429 37. Ghana 261 
117. United Arab Emirates 31535 38. Greece 242 
118. United Kingdom 1181177 39. Grenada 25 
119. U.S.A. 2038441 40. Guatomala 2 
120. U.S.S.A. 150 41. Guinea 3 
121. Venezuela 1641 42. Holy See 1181 
122. Yemen Arab Republic 20 43. Hongkong 34195 
123. Y8f'\'MI-POR 7 44. Hungary 328 
124. Yugoslavia 65 45. Iceland 607 
125. Zaire 34 4tl Indonesia 3755 
126. Zambia 144 47. Iraq 1m 
127. Zimbabwe 250 48. Ireland 51155 
128. Sman Donors 220217 49. Israel 193 

50. Italy 1130S69 
Country wise receipt o( contrtblJlion dlJrmg 1991·92 51. Jamaica 69 

52. Japan 56137 
Serial Country Amount 53. Jordan 33 
No. (In Rs. 54. Kampuchea 115 

thousand) 55. Kenya 3001 
56. Kiribati 3 

1. Afghanistan 323 57. Korea-North (OPRI 3316 
2. Algeria 134 58. Korea-South (Republic 01) 4360 
3. Antigua 3 59. Kuwait 33452 
4. Argentina 356 60. Lads 99 
5. Australia 222964 61. Lebanon 44 
6. Austria 144666 62. Liberia "32 
7. Behamas 121 63. Libya 276 
8. Bahrain 5614 64. Lower Saxoy 65 
9. Bangladesh 411 65. Luxembourg 15432 

10. Belgium ~53910 66. Maeau 1 
11. Belize 31 67. Malawi 537 
12. Bhutan 2417 68. Malaysia 9707 

13. Botswana 137 69. Maldives 133 

14. Brazil 737 70. Mali 60 

15. Brur'li 560 71. Malta 15488 
72. Mauritania 2 
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Serial Country .Amount Serial Country
No. (In Rs.

Amounq
No. (In As.

thousand) thousand)

73. Mauritius 728 129. Zambia
74. Mexico

76
1162 130. Zimbabwe

75. Mozambique
45

120 131. Small Donors 422952
76. Nauru (Rep. of) 589
rt. Nepal 8197
78. Netherlands 815991 Country-wise Receipt of Foreign Contribution during

79. Netherlands Antllies 237 1992-93

SO. New Caledonia 2237
81. New Zealand 28198 Serial Country Amount
82. Nicaragua 25 No. (In Rs
83. Niger (Rep. of) 341 thousand!
84. Nigeria 2372
85. Norway 88016 1. Angola 3
86. Oman (Sultanate of) 5n6 2. Antigua and Barbuda 208
87. Pakistan 1319 3. Argentina 1815
.88. Panama 2295 4. Australia 291506
89. Papua New Guinea 8 5. Austria 19067'1
90. Peru 5 6. Behamas 92

91. Phillipines 26461 7. Bahrain 8840
92. Poland 366 8. Bangladesh 3733
93. Portugal 2077 9. Barbados 60
94. aatar 6872 10. Belgium 249684

95. Rhenland Pfalz 330
11. Bhutan 4478

96. Romania 1344 12. Botswana 151

97. Rwanda 6 13. Brazil 215

98. Saudi Arabia 72912 14. Brunei 9

99. Senegal 13 15. Bulgaria 165

lOO. Seychelles 360 16. Burma 51

101. Singapore 32004 17. Canada 517299

102. Spain 285902 lS. Cape Verde Islands 5

103. Sri Lanka 2635 19. Chile 1081

104. St. Vincent and the Grenhdines 355 20. China 325

105. St. Locia 6
21. Columbia 571

106. Sudan 12 22. Costa Rica 6

107. Swaziland 358
23. Cyprus (RepubliC of) 58

108. Sweden 276537 24. Czechoslovakia 6

109.. Switzerland 742742 25. Denmark 108330

110. Syria (Arab Rep.) 514 26. Egypt 172

1U. Taiwan 2292 27. Ethiopia 3523

112. Tanzania 1022
28. Fiji 2470

113. Thailand 9635 29. Finland 17859

114. Togo 978 30. France 338S07

115. Trinidand & Tobago 415
31. Germany 3452940

116. Tunisia 160 32. Greece 264

117. Turkey I 209 33. Guinea 143

118. Uganda 190 34. Guyana 18

119. United Arab Emirates 57341 35. Hessen 60S

120. United Kingdom 1279981
36. Holy See 56

121. U.S.A. 3600581
37. Hongkong 45879

122. U.S.S.R. 6334
38. Hungary 368

123. Uruguay 64
39. Iceland 961

124. Venezuela 1037
40. Indonesia 3620

1>25. Yemen Arab Republic 80
41. Iran 254

126. Yemen-PDR
42. Ireland 41869

17
127. Yugoslavia

43. Israel 370
398 44. Italy

128. Zaire 13
1184818

45. Jamaica 164

11-234 LSS/95
---_ .._-- _._--_.
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SeMI Country !VnounI SeriIII Counltl Amount 
No. (&ItA&. Ho. (In As. 

~, IhOuIand) 

48. J8pan '24m 104. RuI* 1 
47. Jordan 783 ,(j&. Uruguay 72 
48. Kampuchea .. loe. YIU'laUiIl 84 
49. Kenya S4S4 ifJ7. Y8I18Wtilb 402 
SO. Korea-Norttl (DPR) 1143 ',,:18. VleInam ~~ Rep. of) 171 
51. Korea-Soulh (RepublIc til) 3825 . HMi. Westem Smloa 42 
S2. Kuwait 7125e 110. Yemen NiJb AcirpWIic 70 
53- Laos 1 111. YIIIMn-POR 12 
54. Lebanon ,. HZ. Vugoalav'~ 154 
55. libya 310 H3. Zambia 922 
56. Luxembourg ~92IM f'4. ~ 922 
57. Malawi 283 115. Sms!! !.>on'!~ 642Cp3 
58. Malaysia 10863 
59. Maldives 16 [EIlfI/iShJ 
60. Mali 40 Fcni~ IJncWtrIaIa 
61. Malta 172~ 
62. Mauritania 5 1388. SHRI M.V.Y.S. MURTHY: 
63. Mauritius 380 SHRI BOLLA BUW RAMAIAH: 
64. Mexico m SHRI SYEO SHAHABUODIN: 
65. Mozambique 34 WiIj the Minister of HOME AFFAIRS be pleased to 
66. Nepal 9315 1ICaIe: 
67. Netherlands !~S7fl37 (a) the number ct foreiQn nationals in detention In the 
68. New Zealand t0010 country as on April, 1994; 
69. Niger (Rep. of) 10 (b) the number 01 those 88rvi11g sentences. 
70. Nigeria 898 

(e) the number of !hose uMertrlals; 71. Norway 117741 
72. Oma.n (Sultanat~ 'l') 13243 (d) the number d !hoM under investigation; 
73. Pakistan 1256 (e) the break-up of detainees by nationality; 
74. Panama 199 (f) whether the Government propose to set up special 75. Papua New Guinea 117 ClOUIIS to try these uOOertrials; 
76. Philippines 28627 

(g) if 80, the time by such COIM1S are likely to be 881 77. Poland 169 
78. Portugal 2867 up; and 
79. Qatar 9713 (h) if not, the reasons therefor? 
60. Romania 380 THE MINISTER OF STATE IN THE MINISTRY OF 
81. Saber Land 60 HOME AFFAIRS (SHR' RAJESH PILOT): (a) to (h) In 
82. Saudi Arabia 101505 formation Is being collected and wiD be laid on the Table 01 
83. Singapore 46095 thEI House. 
84. Spain 383532 Eutem Coalfields Umlted 85. Sri Lanka 1942 
86. St. VInC8nt and the Grenadines 170 1389. SHRI HARADHAN ROY: 
87. Swaziland 2303 SHRI BASUDEB ACHARIA: 
88. Sweden 240901 WIU the MinIster 01 COAl. be pleased to state: 
89. Switzerland 915147 (a) whether the Eastern CoaIfI8lds Umited Is raquirecI 90. Syria (Arab Rep.) 785 to take the approval 01 the die:rlct authorities for conversion 91. Tlawan 4381 01 land for mining purpose; 92. Tanzania 1586 
93. Thailand 8517 (b) if 80, the details thereof; and 
94. Togo 1026 (e) if not, the IUIOI'II thenIfor? 
95. Tonga (Kingdom of) 30 THE MINISTER OF STATE OF THE MINISTRY OF 
96. Trinidad & Tobago 2891 lABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
97. Tunisia 373 MINISTER OF STATE OF THE MINISTRY OF COAl. 
98. Turkey 24 (SHRI PA SANGMA): (a) No, Sir. 
99. Turds & c.Jcos Islands 5S2 (b) Does not arise. 100. Uganda 82 

101. Unit~ Arab Emiralas 66133 (c) Since lands have been acquired for mining purpoee 
102. United Kingdom 1753387 

In accordance with the provisions of CoIJ BeIring __ 
103. U.S.A. 3597313 Act .nd Land AcquIsItion Act, no pennissIon for corMIlIIon 

01 lind II required. 
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[Translation) 

TranlportaUon of Coal 

1390. SHRI ARVIND TRIVEDI: Will the Minister of 
COAL be pleased 10 state: 

(a) whether any Irregularities are being committed in 
IfInsportation of coal; 

(b) If so, the details thereof; and 
(e) if so, 1M steps taken to check such irregularities? 
THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) Accoltling to Coal India Ltd .• no 
irregularities are committed in finalising the coal transport 
contracts or coal transportation in the Mines of different 
subsidiaries. 

(b) and (c) Do not arise. 
[Eng/ish) 

Au .... nce to Trlpura 
1391. SHRI CHITTA BASU: 

SHRI BIR SINGH MAHATO: 
Will the Minister of HOME 1\FFAIRS be pleased to 

state: 
(s) whether the Government of Tripura has recently 

requested for Central assistance to deal with the 
Insurgency and foreign infittration situations in the State; 

(b) if so, the detaRs thereof; 
(c) the response of the Union Government thereto; 

and 
(d) the issues relating to Tripura discussed in the 

meeting of Chief Ministers of North-Eastem States with the 
Home Minister held recenUy in Shillong? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRt P.M. SAYEED): (a) to (d); In order 
to combat extremists acitivities, ethnic tension and 
infiltration from across the border, Government of Tripura 
has submitted a proposal for special assistance amounllng 
to Rs. 3.55 crores. The assistance is proposed to be 
utilised for purchase of vehicles, wiraless equipment and 
weaponary etc. for the State Police Force. 

Minister of State (Intamal Security) in the Ministry of 
Home Affairs held • meeting with Chief Ministers of North-
Eastern States In Shillong on 28.10.1994 and discussed 
the security ralated matters. The representative of the 
Government of Tripura referred to the steps taken by the 
State Government in dealing with the insurgent outfits. In 
this connection, he requested for expediting decision of the 
Government of India on the proposal of the State 
Government for special Central assistance for 
modernisation of State Police Force, sanction of IR Bns., 
rehabilitation assistance for the surrenderees etc. 

Under the scheme of modernisation of State Police 
Force an amount of Rs. 46.530 takhs was allocated for 
Tripura during the current financial year. Out of this an 
8I1lOI.I1I of As. 23.265 lakhs as first instalment has been 
released so far. Subsequent release of funds is subject to 
furnishing of utilisation certirlC8te for the funds already 
released. The proposal submitted by the Government of 
Tripura for spec:iaI assistance has been examined in 
consu!tation with the Ministry of Finance and the 
Government of Tripura has been requested to indicate the 
requirement of extra funds for the next three years. 

[Trans/ation] 

Pollution In Coal Areas 
1392. SHRI LALLBABU RAI: 

SHRI PURNA CHANDRA MALIK: 
Will the Minister of COAL be pleased to state: 
(a) whether the Govemment are aware of the 

increasing pollution in the coal areas of Bihar; 
(b) if so, whether any Action Plan has been formulated 

for this purpose; 
(c) if so, the details thereof; and 
(d) the steps taken to implement the action Plan? 
THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA); (a) to (d) Coal mining activities 
(including in the coalfields in Bihar) particularly the 
opencasl have an adverse effect on 1I",e environment due 
to degradation of land, air and water pollution etc. However 
In order to mitigate the adverse effects due to mining 
operations, action is taken for implementation of necessary 
environmental protective measures. 

Environmental Management Plans (EMPs) which 
include the details of environmental protective measures 
are an integral part of a coal project. These EMPs 
incorporate the mitigative measures to be undertaken viz. 
land reclamation, afforestation and control of air and water 
pollution etc. The implementation of these EMPs is. also 
monitored by the coal companies and the Government. 

Restoration of land and implementation of 
environmental safeguards in old worked out mines has 
also been identified as one tt,e thrust areas during the 8th 
Five Year Plan period. In addition, a diagnostic study for 
dealing with coalfield fires In Jharia coalfield has also been 
taken up with the assistance of the World Bank. 
[English] 

Coal Projects 
1393. SHRI ATAL BIHARI VAJPAYEE: 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
KHANDURI: 

Will the Minister of COAL be pleased to state: 
(a) whether the Coal India Limited had abandoned any 

projects sanctioned under the Seventh Five Year Plan after 
incurring a huge expenditure; 

(b) if so, the details thereof and the reasons therefor; 
(c) the loss incurred by CIL thereon; 
(d) whether the production performance of many CIL 

projects has been dismal; 
(e) if so, the reasons therefor, and the steps taken by 

CIL to improve the operational efficiency of their projects; 
(f) the losses suffered by CIL due to fires in the 

various coal mines; and 
(g) the steps taken to swap the obsolete fire fighting 

technology and equipments? 
THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) to (c) 47 coal production 
projects of Coal India Ltd. sanctioned during the Seventh 
Five Year Plan were withdrawan not taken up due to 
reasons like problems of land acquisition and rehabilitation, 
adverse geo-mining conditions, tack of infrastructural 
facilities for coal evacuation, environmental and safety 
considerations and non-availability of funds. However, 
during the current year work has commenced in 9 such 



AGRAHAY~ 2~, 1£;115 iSaJur) 164 

~,~ and the number of projects withdrawn/not 
{~1~j up is now 38. OUt of • totaJ expenditure of As. 
-"~.23 crorea Incurred In these projects, As. 27.59 

uoretI was incurred on procurement of heavy earth 
'b!;,vif'!{l machinery. These equipment were diverted to 
< iimf projecta and gainfully utIIiaed. 

(d) Iu (e) AI the end oe September, 1994, 11'1 
, 'r d India Ud. out of 82 projecta (each costing AI. 
"f' eror&IJ and above) IoIlder mpiementalioo, 42 
cIJjlIda were progressing as per 81dW1dul6. The 
_.c.:e projects were delayed aue 10 I'888OI'IIJ like 

, l:.~, WI acquisition of land, delay In suPPly 01 
r"qUlpmtlnl, adverse geo-minlng conditions and shortage 
~; ""ida. During 1993-94 projecla c:;osjjng AI. 20 
",.or81 and abo.". (both completed and on-going) 
,: Iioil:i..oled 113.81 million tomes (pro\iiaional) towards 

I'.:'" •• i producllon of 216.10 million tonnes of CoeI India 

~ being taken to expedite implementallon 01 
r "'," 1edS. inter alia, include: 

(i) For pending land caaea, regular interaclionl 
!it,., the officials of Slate Govt..ll.ocal authorities. 

(Ii) Regular follow-up meetings with the 
,'JPt'esenl2tlve8 of the public sector mining equipment 
. itl'llUfecturera lor ensullng early supply of equipment 

(iii) Sophisticated geological and geophyaical 
~,,::.Ioratlon techniques and interpretation mechanism 

. :~opteo for adVanced forecasting of geo-mining 
"\,,&;)iliOnS. 

li\i) DIrector (ProjeCtS) postlKl in each company 
... ,~. ..lICit rlilbpO(l8ibility of projects. 

tv) Comprehensive guic»1ines for Prl)ject 
\JO,roUlatioo and Monitoring Issued by Ministry of Coal. 

(vi) The system of monitoring of projects at 
various levels has been standardised. 

(f) As per information received from Coal India 
Ud. occurrences of mine fires were reported in 21 
mines during last 2 years (1~2 and 1993). Total loss 
CIt production due to these occurrences was reported 
to be 4.43 Iajd't tonnea. 

(9) With the objective 01 finding a long-term 
solution to the problem of Jharla Coalfield fires, a 
detailed diagnostic study has been undertaken under 
the JharIa Mine FIre Control Technical AssIstance 
Project for Which World Bank assilance of US $ 12.00 
million has been approved. 

ConetructJon of Dama and Canala 
13(14. SHRI SOBHANAOREESWARA RAO VAODE: WUI the 

Ministar 01 WATER RESOURCES be pleased to staI8: 
(a) the number of cases for the construction of 

dams and <*laIa together with the cases where the 
canals have been completed but the construction work 
of dams is still under way, State-wise; 

(b) the reasons lor the noncompletion of construction 
work 01 these dams; 

(c) whether the Government envisage to complete 
the c:onstruction 01 these dams; 

(d) II so, the time by which these dams are likeiy 
10 be completed; and 

(e) the total hectare of land likely to be irrigated 
after the completion of these dams? 

THE MINISTER OF STATE IN THE MINISTRY OF 
',lRBAN DEVELOPMENT AND MINISTER OF STATE 
IN THE MINISfRY OF WATER RESOuRCES (SHRI PK 
HiUNGON) (a) to (a). A statement giving state-wise details 
.i on-going MajoI' and MedIum Irrigation projects is enclosed. 

StIItement 
Slate-wise details of on-going major and medium Imgalion PrOjects as in the beginning of VIII Plan is as 

under 
:'_~t< No. Name of the State Number of Projects Ultimate Irrigation Potential 

In Thousand Hectares 

Major Medium Major Medium 

2 3 4 5 6 

1. Andhra Pradesh 12 18 1948 142 
a. IwnachaI Pradesh 
Z. Assam 5 6 166 46 
<4 Bihar 16 20 1198 108 
S. Go& 1 1 46 11 
fl. C:lujarat 9 25 2117 134 
7. Haryana 4 567 
R, liimachal Pradesh 1 2 27 5 
(! Jammu & Kashmir 1 11 68 39 

j(), Kamataka 12 12 1650 68 
1 L Karala 10 2 440 1 
12. Madhya Pradelh 19 34 2313 245 
la. Maharashlra 32 53 1895 270 
1 ... Manipur 2 1 45 4 
15. Meghalaya 
18. Mizoram 
11. Nagaland 
18. Orissa 5 10 1017 111 
1a. Punjab 1 130 
20. Rajasthan 8 7 1809 47 
21. Sikkam 
22- Tamil Nadu 2 7 
23. Tripura 3 28 
24. Uttar Pradesh 18 2 4448 8 
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25. West Bengal 
Union Territories 

Total 

2 3 

3 

158 

4 

16 

226 

5 

1451 
10 

21345 

6 

37 

1324 

Note ;- (1) The Centrai Water Comrrnssion has been 81ltroJsted With monitoring of selected project only and out of the 
moOitorad projects there is no suCll pro)8Ct where canals have been completed and the dam has not been 
completed. 

(2) Details of minel IrrigatiCn ~16me, which are approved by the State Government themselves, are not kept at 
the Cenlrs. 

Sardar Sarovar Project 

1395. SHRi SHANKERSINH VAGHELA Will the 
Minister oi WATER RESOURCES bS pleased to state: 

(a) whether thare are any arrears 0' share costs c" 
Sardar Sarovar Project payable to Gujarai by tnt! 
participating States of Madhya Pradesh, Mahara~htra and 
';"'jasthar. : 

(b) It so, the details !hereot: and 

Beneficiary State Share due 
upto Oclober, 

94 

----- ---------------------

Madhya Pradesh 
Maharashtra 
Rajasthan 

Total 

2 

592.72 
280.77 
147.76 

1021.25 

(c) The issue regarding payment of share costs on 
Sardar Sarovar Project to the Government of Gujarat by 
other Party States has beer> discussed in the meetings of 
Narmada Control Authority and Sardar Sarovar 
Construclion Advisory Committee and the States have 
been appraised of the need for immediate settlement 01 
outstanding dues to the Government 01 GUlarat. The Issue 
was also considered by the Review Committee for 
Narmada Control Authority where the States with dues 
agreed to decide the issue through bilateral meetings with 
Gujarat. The States were also requested to finalise the 

requirement of funds for the remaining period of 8th Plan 

to suit the construction programme of the project for 1994-
95 in the first instance. 

iC) the action taken by the Union Government in this 
regare? 

THE MINISTER OF STATE IN THE MINISTRY OF 
UHBAN DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY or WATER RESOURCES (SHRI P.K. 
rliuN30Nj (8; anu (0) Yes, Sir, The detailS are as 
clnder:-

(Rs. in crores) 
--_-- -----~ .. _--------_. 

Share Balance Disputed Un-Disputed 
re.;;eived due upto Share Share due 

upto October. upto 10/94 
Oct. 94 1994 

3 4 5 6 

313.20 279.52 51.74 227.78 
202.41 78.36 24.51 53.85 

12.50 135.26 9.50 125.76 

528.11 493.14 85.75 407.39 

[Translation] 

Scholarships to SC/sT Students 
1396. SHRI PHOOL CHAND VERMA: Will the Minister 

of WELFARE be pteased to state : 
(a) whether the Government have any proposal to 

increase the rate of scholarships being paid to SC/ST 
students; 

(b) if so, the details thereof; 

(c) whether the Government also propose to raise the 
income ceiling of guardians/parents of such students for 
eligibility of such scholarships; and 

(d) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI SITA RAM 
KESRI) ; (a) to (d). Under the Centrally Sponsored 
Scheme of Post-Matric Scholarship for SC and ST 
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students, there is a proposal 'or upwatd revision 01 the 
rates 01 malntanance allowance and the income ceiling 01 
parentllguardianI 'or eligibility. The proposal is under 
consideration In consullation with the PlannIng 
CommissIon. 

Grant to VoIunwy Organisations 

1397. SHRI ANKUSHRAO RAOSAHEB TOPE: 
SHRI HARIN PATHAK: 
DR. K.V.R. CHOWDARY: 

Win the Minister of WELFARE be pleased to slate : 
(a) the number of applications for financial assistance 

reveived by the Goverrvnent from the various voluntary 
organisations In the country during each of the lasl three 
years and the current year, StatelU.T. wise. 

(b) the number of applications approved out of them by 
the Govemment alongwith the assistance provided. State! 
UT-wise; 

(c) the number 0' applications peneling for approval; 

(d) the lime by which appIOvails likely to be accorded to 
them; 

(e) whether the GovemmenI have conductedIpropose to 
conduct • eurvey of work performed by such organisaliona; 
and 

(f) If 10, the outcome details 1hereoI? 

THE MINISTER OF WELFARE (SHRI SITA RAM 
KESRI): (a) to (c). A statement is attached. 

(d) PendIng applications are considered for financial 
assistance, If found eligible. on receipt of necessary 
infonnatlonIclarillcalion from the organisations and/or the 
reports from the Stale Governments. depending upon the 
availabiUty of funds. 

(e) and (f). A 'ew proooseis have been received for 
conducting survey of work perfonned by voluntary 
organisations in diHerenl fields. A final view on these 
proposals haVEo nol been taken yel. 

Statement 

The Year-wise Details of Applications reveived from Voluntary Organisations and Financial Assistance Given 

(Rupees in Lakhs) 

S.No. Name of the State No. of No. of Total No. of Amount of No. of Balance 
Applica- Applica- Applica- Assist- Applica- pending 

tions tions tions ance tions at 
pending received approved sanc- rejected the end of 

at the during the tioned the year 
beginning year 

of the 
year 

1991-92 

(1 ) (2) (3) (4) (5) (6) (7) (8) (9) 

1. Andhra Pradesh 6 52 58 41 109.69 13 4 
2. Arunachal Pradesh 5 5 4 33.41 
3. Assam 6 6 5 28.78 1 
4. Bihar 8 44 52 26 63.29 4 22 
5. Goa 2 2 2 2.8 
6. Gujaral 28 28 26 53.90 1 1 
7. Haryana 7 16 23 16 26.12 5 2 
8. Himachal Pradesh 4 4 1 2.90 3 
9. Jammu & Kashmir 5 5 5 8.44 

10. Kamataka 3 32 35 32 65.24 2 
11. Kerala 3 37 40 34 20.97 3 3 
12. Madhya Pradesh 7 17 24 13 24.39 2 9 
13. Maharashtra 2 64 66 58 170.75 8 
14. Manipur 7 28 35 17 38.08 18 
15. Meghalaya 4 5 5 37.76 
16. Mizoram 12 12 3 6.30 9 
17. Nagaland 3 3 2 1.76 1 
18. Orissa 2 28 30 25 37.92 4 
19. Punjab 8 5 13 5 98.81 8 
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(1) (2) (3) (4) (5) (6) (7) (8) (9) 

20. Rajasthan 2 25 27 22 88.20 4 
21. Sikkim 1 1 1 
22. Tamil Nadu 3 51 54 48 16.46 5 
23- Tripura 2 7 9 5 5.88 1 3 
24. Uttar Pradesl'l 7 73 80 47 552.69 15 18 
25. West Bengal 33 71 74 58 192 oC8 4 12 

Union T erritaries : 
26. Chandigam 5 5 3 209 2 
~7'. Delhi 5 n 82 61 26790 3 18 
28. POItdicheny 1 0.78 

~~:~"1iIl 

t . Andhra ""rae .. ';;; 4 113 1 ~ f~ 69 17297 6 42 
2. Arunachal PralX'si'; 5 f. :_:' 5;',87 1 
3. Assam 1 10 11 7 2.2.62 4 
4. Bihar 22 !F 119 30 9$.56 ~2 n 
5. Goa 2 2 2 1.61 
6. Gujarat 46 47 26 44.49 10 11 
7. Haryana ,. 27 29 13 21.'11 2 14 
8. Himachal Pradesh 1 1 0.15 
9. Jammu & Kashmir 3 3 2 5.00 

10. Karnataka 2 79 81 51 166.43 12 18 
11. Kerala 3 69 72 41 111.18 20 11 
12. Madhya Pradesh 9 20 29 14 3137 1 14 
13. Maharashtra 90 90 62 151.96 7 21 
14. Manipur 18 28 46 19 46.20 6 21 
15. Meghalava 5 5 4 36.86 
16. Mizoram 9 "" 13 1 0.64 12 
17. Nagaland 3 4 3 10.72 
18. Orissa 4 61 65 .u 921(; 4 17 
19. Punjab 8 15 23 12 17.79 2 9 
20. Rajasthan 4 23 27 19 98.73 7 
21. Sikkim 1 2 2 
22. Tamil Nadu 5 92 97 70 110.23 2 25 
23. Tripura :1 7 10 5 1<1.75 5 
24. Uttar Pradesh 18 154 172 76 600.48 21 75 
25. West Bengal 12 131 143 82 218.01 8 53 
Union Territories : 
26. Chandigarh 2 5 7 6 38.12 1 
27. Delhi 15 87 102 49 172.08 53 
28. Pondicheny 1 1.96 

1993-94 
1. Andhra Pradesh 42 312 354 109 281.25 4 241 
2. Arunachal Pradesh 1 6 7 6 73.89 1 
3. Assam 4 19 23 14 27.24 9 
4. Bihar n 73 150 36 129.26 2 112 
5. Goa 3 3 3 5.37 
6. Gujarat 11 63 74 26 56.97 23 25 
7. Haryana 14 22 26 17 29.21 19 
8. Himachal Pradesh 4 4 2 2.81 2 
9. Jammu & Kashmir 4 5 2 3.48 3 
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(1) (2) (3) (4) (5) (6) (7) (8) (9) 

10. Kernataka 18 91 109 55 187.99 5 49 
11. KeraIa 11 61 72 49 97.69 4 19 
12. Mact1ya Pradesh 14 34 48 17 42.39 30 
13. Maharashtra 21 9:1 113 65 191.19 47 
14. ManIpur 21 50 71 18 44.39 53 
15. Meghalaya "- 6 8 5 55.32 3 
18. Mizoram 12 3 15 15 
17. NIgaIand 6 7 1 1.09 6 
18. Orisaa .., 108 125 50 189.96 12 63 
18. Punjab 13 20 9 8.n 11 
20 Rajasthan .., 34 41 15 169.52 3 23 
21. Sikkim <' 1 3 1 0.63 2 
22 Tamil Nadu 1; 179 204 104 190.11 99 
23. Trlpura 5 6 11 5 10.38 6 
24. Uttar Pradesh 74 351 425 129 :'33 72 34 262 
25. West Bengal 53 186 239 88 313.70 4 147 
Union Territories: 
26. Chandigalh 1 5 6 5 34.01 1 
27. DelhI 53 91 144 54 92.27 4 86 
28. Pondicherry 

1994-95 
1. Andhra Pradesh 241 314 555 113 206.36 5 437 
2. Arunachal Pradesh 1 6 7 5 36.97 2 
3. Assam 8 19 27 11 24.71 3 13 
4. Bihar 112 121 233 21 47.21 51 161 
5. Goa 3 3 3 2.19 
6. Gujarat 25 32 57 28 26.92 29 
7. Haryana 19 14 33 6 13.55 27 
8. Himachal Pradesh 2 4 6 1 0.36 5 
9. Jammu & Kashmir 3 5 8 2 1.74 6 

10. Kamataka 49 49 98 39 85.73 1 58 
11. KeraJa 19 46 65 25 51.54 10 30 
12. Macllya Pradesh 30 30 60 15 26.27 45 
13. Maharashtra 47 91 138 32 97.39 4 102 
14. ManIpur 53 52 105 20 27.04 1 84 
15. MeghaJaya 3 4 7 2 18.27 5 
18. Mizoram 1 

17. NagaJand 6 1 7 7 
18. Orissa 57 103 160 40 68.07 1 119 
19. Pu'\jab 11 9 20 7 5.40 1 12 
20. RajasIhan 23 16 39 12 236.26 2 25 
21. SikkIm 2 1 3 3 
22. Tamil Nadu 99 205 304 142 141.26 8 154 
23. Tripura 6 7 13 6 10.93 7 
24. Uttar Pradesh 236 298 534 129 374.88 39 366 
25. West BengaJ 147 160 307 105 243.51 3 199 
Union T &rritories: 
a. cnana~ 1 4 5 3 15.55 2 
27. Delhi 86 76 162 41 107.86 121 
28. Pondicheny 1 1 0.62 
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[English] 

Marathl Telefllms 

1398. SHRI VILASRAO NAGHNATHRAO 
GUNDEWAR: Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the details ot Marathi lelefilm,; ;i6 p di'lC f)' 
approval at present; and -

(b) the time by which these are likely 10 be 
approved? 

THE MINISTER OF STATE OF THE MINISTRY 0" 
INFORMATION AND BROADCASTING (SHRI K,P 
SINGH DEO): (a) Two telefilms are awaiting approvai at 
present. 

(b) No time can be indicated as selection ot serials 
depends upon the programme requirements and 
availability of time slots, 

[Translation] 

Allocation to DAVP 

1399. SHRI MANJAY LAL: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the amount allocated by the Government to 
Directorate of Audio:Visual PubliCity for publicity during 
each of the last two years and current year; and 

(b) the amount spent by DAVP Linder public 
awareness campaign for resolution of various national 
problem during the said period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P, 
SINGH DEO): (a) and (b) The amount allocated by the 
Government to DAVP for publicity and expenditure 
incurred by DAVP on publicity during the last two years 
and the current year is as under: 
Year Amount allocated Expenditure 

1992-93 
1993.-94 
1994·95 

by Government. incurred 
(Rs. in laMs) DAVP 

bv 

(Rs, in lakhs) 

3017.50 
2893.15 
3023.57 

3014.05 
2888.46 
2028.41 
(upto 

31,10.94) 

Public awareness is an integral part of all publicity 
activities oC DAVP. Therefore. the entire expenditure 
incurred by DAVP on publiclly has a direct bearing on 
public awareness. 

[English] 

US EXIM 108n for I.O.C. 

1401. SHRI R. SURENDER REDDY; Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

. '1~-234 LSS/9S 

(a) whether the Indian Oil Corporation has recenlly 
secured a substantial international loan form the US Exim 
Bank arranged by the Bank of America; 

(b) i; so, tne details of the loan indicating inter alia 
'.m amc..unt of the loan secured, {ate of interest payable, 
(lurailon, moratorium. if any, etc.; 

(e) the purpOSE; for which the loan amount is 
,oiUposed to be utili!ed; 

(d) whether any guarantee from any Indian bank or 
,Vh financial institullons has been given for setting the 
,(Jan; 

(e) if so, the details thereof, and 
(f) if no!, the reason for waiving of the guarantee by 

the US Exim Bank? 
THE MINISTER OF STATE OF THE M!NtSTRY OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
I,. JMAR SHARMA): (a) 10C has finalised a foreign 
~urlehCV loar: upto an amount ot US $ 8 million from the 
03 EXlm Bank, arranged by Bank of America. 

(b) The loan 'las been arranged at around 6% per 
annum interest rate repayable in 10 equal successive 
semi-annual instalments from January, 1997. 

(c) The loan is for the purpose of finanCing import of 
catalyst for the Panipat Refinery Project. 

(d) No, Sir. 
(e) Does not arise. 
(I) US Exim Bank ha~ not insisted on any guarantee 

from any Indian Bank/Financial Institution. 

[TransiaCion] 

Bhojpuri Films 

1402, SHRI PANKAJ CHOWDHARY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the number of Bhojpuri Films telecas: on regional 
channels 01 Doordarshal" during the last year; and 

(b) the steps taken/proposed by the Governmen: to 
boosl producllon and telecasting of more films In 
Bhojpuri? 

THE MINISTER OF STATE Of THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P. 
SINGH DEO): (a) Three. Sir. 

(b) The NlHionai Film Development Corporation ltd 
prOvides financial assistance for the production of films in 
vatious languages including Bhojpuri, depending upon the 
merits of the scripVproposal. 

[English] 

Recognition as backward Class 

1403, SHRI SYED SHAHABUDDIN: WiU the Minister 
of WELFARE be pleased to state: 

(a) the names of social groups which haw so far 
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??? the National Commission on Backward Class for 
recognition as backward class; 

(b) whether the National Commission has prescribed 
a questionaire for the purpose; 

(e) whether the questionnaire seeks informalton which 
are not in the public domain and whose accuracy cannot 
De checked; 

(d) whether the Comml~Sion has sought tt-Ii! 
corresponding data from the Union Government so as to 
check the data supplied by thE' appllCanls in the 
questionnaire; and 

(e) if not, whether the National Commission has 
lonnulated an alterantive methoaology fOI accepting or 
rejecting such applications? 

THE MINISTER OF WELFARE (SHRI SIT ARAM 
KESRI): (a) Inlormalion is given in the statement attached, 

(b) Yes Sir. 

(e) The questionnaire prepared by national 
Commission on Backward Classes seeks to elecit 
information to help it tp examine whether each specific 
social group which ??? in the Central list of OBC meets 
the guidelines that ??? mulated by the CommisSion for 
consideration of such requests, 

(d) One part of the questionnaire wh;~h pertains to 
representation in services in the Central government has 
been received by the Government. 

(e) The methodology of the Commission permits 
reference to any avenue like experts ~Gdies, research 
organisations, etc" in respect of cases wnere there are 
irreconcilable differences or inconsistencies in the 
information furnished by different sources In the replies to 
the questionnaire, The National Commission for backward 
Classes will also have the benefit of the data gathered by 
means of social surveys etc, by the respective State 
Commissions for BaCkward Ciasses set up In different 
States, 

Statement 

Names 01 Castes/Communitles/Sub·casles In respect 01 
which requests lor inclUSion and Complaints 01 Under-
Inclusion including Requests for Correction and/or 
Change 01 Name and lor addition of Synonyms Regional 
or Local Variants have been received by (he MCD 

Uttar Pradesh 

1, Aghrariya Vaish 
2, Atishbaz (Muslim) 
3, Bania 
4, Bismali 
5. Bhishti (Abhasi) (Muslim) 
6, Bot 
7, Bhobi (Muslim) 
B. Gaddi (Muslim) 
9. Ghosi (Muslim) 

10, Gujar (Muslim) 
11, Hammat (Muslim) 
12, Jailwal 
13, Kasera (Thathera) 
14, Kamalapuri Vaishya 

15, Kalaigar (Muslim) 
17. Kanu (Kandu) 
lB. Koshta 
19, Maurya 
20, Mewari (Muslim) 
21. Mochi (Muslim) 
22, Madari (Muslim) 
23. Muslim Tawaif (Muslim) 
24. Muslim Jat (Muslim) 
25 Nal (Hindu) 
26. Nayata, Teli (Muslim) 
27, Nalbanc (Mushm) 
28, Patwa 
29, Pemdi (Muslim) 
30, Rangwa 
31, Roniyar Valsh 
32. Ror 
33. Salmarn or Saini 
34. Tadvi (Muslim) 
35 V;5hthapith Rajputh (Lonia Nonia) 
36. Yogi (Muslim) 
37, Halalkhor 
38 Hela, Lalbegi 
39 Kunjra/Rayeen 
40, Prajapati 
41. Saini 
42, Chivkva/Chak 
43, Mansoori 

Andhra Pradesh 
1. Bhavasara Kshatnya 
2. Mangali 
3, Muslim 
4. 8lKangana Katinga 
5 ThlyaalEzhava 
7, Kapu 
8 Kurakula 
9. Neeli 

10. Veerasaiva LingayaVLinga Balija 
11 . VaralaIThogra/BhoflalBalija 
12 Kssi Kapudi 
13, Agamudiya( incJuding Thuluva Veil ala 
14, Sistakarnam 
15, Sorollu (Somllamsna Kshatriya) 
16. Pondara 
17, Ayyaraka 
18, All sections of Balija 
19, Vaniakula Ksbatriya 
20, LodhlLodhalLodhi 
21. Jhetty 
22, Karuneegar 
23. Adi-Velama 
24, Bondi (Rajput) 
25, Oevathilakuta 
26, Salivahana 
27, Agniklllu Kshatriya 
28. Pala·Ekari 
29, Mudiraj 
30, Jaiswal 
31. Nayyala 
32, Pallireddi 
33, Chunduvallu 

176 
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34. Modepatta 
35. Mondepatta 
36. Nokkar 
37. Yata 
38. Odde, Oddilu, Vaddi, Vaddelu 
38. Gandla, Telikula 
39. Kailolan 
40. Karnabhakhthulu 
41. Perike Balija 
42. Thogata Sali 
43. Vadla 
44. Krishnabalija 
45. Chattadasrivaishnava 
46. Gamalla 
47. Oasari 

Karnataka 
1. Karuneeka (Kanaka Pillai) 
2. Kamma 
3. The following synonyms of "Balija" 

(i) Banajaga 
(ii) Setty Banajiga 
(iii) Telugu Banajiga 
(iv) Bale Banajiga 
(v) Munnur Kapu 

4. Oasa Banajigara 
5. Pariyala 
6. Kumbara (Sub-sect of Ungayath) 
7. Lingaya! 
8. "Somavamsha Kshatriya" with following 

synonyms:-
(i) $arige 
(ii) Jinagar 
(iii) Badagi 
(iv) Chitrigar 
(v) Thanbaza 
(vi) Chillari 
(vii) Gadtlohar 
(viii) Nalabanda 
(ix) Bannagara 

9. The following synonyms of "Uppara" casle:-
(i) KaUiguliga Uppara 
(Ii) Loanari 
(iii) Melu Sakkarayavur 
(iv) Namada Uppara 
(v) Padilh 
(vi) Padi 
(vii) Sunnagra 
(viii) Sunna Uppara 
(ix) Uppaiiga 
(x) Yakkalara 
(xi) Yakkali 
(xli) Ungayath Uppara (Converted from Uppara) 

10. Namadahari Nagartha 
11. Galada Konkani 
12. Kotegar/Kolekar 
14. Salaparu 
15. Vashya BrahminIVaishya VanVVani 
16. "Ram Kshatriya" with the following synonyms 

(i) Rama Raja Kshalrlya 
(ii) Koteyavaru 

(iii) Kolesharugara 
(iv) Kolegar (Koleyar) 
(v) Kolegara 
(vi) Sheregar 
(vii) Seregar 
(viii) Serregara 
(ix) Serugara 

17. Soma Kshatriya 
18. Kumara Kshalriya 
19. Mala Hegde 
20. Savitha 
21. Poladavaru 
22. Baiayaya 
23. Kothari 
24. Koltari 
25. Pandti 
27. KormarpanthIKurnarapanlh 
28. Kunchitiga 
29. Maratha 
30. Muslim 
31. Chapparoand and Chapparbanda 
32. Kunchi 
33. Pir,huguntala 
34. Medara 
35. Kansar 
36. Kuruba 
37. Mudhar 
38. Mukkuvan 
39. Vokkaliga 
40. Sappatiga 

Kerals 

1. Parkavakulam 
2. Veil ala 
3 The following of Veerasaiva;-

Ii) Jangam Vairav; 
(ii) Valrag; 
(iii) Matapathi 
(iv) Gurkkal 
(V) Yogi Gurukkal 
(vi) POClji'l1'! 
(Vii) Amnaiakkaran 
(viii) Pandaram 
(ix) Pandaram Lingayal 
(x) Jangama 
(xi) Kurukkal 

4. Muslim (Other than Mappila) 
5. Maran 
6. Saraswat Non-Brahmin 
7. Nair 
8. Arya Vaisya 
9. Kumbaran 

10. Mukhari/Moopari 
11. Nadar Christians (other Ihan those inctuded in SIUC 

and Latin Catholics) 
12. Peroorkada Chetlies 
13. Sadhu Chetlies 
14. 24-Manai Chetties 
15. Valans 
16. Valinjiar 
17. Paniakal 
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1R BO\lI Mukaya 
19. Kalihachan 
20. Kamsala 
21. Kannan 
22. Thachan 
23. Nulayan 
24. Thachar 
25. 'Mukaya' and "Mogaveera" 
26. Boyan 
27. Devadiga 
28. Ganika 
29 Pandithattan 
30. Perumkollar. 
31. Ksnnadiyan 
32 Kavudiyaru 
33. Koteyar 
34. Veerasaiva 
35. Vilakkilhalavan 

Goa 

1. Bhandari 
2. Chnstiar. Chamar 
3 Christian Mahar 
4. Dhobi 
5. Dhor 
6. Gauda 
7. Gosavi 
8. Koli 
9 Kumbaran 

<:~-j "'ath Jog! 
11 Nhavl 
12. VeliO 

tfaryana 

1. Ror 
2. Gujar 
3. Salmani or Sain 
4. Mev 
5. Ahir 
6. Yadav 

West Bengal 

1. Nath Jog; 
2. Thami 
3. Gork"a 
4. Salmani or Sain 

Bihar 

1, Baranwal 
2. Kamala Puri Vaishya 
3. Kvm! 
4 Killal (Muslim Kalawar) 
5. Nagar 
S. Adarakhi 
7. Poddar 
B. Newar 
9. Munahar 

10. Mallah (Murawari) 
11. Watham Vaishya 
12. Bangali Bania 
13. Kulhia (Muslim) 
14. Tilee 
15. Dangi 
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16. Saifi 
17. Jailwal 
'8. Kardoclhan 
19. Tomar 
20. Rastogi 
21. Lehani 
22. Kailhal 
23. Ayodhyawashi 
24. Vaig Vaishya 
25. Jain Vaishya 
26. Goad Vaishya 
27. Bayees Vaishya 

Madhya Pradesh 

1. Ghosi 
2. Shakya 
3. Koyan 
4. Murai 
5. Sonakar 
6. Mall (Tanl) 
7. Panara 
B. Bharur 
9. Kamala Puri Vaishya 

10. Majhi 
11. Nishad 
12. Yaduvanshi 
13. Patidar 
14. Kulrni (Kulambi) 
'5. Usmani 
~ 6. Manapatra 
17. Kawrav-Kavare 
lB. Kurrnl 
"9. Saifi 
20. Bradri 
21. Mev 
22. Adhariya 
23. Rayeen 
24. Gaddy 
25. Pinjara (Hindu) 
26 . .sondhi, Sundi. 

Stlondik. Shandi 
27. Sahu 
28. KuraiSh 
29. Miraja 
. ..J. Pemandi 
31. Kalaigar 
32. Mohabiya 
33. Kunbi 
p, .. ,jab 

1 Saili 

Assam 

1. Salfi 

Orllsa 

1. Kalendi Baishnava 
2. Minority Muslims 
3. Reddy Cast. of Orissa 
4,. Harijan Christians 
5. Pano Christians 
~. Rajasre BaIaaI (flr Balase) 
1. Putuli Bania 

180 
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8. GopaI (Gauda, Gopa. Yadav, Solankhandi Gouda 
Puma, Kurmi) 

9. Oda Pradhan 
10. Sunari Banik 
11. Sarakas (minority Bhuddist) 
12. Hansi 
13. Kurmls (Kudumi, Kurmi Kurmikshatriya, Kudum 

Kurmakula, Kurma Chua) 
14. Sunari Ban.a (Subama Banika, Swarnakar) 
15. Gandubania 
16. Chinira 
1'7. Astralohi Karmakar 
18. Rangani 
19. Kamila 
20. Khandayat 
21. Ekadash Teli 
22. Muslim Teli (Malik, Samani, Rogangar) 
23. KacharalKachera 
24. Patara 
25. Sundhi instead of Sundi 
26. Kubar to Kubera 
27. Jyohsh Brahman (Jyotisna, Graha Bipras, Sakaidwipi, 

Sakadwipi, Graha Brahmana) 
28. Namasudra 

Maharashtra 

1, Chowhan 
2. Ansan 
3. Kumbhars 
4, Lodhi 
5. Powar 
6. Mali 
7. Qureshi 
8. Gujar (Kunbi main caste) 
9, Agrahari Vaisya 

10. Marathas 
11. Koli (various Koli communities) 
12. Teli 
13. Asall 

Qujarat 

1. Vanza 
2. Darji 
3. Tele (Sahu, Rathod, Rathore, Jaiswal, Jaiswar, Gupta, 

Chauchry, Tailik) 
4. Mali (Kachi, Kachia. Saini, Kushvaha) 

Tamil Nadu 

1. Panisaivan (including Veerakodf Veflalar) 
2. Reddy (Ganjarn) 
3. OPS Vellalar 
4. Thiya 
5. Senguntha Mudaliar 
6. Kowthar 
7. Devendrakula Vellalar 
8. Saiva Vellalar 
9. Vellalar 

10. ThambirargavThambiran 
11. Piramalai Kallar 
12. 24 MansI Telugu Chatty 
13. Kunjara 
14. Bhal&achar 

Chandlgarh 

1. Kamboj 
Deihl 

1. Kumhar (Prajapati) 
2. Kandarakarn 
3. Saini 
4. Raunlyar BaiShya 
5. Madhya Deshiya Vaishya, Kanu (Kandu) 
6. Rajkumar Kshatriya 
7. All India Jamal·e·Salmani (Nai Community) 
8. All India Jamaitvl Qassar (Muslim Dhobi) 
9. Kayastha 

10. Vishvakarma Maithil Brahmin 

Rajasthan 

1 Mirasi (Muslim) 
2. Gurjar 
3. Kalal (Tak, Somwanshi, Jayaswal, Ahluwalia) 
4. Bawan Go~tri Ksnatriya (Bhunj, Bharbhunja, Chouhan 

Pawar. Pariharverma. Maflah Rabgi) 
5. Manihar 
6. Thhelhhra (Kasara) 
7. Pinjara Muslim 
8. Bari 
9. Andar Kotiyan Andar Kout 

10. SeervilSirvi 
11. Tell 
12. Rana RalPut 
13. Dhobi 
14. Adi Gour Brahmin 
15. Lodha, lodh, Lodhi 
16. Shan, Silabat, Churager, Momen, 

Momin, Bhatiyare, Shekh, Gujar, (MUSLIMS) 
Kureshi, Nayak, lohar & Tasgir 

17. Our 
18 .. KUl')jran (MewfaroshIRainiSabjifarosh) 
19. Vachet Paliwar 
20. Nai (Muslim) 
21. Kumhar (Kumawat, Prajapafi, Chaijara & Kumar) 
22. Kharadi or Khairadi (Hindu & Muslim) 
23. Mali Saini 
24. Bharawa 
25. Dhobi (Muslim) 
26. Saifi 

Investment In aCCl 

1404. SHRI PRAKASH V. PATIL: Will the Minister of 
COAL be pleased to state: 

(a) the details of amount invested in the mines under 
BCCL during the last three years, year·wise and area·wise; 
and 

(b) tha amount invested in the underground mines 
during the same period? 

THE MINISTER OF STATE 'OF THE MINISTRY OF 
LABQJ,JR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P.A. SANGMA): (a) the details of investment in 
BCCl mines during tha last 3 years is given below: 
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1991-92 
1992-93 
1993-94 

(RI. in lakhs) 
17000.01 
28625.51 
18239.64 

Area-wise breakup of investment is given in the 
Statement attached. 

(b) Amount invested in underground mines is given 
below: 

1991-92 
1992..Q3 
1993-84 

Area 

BaronI 
~ 
~ 
KaIru 
Bijue 
Kusunda 
KusIoce 
BatacoIa 
lodna 
Bhowra 
Chanc:h-Victoria 
Sudamdih 
Moondih 
Block-II 
Kalras Proj. 
Bhalgora 
~ BhaIgora 
C.C.W.O. 
Ropeways 
MiMI! Rescue Station 
H. Qrs. 

TOTA&. 

Statement 

1991-92 

708.58 
359.27 

1687.62 
625.52 
885.56 
795.98 
545.17 

1051.66 
1833.63 
1247.65 
634.19 
496.60 
64920 

1420.66 
420.26 
604.06 

1069.79 
349.90 
105.88 
83.03 

1023.40 

17000.01 

(Rs. in lakhs) 

8110.79 
18127.97 
11n4.S0 

(Rs. in Iakhs) 

1992-93 1993-94 

601.14 906.67 
470.29 427.70 

1405.99 64&.47 
1139.50 938.07 
815.48 900.94 

1713.00 52&.81 
546.25 490.82 

1009.33 613.06 
2259.68 1265.64 
404.10 4483.27 
141.20 216.15 
434.24 283.55 

3026.66 1207.24 
1464.43 1595.22 
603.26 376.16 
410.79 687.40 

10469.41 1663.46 
9,3.26 355.71 

62.37 41.30 
71.24 60.20 

623.85 323.60 

26625.51 16239.64 

Oankunl Coal Complex 

1405. SHRI SANAT KUMAR MANDAL: Will the 
Minister of COAL be pleased to state: 

(a) whether the Government propose to close down 
the Dankuni Coal Complex: 

(b) if so, the details with the reasons therefor; 

(c) whether the Dankuni Coal Complex has incurred 
heavy loss during the last three years: 

(d) if so, the details thereof and the reasons therefor: 
and 

(e) the steps proposed to be taken by the 
Government to Improve capacity utilisation of DCC? 

THE MINISTER OF STATE OF THE MINISTRY OF 
lABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHAI P A SANGMA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The loss incurNd by Low Temperalure 
carboriisation (LTC) plant at Dankuni during the last three 
years (1991-92 to 1993-94) is about Rs. 100 crores. The 
main reason for the heavy loss is the low utilisation of the 
plant due to failure of the linked consumer. Greater 
Calcutta Gas Supply Coporation (GCGSC) to draw the 
agreed volume of gas from the plant. 

(e) An action programme drawn up for improving the 
performance of the plant mainly covering strategies for 
marketing of various products as well as their pricing is 
under implementation. Some of the actions being taken 
under the programme are: 

i) Exploring new market for CILCOKE, cokefines 
and gas. 

ii) Manufacture of low phosphorous coke and 
marketing in Ferro alloy industry. 

iii) Marketing of the light oil as an alternative fuel. 

{Translation] 

Schools for SealSTs 

1406. SHRI N.J. RATHVA: Wi" the Minister of 
WELFARE be pleased to state: 

(a) whether the Government of Gujarat has submitted 
any proposal to the Union Government for opening Ashram 
Schools for the Scheduled Caste/Scheduled Tribe 
students in the State: 

(b) if so, the details thereof; and 

(c) the time by which this proposal is likely to be 
cleared? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) No, Sir. No proposal has been received during 
the current year. 

(b) and (c) Do not arise. 

{Eng/tsh} 

Registration of Cable Operators 

1407 SHRI DHARMANNA MONDAYVA SADUL: 
SHRIMATI PRATIBHA DEVISINGH PATlL: 
SHRI GOVINDRAO NIKAM: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have any proposal to 
designate State· wise post offices to register the cable 
operators; 

(b) if so, the details thereof: and 

(cl if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHRI K.P, SINGH 
DEO): (a) to (c) Government have notifi6d the Head Post 
Masters of the Head Post Offices in the country as the 
Registering Authority for registering cable operators under 
clause (h) of Section 2 of the Cable Television Networks 
(Regulation) Ordinance, 1994. 
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Irrigation ..... gement 

1408. SHRI GOP! NATH GAJAPATHI: WIll the 
Minister of WATER RESOURCES be pleased 10 1Iat8: 

(a) whether the Union Government have taken any 
steps to encourage ,..-mars' participation in Irrigation 
management; and 

Ib) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND MINISTER Of STATE IN 
THE MINISTRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b) Ministry of Water Re&ources 
have been advising States from lime to lime to encourage 
larmers' participation in the management of water for 
irrigation. Guidelines on the subject were circulated to all 
the States in 1987. Seminars and workshops on fallTl«S' 
participation in irrigation management have also been 
organised in the past to create awareness about 
desirability of and methOdology for establishing water 
users' associarions. 

Management subsidy at the rate of Rs. 100 per ha .. 
Ier the first 2 years and As. 15 per ha for the 3rd year is 
also admissible to' farmers' organisations, Which is shared 
equally by the Government of India and State 
Govemments. 

{T rans/alion J 
Telecasting of 00 Progremn* 

1409. SHRI KRISHAN DUTT SULTANPURI: Will the 
Minister of INFORMATION AND BROADCASnNG be 
plea&ed \0 lilale: 

(a) whether any decision on tel8C8$ting Doordarshan 
programme haS been taken in a meeting 01 officials of 
Doordarshan held oIIIcials of the Ministry of 
Communications; 

(b) a so, the details and outoome thereof; and 
(e) the action taken to implement the decisions taken 

in meeting? 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING (SHAI K.P. 
SINGH DEO): (a) to Ie) Ministry 01 Information and 
Broadcasting, MInistry rt Co!Mulications have agreed 
that Doordarshan DeparIfneht of Telecommunications 
(DOT) will utilise each infrastructufe, where_ possible, 
with a view to have uUhittton of 1'eS0I.I'C8S. DoorcIarshan 
is utiliSing DOT's slNilw8 for setting .., of Y«'I Low 
Power TV Transmitter tNIhc ... , "hw\edat aftd p~ 
in Himachal Pradesh. 

caa. PipeR,," 
1410. SHRI SIMON MARANDI: wru the Minister of 

PETRQLEUM AND NATURAL GAS be pleased to ltate: 

(a) whether there is any scheme to lay gas pIpeIIneI 
in Assam, West aoog.!. Bihar and Uttar PradeSh; 

(b) II so, the details II'lereof aftd ttI8 ... naI8d 
amount likely to be spent thereon; and 

(c) the time by which this wOOt is likely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SA nSH 
KUMAR SHARMA): (a) 10 (c) A proposal for laying a 
naual gas pipeline in Assam to supply gas to the 
Numaligath Refinery has been received from GAIL 
Government have also approved the project for capacity 
expansion of the HBJ pipeline at a cost of As. 2376 
crotes. The project includes the laying of • pipeline from 
Bijalpur, M.P. to Dadrl in U.P. The HBJ expansion project 
is IICheWIed to be completed by July, 1997. 

{English} 

Apement wIth Thailand 

1411. SHRI K. PRADHANI: Wilt the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whelher his Ministry has recently signed any 
agreement with Thailand; and 

(b) if so, the salient features thereof including the 
areas in which both the countries have agreed to c0-
operate? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) and (b) No 
agreement with Thailand has been signed recently by the 
Ministry of Home Affairs. However, discussions have been 
held at various levels with a view to promote mutual 
cooperation In the fight against terrorism and other 
negative activities. 

Human RIghts Violations 

1412. SHRI D. VENKATESWARA RAO: WiD the 
MInister of HOME AFFAIRS be pleased to stale: 

(a) whether the National Human frights Commission '* cautioned the Government Iha.I the delay in tackling 
human rights violations could lead to revival of militancy 
and terrorism in Punjab; 

(b) if 80, the reaction of the Union GoverMlent 
thereto; 

(c) whether NHRC has made several 
~ on r1ghts iSSU8; 

(~ whether the Union GcNenwnent tIM fIIINned 
lheIe recommendations; and 

Ie) if so, the steps taken to implement them? 

THE MINISTER OF STATE IN THE MINISTRV Of 
HOMe Af'FAIRS (SHRl RAJESH PILOT): (8) In the report 
of Its vilit to Punjab, the National Human Rights 
Cofftmlssion had, Intet-alla, mentioned lhat ~ IaJOe """"* of csaltlgations 1t1at met the Commission we .. of 
!he view !hat 1efroI'Ism had r:ny been contained and not . ~'\ 
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IIUbjact 10 • maximum of As. 100Q.L per month 
plus an ex-gratla amount at As. 1()Q.' per month 
per family. 
The amount of subsistance allowance al ,.1,. 
rates Slated above wouki be capitalised Of: f, ~. 3 
years basis and placed at the dispo' al ,'" " 
concerned State Government ff!f' dir,;/lws., ;.c:lt 
to land loser •. 

(c) to (e) Names of the mines in whH.;h ,hi. paCt:~:';;1 
has been implemented, number of beneflCiari .. ~ and or ,., 
such details are being collected and information to ",. 
extent available will be laid on the Table of ~ House. 

Special Component Plan 

1416. SHRI RAJENORA AGNIHOTRI: Will the 
Minister of WELFARE be pleased to Slate: 

(a) whether a Special Component Plan has boon 
designed to channelise the flow of outlays and bf",,,ms 
from the gAnera! sectors in the plans 01 the "t '!e 
Govemments ana the Union Govemment for a9velo~, ,':tilt 
01 SCs and ~Ts; 

(b) II so, the details thereol; 
(e) the StateslUTs where this scheme is being 

Implemented; 
(d) the amount releaaed by the Union Government to 

each StatelUT foe this purpose during 1994-95: 
(e) the amount earmarked lor the Eighth Five Year 

Pian; and 
(f) the number 01 persons benelited under the scheme 

during each 01 the last three years and thOse likely to be 
benefited by the end of the Eighth Plan, StatelUT-wise? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) Yes, Sir. 

(b) The Special Component Plan is designed in order 
to channelise the flow of outlays and benefits from the 
general sectors in the Plans of the States and the Central 
Ministries for development 01 Scheduled Castas, al lean, 
in proportion to Ifleir populatiol" both in physical and 
financial terms. 

The strategy lor development of Scheduled Tribe::. is 
primarily based on the Tribal Sub Plan (TSP) approaCh. 
This approach has two objectives. namely. (1) Protective 
measures for alimination of explOitation through lega: 
support and improving the level of administration of tribal 
areas and (ii) promotion of developmental effortS through 
Plan schemes to raise the level of living. 

The following MinistrieslDepartments have reported to 
have formulated SCP and TSP, namely, Ministries of 
Labour, Human Resource Development, Industry, Textile, 
PetrOleum and Natural Gas, Health and Family Welfare, 
Commerce and Rural Development and Departments of 
Bic-Technology, Women and Child Development and 
Fertilizer, 

The outlays earmarked as SCP and TSP are allocated 
for specific sectoral schemes for SC and ST development 
mainly in the sectors 01 Agriculture, Rural Development, 
Animal Husbandry and Dairy, ViUage and CoItage Industry, 
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AlJI'aI Electrification, Minor Irrigation, Health, Minimum 
Needs Programme, Education and Housing etc. 

(c) Twenty one States and three Union Territories are 
formulating and implementing their Special Component 
Plana. These Slate&'UTs are Andhra Predesh, Assam, 
tlIhar, Goa, Gujara!, Haryana. Himachal Pradesh, Jammu 
and Kashmir. Kamataka, KeraJa. Madhya Pradesh, 
Mah&rashlta, Manipur. Orissa, Punjab, Rajasthan. Sikklm, 
Tamil Nadu, Tripura, Uttar Pradesh, West Bangal, 
Cha1digam, Delt-~ and Pondicharry. 

1l1e Tribal Sub Plan !& in operation since 1974-75 in 
18 SlatM! and 2 UnlOr, ""'f>rritories, na.T"'!Y, Andhra 
Prade(ll'" Assam, Bihar, G'Jiarat, Himachal Pradesh, 
Jarpmu and Ka~.hmir, Kamataka, Kerala, Madhya Pradesh, 
Maharaslura, Manipur, Orissa. Rajasthan, Tamil Nadu, 
SikkIm, Tripura. Uttar Pradesh, West Bengal ;:vood UTs of 
Andaman and Nicobar Islands and Daman and Diu. The 
Tribal Sub Plan strategy is being implemented through 194 
Integrate a Tribal Development Projects (ITOPs). 250 
Modified Area Development Approach (MADA) Pocl<.ats 
and Tl Clusters 01 tribal concentration and througn micro 
projects for 74 primitive Tribal Groups. 

(d) In order to strengthen the Special Component Plan 
for Scheduled Castes and Tribal Sub Plan for Scheduled 
Tribes Central Assisiance is also given to the StaleslUTs 
as Special Central Assistance to Special Component Plan 
and Special Central Assistance to Tribal Sub Pian. The 
StateslUTs-wise position 01 release of SCA to SCP and 
SCA to TSP so lar is given in the enclosed Statements I 
and II. 

(e) An outlay ot Rs, 1125,00 crores has been 
earmarked as SCA to SCP and Rs. 1250 crores as SeA to 
TSP. 

(I) The number of SCIST families covered during tr·e 
last three years under poverty Alleviation ProgramrMs, 3S 
per Point 11 (A) and 11 (b) of the Twenty Pr.,,;o! 
Programme is given in the enclosed Statemsnt& 1;, aCId ;V 

Number of families to be benefited during Viii F,ve 
Year Pial' is 133,00 lal<»5 (SCs) and 46.5 !-l.khs (STs), 
However, StatelUT ·wis", data is not available new. 

3t!ltement-~ 

Special Cemra! Ass,star,ce to SpeCial Campanelli Plan 10i 
Sc )€louiea Cas iss reiease; ,juring 1994-95 

$1. State SeA released ;"1 
No. 1994-95 (upto 

Nov, 94) 

1. 2 3 

1. Andhra Pradesh 1017.90 
2. Assam 163.40 
3. Bihar 
4. Gujarat 277.14 
5, Goa 3.28 
6, Haryana 383.39 
7. Himachal Pradesh 163.94 
8. Jammu 8. Kashmir 60.24 
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1 2 3 S.No. States/UTs SCA released 

9. Kerala 236.72 3. Bihar 1748.70 
10. Kamataka 692.02 04. Gujarat 1117.39 
11. Madhya Pradesh 1694.19 5. Himachal pradesh 1n.75 12. Maharashtra 1036.92 
13. Manipur 3.84 6. Jammu & Kashmir 513.50 
14. Orissa 509.36 7. Kama!aka 219.88 
15. Punjab 670.76 

Kerala 16. Rajasthan 243.27 8. 76.13 
17. 51kkim 2.46 9. Madhya Pradesh 3558.83 
1B. Tripura 58.78 10. Maharashtra 1117.17 19. Tamil Nadu 1440.39 
20. Uttar Pradesh 4041.70 ~1. Manipuf 2OB.56 
21. West Bengal 2153.88 12. Ori~sa 3493.94 
22. Chandigarh 10.95 

RajaSlnan 23. Delhi 204.86 13. 1047.34 
24. Pondicherry 11.23 14. Sikkim 36.84 

1518071 15, Tamil Nadu 107.03 

Statement-ll 
16, Tripura 186.18 

Amount released as special Central Assistance (SCAI to t7. Uttar Pradesh 34.61 
TSP to the States/UTs during 1994-95 by Ministry of 18. West Bengal 659.53 

Welfare 19. A & N Islands 38.61 (Rs. in lakhs) 
20. Daman & Diu 14.15 

S.No. StateS/UTa SeA released 

1. Andhra Pradesh 796.61 
2. Assam 543.78 Total: 15696.93 

Statement-lll 
Scheduled Caste Families to be assisted to enable then to cross the poverty line under POint 11 A of Twenty Point 

Programme 1986 during the years 1991-92, 1992-93. 1993-94 and 1994-95 

51. State/uT 1991-92 1992-93 1993-94 1994·95 
No. Achievement Achievement Achievement Target 

1. Andhra Pradesh 3,33,670 3.43,407 4.75.030 3.81,000 

2. Assam 24,442 11,102 23,796 48,000 

3. Bihar ',57,3n 1,63,189 1,79,385 2,40,000 

4. Goa 760 604 355 2,000 

5. Gujarat 56,069 58,999 61,316 53,000 

6. Haryana 36,539 38,238 40,047 68,000 

7. Himachal Pradesh 19,742 24,616 17,220 30,000 
8. Jammu & Kashmir 1,351 784 800 4,000 

9. Karnataka 1,19,426 1,30,290 1,57,105 1,68,000 

10. Kerala 60,783 52,058 57,970 63,000 
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SI, StatelUT 1991·92 1992·93 1993·94 1994-95 
No, Achievement Achievement Achievement Target 
11, Madhya Pradesh 2.26.816 2.00,000 2,23.638 2,53,000 
12. Maharashlta 1,25.594 1,18.301 1,27,222 1.53,000 
13. Manipur 0 545 354 1,000 
14. Orissa 52,011 53.955 73,653 66,000 
15. Punjab 48.344 45,181 55,000 72,000 
16. Rajasthan 1,44,616 1.35,200 1,37.130 1.81,000 
17. Sikkim 1.948 1.700 1,401 2,000 
18. ,TamB Nadu 2.57,994 2.53,421 2,66,831 3.33,000 
19. Trlpura 5,647 5,124 3,376 12,000 
20. Uttar .Pradesh 3,48,703 3,15,738 3,44.248 4,20,000 
21. West Bengal 1.28.574 1,05.345 67.244 1,15,000 
22. Chandigarh 567 445 311 1,000 
23. DeIhl 4,439 5,252 4.656 9,000 
24 .. Pondicherry 2,474 2,495 2,584 3,000 

Total: 21,87,836 20,65,987 23,23.722 26,78,000 
---~--~---

Statement-iV 
State-wise achievement in respect of Scheduled Tribe families economically assisted dunng 1991-92, 1992-93, 

1993-94 under point 11 (b) o( 20 point programme 

8.No, State/UT Achievement 

1991-92 1992·93 1993-94 

1, Andhra Pradesh 95.580 99760 1,66,750 
2. Assam 37.645 14,286 26,969 
3. Bihar 1,30,911 1,33,267 1,51,309 
4. Gujarat 90,146 92,638 82,642 
5. Himachal Pradesh 2,472 2,623 2,831 
6. Janvnu & Kashmir 1.000 62 175 
7. Karnataka 8,645 9.661 9,768 
8, Kerala 8,353 3.235 5.561 
9. Madhya Pradesh 23,562 2,27,533 2,58.273 

10. Maharashtra 1,00,061 1,00,470 98.924 
11. Manipur 5186 2,146 5,483 
12. Orissa 74,382 80,528 1,06,815 
13. Rajasthan 72,249 72.158 69,334 
14. Slkkim 2.951 3,058 6,675 
15. Tamil Nadu 8,450 8,759 10,382 
16. Trlpura 10,049 8,827 10,795 
17. Uttar Pradesh 4.251 3,878 4,207 
18. West Bengal 37,601 24,530 23,766 
19. A & N Islands 496 476 886 
20, Daman & Diu 678 563 583 

Total: 9,14768 8,88,458 1,04,212 
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Conditions In Jails 

1417. SHRI SULTAN SALAHUDDIN OWAlSI: Will the 
Minister of HOME AFFAIRS be pleased to slale: 

(a) whether the National Human Rights Commission 
has expressed concern over the appalling conditions In 
the jails in the country and the delays in the disposal of 
cas~s: 

it.) il so, wilether in its first annual report presented 
tc Ihe Union Government, the commiSSIon ha.s slated that 
most 01 iIle Jails are laCIng overuowding, lack of 
sanil"lion and poor medical facilities; 

(c,) if <;0. the delail<; thereof; 
(e) il.6 other pOints raised in the report; and 
(e) wnetner the Government have accepted the 

repOrt and implemented the recommendations made 
tllerein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P.M. SAYEED): (a) and (b) Yes, 
Sir, 

(ei to (e) 'Priso.,~' being a State subject it is for the 
S12!p Governments to deal with any matter relating to the 
administration of prisons according to their rules, 
regulations, procedure and provisions of jails Manuals, 
Ho"IBver, the Central Government has fell conhnued 
cas'.Ie for concern over the less than satisfactor( 
conditions of p":,uns ill the country. To supplement the 
efforts of State (i(Nernments to improve living conditions 
of prisons, heal!h and hygiene, and security arrangements 
etr. Government of India had introduced a scheme of 
Modernisation of Prison Administration during 1987, and 
released an amount of Rs. 45 crores during the period 
1987-92. The scneme has now further been extended for 
the eighth plan period with an allocation of Rs, 100 crores 
for the period. 

[Trans/alton 1 

LPG Agencies 

1418. SHR! SANTOSH KUMAR GANGWAfl: 
SHR! RAM KRIPAL YADAV; 
5HRI CHHEDI PASWAN: 

Wili !ile Min;ster of PETROLEUM AND NATURAL 
GAS t.e ~':ec:sed ~o slate: 

(a) ,,'hsther the Government propose to sal up LPG 
agencies in the urban areas having a population of 
20,000 and above; 

(:') i! so, th" [11.1mb", of such places in Uttar Pradesh 
wht:'re ine gas agencies are proposed to be set up during 
this fmancial year; and 

(e) the time by which these gas agencies are 
proposed to be set up/allotted? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) to (c) LPG distributorships are set 
up at locations having population of 20,000 and above 
subject to product availability and economic viability. 

to Oueslions 196 

Accordingly. 72 LPG distributorships have been included 
In the current LPG Marketing Plan 1993-94 for Uttar 
Pradesh. It takes about 1-2 years for commissioning of 
distributorships from the date of advertisement. 

jEnglish] 

Weenses for LP.G. Bottling Plants 

1419. SIiRI R. SURE:NDER REDDy. Will the Minister 
nf PI:' rROLEUM AND NATURAL GAS be pleased to 
$tate: 

(a) the l1iii:!t.er and pat1bJIars (,If ',he private 
companieslparallel L.P.G. ",ilrl<~leers who have been 
given liceneses for LPG bolliing [\!ant~ during the tast two 
years in the metropolitan cities, and 

(b) the time by which these companies are likely to 
supply L.P.G. cylinders to registrants and at what rate? 

THE MINISTER Of STATE OF THE MiNISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) Under the Parallel Marketing 
Scheme, private agencies are not required to obtain any 
licence from the Ministry of petrOleum and Nalural Gas. 
However, they are required to Olliain necessary approvals 
under Ihe relevant Acts and Rules regarding safety, 
pO'lution control etc, as appil(;able. As p61 the Infurmation 
aVilliable from Ihd Chief Controller of b:j:I!(lS'"eS, Nagpur, 
22 J()tiJl(,g plant~ have been granted 1:.:£ 1{.Ci" under the 
said scheme from October, 1993 to September. 1994 and 
none of these was in metropolitan citiflS, 

(b) The parallel marketeers are expected to 
comrn&nce their activities depending on their commercial 
decision alter developing their own facilities. The products 
un Jar the said scheme are sold at market determined 
prices. 

011 Exploration 

1420 SHRt D. VE' .. KATE5WARA RAO; Will the 
Minister of PETROLE:UM AND NATURAL GAS be 
ple'3sed t(l state, 

(a) whether the Government have offered 34 blocks 
19 onshore and 15 offshore-under the Eighth round of 
bidding for oil exploration acreage; 

(t, J if 5(1, thr: blocks that have bo'?p off",r€'d \0 the 
foreign companies; 

(c) the number of foreign companies which have 
agreed tv explore oil; and 

(d) the total areas proviaed to the foreign companies 
for oil exploration in the country 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) Yes, Sir. 

(b) to (d) The last date for receipt of bids is 
30.12.1994. 
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Coal Mining ProJects 

1421. SHRI M. V. V. 5. MURTHY: Will the Minister 01 
COAL be pleased to state: 

(a) whether the Coal India Limited is likely to receive 
a World Bank loan for mining projects; 

(b) if so, the details thereof; 

(c) whether any concrete proposals have been worked 
ou' lor utilising this loan; 

. (d) if so, the details thereof; and 

(0) the time by which the loan is likely to be received? 
THE MINISTER OF STATE f)F T~IE ~""NJSTRY OF 

LABOUR AND HOLDING ADDITIONAL CH/YiG:; OF THE 
MINISTRY OF STATE OF THE MINIS,"",' OF COAL 
(SHRI P.A. SANGMA): (a) to (e) Discussions halle bee'1 
going on with the World Bank for a possible Joan for Coal 
sector Rehabihl"tiO'l PUject. The plese'lt prop:Jsal 
compnsing 01 17 nswlE'ypansion projects and replacement 
of Heavy E?Flt, 1<4.;'';Ii''9 '.A~chim.'y in 19 e,'stu1 g moE's. 
project: have be",n posed by Coal India Ltd. (Cll) for 
seeking assistance tram the World Bank. The estimated 
assistance :.ought by GIL is approXlmateiy Rs. 2480 
clores. 

Erosion b~ Rivers 
1422. SHRI HARADHAt~ ROY: 

DR. ASIM 8t>t I~ 

SHRi BASU[!E!:l A'::'HARIA: 
SHRI AJOY MUKHOPADYAY: 
SHRI ANll EiA:::;U 
SHRI HANr~AN MOLLAH: 
SHRIMATI MALINI BHATIACHARYA: 
SHRI TARIT BARAN TOPDAR: 

Will the Minister of WATEFI RESOURCES be pifoased 
t() state: 

(a) whether any delegation from West Bengal met the 
Prime Minister and other Ministers to apprise them of the 
damages utllng caused by the erosion 01 nvers in the 
State; 

(b) if so, the details thereof; 

(c) the broad details of the demands made by the 
delegation; and 

(d) the action taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND MINISTRY OF STATE IN 
THE MINISTRY OF WATER RESOURCES (SHRI PK 
THUNGON): (a) to (c) Yes, Sir. A delegation headed by 
Minister for Irrigation and Waterways. Gevernment of West 
Bengal met the Union Minister of water Resources on 8th 
September. 1992, submitted an Action Pian listing out the 
erosion protection works in the GangalPadma and 
BhagirathilHooghly system costing about As. 356 crore 
and requested for funding this scheme by the Centre on a 
50:50 basis. 

(d) Investigation. planning and execution of anti-
erosion schemes are undertaken by the State 

Governments out of their own Plan funds for flood control 
sector and in accordance with their own priorities. The 
Centre renders assistance in works that are technical, 
catalytical and promotional in nature. Ministry of water 
Resources have limited funds under flood control Sector 
for release to State Governments. The West Bengal 
Government has been requested to prepere detailed 
individual schemes based upon detailed ground surveys 
and investigations. Based on the proposal received from 
Government of West Bengal an amount of Rs. One crore 
has been released during 1993-94 for undertaking anti-
erosion works in Nabadwip-Mayapur area. 

[Translation] 

Defence Secreta 
1423. SHRI VILAS MUTTEMWAR: Will the Minister of 

HOME: At FAIRS be pleased to state: 
(a) whether the attention of the Government has been 

drawn to the news-item regarding obtaining of defence 
seuets appearing in the Rashtriya Sahara dated 
. 8 NO,,£imber, 1,)94; 

(b) if so. trle reaction of the Government thereto; and 
(e) the aellon takfll uy the Government thereon? 
THE MINISTER OF STATE tN THE MINISTRY OF 

HOtv'lE AFFAIRS (SHRI RAJESH PILOT): (a) to 
1[:) Inform2tion is awaited from tne State Govemment. 
(Er.gflsn/ 

Minorities Commission 

1424. SHRI RAMACHANDRA VEERAPPA: Will the 
Minister of WELFARE be pteased to state: 

(a) whether due to shortage of staff with the Minorities 
Commission and the National Commission for Backward 
Classes, both these institutes are not functioning properly; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken by the Union 
Government in this regard? 

THE MINISTER OF WELFARE (SHRI SITARAM 
KESRI): (a) No, Sir. 

(b) and (c) The National Commission for Minorities 
has been sanctioned 73 posts excluding the posts of 
Chairman and Members while the National Commission for 
Backward Classes has been sanctioned 49 posts excluding 
the posts ot Chairman. Members and Member-Secretary to 
perform the functions assigned to the Commissions. 

The Government have appointed incumbents against 
the posts of Secretary. Joint secretary, deputy Secretary 
and Under Secy. in the case of the National Commission 
for Minorities and those of Member-Secretary, Joint 
Secretary and Deputy Secretary in the case of National' 
Commission for Backward Classes. Appointments to other 
posts are to be made by the Commission themselves. 

As and when the Ministry receives any proposal for 
additional staff from any of the above mentioned 
CommiSSions, such proposals are examined and decided 
in consultation with the Intemal FinancelMinistry of 
Finance. 



199 AGRAHAYAHII 24, 1916 (SBJ<a) to Questions 200 

{TranslflicnJ 

Vlalt of NHRC ChaIrman to J • K 
1425, SHRI MRUTYUNJAYA NAYAI<: WiD the 

Minister of HOME AFFAIRS be pleased to stale: 
(a) whether the National Human Rights Commission 

have prepared a report on the visit of Jammu & Kashmir 
made by M Chairman, on June 4-8, 1994; 

(b) if 10, the details thereof; and 
(c) the action being taken by Government thereon? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI RAJESH PILOT): (a) to (c) The 
Chairman and Members of the National Human Rights 
Commiseion visited Srinagar and Jammu from 4th to 8th 
June, 1994 to make a general assessment about the 
human rights situation in the State. The report on the visit 
is IM1der preparation by the Commission. 

Human Rights 

1426. SHRI MANJAY LAL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the news item appearing in Jansatta on 
September 26, 1994 captioned, "Ayog Bharat Mein 
Manavadhikar Ke Ullanghan se chintit"; 

(b) If so, the reaction of the Union Government 
lhereto; 

(c) whether the Human Rights Commission have 
clearly defined the Human Rights; 

(d) If so, the deatils thereof; and 

(e) the measures taken with the co-operation of 
Government and non-Government institutions to protect 
Human Rights? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAJESH PILOT): (a) Yes, Sir. 

A news item captioned "Ayog Bharat- Mein 
Manavadhikar Ke Ullanghan Se Chintit" appeared in 
Janasatta on 26th September, 1994, reporting that National 
Human Rights Commission' expressed its concern over 
violations of human rights. . 

(b) The Government is deeply conscious of its 
commitment 10 the protection of human rights. Apart from 
undertaking review of various legal safeguards available for 
the protection of human rights from lime to time and 
ItrMling the need to take deterrent action against persons 
found guilty of human rights violations, actions have been 
taken egalnst persons proved to be guilty of violation of 
human rights, whenever allegations brought to the notice of 
the concerned authority/agency have been found to be 
substantiated. 

(c) and (d) The Human Rights have been clearly 
defined in section 2(d) of the Protection of Human Rights 
Act, 1993 (10 of 1994) as: .. 'human rights' means the 
rights teleting to life, liberty, equality and dignity of the 
individual guaranteed by the Constitution or embodied in 

the International Covenants and enforceable by COUrts in 
India", International Covenants have also been defined In 
section 2(f) of the aforesaid Act as: 

.. 'International Covenants" means that International 
Covenants on CivH and Political Rights and the 
International Covenant on Economic, Social and Cultural 
Rights adopted by the General Assembly of the United 
Nations on the 16th December, 1966". 

(e) Section 12(i) of the aforesaid Act expressly 
charges the Commission to "encourage the efforts of non-
governmental organisations and institutions work:ng in the 
field of human rights". The Commission has accordingly 
been interacting with large number of non-govemmental 
organisations (NGOs), both Indian and foreign. The 
Commission is also seeking to prepare an appropriate 
National Register of NGOs working in the field of human 
rights. The Commission has also been interacting with 
various Ministries and governmental agencies. In particular, 
the Commission is addressing itself to some of the 
important issues as below:-

(i) Introduction of Human Rights as a subject in 
educational curriculum throughout the country. 

(ii) Study on Child Labour. 

(iii) Study on Bonded Labour. 

(iv) Jail Reforms. 

(v) Amendment of Statutes pertaining to women's 
rights and dignity. 

The Commission takes the co-operation of the 
Government agencies for inquirylinvestigation and of the 
non-governmental institutions for ascertaining facts of the 
case, wherever necessary, in the course of consideration 
of complaints. 

{English] 

Gas for Fertilizer Units 

1427. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of PETROLEUM AND NATURAL GAS.be pleased 
to state: 

(a) whether there is a proposal to increase the 
allocation of the natural gas for the fertilizer units along 
HBJ pipeline; 

(b) if so, the details thereof; and 

(c) the quantum of increase in 1994 as compared to 
1993? 

THE MINISTER OF STATE OF THE THE MINISTRY 
OF PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) No, Sir. 

(b) and (c) Do not arise. 
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Ayodhya tAue 

1428. SHRI NARAIN SINGH CHAUDHARI: Will the 
MInisIer of HOME AFFAIRS be pleased to state: 

(a) whether the Supreme Court has returned the 
reference of Ayodhya issue back to the Government; 

(b) if so, the action takan by the Government thereon; 

.. (c) whether the Government have taken any decision 
10 construct temple of mosque or both al the disputed site; 

(d) If so, the details thereof: and 

(e) if not, the time by which a final decision is likely 10 
be taken in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI S.B. 
CHAVAN): (a) to (e) The Supreme Court of India. vide its 
judgement dated 24 October, 1994 in the proceedings 
related to the validity of the acquisition of Certain Area at 
Ayodhya Ordinance/Act. 1993 and the maintainability of 
the Special Reference on RJBlBM dispute, returned the 
Reference unanswered. But the Supreme Court upheld all 
the provisions ot the Act except Section 4(3). It also held 
thai aU pending suits and other legal proceedings relating 
to the disputed area within which the structure (including 
the premises of the inner and outer courtyards of such 
structure) stood. stand revived for adjudication of the 
dispute therein. It also held that vesting of the disputed 
area in the Central Government is Umited as a statutory 
receiver, with the duty for its management and 
administration, maintaining status-Quo therein (according to 
the provisions ot the Act) and to hand over the same in 
terms of the adjudication made in the suits. 

{Translation] 

Coal Production 

1429. DR. LAL BAHADUR RAWAL: Wilt the Minister 
of COAL be pleased to state: 

(a> the quantity and type of the coal produced in Bihar 
and Andhra Pradesh during 1993-94, separately; 

(b) whether good qualit)' of coal has been sold at the 
rates of sub-standard coal; 

(e) It so, the number of such cases came to notice 
during the last one year; 

(dl the action taken by the Govemment against tne 
ofIIcers found guilty; 

(e) the steps taken by the Government to check the 
recurrence of such Incidents; and 

(f) the revenue earned by the Government from the 
productton of coal during 1993-94, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 

(SHRI P.A. SANGMA): (a) the quantity of coal produced in 
Bihar in the mines of Coal India Limited (CIL) and in 
Andhra Pradesh in the mines of Singareni Collieries 
Company Limited during the year 1993-94 are IS under: 

Bihar 
Andhra Pradesh 

68.82 million tonnes 
25.20 million tomes 

The grade 01 coal produced in these states are as 
under: 

Bihar 

Andhra Pradesh 

Coking coal 

Steet Grade I & " 
Washery grade I, II, III & IV 
SlV (Special Low Volatile) 

Non-colcing 
Grade A, B, C, 0, E & F 

NOf)-CoIcing 
Grade C, D. E. F. & G 

(b) As per the information available with Coal India 
Ltd., which is based on records, good quality of coal has 
not been sold at the rates of sub-standatd coal. 
Consumers are supplied coal at the notified or at the 
negotiated price regulated by joint sampling arrangements. 

(e) to (e) Do not arise. 

(f) the revenue eamed by the respedlve state 
Governments during the year , ~3-94 in the form of 
Royalty, Cess and sales tax on coal was u fCIIows:-

(Rs. in crores) 

State Royalty Cess Sales Total 
Tn 

West Bengal 10.63 193.00 29 .• 233.52 
Bihar 555.05 36.54 591.59 
Orissa 72.82 13.85 86.47 
Maharashtra 111.09 34.88 145.97 
M.P. 369.56 51.91 421.47 
U.P. 70.59 17.82 88.41 
Assam 0.44 1.00 1.44 
Andhra Pradesh 169.20 46.43 215.63 

{English] 

Bottling Plants 

,430. SHRI DILEEP BHAI SANGHANI: WIll thI Mini8ler 
of PETROLEUM AND NATURAL GAS be p1euec1 to state: 
the details 01 new LPG bottling plants proposed to be set 
up during the Eighth Five Year Plan in udI Stale 
aIongwilh Iocalions thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA); A slltemant is attached: 
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Statement 
Sla/fmenl showing the Locations of the LPG Bottling Plants and Capacity 01 each Plant 

.. -----------
S.No. States Location Oil Company Capacity 

(In TMTPA) 
~----------- ---'-~---.--.------------ ----------------

1. Assam Guwahatt loe 22 
2. Andrua Pradesh ClJddapah IOC 44 
3. Gujarat At.amdabad BPC 34 
4. GUjarat A.r.emdabad IOC 32 
5. Bhavnagar IOC 44 Gujarat 

Oelhi (U.T.) 
df.iada'81ur Khadtu 188 44 

9: ,Near haziabad 44 
Kerala Cuiloo loe 22 

8. Mantpur lOG 10 
S. Mizoram IOC 5 

10. Sikkim Rangbo IOC 5 
11. Maharash!;;.; Akoia IOC 44 
12. Punjab Paliala IOC 34 
13. Rajasthan Bikaner lOG 22 
14. TamHnadu Madras loe 66 
15, Tamilnadu Madural loe 22 
16, Tamilnadu Tnchy 10C 22 
17. Tamunaou Madras BPC 44 
18. Tamilnadu Madras HPC 22 
19. Tripura IOC 5 
20. Uttar Piao.,,,h F arrukha!:lfid IOC ;"2 
21. Uttar Pradt>sh Meerut BPe 44 
22- West Bengal Calcutta loe 44 
23. West Bengal Calcutta BPe 44 
----------_._--_._----------------

Suppiy of Coal 

1431. SHRI SOMJIBHAI DAMOR: Will the Minister of 
COAL be pleased to state: 

(a) the total quantity 01 -coal allocated to meet the 
requirement at various sectors in Gujarat during 1994-95. 
80 far; 

(b) whether there is any gap between the supply and 
demand of coal; 

(e) if so, the reasons therefor; 
(d) whether the annual allocation ot coal from the 

Central pool made to Gujarat is comparatively less than 
other States; 

(e) if so, the reasons therefor; 

(t) whether any representation has been made by the 
Government at Gujarat in this regard; and 

(g) if so, the action taken/proposed to be taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF 
THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI P .A. SANGMA): (a) The requirements 01 
coal are assessed industry/sector-wise for the woote 
country. They are not assessed state-wise. Coal India 
Umited (Cll) supplies coal based on programmes 

submitted by the £Onsumers in accordance with the 
sponsorships issued by the respective sponsoring 
authonties. Supplies to Powei and Cement Units are 
made based on short·term linkages established by the 
Standing Linkage committees (SLe) for these seclors As 
per the information available with Coai lrodia Ltc,., the tOlal 
quantity of coal allocated by spcn~o,.ng authorities to 
various consumers in Gujarat during lt18 penod April-
September '94 was 8.38 million lonnes 

(b) TIle supply of coal against the sponsored 
quantity/demand was 7.53 million tonnes. The 
materialisation is thus 90% leaving a gap of 0.85 million 
tonnes during the first half 01 the current year. 

(c) The reasons for less supplies are as under: 
(i) Non-movement of coai to Wanakbori TPS from 

BCCl due to unwillingness of the Gujarat State Electricity 
Board to accept this coal on cost consideration. 

(ii) Movement to this power house from Northern 
Coalfields Limited was also less on account of disputed 
coal sale dues by Gujarat Electricity Board. 

(iii) Suspension of valid programmes by Cement 
Plants located in the State ot Gujarat. 

(iv) Supplies to the non-core sector on account of 
over-riding priority being accorded to the power sector. 

Besides, the non-core sector consumers in Gujaral 
prefer to move coal from Specified sources only. Had they 
moved coal from other sources Dftered by coal 
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ClOf'IIP8tIIeI, the materiaIIIatIon or coal auppIiea to non-core 
sector COftIUfII8fS would have been higher. 

(d) There II no cenIraI pool for making -"te-wisa 
aIIoImenta. 

(e) Does not arise. 
(f) and (g) Arty request fOr additional a11oda1ic:ln of coall 

coke we COI18idereCVexarl1ined in each C8SII on merits. 
Coal India Umited (Cll) II preaenUy in a position to meet 
aJmosI the enllre non-cokIng coal demand In Gujarat 
except for 10ft cokeIhard coke. In addition, coal from a 
number or coIlieriea II beinCI otrered under Uberalised Sale 
Scheme (LSS) under which scheme coal i* SUpplittd 
without the requlremenll of Ilnkagelsponsorship. Uncle,' 
this scheme coal is aIao being supplied to Whole Sale 
Traders and Mini Traders wh() in tum meet the demands of 
small and medium consumers. 
[Translation] 

coal MInH 

1432. SHRI RAJVEER SINGH: Will the Minister of 
COAL be pleased to slate: 

(a) the details of coal mines in the countfy, Which are 
being utilised on commercial basis, State-wise; 

(b) the total production in these mines during the last 
two years; and 

(c) the steps taken to increase the production? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE 
MINISTER OF STATE OF THE MINISTRY OF COAL 
(SHRI P. A. SANGMA): (a) The Slate-wise number of coal 
mines worked by Coal India Ud. (Cll) and Singareni 
Collieries Company ltd. (SCCl) during the year 1993·94 
were as under:-

No. of mines 

Cll 
1. West Bengal 111 
2. Madhya Pradesh 125 
3. Bihar 189 
4. Uttar Pradesh 4 
5. Maharashtra 39 
6. Orissa 21' 
7. Assam I 5 

----L_ 
Total: 494 

-,.... 
SCCl 

8. Andhra pradesh ,je 

(b) Coal production in these mines during last two 
years was as under:-

~ ,. Weal Bengal 
2. Bihar 
3. Madhya Pradesh 

(million tOOl"5) 

1992-93 

17.80 
86.73 
70.49 

1993-94 

16.33 
68.82 
72.86 

;.' 

1992-93 1993-94 

4. IJttar Pradesh 12.32 12.14 
5 MaharllShlra 19.68 20.45 
S. 0ri:ss.1 23.14 24.31 
7. Ass$m 1.10 1.20 
", Andhre Pradesh 22.51 2S.20 

(c) Steps b8lng taken to increase coal production in 
Oil are as under.-

(I) Improved manpower plaming including 
redeployment of surplus workers. 

(Ii) Oeploymerl 01 higher capacity equipment lil«'l 
draglines, shovels, dumpers and drills in opencast (OC) 
mines. 

(iii) Introduction of new technologies Uke mechanised 
IongwaU, multisltcing. blasting gallery method, load-haul 
dumper, side discharge and roof bolting i" underground 
(UG) mines. 

(iv) Improvement in availability and utilisation of 
equipment by providing adequate workshop support, 
improved management of spares and timely rehabilitation 
of equipment. 

(v) Improvement In working conditions by providing 
better ventilation. better lighting and improved 
communicalton system In underground mines. 

Steps being taken te Improve coal production in SCCl 
are as under:-

(i) Inlroduction of intermediate mechanisation like load 
Halll Dumpers thereby eliminating manual filling wherever 
practicable. 

(ii) Introduction of high-tech machine mining like 
Lorigwall and Blasting Gallery Method for thick seam 
extractiOn. 

(ill) Coversion of the UG mines into OC minEIS 
wherever possible lor higher productivity. 

(iv) Introduction 01 higher capacity of HEMM (10 Cu.m. 
Shovel and 85 T. Dumpers) towards optimising the 
combination. 

(v) Adophon of high-tech excavation through in-pit-
crushing and conveying technology replaCing Dumpers. 

(vi) Maximum possible avaiiabiUty and utilisation of 
equipment. 

Joint venture In Coal MinH 

1433. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of COAL be pleased to state: 

(a) Whether the foreign companies are going to be 
allowed more than 49% equity participation in joint venture; 

(b) If so, the details thereof; 

(c) the target fixed fO( augmenting the coal exploration 
thereby; and 

(d) the safaguards taken/proposed to be talcen 
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against the imbalancing 01 ~stem due to open 
cast mining? 

THE MINISTER OF STATE OF THE MINISTRY 
OF LABOUR AND HOLDING ADDITIONAl CHARGE 
OF THE MINISTER OF STATE OF THE MINISTRY 
OF COAL (SHRI P. A. SANGMA): (a) and (b) There 
is at present no proposal 10 offer any equity 
participation to foreign companies in the existing public 
sector coal companies. The proposals for formation of 
new companies with equity participation from public 
sector coal companies have to be examined on merits 
on case to case basiS. The law however 'does not 
permit 8 private company to undertake. coal mining 
operations except b captive use for specified 
purposes. 

(c) No such target Is fixed. 
(d) Environment Management Plans (EMPs) are 

prepared for each ooaf project in order to mitigate the 
adverse impact of coal IIlining operations on 
I""vironment. EMPs provide for land reclamation, 
afforestation, control of air and water pollution etc. 
{Eng/ish] 

G .. Pipeline. 
1434. DR. AMRITLAl KALI DAS: Win the Minister 

of PeTROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment of Gujarat has sent 
any proposaJ for laying of gas pipelines duri11g the 
last one year; 

(b) if so, the details thereof; 
(c) whether the Union Government have granted 

apprOllal 10 these proposals; and 
(d) if not, the time by which these proposals are 

likely to be finalised? 

THE MINISTER OF STATE OF THE MINISTRY 
OF PETROLEUM AND NATURAL GAS (CAP1'. 
SATISH KUMAR SHARMA): (a) No, Sir. 

(b) to (d) Do not ..... 
1884 Riots 

1435. SHRI JAGMEET SINGH BRAR: WIt the 
Minister 01 HOME AFFAIRS be pleased to slate: 

(a) whether commercial sheds plots and other 
assistances have been provided 10 the victims 01 1'864 
riots in Deihl; 

(b) If so, the number of commercial sheds plots 
alloned so far in Delhi; 

(c) whether the Goyernmeni propose to prOYide 
more relief to these victims; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. M. SAYEED): (a) and 
(b) No such commercial shedlpIot has been allotted 
to the victims of 1984 riots. However, besides other 
assistances prcvided to the victims of 1984 riots, 58 
families have been allotted shopst1Uosks. 

(e) There is no proposal under consideration at 
present to provide more relief to these victims. 

(d) Does not arise in view of (c) above. 

Directorate of Aim Fe.tlvals 

1436. SHRI R. SURENDER REDDY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Directorate of Film Festivals has 
been made a wing of his MiniStry since 1989; 

(b) if so, the reasons for separating it from the 
National Film Development Corporation (NFDC); 

(c) whether the GovelTll'lle"t propose to make the 
Directorate a part of NFDC again; 

(d) if so, the delaHs thereof; and 

(el the reasons for reverting the OiIectorate back 
10 NFDC? 

THE MINISTER OF STATE OF THE MINISTRY 
OF INFORMATION AND BROADCASTING (SHRI K. 
P. SINGH DEO): (a) The Directorate of Film .Festlvals 
(OFF) was made an attached offl6e of the Ministry 
from 1.7.88. 

(b) the separation was a result of the acceptance 
of the recommendation of the Ashok Mitra Committee 
report (1986). Dr. Mitra recommended the transfer so 
that it "relieve(s) the N.F.D.C. of a great fiabilily" 

(c) 10 (e) Govemment reviews from time to time 
the various administrative arrangements relating to the 
Ministry and its constituent units of which the. OFF is 
one. No deCision has been taken to charge the OFF 
with NFDC. 

[T rans/alion] 
Kutch Development Board 

1437. SHRI KASHIRAM RANA: WII .. Minister 
of HOME AFFAIRS be pleased to slate: 

(a) whether the GovemD18llt of Gujarat has sent 
any proposal for clearing the Kutch Development 
Board; 

(b) if so, the details threreof; and 
(c) lhe efforts made by the Union Government to 

aprove lI:Iis proposal? 
THE MINISTER OF STATE IN THE MINISTRY 

OF HOME AFFAIRS (SHRI RAJESH PILOT): (a) Yes. 
Sir. . 

(b) and (c) The late Chief Minister of Gujarat had 
requested in his letter dated 4.2.1994 for settlltg up 01 
Development Board for Kulch in Gujarat on the lines 
of Developmenl Boards which have been recentty set 
up for Vidarbha, Marathawada and rest of the 
Maharashtra. but no draft scheme was sent by the 
State Govemment. They were requested to send a 
draft scheme which has now been received. The 
proposal is under consideration. As various legal, and 
political compelxities are involved., it woUld not be 
possible to lay down a definite time frame regarding 
approval 01 this proposal. 
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12.D3 In. 
RE: LAYING ON THE TABLE OF GYAN PRAKASH 

COMMITTEE's REPORT ON IMPORT OF SUGAR 

[English] 

MR, SPEAKER: I am going to allow each one of .)"OU 
one after the other. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE (t.ucknow): Sir, we 
would like to discuss the serious situation which has arisen 
due to the resignation 01 Shri Antony, the Minister 01 Civl 
Supplies. I had asked you in the begiMing of the question 
hour whether Shri Antony wanted to make a statement in 
the House after his resignation and whether he had taken 
your permission lor making the statement? You had replied 
that tlH now you had not received any notice from him 
about his intention to give a statement. But there is no 
doubt that resignation has been given. He has given this 
information while addressing a Press Conference. The 
resignation was the result of the reply given to a written 
question which was asked yesterday and which was 
replied by the Government. First of all I would lik. to 
congratulate Shri Antony. He has fulfilled his lTIorai 
responsibility by giving resignation and has heard the voice 
01 his conscience. We hope that other such Ministers will 
also hear the voice 01 their conscience and will take 
inspiration from Shri Antony. Shri Antony is representing 
Kerala. The election results of Andhra and Karnataka and 
the issue of corruption is already creating a problem lor the 
ruling party. This will go as an important event in the 
annals of history 01 democracy. In Southern State of Kerala 
in the name of cleanliness in publiC life Shri Antony has 
accepted his moral responsibility by giving the resignation. 
But whatever has been said by him and whatever has 
been said in the House in reply to a yesterday's question, 
it has totally been proved that the allegations levelled by 
the opposition in regard to the sugar scam were correct 
Out allegation was that the decision 01 importing the sugar 
was taken very late and was leaked out. If you will see our 
eartier speeches you will find that we have continuously 
stressed on this point and It has been admitted very 
lactfully in the yesterday's reply that 
[English] 
"The absence of Confidentiality regarding the decision to 
import sugar." 
[T ranslalion] 

The confidentiality which should have been maintained 
while importing the sugIll ... (lnlerruptions) 
(English] 

SHRI P. C. THOMAS (Muvattupuzha): Mr. Antony has 
not said thet he has taken moral responsibility of the fact. 
(Interruptions). .. 

SHRI ATAL BIHARt VAJPAYEE: He has said 
so ... (lnterruptions) 

MAJ. GEN. (RETO.) BHUWAN CHANDRA KHANDURI 
(tlarhwaI): He hu said so .. (lnterruptions) 

MR. SPEAKER: No, No, please ... (lnterruptions) 

THE MINISTER OF WATER RESOURCES AND 
MINISTER oF PARLIAMENTARY AFFAIRS 

SHRI VlDYACHARAN SHUKLA): No, he has not said that. 
The interview at the pr891 conference, il you read it, 

[Translation] 

In the statement which he has given in the Press 
Conference, he has no& said any such thing which our 
hon'b!e Member or you are saying. The has not said that 
he had given the resignation on the basis of moral 
responsibility .. (Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): He has said 
that the fact is just the reverse. He is innocent and the 
Prime Minaiter Is guilty. (Interruptions) 

SHRI ATAL BIHARI VAJPAY.EE: Mr. Speaker, Sir, if 
this Is the aWtude of ""ling party even after the resignation 
of Shri Antony, then I think ~III is no hope lor the ruling 
party. " 

SHRI VIDYACHARAN SHUKI.,A: II is not a question of 
altitude You have said the wrOng thing. 

SHRI ATAL BlHARt VAJPAYEE: Whether he has said 
it or not-"but whale¥er tI'Ie reply-has been given after that 
my conscience does not allow me that I should remain in 
the Cabinet." 

SHRI RAM VILAS PASWAN: He said that a false 
charge has been levelled against him. That means charge 
has been levelled against the Prime Minister. 

SHRI VIDY ACHARAN SHUKLA: He has not said that. 

SHRI RAM VILAS PASWAN: He has &lad this. You 
please read it. He has levelled charges directly against the 
Prime Minister. 

SHRI VIDYACHARAN. SHUKLA: You are saying 
wrong.. (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, this 
is not a time· to play with the words. Shuklaji you are not 
understanding that your Govenment is facing crisis at 
present and you please d() not try to defend 
it .. (lnlerfUplions).. Mr. Speaker, Sir, all the Members are 
dernanr.fing that the report 01 the Gyan Prakash Committee 
should be laid on the Table of the House. The Government 
is not ready to do $0. Due. to some technical reason 
Government is not wIDing b,. tfl«!. report on the TJble of 
the Hous4t<. But the R5p1y which was given yester<i.b' was 
based on _ report l'ld iUs .. S(Irt.of condell'lAaiioo of the 
entire Gvoemment .ac.t in re¥ ~ning it is a charge!iheet 
agoUnst the Gove~. Il.~ not a reply, it is a 
chargesheet against the GoW(nmant. I would like to cite 
an example in this ~r(f . 

[English] 

"Unreliable and inflated estimates of sugar 
production ... 

[T ranslalion 1 
You are misleading the House as well as the country. 

You are not ready to give the factual ligures in regard to 
the total production of sugar in Ihe..country and if it is so, in 
the caae of sugar, then does your credibility not come 
under question in regard to the figures of production 01 
OCher commodities? Why the reliable figures were not 
given? Inflated estimates were given in whose interest? 
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AM then !here was miSmanagement in c1sltlbullng triEI 
stock available in the country. The decIIIon f)f Ir"POrIlng 
IIUg8I' was taken very late and then It w. ..., 
implemented very late. What is this inertness? You had 
taken a decision that you will Import eugar, but ~ Gyan 
Pr8kash Committee says that in this decision _ 
!English] 

"Delay in implementation 01 this decision to import 
I!Ug8J'-A poor co-ordinalion." [Translation) Yow 
Qovommant Is lamous for this. 

Mr. Speaker, Sir, Is this Government functioning On 
the principle 01 collective responsibility or not? Can in 
Parliamentary democracy and Government lucntion 
~lIithout sccepting the principle of accountability? &It a 
part of Gyan Prakash Committee's report which hItS been 
given to us and the incorrect reply given yesterday show 
th31 Ihare is no co-ordination among the MinistrieS. 

EV(lry department is adopting narrow minded 
approach. That means cabinet has no policy and 
weryone Is doing what he leels like doing. Is this the way 
to run the Government? 

It has been said-[English)·" lack 01 clarity In the 
decisions of the Cabinet Committee on prices regarding 
import of sugar"-{Trans/ationj-that means 8 cabinet 
Committee has been set up In regard to the prices. I do 
not know who are the Members of this Committee. We 
would like to know who are the Members 01 this 
Committee because this committee has been condemned 
101' IhG decision it had taken, as there was no clarity in 
the decision-whether It was done deliberately or this 
Qovernment is in the habit 01 working like this? The 
Government Is working in this manner. It Is a sort of 
stricture against the entire Cabinet committee. 

I have already mentioned-
(English) 

"the adoption 01 a narrow departmental approach on 
!he part 01 the various concerned Ministries." (Tral1$/alion) 
where Is the collective responsibility in the Cabinet? 
IEng/ish) .... ,ailure on the part 01 the various concemecl 
Ministries Including the Cabinet Commiltea on 'riGes, 
Food Minlster.:1Trans/ation] Food Minister is silting here. 
Civil Supplies Minister has not liked it..[English] and the 
Cabinet Secretary did not bring tho matter to the notice 01 
CabineVP.M ..... (Translation) that means Cabinet pid not 
knoW what was happening. These commiUevs must have 
been composed 01 important Ministers. They had also not . 
informed. Prime Minister's offICe itself does nol monitor as 
10 what was happening in the various Ministries. and 
II'IOrtage 01 which essential itams is likely to be there? Is 
IIhere no system to monitor it? 

Today, it is being said thai Cabinet was not 
informed-who is responsible lor it? Who has not given 
ihe Information? Then It was said that Mr. Antony was 
inCluded in it and this was the reason 01 his resignation. 
(English] 

"The poor relations between the Food Mini.r and 
the Food Secretary .. " [Translation] Since when they. were 
having poor relation, I am unable to lind exact eqUIvalent 
of the word "poor". Since when the Minister and 
Secretary were having poor relations and why this iYJM, of 
~ng was allowed to go on? Could you opt 
J8p1ace the secrelary or remove the Minister? This Is also 

one reason. 
It ~ been mentioned futther .. [Engliah).. which 

adv8f88Iy ..,~ the (\I\ctIonjng of the Ministry. 
[T ranslatioil) 

Later on, the deci..".. to import sugar was leaked 
out. 

t,ir. Spar, SIr, now this charge stands 
sub$tantlated thai it was done deliberately to benefit the 
Induatrali. end traders ... 

SHRI I"fDRAJIT GUPTA (Midnapore); And some 
politicians JI., ... 

SHRI ATAL BlHARI VAJPAYE::; There must be 
some poll'-l leaders whq are dQing all this. We should not 
ignore the r~ that they are also getting the benefits. 
Under-assessing 01 production, improper utilization of 
stook,lmproper distribution, la~ of coordination, delay in 
imPQfts of ~gar, delay in implemenlalion 01 the Jlready 
delaylMS decision, leaking out the decision abroad resulted 
in ""gar pri~ like In the international market and a 
muddle involving rupee. two thousand and live hundred 
Cl'Ql'es have I'O"firrned the above charge. 

Mr. Speaker, Sir, one more thing has come to my 
notice, the people who ~ been distributed the 
suglll"--imported from BrazIf, !)ave complained that dead 
or living lneects were found In the sugar. A sample was 
IlOt tested in a laboratory and it has been indicated In the 
lest report that the insecta were there in It. 

Now, This muddle is taking a new tum. In this regard, 
our hon'ble Chief Mirn.ler has written a letter to the 
Hon'b!e Prime Minister. , would like to quote an extract of 
IIlat ,leiter. Sir, If you kindly allow me, I can lay it on the 
tabI,. 01 the House. I have no Cj)bjection. It I quote it, you 
would ask for laying It on the table. I am prepared for it. I 
cannot place the insecta on "" table but I would like to 
make the !hings clear:-
(English) 

"Three living insects and 25 dead insects found in 
340 grams of sample. Nine living and 73 dead 
insects found per kilogram 01 sample". 

(Translation) 
All these facts give a new dimension to the whole 

~ar muddle. 
MR. SPEAKER, Sir, I demand a discussion in the 

House on this II8U8. Now, $hri Vldyacharan Shukla 
.oould not stick to the point thai the Report wiD not be 
laid on the T~e of the House jInd can only be shown to 
iha members in the chamber. ,n . the wake of. reply of Shri 
~Ida, Shri Antony had to ,..Iign. Now, the other guilty 
Mi".!ters mull also go. Further is the Hon'b!e PrIme 
MinI-,er runs 'the Govenment in this manner, he has no 
right to hold this position any more. 

Now the qUNtlon is, whether the Government would 
lay the Report on the' T_ of the House or not? Many 
serious i~ have c:orAe up before this House and the 
democracy. " the Government will be NO In this manner 
and the common man ~ be made the victim of such 
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muddles, the Government has no other way but to go. I, 
therelore, demand that the Government should resign. 

SHRt SHAAAD YADAV (Madhepura): Mr. Speaker, 
Sir, the House could not transact its business during last 
two days due to pandemonium during discussion on sugar 
muddle. Suddenly, there was the news of resignation of 
Shri Antony. It shook the whole nation; It was clear from 
the clarification given b~ the Governemnt in regard to Gyan 
Prakash Committee that there was lack of coordination 
between the Ministry ot Food and the Ministry of Civil 
supplies, Consumer Affairs and Public Distribution. Sir, Shri 
Antony is one 01 those sincere and hOM":} ;lersons in the 
political field and governmen\, who have <I good image and 
who reassure us of some way out for thi'!! nation. II is clear 
from his press statement that he had fepoatadly inlormed 
of about the shortage of sugar. Moreollt;f, he; had also 
warned the Government in all the Cabinet Committee 
meetings, including those 01 Cabinet Committee on prices. 
about this impending loss and shortage of sugar. Despite 
this, it was stated that the Government had no information 
in this regard. 

Sir, it is evident from the Gyan Prakash Committee's 
reprot on which the whole House is full of stir and 
movement for the last two days that .. ,.' This report does 
not go deep into the roots 01 the muddle, Rather, it reflects 
shaoliness 01 the probe. ThiS committee has deliberately 
raised such issues which could proteci lhe raal culprit. I 
mean to say that they ars like Bali, Marich, Kaikeyi. and 
manthra who were bent upon harming Rama to serve their 
vested interests. In tne Gyan Prakash Committee Repro!.. .. 
It is clear trom this Report that the people like Shri Antony 
become the culprit, whereas other people like Shri 
Sailullah go unscathed, It was telecast on Ooordarshan 
that Rs. 2500 crore were involved in this scandel. The 
Cabinet Secretary says that he has sent written report of 
every committee to the Hon'ble Prime Minister. The 
Hon'ble Food Minister, Shri Kalpnath Rai is sitting here. He 
has been claiming tnat there would be no shortage of 
sugar. However, he suspended those persons who were 
responsible for importing sugar. It is still to be provided 
whether he look the right or wrong step, He has been 
silting here guietly for the last two or three days. He is 
entangled in a CriSIS. The Government is trying to escape 
from this situation by taking the plea of earlier convention, 
secrecy and administrative nature ot the report. However, 
the resignation 01 Shri Antony clearly indicated that though 
everybody talks of vocie of conscience yet nobody hears to 
it. There is no conscience but the voice behind it is the real 
one. Why did Shri Antony resign? He resigned because no 
notice was taken of his warning. Those who were 
responsible for the scam could not even be detected by 
the Gyan Prakash Committee. Thy simply chime on a point 
that there was lack of coordination. whose fault was it? the 
whole fault lies with the Government and particularly with 
the Hon'ble Prime Minister. That is why we have been 
insisting on laying of the Report on the Table of the House. 
we already know that there is nothing to get trom this 
report. Through this Report we wanl 10 delect the real 
culprit. We are well aware thai these Cabinel Committees 
have been constituted by the Prime Minister and headed 
by him. The Secretary, who deals with the pricing or 

determines the scarcity of items aha clearly stated that all 
the dates can be seen by the Members. He had also 
intormed the Hon'ble Prime Minister of impending scarcity 
and it was the overall responsibility of the Chairman of 
STC 10 import sugar. The Cabinet Secretary as well as 
Stvi Antony had also been Informing the Hon'bIa Prime 
Minister of this crisis. Then why this delay? The sugar was 
improted on higher rates. 

II appears to me that the Government by delaying its 
decision and leaking out the news trom here has helped 
the prices increase in intemationaJ market. Therefore, 
functions of all the committees create suspicion In our 
minds. This has been done in connivance with higher ups 
and as a result, loss of Rs. 2500/-· crore has 10 be borne 
by the Government. So far as the question of coordination 
is concemed, Shri Antony warned the Government time 
and again, I know Shri Antony as a good person. I did not 
even talk to him. What he has said is true. Shri Gyan 
Prakash has not given the correct reprot. He has rather 
diverted the report The Government has given a statement 
based on this report. However, later on they were shocked 
10 see that the reprot has not gone into the truth. It is 
because 01 this fac! that Shri Antony resigned. I would like 
10 know wht}lher he waill to give a statement here or not. 
The nation is being kepI in the dark. We have been 
demanding that the Report should be laid on the table of 
the House but it has not been done so far. The things 
could have beCtime morl:l clear during these two day •• 
Perhaps, ShIt Antony had not been constrained to resign, 
rather the real culprit had resigned by now. Will the 
Government give a statement on the resignation of Shri 
Antony alongwith th .. reasons theretore? 

Mr. Speaker, Sir, the opposition has said one thing 
last evening that Gyan Prakash Report will help 
apprehanding the guilty persons. 

We would be able to unearth the scam involving 
Rs. 25 crore .... (lnterruptionsj 

MR. SPEAKER: I Will make them read 10 understand 
that. 
[Eng/ish] 

Speaker is not entitled to pressurise. 

[T rans/alion I 
SHRI SHARAD YADAV (Madhepura): I am not saying 

it to you. Through you, I am saying it to the Government 
that in Iront of you we have stepped down. We had asked 
them 10 lay it on the Table of the House and then Shuklaji 
had said thai there were 2-3 ways and one way oul was 10 
keep il in the Ubrary. The entire opposition was agreed 10 
that it shGuld be kept in the Library ... (/nterruptionsj" The 
report should be made public ... (Interruptions)' He was 
asked to sit here and do something 10 divert the attention 
of the people in such a way so as to make them think that 
the report has been made public and the guilty have been 
identitled and 1-2 people would be made acapegoata. 

Kalpnathji is silting here and nodding at anything said 
by .us or others. CredibiUly plays an important role in 

'£xpungad as ordBrad by .. chair. 
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politics. The loss of credibility puaheI ewryIhIng .... out. 
We have been having in camera diacuuion for IeY8r.& 
days, the report of the Gyan Prakash CommIttee II not 
being tabled and the debate II not coming to .n end. 
Allegations have been levelled against not Antony along 
but against you also that you did not coordinate. But you 
are staying put and keeping rrn.m and stin ensconeed on 
this post. .. {lnterruptions} 

SHRI VlRENDRA SINGH (Mlrzapur): KaIpnath RaJ 
has already said in this House that he is 
imocent ... (lnterruptions} ... Sharadji II saying that his guilt 
is being established but he has already said that he is 
innocent In that case, please tel us who is innooent and 
who is guilty. 

SHRI SHARAD Y ADAV : I have not said it. Kalpnathji 
is our old colleague and I want that he should be absolved 
of all allegations. Whether he remains on the post of 
Minister or not, he must save his reputation as did Antony; 
as having a good reputation is an important matter. 

SHRI CHANDRA SHEKHAR (BaIia) ; He is definitely a 
Minister. The resignation tendered by him is yet to be 
accepted and he is stiM in the House. 

SHRI SHARAD Y ADAV ; But he is not that kind of 
man, he is determir'led ... (Interruptions} ... You mean to say 
that if he can come then it is a1righl...(/nterruptions} ... But 
Kalpnath~, you are a permanent Member of this Housa. I 
am finding it difficult to understand that you have reached 
that place after taking pains, you were speaking from this 
side only. H there no cultural ethic of this side left in 
you? ... (lnterruptions) Why have you become silent ail of a 
sudden? I have not seen you like thai before that you are 
not wiUing to say anything ... (lnterruptions}. 

{English] 

MR. SPEAKER; If nobody is willing to say thai it is not 
correct, everytime I should not say that it is correct or not ... 

(Interruptions) 

SHRI VIDYACHARAN SHUKLA; Sir, I have a point of 
order. We should be relevant on these matters. We are not 
discussing Shri Kalpnath Rai. We are discussing the reply 
given to an Unstarred Question and in that reply certain 
points have been made by hon. Shri Vajpayee. Shri 
Sharad Yadav is completely entitled to make those points. 
But, to debate like that and try to provoke people in this 
manner, I do not think, is in keeping with the dignity of this 
House. 

MR. SPEAKER: I uphold your point. This kind of 
argument should not be advanced in the House. 

{Translation] 

SHRI SHAMD YADAV: Mr. Speaker, Sir, I wouIcIlike 
to tell Shuklaji that he is not a child so as to get provoked 
by something I say. He is a wise person but when you 
have also agreed with Shuklaji then I would put an end to 
it. I wanted to talk to Kalpnalh Raj ii, but, 0.1(. I will do It 
later outside the House. 

MR. SPEAKER: I can onIIy see that If you also start 
speaking then even you wiI not be spared. 

{Interruptions} 

SHRI SHARAD YADAV; It is good thai you have 
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IM1demood my wiIh. I only want to submit that the report 
of the Gian Prakash CommIttee is very Important and has 
become the talk 01 the town in our country. This topic has 
generated more interest because a cabinet Minister has 
resigned in this context. .. (lnterruptions} 

(EnQlish] 

MR. SPEAKER; One more point. We are criticising 
the gentleman who has enquired into it and he is not able 
to defend himself. I do not know whether it is correct. 
{Translation] 

SHRI SHARAD YADAV; Mr. Speaker, Sir, I strongly 
feel IIlat our demand regarding the report of the Gian 
Prakash Convnittee has been justified. In order to ensure 
that the whole House and the country get to the root of this 
matter. I would again like to ask Shuklaji and the 
Government to k.eep the report in the L.ibrary which he was 
willing to k.eep in the Chamber. We also want that this 
discussion which has only touched the tip of the iceberg 
should touch its root and bring out all facts. 

The Cabinet Secretary is saying one thing and 
Antony~ is saying another. We believe what they say, that 
is why, we want that this report should be kept in the 
Ubrary. Now the Govemment should not come in the way 
of unearthing such a big scam that has taken place in our 
country. 

With these words I repeat that the Govemment should 
keep this report in the Library. This is the demand of the 
entire opposition to ensure that the whole country becomes 
aware of the facts. 
{English] 

MR. SPEAKER; Shri Rawale~, I am going to allow 
your issue. I am not going to adjourn the House before it is 
completed. L.et this be continued and completed. Shri 
Indra~t Gupta may speak now. I will let others speak and 
then allow you to speak. 

SHRI INDRAJIT GUPTA; Mr. Speaker, Sir, for the last 
two days the Opposition has been trying-unsuccessfully 
so lar-to persuade the Government and the hon. Minister 
for Parliamentary Affairs to lay, or to make available to the 
House, the Gian Prakash Committee's Report. I am 
obliged, or grateful I should say, to Shri Antony for the step 
which he has taken, not only because it shows that he is 
an honourable man, a man of honesty and a man of 
principle but because his act of resignation, in these 
cricumstances, has helped us and will help you and held 
the whole country to get at the real truth of the matter. 

Now we are in a difficulty. We have two confticting 
versions before us. 

We have a report which has been summarised in the 
reply to Unstarred Question which says cleal1y or imputes 
quite clearly that the hon. Minister of CivU Supplies was 
au .... 01 dereliction of duly in so fill as he was not keeping 
the Prime MinIster or the Prime Minister's OffIce regularly 
informed abOut the question of sugar import, prices of 
sug.- and .80 on and we have, on the other hand, a 
slateIMnt categorically made by Mr. Antonv-ho, till 
yeslerday, was. member of the C8binet·that this is a false 
imputation and· II it • ,.... allegation and that he wu very 
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much surprised to read what had been put there in thai 
reply to the question. He hu stated quite categorically thai 
he was regularly keeping the PrIme Minister's Office 
informed about these matters which, It was his duty 10 do. 
Now, both of them cannot be speaking the truth; either 
what Mr. Gian Prakash hu staled in hie report, if it hu 
been correctly summarised in the reply to the QuestIon, '-
correct or what Mr. Antony is saying and no the basis of 
which he has gone so far as to resign, thai is correct. 

Sir, what are we to do now? you may say that it is no 
business of yours. This is what Mr. Shukla meant by 
saying that this is an administrative matter. Administrative 
report means that what is going on inside the Goverrvnent, 
the dealings within the Govemment by the Ministers, by 
the Departments, by the OffICerS, by the Seaelaries, atl 
these matters are lumped together under the omnibus title 
of .. administrative malte,.." and this Convnittee deals with 
that aild therefore, the report cannot be laid. 

We were also told that there is some difficulty in giving 
the report because certain officers and the people who had 
given evidence would not like to be named and not like 
their identity to be divulged. But now, after what has 
happened yesterday, when we look again and read 
carefully the reply given by Mr. Bhuvanesh Chaturvedi to 
this question, it appears that something quite different has 
been happening and Mr. Shukla was, no doubt, aware of 
the contents of the reply which was going to be made to 
that question. I cannot take it that he was ignorant of that. 
He knew that this was going to be said in that reply and 
obviously, a Minister who has been misrepresented, 
wrongly charged. falsely accused, if he is a man of 
principle and of honour he is not going to keep quiet 
Therefore, as Mr. Antony has said, on grounds of his own 
conscience and because of revealing the truth he has 
resigned. 

Now, what do we do? What is the credibility left of this 
Gian Prakash Committee's Report? I would like to know 
that. If he can make a allegation like that which, I think you 
will agree, Sir, can be taken now to be false allegation, it 
has led to the exit from the Cabinet of a prominent 
Minister. if such a things can be there in the Report, then 
what can we believe about the other things which may be 
there in the Report? If such a falsehood can be indulged 
in, then so many other things may be there in the Report. 
We have not seen the Aeport; we do not know what is in 
it. But about the other people, other Ministers' other 
Secretaries and Officers there may be so many things 
there which are also not correct, which are not true. I do 
not understand what is Mr. Shukla's anxiety now to keep 
this Aeport secret that it shOUld not be revealed. 

SHAI VIDYACHARAN SHUKLA: Mr. Speaker, Sir, It 
has never been my case that I want to keep this report 
secret. I have been misrepresented in the open House. I 
never said that we want to keep this Report secret. 

SHRf INDAAJIT GUPTA: Then, why is this fuss which 
is going on for two days? 

SHAI VIDYACHARAN SHUKlA: The only thing is, we 
would like this Report to be discussed. After the hon. 
leaders, who represent their Party Members, see this 
Report and have • statement from the Government we can 

~ It. There is no Question of aecrecy and ther8 is no 
qu8stion of suppression. It Is • matter of procedure. I am 
suggesting a certain procedure and the hon. leaders are 
suggesting certain other procedure. That is the only 
difference and no fuss is being made. 

SHAIINDAAJIT GUPTA: Sir, I do not want to take up 
more lime of the House. 

AJ& to the other matters which the report may hav., 
brought to light, some of which Mr. Vajpayee has referred 
to about the way that the GOV8n'11"1W1t was funcliof\ing 0, 
not functioning and which-I agree with him-by Itself 
constitutes a complete indictment of the Government, 
really, it will shake the confidence of the people ill thj~ 

country. if they come to know thai the Government ""hi!''' 
is dealing in this 11'l<:~'" with such sensitive and 8558""'" 
commodities which are vital 10 the day-to-day life of th~ 
people. If this is the way the Govemment functions wit" 
total lack of coordination, total lack of any procedures 
which are to be follwed by different Departmenl& 
responsible, each having its own ouUook and its own 
narrow departmental outlook, giving wrong figures, innaled 
figures and false figures to lull the public into some false 
feeling of confidence and complacency, I think this is 
criminal. Those things are enough. That is a charge-sheet 
really a charge sheet against the Government, if that is the 
way the Government functioos. So, if we get the report--I 
do not know if we are going to get it or note-but that report 
would certainly reveal fully the misbehavior, I should say, 
of the Government in this sphere and also point out the 
great danger which exists. Unless these things are 
rectified, radicaUy rectified, such disasters may recur over 
and over again. I call it a disaster. Nobody, now-a-days, 
you see, is bothered about thousands 01 aores of rupees 
going down the drain. People are getting so used to it, 
nobody is bothered. Therefore, Sir. public has to pay for it. 
the poor man had 10 pay, he is still paying for it. The price 
of sugar which went up, never came down again to what it 
was before this crisis was foisted on the country. So, who 
has gained? Somebody has gained. We must know who 
has gained. Whether they are big sugar min owners who 
have gained, or the wholesale sugar traders who have 
gained or certain political patrons of these people who 
have gained, should not the people know? Should not the 
country know? 

So, I think that Mr. Antony has taken a step Which not 
only vindicates his own honour and his personal honesty 
but it will help us to see and to judge objectively what is 
the wOl1h of a report like Gian Prakash Committee Aeport. 

Sir, now, before I sit down I would only request Mr. 
Shukla once again that for goodness sake please give up 
!tis kind of, what should I call it, f do not know, it is not 
rigidity-gymnastical and acrobatical sort of exercise--ul can 
put it in your Chamber; I can put it in the Library, but I win 
not put it here; First the leaders CIIln go and see it. If that Is 
not enough, all Members can go and see. If It is put in the 
Library then the Press can also have access to it". Then 
what are you trying 10 dodge? I am not able to understand. 
Why should Parliament be treated like this? 

Now, at least after what has come to light, why shOUld 
not the report be made avaUabIe in .~ fonn you like? 
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Copies can be given Ol it can be laid on the Table. We do
oot mind. BYt we mu@iMl1e Il N!jW oortltsllicted accese
fD tha~ m~(1t. We mOOfil$, ~ only Plim l\MnIbem of thil
House, ii means the py~ ~. loo ~~ interest has
bean injured gmvGly Md P!oo~ d ~ WM~ •
happeriing. Nem, if ~(IIIJ!MOO ®Mf~~ ~ ~t ebout ~
quesiion of not divYlgilrlQ ~ M.m~ aoo ~.@ m, you ca.!'!
think about it and tell Wo w~wiI! ~~ar ~, Mwugh n.nwit
is very difficult for 1,1$.to I'1I2)a'OO?Q !oo oo~lm®.rlt @If
identities and names IPff ~pI~ ~h..? N~\1G OOM'fM .il1l Mli$
manner.

SHRI VIDYAC~ lJI lA: ! ~ i1O!i Mve
anything to conceal,

SHRIINDRAJIT QUPTA; ~iu,9 ~i?:-!Plf.oo 1P:riU'J\'e Minister
was ~Ioohsre. Bscal~!iW ~ ~Q1:fCl, ffi/€l(nTIl \'\l9h~U~ r.mow, that
the Prime Minister timlll goR \ff~~ hl~h rr~~rd It!:IJrrMr.
Antony'f; honesty and hi$llrunht~lm:m ru"ml ootrt.'llinly i 00 ~
know that he would be h~Plf t'l00M~~~ Uwt @utof ~I tOO
Ministers in the Council ~,«Mini$Rern ooly Uli~ 000 man
resigns; he fools that it i~ his mo.m oomciance and duty to
resign. Everybody else rsmwM $tayin;gput /1$ they were.
Nobody else is botheroo aOOuR it Thoo i1 s.PJcli people are
there, such thick skinned PSOpl3 ~re ~oo~e,wall it is up to
the Prime Minister, of course, 00 is ~he captain 01 the
team, he will have to dedOO wMt ~ttioo to take and what
to do. But as far as we &8 00 moo. Sir. W~ insist that
this report must be made avai abla in full, in toto to the
Members of this House,

(Translation]

SHRI CHANDRA SHEKHAA: Mr. Spoaka~,Sir, I agree
with the attitude of Shri Sharad Yadav regarding the
question raised by the 001'1. loa00/1' 01 the Opposition. His
language is different and I cannot use that language. But
there are two points which deserve attention. First, the
resignation tendered b Anlonyji, he has just mentioned
that whatever has been said about him is not correct. He
repeatedly told the cabinet, as to what was the actual
position of the availability of sugar and what was the extent
of shortage. Secondly. last time when Shri Kalpnath Rai
had spoken here he had also said that they had repeatedly
informed the Cabinet that there would be shortage of sugar
for public distribution system and that would need to import
sugar to meet the demand so sugar should be imported.
Thirdly, Atalji and the Cabinet Secretary said that they had
apprised the Prime Minister of the latest position on
several occasions that there 'WOUldbe shortage of sugar.
There are three such statements. While another report
says that there was lack of coordination and that the
Cabinet as well as the hon. Prime Minister did not know it.
It has also been said that the Cabinet Committee on Prices
should also hold a discussion on that.

Sir, from whatever information we have regarding the
parliamentary system we know that if a report is submitted
by a committee then Cabinet may not be knowing it but the
Prime Minister is aware of it. To say that the Prime
MiAister did not know is beyond comprehension. That is
why what Shri Sharad Yadav has said that makes it more
suspicious. In this Report efforts are made to' defend
somebody who is at the root of this Scam and who wants
to suppress all facts. The statements r;nade by the then

Cabinet Secretary, our Minister of Food and our Minister of
Civil.Sl,Ipplies,COnsumer Affairs and Public Distribution are
tJOm8whatdifferent from the opinion of the Gian Prakash
COmmittee.That is why we do not criticise it as it happens
to be 6 correct question but their intention is not wholly
~d and they do not COO'M out with tOOfacts.

Sir, i would like to submit that on the basis of that
Report 8 Minister has given a statement or replied a
question in this House •..(/nterruptions) What Is the logic in
suppressing that report from the House? For how long can
it remain suppressed? If a Member wants it to be laid in
the House anytime then how can the House prevent it and
for how long it can be suppressed? If somsbody takes it to
the Press duly authenticated and holds a Press
Conference then what will happen. I would like to say to
my dear friend, the hon. Minister Vidyacharan Shuklaji that
it is high time to change his stance otherwise for how long
he wants to be insulted and to make a mockery of the
parliamentary system. If you get the report of that
Committee l<iid on the table then several people would be
spared the plight of tendening resignations. But if there is a
fear of their resigning en masse then of course you can
suppress it. The only reason behind not tabling the report
seems to be the fear of the probable accusing finger
pointing·towards them forcing the whole cabinet to resign. I
am saying it with full responsibility that if once the report of
the Cabinet Committee on Prices is submitted then if the
Prime Minister Office or the hon. Prime Minister himself
says it that they were in the dark about it then neither
anybody in this country nor anlfbody in the world would
accept it. Sir, that is why. as this matter is very serious so
we should take action in view of its seriousness. If we go
on like this in the House then it would be against the
dignity of the House. The report of the committee will be
out and it will disclose many facts. Your image will be
further tainted though I am not worried about that but it is
going to be a big blow to the parliamentary system. Sir,
yOy must help us in preventing this blow to your
parliamentary system. This matter cannot remain hidden
for long now. As Shri Chandra Jeet ji has said that the
matters are now going to be unearthed so the more you
delay it the more tainted is going to be your image.

SHRI GEORGE FERNANDES (Muzaffarpur): Mr.
Speaker, Sir, at the outset I would like to congratulate my
friend Shri A.K. Antony I do not know who are those
Ministers who are going to resign but unless this report is
made public even some innocent Ministers might also look
guilty to us and the guilty people might be able to let
themselves go Soot-free. Sir. we can not accept such a
situation. I am very sorry to say that the _Government in a
way has been trying to mislead this House on this matter
and the Government is not ready to give up this attempt.
As the leader of the opposition party drew the attention to
certain pOints of the reply yesterday, its last line is:

{English]

"It is not considered necessary to place the Report on
the Table of the House."

[T rans/ation]

The Sentence before that States:
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[English] 
"The Committee under the Chairmanship 01 Cabinet 

Secretary has been constituted to examine the 
recommendations made by Gian Prakash. The Committee 
has been asked to give its Report by 31st December, 
1994." 
[Translation] 

Sir, the Cabinet Secretary has the report in his 
possession. The whole bureaucracy can read this report. If 
the 'report is in the possession 01 the bureaucrats then 
neither the guilty persons are harrassed nor the people 
involved in this entire scandal are defamed. But if the 
biggest panchayat of the country gets this report in its 
possession then it poses danger to' some people and it is 
sure to bring defame to cartain other people. Nothing can 
be more insulting for this House then this logic put forth by 
the Government. That is why, Sir, when this matter is in 
your hands in any form and no matter whatever you say 
about this ... (interruptions) 
[English] 

MR SPEAKER: I will made the legal point very clear 
so that it will not be repeated again and again. 
[Trans/ation] 

SHRI GEORGE FERNANDES: I am not saying it in 
that sense. I am talking about the dignity 01 the House. 
[Eng/ish] 

MR. SPEAKER: Yesterday, you were not there, I 
explained it very clearly. 
[Trans/ation] 

SHRI GEORGE FERNANDES: I am not talking about 
that. I am merely saying that it is in your hands to proteCt 
the dignity of the House, when the Members 01 this House 
are being told that you are not fit to see what the 
bureaucracy can. 
[Eng/ish] 

MR. SPEAKER: Mr. Fernandes, the ruling says: 

"However, if a Minister declines to lay it on the ground 
that its production would be inconsistent with the 
public interest, the Speaker cannot compel the 
Minister to lay it on the Table of the House." 
I made it very clear. 
SHRI GUMAN MAL LODHA (PaU): They have not 

claimed that it is in public interest. 
[Trans/ation] 

SHRI GEORGE FERNANDES: The hon. Minister has 
said that they do not want to hide anything. 
[Eng/ish] 

MR. SPEAKER: You argue belween yourselves. 
[Translation] 

SHRI GEORGE FERNANDES: But this is the question 
of the dignity of the House and it is in your hands. 
Whatever decisions are to be taken should be taken by 
you. But the ministers verbally say that they do not W8'l1 ot 
hide anything yet this matter is concerned with the dignity 
of ttlG House that they are ready to show thi" report 10 the 
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leaders but not to the Members of the Parliament. Are the 
Members of this House in any way different from the 
leaders? 

SHRI SHARAD YADAV: II will be allegedly shown in 
the Speaker's Chamber. 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, I 
therefore would like to urge upon you to make it clear to 
the Government on this issue that the report should be 
presented before this House, Though it is another matter 
whether they accapt it or not. 

MR. SPEAKER: If 1 want to say it I will say it but you 
are asking me that I should say it. 
{English] 

Let me use my own discretion. I cannol use your 
discretion. 
[T rans/ation] 

SHRI GEORGE FERNANDES: I can always request 
you. II is my right. 
[Eng/ish] 

MR. SPEAKER: There is a procedure, lhere are rules. 
One Member, by asking a question, could get all the 
information. And for two days you are not allowing the 
House to work without getting any inlormation. If you follow 
the rules, you will get the information. 
[T rans/alion] 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, The 
information that are have received just now is giving birth 
to all these questions. 

MR. SPEAKER: This is what I am saying. 
[Eng/ish] 

The rules are there to help you. You search the rule~, 
find the rules, you will get the remedy. But you are not 
searching the rules, you are just asking someone else to 
help you. And one Member, By asking one Unstarred 
Question, got all the information he wanted. 
{T rans/alion] 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, I 
would Uke to say one more thing. 
[Eng/ish] 

MR. SPEAKER: On the first day, I said the same 
thing. II you were so much interested, why did you not ask 
a question. He asked a question, and got the information. 
[Trans/alion] 

SHRI GEORGE FERNANADES: From where did you 
gel this information? If the information has been received 
then there would have been no dispute. My second point 
on this mailer is that Shri Antony resigned then people 
started commenting on this. The former Cabinet Secretary 
Shri Saifullah on his behalf publicly discussed the lellers 
sent to the Committee. While discussing he mentioned a 
couple of things. First of all, he said that whatever 
documents be had on this mailer he has submitted all to 
the Gian Prakash Committee in the form of making 6 
memoranda. 

Secondly, he sent the mJr.uL::s of evE'ry meeting of the 
Cabinet Committee on Pric,~s ilnd Cor',;: ,,;113 of Secre· 
taries to Shri Amamalh Verma, tne ~";f'i S;;,cre' ;' to ",e 
Pnme Minister in PMO :, r .' ('" .,< '~l. 
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he has said that he did it because It was his responsibility 
to provide information to the Prime Minister and he has 
performed this duty of his. 
Thirdly, he has said that he sent all the related papers to 
the Chief secretary to the PM in the PMO at the outset of 
this dispute. Sir, you have said thai the person whose 
name is being mentioned here and the oomments are 
being made on thai report, thai particular person is not 
present here to defend himself. There is one more reason 
which necessitates the presentation 01 the report here thai 
a lormer Cabinet Secretary who is talking to the media that 
they had provided this particular inlormation to Shri Gian 
Prakash but in a reply to a question asked yesterday it is 
stated that 
{English] 

"The Food Minsiter, civil Supplies Minister and the 
Cabinet Secretary did not bring the mailer to the notice of 
the Cabinet or Prime Minister." 
{Translation] 

Sir, no crime can be bigger than this? The lormer 
Cabinet Secretary is saying it publicly today and the news-
pepers are also reporting that they had lurnished all these 
details. Shri Gian prakash~ is saying that it is their finding 
that the Cabinet and the Prime Minister did not receive any 
information about the Committees. 
{English] 

SHRt CHANDRA SHEKHAR: How can it be? 
{Translation] 

SHRI GEORGE FERNANDES: How is the 
Government functioning, though it is another mailer that 
we also keep ourselves somewhat inlormed. But when 
these facts are made public through the report the House 
gets misled. The country has before it the two kind of 
opinions. We are discussing it that the report should be 
placed but the contempt of the House is being committed. 
The Government are bent on ruining themselves. it is their 
right and we do not want to deprive them of their right. But 
if it is somebody's resolution to ruin the whole party in 
order to prOlecl some people then some bigger questions 
gel raised. Who are they protecting? It is not for Shri 
Vidyacharan Shukla to decide whether this report should 
be made public or not? You are saying it at the instance 01 
the Government. 

SHRI VIDYACHAAAI'f SHUKLA: I have clarified it 
several times. that there is only one reason l:Iehit'IO..non-
tabling 01 the report. 

13.00 hr •• 
That the reports 01 such an administrative Committee, 

administrative enquiry or Executive enquiry are not laid. on 
the Table of the House. It has nothing to do with me or the 
Prime Minister. This tradition has been going on since 
long. I am saying it in accordance to that. There is no other 
reason lor that. Please try to understand It. 
{English] 

SHRI BASUDEB ACHARIA (Bankura): This Is not an 
administrative enquiry. Please do not treat this Report as 
an ordinary Report. 

[Translation] 

SHRI GEORGE FERNANDES: Mr. Spea1<er, Sir, I am 
glad to know that Shri Shukla P has admitted that not to lay 
such a report in the Table of the House in their old 

tradition. Then you should get up now and hold a press 
conference and make It public and we win Jay It here duly 
authenticated. There is a solution to all your problems. I 
am taking you by your word. So why do you get entangled 
in web of womy logics? Please go and hold • press 
conlerence and let us start our work. Why are you 
obstructing the proceedings 01 the House. If It your 
intention not to let House go on with Its buslnesa? Sir, I 
would like to say the present rote of the Gov8l'MMll'11 In this 
House Is backed by the decision of the Prime Minister. 
Thai is why we want to know It. 
(English] 

SHRI VIDYACHAAAN SHUKLA: Sir, this Is wrong. 
The Prime Minister has nothing to do with all these things 
here, what Is happening in the Hou... I have quoted an 
incident, • tradition, • matter which is followed in our 
House consistently. I have been repeating It time and 
again and it has nothing to do with the individuals. We are 
only upholding • tradition which is going on since 1952. 
Except that, we are doing nothing else ... (/nlerruptions) 

SHRI CHANDRA SHEKHAR: Sir, I rise on a point 01 
order. 

MR. SPEAKER:. What is your point 01 order? 
SHRI CHANDRA SHEKHAR: Mr. Speaker, Sir, please 

refer to Rule 370. It says: 
"II, In answer to a question or during a debate, a 
Minister discloses the advice or opinion given to 
him by any officer of the Goverrvnent or by any 
other person or authority, he shall ordinarily lay 
the relevant document or parts of document 
containing that opinion or advice or • summary 
thereol on the table 01 the House." 

This is Rule 370 which is quite clear. The answer 
given by Shri Bhuvanesh Chaturvedi was based on the 
Report submitted by Shri Gian prakasah which Is known as 
the Glan Prakash Committees report. Under the rule, the 
Minister is obliged ordinarily to lay it on the Table 01 the 
House. If an extraordinary situation is there, II is only the 
Speaker who can say that there is an extraordinary 
situation in which the Minister is not expected to divulge 
the Report. So, Mr, Speaker. Sir. now the ball is in your 
court. I never read the Rules. But I have some memory 01 
the past. And, I though that there was something like this . 
Rule. Now, ordinarily, the Ministrer is obligied to give that 
Report to this House. If there is any extraordinary situation, 
it depends upon the Presiding Officer, upon you, Mr. 
Speaker, Sir, to say whether there is involvement 01 the 
security 01 the Nation or anything which is so serious. But 
saving certain individuals who are indulging in corruption is 
not an extraordinary situation is which the Goverrvnent can 
deny this Report. This is my IUbmission ... (lnterruptions} 

MR. SPEAKER: Well, I do not know what is the 
meaning you are attaching to "ordinarily" 

SHRI CHANDRA SHEKHAR: By "ordinarity", I mean 
that il there Is nothing extraordinary ....... 

MR. SPEAKER: Where do you read thallhe Speaker 
can compel the Minister? 

SHRI CHANDRA SHEKHAR: I did not say that you 
should compel the Minister, Who will decide whether it is 
an OIdinary situation or extraordinary situation? 

MR. SPEAKER: I have read out 10 you thai if a 
document i, not being placed on the Table of the House 
by a Minister, the Speaker wiU not be comptiting him to do 
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it. If you have read a rule to me, I want to know from which 
part of this rule you can find out that the Speaker can 
compel the Government to lay the' Report on the Table of 
the House. Which part of the rule do you cite? 

SHRI CHANDRA SHEKHAR: The Speaker can 
compel the Government to follow this Rule. If they are not 
following this Rule, what is the extraordinary situation in 
which they are not following the Rule? ... (Interruptions) 

SHRI INDRAJIT GUPTA: Explain the reason for it. 
(Interruption) 

MA. SPEAKER: Very carefully you have made this 
point. And you are saying that the Speaker should ask the 
Govemment to do it. I will read it. 

SHRI CHANDRA SHEKHAR: I asked you to let the 
House know what is the extraordinary position in which 
they are not doing it. 

MA. SPEAKER: Yor ask him to explain. 
SHRI CHANDRA SHEKHAR: I am asking through you, 

Sir. I cannot ask him directly. That is why I am asking you. 
That is because I am very conscious of my limitations. I 
cannot ask them. If I had the authority to ask them, I would 
have dismissed them by now. It is not my authority. 
... (Interruptions) I am asking through you that this is the 
rule. 

MR. SPEAKER: That point of order is upheld that you 
can ask through me. 

... (Interruptions) 

SHRI CHANDRA SHEKHAR: I am asking through you 
or Mr. George Fernandes can ask also. 

MA. SPEAKER: He can do it. 
[Translation] 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir. 
through you we would like to know what is that special 
circumstance which prevents the report from being tabled; 
It will be easier if he gives a reply before I complete my 
speech. 

SHRI VIDYACHARAN SHUKLA: I have repeatedly 
cited the reason due to which this report can not be laid on 
the Table of the House. I have not said that we want to 
keep it secret or that we do not want to show it to the hon. 
Members. I am merely saying that this report cannot be 
tabled and there is no other reason for keeping it secret. 
As has been said that a synopsis of this report has been 
furnished on the basis of a written question in Lok Sabha 
and the hon. Members are free to see it in my Chamber as 
and when they desire. This will clear several doubts. There 
will be a detailed statement on behalf of the Govenment. 
We want that the entire public of this country should 
understand it that a confounding situation is being 
attempted to create. This needs to be cleared. That is why 
I want an immediate debate on this matter. 

SHRI GEORGE FERNANDES: I only have to say that 
the reply given by the hon. Minister is meaningless. They 
are saying the same thing that is why I will not go into any 
dispute. But I would like to say that if a state of doubt is 
being created, it is being created by you ... (lnterruptions) 

[English] 

SHRI CHANDRA SHEKHAR: , am not saying this 
lightly. If the rule is there and if rule is followed by the 
Govemment, this is the responsibility of the Speaker. You 
cannot say, "you should ask the Minister." 

[T ~ns/ation] 

MR. SPEAKER: This is what I have asked you. I have 
asked you as to which part of the rule says that a Speaker 
can do it. 
[English] 

SHRI CHANDRA SHEKHAR: The rule says that the 
Government should follow this rule. 

MA. SPEAKER: Ordinarily. 
SHRI CHANDRA SHEKHAR: If the Goverment does 

not follow, then what? 
MA. SPEAKER: Ordinarily, If they do not follow, that is 

their discretion. This is exactly what I read out yesterday. I 
will again repeat it to you. I will explain to you. Yesterday I 
made it very clear. 

"Most of the documents are required to be laid 
under the statutory or constitutional provisions or 
in pursuance of the Rules of Procedure and 
Directions of the Speaker. In respect of other 
documents, the Ministers have to use their 
judgement whether to place a paper on the Table 
or not or when it is for the Government to decide 
whether the Report of a departmental Committee 
or any particular Committee should be laid on the 
Table. The Speaker has declined to give any 
direction to the Government whenever requests 
by Members suggesting the laying of such a 
report has been made to him. And again, 
however, if a Minister declines to lay it on the 
ground that its production could be inconsistent to 
the public interest, the Speaker cannot compel the 
Minister to lay it on the Table." 

SHRI CHANDRA SHEKHAR: Sir, what you have read 
in that is if it is according to the Constitution and according 
to the Rules .... (Interruption) 

MR. SPEAKER: No, yesterday I made it very clear. If 
it is a document it has to be laid on the Tabte of the House 
according to the Constitution, I can tell them that this is the 
Constitutional provision and you do it. If there is a 
document which has to be laid according to the Statute, I 
can compel them. Now, if there is a document according to 
the Rules, I can compel them and if the discretion is given 
to the Government to decide whether to lay it or not, I 
cannot compel,them. 

SHRI SAIFUDDIN CHOUDHURY (Katwa): No, Sir. 
But, it is under the Rules. 

MR. SPEAKER: The word 'Ordinary' is given. 
SHRI SAIFUDDIN CHOUDHURY: The last line says 

that if the Minister declines to give the Report citing public 
interest as the ground for not laying it. then you cannot 
compel him to lay it. (InterruptIOns) 

MR. SPEAKER: Please understand. You please sit 
down. 

SHRI SAIFUDDIN CHOUDHURY: What is the last 
line? 

MR. SPEAKER: I am saying what I have read to you. 
Now, you please understand. Even without Rules if the 
Speaker thinks that it is to be done, he can give the 
direction. But, I am telling you that this is a provision. 

SHRI SAIFUDDIN CHOUDHURY: Please, if you 
consult the last line ... 
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MA. SPEAKER: Now, you are questioning me which
should not be done. Even then I ask you to sit down. I
will explain to you the position. The position taken by the
Governemnt is that the Report will be shown to the
Leaders: the Report will be shown to the Members and
there will be a debate. When the debate is there and a
statement is made by the Government which is contrary
to the Report, those Members who have seen it can
explain that this is not in the Report and they would say
that this is in the Report. If that kind of a situation arises
then the Government has to prove ihat what they are
saying is correct. Now, we are fighting with the shadow.
Now the Report is going to be avilable to all tha
leaders. It is going to be availble to all the Members
You are going to have it. (Interruptions)

SHRI BASUDEB ACHARIA: The Report will not be
available.

MA. SPEAKER: Now, the Report is to be available
to all the Members and to all the Leaders. They are
going to make a statement. There is going to be a
debate. What are you fighting for?

(Interruptions)

MR. SPEAKER: The Report will be made available
to all the Members. Now the trend is developing in this
House that when you cannot own your own do it, you try
to take the help of the Speaker. You should be on your
own. You argue through yourselves with the help of
books. Why are you asking the Speaker to intervene in
it? If the Speaker feels like intervening on his own, he
will do it. But, why should you ask me. You be on your
own.
{Translation]

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, as
you said just now that
{English]

The report will be made available to all the
Members.
(Translation]

Please do not drag the matter any further, if the
hon. Minister is ready to make the report available to
every Member.

SHRI VIDYA CHARAN SHUKLA: I would like to
request the hon. Members to listen to the hon. Speaker
carefully. He said that. [English] it wil be made availabe
to every body.

SHRI BASUDEB ACHARIA: The report will be made
available to all the Members.
{Translation]

SHRI GEORGE FERNANDES: Mr. Speaker, Sir as
Y0i.l hrlve said that [English] the report will be made
available to all the Hon'ble Memefs
{Translation]

h .-8 Hon'b/e Minister is willing to make report
available to all the Members (Interruptions)

SHRI VIDYACHARAN SHUKLA: Please appreciate
the difference in connotation between the words 'seen'
and 'made available'.

SHRI GEORGE FERNANOES: That is right but Mr.
Speaker, Sir, I will only conclude that it is indicative of a
direct apprehension of the Government's intention. The

Government has malafide intentions and I allege that it is
under Prime Minister's direction that this report is being
presented in the House.

SHRI VIDYACHARAN SHUKLA: It is totally unture.
{English]

I strongly refute that. I do not agree to it.
[Ttenstetion}

SHRI GEORGE FERNANDES: The Hon'be Prime
Minister is the leader of the House. He is a pivotal
person in the Government. The whole Cabinet Functions
at his pleasure and you say that the Prime Minister has
no hand in it. You want to run the House as per the
rules. The House remained adjourned for the past two
days and now this matter is being debated here today.

Divergent views are being presented before the
country. Therefore, Mr. Speaker, Sir, I demand that the
report should be made available and if this treatment is
being meted out to the report then we demand that the
Prime Minister should relinguish the office so that his
party is saved even at the cost of his Government.
(Interruptions)

SHRI VIDYACHARAN SHUKLA: Well, you are very
much concerned about saving our party (Interruptions)

SHRI RAM VILAS PASWAN: Is not this report being
brought before the house on the instructions of the
Prime Minister? (Interruptions).

SHRI VIDYACHARAN SHUKLA: Mr. Speaker, Sir I
have said umpted times that we do not favour the
violation of our conventions.

I would like to made one thing clear. Please listen
carefully. I do hot want to repeat it time and again. This
convention was observed during the premiership of Shri
Morarji Desai, of Shri Charan Singh and Shri Vishvanath
Pratap Singh as well. This convention was never violated
by any Government of any party and I do not want it
should be violated now. This convention has been
established and maintained as a healthy practice.
Therefore, no endeavour should be made to violate it.
We are not at all ready to violate it.
{EngliSh]

SHRI MANI SHANKAR AIYAR (May Maduturai): Mr.
Speaker, Sir, I wonder what the opposition is frightened
about. Why are they frightened of needing the Gian
Prakash Committee Report? The Government of India
has offered to make the entire Report available without
any amendation, without any censorship, without even
preventing the disclosure of the names of the officials
concerned to the attention of firstly every single Member
of this House and secondly to the Leaders of the parties
in this House through whom I have no doubt at all that
the entire Press and the entire country will get to know
exactly what is written in that Report.

We are inviting a discussion substantively on all
these issues. This whole attempt by us to have the Gain
Prakash Committee Report discussed here has been
held up for two days owing to the fuss made by Shri
Indrajit Gupta and his friends, owing to the totally
adamant obstinacy of the Opposition in saying that
unless a procedure recommended by them which is
against the traditions of this House is observed, they are
not even willing to enter into your Chamber and read the
Report which is going to be made available to them. I
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strongly object to my rights as a Member of this House 
being abridged in discussing the Gain Prakash Committee 
Report, Everyone of us here wants to discuss it. We are 
being prevented trom discussing it only because the 
Opposition is insisting on a procedure of having access to 
the Report which, as Shri Indrajit Gupta said yesterday, is, 
in substance, no different to the procedure that is being 
recommended by us. So I would plead with my friends in 
the Opposition to give all of us an opportunity of seeing the 
Report and get on with the discussion on the substantive 
'aspects. 

SHRI SAIFUDDIN CHOUDHURY: ~oday we have two 
demands. The first is to place the R "ort in such a way 
that the public can have the knowledge 01 the Report of 
Gian Prakash Committee. 

That cannot be done if it is placed in the Chamber. " it 
is placed in the Library we have no objection or il you like 
to place it one the Table 01 the House, which should be 
done ethically, because on the basis of the report a 
Cabinet Minister has resigned and a crisis has developed 
and so many other Ministers are offering their 
resignations--I do not know on what ground, So, it is a 
public matter and the whole Government is scandalized, 
On the basis 01 the report, ..... (lnterruptions) Yes, the 
trickles have come. It is not only a linancial scandal. It is a 
thoroughly administrative scandal. This is what the 
statement that was submitted yesterday proved on account 
of that fact. Now, the point is, in this report, contrary to the 
impression given that it contains the whole of the truth, we 
find that it contains hall·truth ..... (lnterruptions) 

SHRI MAN I SHANKAR AIYAR: Without seeing the 
report, how can he comment on it? ..... (Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: I cannot ask 
somebody, who is not a Member 01 this House, who has 
no authority in this country, who was of former deSignation. 
I trust a Member of the other House, who has been in the 
Government. He says that he has been wrongly charged 
and we have a right to know. Now, today, in this House 
that report must come, Mr. Antony must come and give the 
statement. Both things must be read and heard and then 
we take a decision. No further committee is also requred, 
We have enough commonsense to go into the depth 01 the 
matter. There is a conspiracy going on. I am not to impute 
any motive or attribute any motive on Mr. Gian Prakash, 
how he was selected and why he was selected. But we are 
surprised to see that you are afraid and we are also afraid 
that when Mr. Sharad Yadav goes on saying certain things, 
then some Minister will be provoked. Why is this good act 
of Mr. Antony not inspiring many, who are indicted by 
many Committees? They are sitting tight... .. (lnterruptions) 
II Mr. Antony has done something good, we appreciate that 
and if others, who are also named in many reports and in 
the Gian Prakash Report also do not follo"'-him, then they 
must be thrown out. There is no other option but to throw 
them out if we want to save democracy and the 
nation ...... (lnterruptions) 

SHRI P.G. NARAYANAN (Gobichettipalayam): Mr. 
Speaker, Sir, a new and serious situation has arisen out of 
the resignation 01 Mr. Antony. Mr. Antony says belore the 
press that has acted on the dictates of his 

conscience ..... (/nterruptions) We feel that the image of Mr. 
Antony has gone up, but the Minister who is direcUy 
concemed in this issue must follow suit in the interest of 
healthy Parliamentary conventions. There is no valid 
rllason for the Government for not tabling the 
Report ..... (lnterruptions) 

SHRI VIDYACHARAN SHUKLA: Be careful. What do 
you do in your Assembly? You find out from your Chief 
Minister what is being done in your 
Assembly ...... (lnterruptions) 

SHRI P.G. NARAYANAN: The Government cannot 
take shelter under the administrative 
report ...... (lnterruptions) 

SHRI MANI SHANKAR AIYAR: We must have 
the .... . (Interruptions)' 

SHRI P.G. NARAYANAN: He is deviating from the 
issue, Sir...... (Interruptions) 

SHRI MANI SHANKAR AIY AR: We want him to loIlow 
the same procedure here, as is lollowed in 
the ..... (lnterruptions) • 

MR. SPEAKER: Mr. Mani Shankar Aiyar, that kind of a 
demand cannot be made here, in this House. 

..... (lnterruptions)' 

SHRI CHANDRA SHEKHAR: Any reference to the 
Tamil Nadu Assembly should be deleted, Sir ..... 
(Interruptions) 

MR. SPEAKER: Yes, I agree with you. 
..... (Interruptions) 

MR. SPEAKER: It can be done there, but not here. 
.. ,.(Interruption) ... 

SHRI P.G. NARAYANAN: The Government cannot 
take shelter under the pretext 01 its being an administrative 
report because, I submit, the Gian Prakash Report is not 
an administrative report at all because a departmental 
enquiry or administrative enquiry means that it should be 
instituted under a sitting Government servant. But the case 
of Gian Prakash Committee is entirely different. He has 
been brought from outside. Moreover, the Committee has 
been constituted on the promise and on the assurance 
given by the Government on the floor of the House. So, in 
that case, it becomes the property of the House. When it 
becomes the property of the House, the Government has 
no right to withhold the report. It must be tabled for the 
persual of the House. 
[Translation] 

SHRI HARI KISHORE SINGH (Sheohar): Mr. Speaker, 
Sir I will take just two minutes. Yesterday. you asked us to 
be precise. 

MR. SPEAKER: I said so with your throat in mind. 
SHRI HARI KISHORE SINGH: I had suggested 

yesterday and I was reminding the Hon'ble Parliamentary 
Affairs Minister, Shri Vidyacharan Shukla of the Licence 
scandal that took place 20 years ago. The same situation 
had repeated itself then that time, the C.B.I.'s enquiry 

'Expunged as ordered by the Chair. 
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report was placed in the Ubrary. I can't understand why he 
is not reminded of that situation. 

But I would like to make another point. I was carefully 
listening to the comment of our leamed firend Shrl Mani 
Shankar Aiyar made about Shri Indrajit Gupta. Mr. 
Speaker, Sir, we have not come to this House so that the 
country's the Parliament's supreme person should be ....... : 

SHRI VIDYACHARAN SHUKLA: This is very bad. 

[English] 

It cannot be allowed in this House. He cannot do that 
[Translation] 

He cannot speak like that. 

[English] 

MR. SPEAKER: I will not allow one Member to abuse 
the other Member. Otherwise, they will also start abusing 
like that.. ... (/nterruptions) That statement goes off the 
record. 

(/nterrupttons) 

[Translation} 

SHRI HARI KISHORE SINGH: .... : 
[English} 

SHRI VIDYACHARAN SHUKLA: peaker, Sir, he is 
abusing one hon. Member. He is using foul language here. 
What kind of a behaviour is this? ..... (/nterruptions) 

MR. SPEAKER: It goes off the record. 
. (Interruptions) 

[Translation} 
SHRI HARI KISHORE SINGH: You are a great scholar 

of Parliamentary practice. You are the first Minister 
who ..... (/nterruptions) 
[English} 

SHRI SOBHANADREESWARA RAO VADDE: Sir, I 
will take only one minute. 

MR. SPEAKER: How much time will you take? One 
minute! It is very gooo. 

(Interruptions) 
SHiR VIDYACHARAN SHUKLA: Sir, I will submit to 

you in all humility that it is not enough to only take it off the 
record. The hon. Member who used foul and abusive 
language against a Sitting colleague here, should apologise 
to the House and to the Member ..... (lnterruptions) This is 
necessary. Otherwise, this kind of a thing will· go on. This 
is not proper. Sir, I will request you to do this. 
[Translation] 

SHRI HARI KISHORE SINGH: You are teaching me 
practice ..... (/nterruptions) 
[English] 

MR. SPEAKER: Mr. Hari Kishoreji, please do not 
prolong it too much. If you abuse any other Member, it 
becomes a matter of privilege. Be careful about it. I have 
tried to deal with it in a proper manner. 

(Interruptions) 

SHRI HARI KISHORE SINGH: I am prepared to face 
the consequences ..... (lnterruptions) I am prepared to face 

• Expunged as ordered by the Chair. 

the consequence. I would like 10 remind !he han. Minister 
for Parliamentary Affairs ..... (lnterruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): Sir, he I. saying that 
he is prepared to face the consequence .. ; and we are 
prepared to see thai he is taken to the consequencies. Sir, 
we wiU move a motion. This i. not the way in which he can 
take the House for a ride. This I. not the 
way ..... (/nterruptions) This is the most abusive manner in 
which a Member is behaving in this House. He has to 
apologise. Han. Parliamentary Affairs Minister has 
demanded an apology and we demand that he should 
apologise to the House. The han. Member is saying that 
he is prepared to face the consequences; and we are 
prepared to see that he is taken to the consequence •. This 
is not the way in which he can behave in the House. This 
is not way in which he can talk to the 
Members ..... (/nterruptions) 

MR. SPEAKER: Mr. Hari Kishoreji, you should make 
some amends please. 

[Translation} 

SHRI HARI KISHORE SINGH: I will obey your any 
order meant to protect the dignity of Parliamentary 
convention. But ..... (/nterruptions) 

{English] 

MR. SPEAKER: Mr. Hari Kshoreji, you should express 
regrets; that is all. 

(Translation] 

SHRI HARI KISHORE SINGH: If the dignity of the 
supreme Parliamentarian is injured then ..... (/nterruptions) I 
am speaking this from the depths of my 
heart ..... (lnterruptions) 

(English] 

MR. SPEAKER: Please do not do it like thaI. 

[Translation] 

SHRI RAM VILAS PASWAN: Kindly wam Shri Melli 
Shankar Aiyarji also against using such a language again 
and again. 

[English] 

In Congress Party. there are other hon. Members also. 
Why should only Shri Mani Shankar Aiyar do like this 
always? ..... (/nterruptions) 

MR. SPEAKER: Please do not prolong it. Mr. Hari 
Kishoreji, my request to you is this. Please hear me 
properly. My request to you is--mark my words-you 
should express your regrets. 

otherwise, due procedure will follow. 

(Interruptions) 

MR. SPEAKER: Mr. Hari Kishore Singh, before you 
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say anything, you carefully mark the words I am using, I 
am requesting you to express the regret. If you do not do 
it, due procedure will follow, 

..... (lnterruptions) 

[Translation} 

SHRI HARI KISHORE SINGH: Mr. Speaker, Sir, I am 
also an elected representative of the Bharatiya Janata 
Party in this House. The people have certain expectations 
from me, Such incidents will hurt their sentiments, While 
expressing my opinion, sometimes I get agitated. Mr. 
Speaker, Sir, I do not get agitated deliberately .... Nor do I 
intend to hurt the feelings of any hon, Member, Therefore, 
please make them understand that the issue should not be 
pursued further. .... (lnterruptions) 

SHRI CHANDRA JEET YADAV (Azamgarh): Mr. 
Speaker, Sir, I feel sorry. I express my 
regrel... .. (lnterruptJons) ... Please just listen to me or are you 
not prepared to hear me? 

MR. SPEAKER: All right. 
SHRI CHANDRA JEET YADAV: I am of the view that 

there can be a heated discussion in the House which can 
create bitterness, but such a word hurts not only the 
sentiments of an hon, Member but also erodes the dignity 
of the House. I am of the opinion that Shri Hari Kishore 
Singh should not have used that word. In my opinion it is 
an unparliamentary word ..... (lnterruplions) You please 
observes silence. I am speaking at the moment. 

In may opinion it is unparliamentary to term an hon. 
Member of Parliament as...... Why I am saying 
that. .... (lnterrupllOns) 

[Eng',sh} 

MR. SPEAKER: It will go off the record. 
..... (lnterruptlons) 

MR. SPEAKER: I think, Mr. Chandra Jeet Yadav very 
graciously has tried to solve the problem. As he happens 
to be a senior Member of the House and a leader of the 
Party, it would have been proper for Mr. Hari Kishore 
Singh to express regret here. He has not done so. I think 
that he is not doing well. I warn Mr. Hari Kishoreji not to 
use this kind of words in future in the House. He has done 
it twice. Third time, he will not be excused. 

SHRI VIDY ACHARAN SHUKLA: Sir, may I make a 
submission? 

MR. SPEAKER: My warning is more than enough. It is 
a sort of punishment. 

(Interruptions) 

SHRI VIDYACHARAN SHUKLA: Sir, an expression of 
regret-when the Member is present cannot be made on his 
behalf. My humble submission to you is that when the hon. 
Members, who has violated the sanctity of this House is 
present here, it is not for his leader to express the regret. 

Interruptions) 

MR. SPEAKER: My warning is a sort of punishment. 

SHRI VIDYACHARAN SHUKLA: There is another 

'Expunged as ordered by the Chair. 

point. The hon. leader of his group in his thoughtfulness 
repeated the abuse himself. That should also be 
expunged. 

MR. SPEAKER: That has gone out of record . 

SHRI VIDYACHARAN SHUKLA: Whal language Mr. 
Hari Kishore has used should also go off the record. 

MR. SPEAKER: I have already said that. 

SHRI VIDYACHARAN SHUKLA: In your kindness, Sir, 
if you want to dsoe this chapter, I would have no objection. 
But this kind of a thing should not be repeated. 

SHRI LOKANATH CHOUDHURY (Jagatsinghpur): Sir, 
I want to ask the Minister of Parliamentary Affairs that if 
Mr. Mani Shankar Aiyar can use these type of words ... 

MR. SPEAKER: Mr. Mani Shankar Aiyar has not used 
a single unparliamentary word. 

You please sit down. 

SHRI LOKANATH CHOUDHURY: He has used 
'obstinacy' word. Please see the record. He could have 
said in a different way. 

MR. SPEAKER: That is different. That is a procedural 
matter. 

..... (Interruptions) 

MR. SPEAKER: These are just side issues. Why are 
you taking side issues? 

SHRI SOBHANADREESWARA RAO VADDE 
(Vijayawada): Mr. Speaker, Sir, you were good enough to 
quote from 'Kaul & Shakdher' even just few minutes before 
also. 

MR. SPEAKER: Now, I do not want any commentary 
on my ruling. I would not be able to give the ruling at all in 
the House if everybody will be commenting on it every 
time . 

SHRI SOBHANADREESWARA RAO VADDE: Sir, I 
am not commenting on. I only want to say that the rule 
does not apply to a document which is stated by the 
Minister to be of such a nature that its disclosure would be 
inconsistent with public interest. What I want to say is that 
the public interest demands its disclosure to be made 
public in the public interest because now the national 
interests are not being jeopardised. It is not such a secret 
document. The document is the result of an enquiry 
demanded by this House. 

The second point which I want to bring to your notice 
is that day before yesterday the Govemment was laking a 
stand that the rules do not permit. But hon. Chandra 
Shekharji has made it very clear that the rules do not come 
in the way. 

Lastly, in his reSignation letter yesterday, hon. Shri 
A.K. Antony said that the reply given to the Unllarred 
Question was completely far from truth and he had 
informed the Prime Minister's Office many a time regarding 
the shortage of sugar that was going to accrue and the 
need to import sugar. 

Keeping in view these facts, we demand, definitely, 
that the Report should be placed at least In the Parliament 
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Ubrary to make all of us to go through 
that. .... (/nterruptions) 

MR. SPEAKER: I have already allowed your leader to 
speak. Every time you are imposing yourself. 
{T fans/alion] 

SHRI RAM VILAS PASWAN: Am I imposing myself? 
One day was wasted due to the continuous pandemonium. 

MR. SPEAKER: Why was the pandemonium started? 
SHRI RAM VILAS PASWAN: The pandemonium was 

so profound that ultimately the hon. Minister had to 
resigne. 
{Eng/ish] 

MR. SPEAKER: Mr. Paswan, every Member take 
objection to your rising up again and again. I have not said 
this thing upto this time. But today you are compelling me 
to say this thing. 
{Translation] 

SHRI RAM VILAS PASWAN: Am I compelling you? I 
am presenting a document before you. I am not delivering 
a speech here. Why are you Chiding upon me? 
[English] 

MR. SPEAKER: Give me a notice then. 
SHRI RAM VILAS PASWAN: Sir, I have given the 

notice. 
MR. SPEAKER: When? 
SHRI RAM VIALS PASWAN: Before 10 0' Clock. 
MR SPEAKER: I have not received it. 

{Translation] 

SHRI RAM VILAS PASWAN: Then it is a mistake of 
your secretariat. 

{English] 

MR. SPEAKER: If you have given notice, then I am 
sorry. If you have not given notice, then I will check up. 

SHRI RAM VILAS PASWAN: Sir, first you check up 
whether you have received my notice or not. 

MR. SPEAKER: You should have said that thing. 

It is about Zero Hour, not about the Document. 

SHRI RAM VILAS PASWAN: It is the Zero Hour which 
is going on. 

MR. SPEAKER: No, Please sit down, Mr. Paswan. 

{Translation] 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, 
sometimes you lose your temper. 
{English] 

MR. SPEAKER: I have to lose the temper, what can I 
do? I cannot continue doing that. Everybody wants to 
speak. Everybody objects to your gelling up again and 
again. 
{Translation] 

SHRI RAM VILAS PASWAN: Nobody objects Sir, what 
do you mean to say? 

(Eng/ish] 

MR. SPEAKER: Mr. Paswan, you have not given a 
notice. 

SHRI RAM VILAS PASWAN: Sir, I have given a 
notice. Zero Hour is going on. 

MR. SPEAKER: Mr. Paswan, you have not given a 
notice for tabling the document. 

... (Interruptions) 

MR. SPEAKER: I have to worry for Mr. Rawate atso. 
You have not given a notice for tabling the document. I am 
not allowing it. 

SHRI RAM VILAS PASWAN: Sir, I want to make a 
submission. This is not a Party malter. This is a corruption 
issue. 

MR. SPEAKER: Today, I am not going to allow. 
. .. (Interruptions) 

(Translation] 

SHRI RAM VILAS PASWAN: Expunge it! Is it a joke? 
It relates to corruption. You are taking up other issue. 
Can't you allow even one minute ..... (lnterruptions) 

(English] 

MR. SPEAKER: Mr. Paswan, I am at my wits' end. 
You have said that you have given a notice for tabling the 
document. Is that right? 

SHRI RAM VILAS PASWAN: Yes Sir, I have given the 
notice in the morning. 

MR. SPEAKER: Where is it? 
SHRI RAM VILAS PASWAN: Please find out from the 

office. 
MR. SPEAKER: The notice that you have given is 

about Zero Hour. It does not pertain to seeking permiSSion 
to place a document on the Table. 

SHRI RAM VILAS PASWAN: Please verify it Sir, I too 
know the procedure. 

MR. SPEAKER: Let me see. 
(Interruptions) 

MR. SPEAKER: This is too much. It is as though Mr. 
Paswan alone should speak on everything and no one else 
need speak on anything. 

(Interruptions) 

[Translation) 

SHRI RAM VILAS PASWAN: How do you say so? We 
will pursue the issue of corruption to any extent... 
(Interruptions) 

(English) 

We will take the issue to the people. Parliament alone 
is not supreme. We will not allow corruptions ... 
(/nterruptions) ... Why don't you please read my notice Sir? 

MR. SPEAKER: Yes. I am reading. His notice says: 
[Translation] 

"The resignation tendered by the Minister of Civil 
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Supplies Shri A.K. Antony has proved that large
scale took place In sugar Imports. In spite of ~,
the Government Is nOt laying the Gyan, Prakash
Committee's Report on the.tabkt of tM House. It
is, therefore, requested that the issue be allowed fA>
be raised during the Zero Hour."

[English]

This is not a notice for permission to table 'a
document.

[Translation]

SHRI RAM VILAS pASWAN: Despite that the
Government is not laying the report on the tal)le of iha
House. What is this?

[EngliSh] ,: '

MA. SPEAKER: It is only a notice to raise the
matter in the Zero Hour. ThiS is too much. Mr. Pa~an,
you are going too far.

[Translation)

Shri Paswan ji, this is not so. You always betlav8
like this. This is not good. Just now you stated. ~fore
the august House that you wanted to present it
document on the table of tHe House and you had given
a notice for that. Is it the notice?

SHRI RAM VILAS PASWAN: You cannot make me
understand in English.

[English)

I have written it in Hindl and you are explaining it in
English ...(/nterruptions)

MA. SPEAKER: You are going too far. I did read It
in Hindi. I will again read it.

[Translation)

"The resignation tendered by the Minister of Civil
Supplies has proved mat large scale Scandal took
place in sugar lmports, In spite of this, the
Government is not laying the report of the Gyan
Prakash Committee on, the Table of the House. It
is, therefore, requested that this issue be aljowed
to be raised during the Zero Hour".

[English)

SHRI VIDYACHARAN SHUKLA: He sought
permission to raise the matter during Zero Hour. He did
not give any notice seeking permission to table a
document. ..(Interruptions)

[Translation)

SHRI RAM VILAS PASWAN: You never give me an
opportunity to speak.

[EngliSh)

MA. SPEAKER: I object to it. I am very sorrY to
observe that every time you get up to speak, I am giving
you time. But you are misusing the leniency given to
you, Now, you are going too far. You think ydu are the
only Member in the House who has got to Say
something and no one else has anything to say. Mr.
Rawle had come to me in cl very agitated mOOd.I made
16-234 LSS/95

J:IIm to Sit down. You just don't care for other members.
this thing had happened yesterday. And today also, it is
happening again. You have told me that you wanted to
iab~ this document on the Table of the House and that
}iOO had given the nooce. You have not clone any such
!h!ngl YOUI!'notice Is to permit you to raise the matter in
I.!Wi Zero Hour. Now, you are contesting it. This is too
vnuCh.
( Translation]

SHRI RAM VII.AS PASWAN: Please allow me to
false thIs issue. Only then I will be tabled of the House.
;•.~(Interruptions)

(English)
MA. SPEAKER: You complete it and sit down.

[Translation)
SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, I

~t9ady told you that I would not take more than one
mkMe.

MA. SPEAKER: This is your house and you behave
as if nobody else is present here.

SHRI RAM VILAS PASWAN: The House is not
mine..... (Interruptions) I would like to speak two lines
only. First the submission of Shri A.K. Antony has given
the testimony of large-scale corruptions involved therein
arid secondly the hon. Minister has stated it in his reply
that the Cabinet Committee on Prices, the Food Minister
and the Civil Supplies Minister and the Cabinet Secretary
did not bring the matter to the knowledge of the Cabinet
and the Prime Minister. I Would like to say in this regard
that this is totally false. I have the total documents which
show that this matter was referred by the Cabinet
Secretary to the Prime Minister. I have the complete file
thereof. I authenticate it. If you permit, I would like to lay
it on the table of the House. This is what I said. The
Cabinet Secretary had brought it to the knowledge of the
Prime Minister. I have cabinet note, the CCP's Cabinet
note with me. ....(Interruptions)

[~nglish)

AN HON. MEMBER: From where did you get it?
SHRI RAM VILAS PASWAN: You cannot ask such

a questibn ..".(lnterruptions)
[Tfanslalion)

If you permit me, I am prepared to authenticate it.
Therefore, while quoting the report the hon. Prime
Minister has made a false statement and that misleads
tlie House. Only this much is my submission. I would
like to point out that minute perusal of the report will put
the Prime Minister is in the dock. Therefore, if any single
person should resign it should be the Prime Minister. I
want to submit only this much ...(/nterruptions) ... lf
permitted, if you allow me I will produce it herein the
House; and if not, I will keep it with me.

MA. SPEAKER: You are a very senior member.

[EngliSh)

You should know the rules. The rule says that you
have to give the notice.
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SHRI RAM VILAS PASWAN: I have not written before 
for laying document. That I know. 

13.46112 hrs. 

RE. NON PAYMENT OF WAGES TO WORKERS Of 
TEXTILES MILLS IN BOMBAY UNDER NTC 

CONTROL 

[Translaltonl 

SHRI MOHAN 8AWLE (Bombay South Central): Mr. 
Speaker, Sir, thro'-lgh you, I ap{"1gise to the House for 
having wasted ~ 5 minute time Of the House druing the 
O-.Jestion Hour 

iE~gllshJ 

MR. SPEAKER. I sympathi~e Wltn you and you please 
have your time. 

[TranslatIOn] 

SHRI MOHAN RAWLE. Mr. Speaker, Sir, Late 
Shrimati Indira Gandhi had nationalised mills to ensure job 
security to the mill workers and also to promote 1~il9s 
industries. Bilt unfortunately all these mills are runnill9- in 
loss. There are 10 mills In Bombay viz. Jupiter, the 
Bombay. Textiles. the New Hind Mill. the Digvijay, the 
Sharat Textiles, the Alfisan, the Madhusudan, tbe Poddar 
Fabrics, the Kohinoor and the Sitaram mills~-"t has 
appeared in every newspaper in Sombay cily that 10 
thousand labourers have not been paid their salaries fot 
Ihe month of November. 11 was discussed here. I was on 
hunger strike to press for the resolution of the problems 01 
NTC. The discussion was held in this House only for two 
hours. Hon. Sharad Digheji, Surya Kanta Patil and 
Shastri p also took part in it. At that time he and Venkat 
Swamiji had said that according to the industrial Act the 
payment should have been made within seven days but 
the salary for the month of November has not been paid as 
yet. Today the organisations like INTUC, AZTUC, CITU, 
H.M.S., B.M.S anO N.I.O have organised a procession 
here. The Government wants to give only rupees one crore 
for 120 mills. The mills of N.T.C are paying rupees one 
crore only but the Government have been giving rupees 
three hundred crore to opt out under V.R.S. 

Sir, I would like to urge upon the Government that we 
do not have any objection in moderniSing these mills but 
before bringing any resolution in this regard I would like 10 
say that there IS urgent need of nalionalisation of these 
mHls. Shri Ashok Gehlotp was silting here but he has gone 
out now. My submission to him is that the mills of N.T.C. 
should be nationalised, it. it is not done within 15 yeatS 
then it is there in the rules that these mills will have 10 be 
returned to the mill owners. Shn Venkat Swamiji had said 
to bring a resolution for modernisation but just now he said 
that no privatisation, no retrenchment whereas he had said 
that they would bring the resolution for nationalisation. Now 
the mills, which are clOSing down need raw material and 
these can be saved if the working capital is given to them. 
He has said in the last meeting to bring a resolution in the 
House in this regard. I urge upon the Govemment that 
where is the Bill for nationalisation of Textile mills, as he 
had made promise to bring it in the House. 

Sir, today the mill workers are dying of hunger. The 
Government can not recover the amount of rupees 5 crore 
involved in the scam and whether it is unable 10 give 
salaries to the mill workers. The bill for electricity was of 
rupees four thousand and five hundred crores, which the 
Government did not pay and the electricity supply was to 
be disconnected due 10 it. The mill was about to be closed 
down but we raised this issue and the Government took 
action on it to restore the electricity supply. I would like to 
request the Government that to get back wages and back 
dues a resolution for nationalisation should be brought and 
rupees 200 crore should be given to the mills running in 
loss so that these mills can run smoothly. I would not like 
to repeat what has beer said by the Government in this 
House and Shri Venkat Swamiji that these mills are 
running in loss 011 account of the corruption by the General 
Managers and he has admitted it in the House. I urge upon 
that Government that we should be informed if the 
resolution regarding back wages and the back dues is to 
be brought in the House or not. 

Mr. Speaker Sir, the hon. Minister of Parliamentary 
Affairs is present here, t urge upon him that he should 
made it clear whether the Bill is to be brought in the House 
or not. Around 10000 workers have been rendered jobless 
and they are not getting their wages. I am raising this issue 
because it is very important issue. There is a difference of 
~ and a half to three rupees in the price of the cloth 
manufactured in the organised sector and the unorganised 
sector, while the workers of the unorganised sector get half 
of the wages as compared to the organised sector 
workers. The Government should clearly understand that 
they do not get even that properly. The Government should 
lind out a solution to remove this difference. 

Mr. Speaker Sir, I would like to urge upon the 
Government through you that if the workers do not get 
their wages till tomorrow and if the assurance to bring the 
Bill in this session is not given .... Thank you very much for 
giving me an opportunity to speak. 

MR. SPEAKER: You should not say so. 
THE MINISTER OF WATER RESOURCES AND 

MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Mr. Speaker Sir, will it go on 
record? 
[English] 

MR. SPEAKER: It is going off the record. 

(Interruptions) 

SHRI SHARAD DIGHE: Sir, I would also like to draw 
the attention of the Government to the serious problem of 
the textile workers, particularly the textile workers from 
Bombay. Today, nearly 10,000 workers from the textile 
centres spread all over the country have come in 'morcha' 
to Delhi. They had a meeting here. They also had a 
delegation which was taken to the Prime Minister. I want to 
mention two things in this regard. 

Firstly, that about 13 taken over mills are not still 
nationalised. An assurance was given by the Minister 
concerned in the last Session of the Parliament that a Bill 

• Expunged 11$ ordered by the Chair. 
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will be brought in the last Session itself. However, no Bill 
was brought In the last Session. Even, till today In this 
regard no Bill has come before the House. The 
modernisation of these milia dependa .... tirely on their 
nationalisation and only IherNfter theee mills can work. 
NTC mills are also about to be closed. Wages are not 
being paid to the workers of the NTC mills. No raw 
material is being given to them. No capital is being given to 
them and, therefore, these take-over mills have come Into 
great difficulty. 

As far as the modernisation Is concerned, there was a 
tripartite committee and a unanimous eight points 
agreement was arrived at in the special tripartite oormliUee 
as far back as 9th April, 1994. It has not been 
implemented by the Government. Modernisation of these 
mills can take place only If It Is implemented and only then 
these NTC mills or other take over mills can go on. If that 
is done, people will not beoome jobIeas, as far as thia 
industry is concerned. 

Lastly, Sir, there are many owners' mills and privately 
owned mills also which are about to be closed. In fact, 
some have already closed. The GoverMl8nt has taken no 
step to restart them. In Bombay, the Srinivas Cotton Mill 
was closed only because the owner did not pay the 
electricity and water Bill. All the workers became jobless, 
but no action was taken. The Government stop giving any 
help or stop doing anything for all those mills which are 
referred to BIFR. So, the problem has become very 
serious. Hundreds and thousands of workers have already 
become jobless. More and more workers will become 
JObless and the industry will go to the dogs unless the 
Govemment take some prompt steps. The Government 
should at least follow their assurances and follow the 
tripartite agreement which was arrived at unanimously and 
Implement it. If that is not done the whole textile industry 
will be closed and completely wiped out from this country. 
That is my submission. 

[Translation] 

SHRI RAM NAIK (Bombay North); Mr. Speaker Sir, 
the Government has betrayed the textile workers. 
Therefore the workers have come in a large number 
along with all the labour unions all over the country for 
demonstration out side the Parliament House. One of their 
major demand is that the GoverMl8Ol should hold 
diSCussion with the labour organisations to trame a textile 
policy. My submission is that the Government should hold 
a meeting tomorrow and consider it. 

My second submission is that the workers of 10 
National Textile Mills in Bombay have not been paid the 
wagas for November till date. The mills are likely to be 
closed down due to the non payment of the electricity biUs, 
when we raised this issue you also took part in it. Tho8e 
mills started their working. The Government should assure 
today that these textile mill workers will be paid their 
wages tomorrow. If it is not done the workers will be 
agitated and the movement of the workers will take an ugly 
tum and this Governemnt will have to face many problema. 
My SUbmission is that the Government should give • 
statement on both of these Issues. 

[English) 
SHRI BASUOEB ACHAAIA; Sir, More than ten 

thousand workers from all over India have come and are 
holding dharna. All all-party delegativn compoeed of MPs 
from almost all parties, aJong with a delegation of all 
central trade unions representing and functioning in the 
TexliI8s industry and in National Textiles Corporation, met 
the Prime Minister today. We impressed upon him to take 
immediate steps to finalise and clear the agreement which 
was arrived at In the tripartite meebng where 8 point 
~s were agreed upon, to immediately modernise the 
sk:k NTC mills, and also to nationalise the elQht taken-over 
mill. of the National Textiles Corporation. 

We also demanded that penoing finaiisation of all 
these issues. immediate steps should be taKen to release 
funds for payment of salaries which are due since October, 
1994. Not only the workers of national Textiles 
Corporation, Bombay are not gating the salary, but the 
workers of National Textiles Corporation mills of Uttar 
Pradesh, Bihar, West Bengal and Rajasthan, except in 
Madras and Pondicherry, are not getting their salaries 
either from October, 1994 or from November, 1994. So, 
immediate steps should be taken to release funds so that 
thousands of starving workers get their salaries. Immediate 
steps should be taken for modernisation of the sick NTC 
mills and to nationalise those mills which were taken over. 
This is the demand of thousands of workers of our country 
and we support this. 

SHRI CHITTA BASU (BarNt): Sir, several Iakha of 
workers ani engaged in this industry. As you have already 
heard, several thousands of workers are not getting their 
wages for months k)gether. Reports are here with me 
where it has been s&ated that many workers had to die of 
starvation also. 
14.00 Ms. 

lhey have committed suicide. 
Sir. I do not want to take time in descri.ling their 

miseries. But the tlvee important issues are: (1) The 
arrears of wages ought to be paid ..... ith:n a definite t;'Tle 
frame; (2) There should be nationalisation of taken over 
mills; and (3) The NTC mills ought to be provided with 
budgetary allocation so that they may operate as usual and 
in a proper manner. 

MR. SPEAKER: Very good. 

(Translation] 
SHRlMATI SUMITRA MAHAJAN (1r.1ore): Mr. 

Speaker Sir, I would not like to repeat the things which 
have already been Slated but I would like to say this much 
only thai the problem of the textile workers is very much 
impoI1anl. Today our workers are going to be jobless. 
There aN 32 mills in Madhya Pradesh out of which 13 
have been totally closed. The demand of the workens there 
should be pondered over. This Issue Is mare Important 
because those thousands of workers have not beea 
getting. their wages for the Ia$t two months. The women 01 
the families of these 7-8 thousand workers of· the closed 
mills ot my area are facing a lot of problema. All this is 
happening due to the wrong policy of the ~. 
MUClh is being spent of V.R.S. There are some people of 
3i--ooW years who can work for another 15-20 years but 
the Government Is distributing thousands of rupees under 
V.R.S which Is compelling these workers to sit at home. 
On account of It the labour power 01 the country Is not 
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being utilised properly, Not only the machines instead due 
to the closing of the mills but the policy also renders the 
labours useless. Therefore. this issue is important. I would 
like to say that the Government should pay attention 
towards it. 
[English] 

KUMARI MAMTA BANERJEE (Calcutta South): Sir, I 
fully endorse the views expressed by the hen. Members 
from all sides. II is a fact that specially the working class in 
the NTC Mills in Bombay, Bengal, Bihar, Orissa, Madhya 
Pradesh, Rajasthan. Himachal Pradesh and in other places 
of the country are suffering a lot. I met the hon. Minister 
several times. The problem is that the employee, of the 
NTC mills are not getting their salaries from October. Even 
the private miil owners, sometimes, are selling their mills 10 
other ptpple who are not paying the Provident Fund and 
gratuity ~ the result that the working classes are 
suffering IAe most. 

Last time, when I met the hon. Minister, he told me 
that all the dues have been cleared which is not true. The 
hon. Minister is present in the House. So, I am requesting 
the Hon. Minister to make a statement so that this problem 
could be solved as early as possible. 

SHRI A. CHARLES (Trivandrum): Sir, Kerala has been 
left out. (Interruptions) 

[Translation] 

DR. SATYNARAYAN JATIYA (UDain): Mr. Speaker Sir. 
the new textile policy has caused a great loss to the textile 
mills and the textile workers throughout the country. I 
would like to urge upon the Government that the textile 
workers have lost their means of earning, it sould be 
restored. The Government is unaware of all these things. 
The families of the workers are on the verge of starvation. 
The textile mills are closing down. Vimal and Vinod mills in 
my constituency. Ujjain, are good mills which can be saved 
but the Government is not making any effort in this regard. 
The workers are not getting the amount of their provident 
fuDCI. Therefore. I would like to urge upon the Government 
through you that steps should be taken to save these mills 
and the mill worker.s, they should be rehabilitated and 
errotts should be ~ to run those mills which can be run 
with minimum efforts. 
[English] 

SHRI A. CHARLES: I think all the mills are facing the 
same problem. So, I request the hon. Minister to look into 
it and make a statement. It is because the struggle is going 
on thete also. 

SHRI T ARIT BARAN TOPDAR: Sir, I propose that the 
House should pass a unanimous Resolullon. It is because 
all the Parties have already agreed to this. 

MR. SPEAKER: You cannot propose thaI. You have 10 
g'~e a notice. 

SHRI TARIT BARAN TOPDAR: Sir, you first find oul 
the way. 

MR. SPEAKER: You always flout the rules and then 
you ask me to find out a way. I understand that 
somewhere in the Cabinet it is being stuck up. Therefore, 
the house demands, all of us demand, that the Ministry 
should clear it up as early as possible. 
[Translation] 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir, there are two textile mills of NTC-Edward and 

Mahalakshml mills In my constituency Byavar. I request 
you to save them from closure. Sir, through you I would 
like to say that several assurances were given here in this 
House for modernisation of textile mills but so far nothing 
has been done. I, therefore, demand 10 stop the lay off of 
labourers and provide more capital for these mills so that 
labourers could get work. Uves of thousands of families 
will be affected If these workers will not be given work and 
members of their families will be pushed to the point of 
starvation. I, therefore, request you that textile mills of 
Byavar should be revived. 
(English] 

SHRI PIUS TIRKEY (Alipurduars): Sir, one minute. It 
is very Important. 

MR. SPEAKER: What Is it that you want to add? You 
have the pleasure of saying and not getting the reply. 

SHRI PIUS TIAKAY: Sir, there was a fast unto death 
from 12th December, 1994 to realise the demands of the 
employees of the Mahindra Mills, Murshibadad, West 
Bengal. 
[Translation ] 

THE MINISTER OF STATE OF THE MINISTRY OF 
TEXTILES (SHRI G. VENKAT SWAMY): Mr. Speaker, Sir, 
hon. Member has correctly pointed out that labourers are 
facing problerns regarding wages. But I would like 10 tell 
this House that we have formulated a plan for 
modernisation of NTC mills and it has been sent 10 the 
Cabinet for approval. Modernisation work of 122 NTC mills 
will start systematically after gelling approval 
... (Interruptions) Hon. Member is saying that workers have 
not been given wages for last three months. I would like to 
say that please name even a single mill in which wages 
have not been paid ... (Interruptions) 

MR. SPEAKER: Please lake your seat. You cannot 
speak like this. Please do not insist on raising the voice 
again and again. 

SHAI G. VENKAT SWAMY: The tripartite Committee's 
report hu come and recommendations have been sent on 
the basis of this report. The work of modemiselion of all 
the mills has started. There has been some gap and the 
work has delayed. We have written 10 the Ftnance Ministry 
10 provide more funds to remove hurdles in the 
implementation of modernisation plan. Yesterday only 
Finance Minister asked me to write 10 him. I would like to 
give an assurance that workers of those rnills who had not 
gel their wages will be given ... (Interruptions) 

SHAI BASUDEB ACHAAIA (Bankura): By when it wiN 
be given? Whether it will be given by the end at the year? 
... (Interruptions) 

SHRI RAM NAIK : In Bombay. workers of ten mills 
have not been given their wages ... (Interruptions) 

MR. SPEAKER: Please do not speak like this. 
SHAI G. VENKAT SWAMY: I would like to give an 

assurance in the Houee that the wages for one month 
about which you have mentioned will be paid as early as 
possible and all efforts will be made to make payment 
... (Interruptions) 

SHRI MOHAN RAWA!.E: Mr, Spekaer, Sir, Ihrough 
you I would like to know from the hon. Minister Ihet textile 
mills are being n lodernised and whether the Government Iii 
going to introduce a Bill regarding nationallsatlon at textile 
mills in this very session? It should be clarified. 

SHRI BASUDEB ACHARIA: By when the Bill 
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regarding Nationalisation of Textile Mills will be brought in 
this House. ...(Interruptions) 

SHRI G. VENKAT SWAMY: I can give reply to all the 
questions if Members wm ask one-by-one. 

AN HONOURABLE MEMBER: I would like to know as 
to whether the Bill regarding nationalisalion of textile mills 
will be brought before the end of this Session because 
Finance Minister has told that so far no such proposal has 
been received. We are unable to know the actual position. 

SHRI G. VENKAT SWAMY: You are demanding for 
modernisation of mills and we are trying our best to do 
that. 

MR. SPEAKEA: II should be (jane as early as 
possible. 
[Translation) 

SHRIMA TI SHEELA GAUT AM (AHgarh): Han. Mr. 
Speaker, Sir, it is very unfortunate that on 28th of the last 
month 17 women were raped in Nagla Parsi area 01 
Aligarh. Till the 4th of the next month, nothing was known 
about this incident. This incident was Known through the 
local newspaper "Dainik Jagran". After getting Ihis 
information a group of Seven Members conSisting of 
Bhavanaji, Rawalji, Satyadeoji, Chinmayanand, Rajmata 
and myself visited the area under the leadership of 
Rajmataji. On reaching there, what we found and heard 
was really unfortunate. We came to know that on receiving 
the information of our visit the D.M. of the area sent those 
labourer women who were the victims of that unfortunate 
incident with their luggage to Badayun in a truck. Their 
unfinished food, flour was lying there and the hearth was 
hot at that time. 

MA. SPEAKEA: From where this flour and hearth 
come in it? 

SHAIMATI SHEELA GAUTAM: I am mentioning the 
flour and hearth to tell that the women were forced to go to 
another place. Please listen to me first. Later on the D.M. 
gave As. Fifty thousand to every victim. Sir, through you I 
would like to know from the Government that crimes are on 
the increase in Uttar Pradesh and whether after every 
incident of crime ..... 

MA. SPEAKEA: You must be sure about the payment 
of rupees Fifty thousand 
[English) 

otherwise it is a very serious matter. 
[Translation) 

SHAIMATI SHEELA GAUTAM: I am saying it with full 
responsibility. Each victim women was given As. Fifty 
thousand. and forced to go to another place in a truck. 

MA. SPEAKEA: I would like to caution you. 
SHRIMATI SHEELA GAUTAM: I am saying it with full 

responsibility. You can give me any punishment if it is not 
true. I would like to say that every victim was given As. 
fifty thousand. 

MR. SPEAKEA: You will have to prove it. 
SHAIMATI SHEELA GAUTAM: I will prove it. You can 

punish me if I am not able to prove it. 
SHRI SATYA DEO SINGH (BaJrampur): Mr. Speaker, 

Sir, D.M. 01 the area had told that every victim woman was 
given As. 50 thousand. It was told by D.M. himself before 
the Police Superintendent and ourselves. I am not saying it 
myself. 

MR. SPEAKER: Whether the two-three persons will 
speak on the same subject. 

SHAI SATYA DEO SINGH: I am telling it because I 
myself had gone there. 

SHRIMATI SHEELA GAUTAM: Han. Member is 
supporting my statement. No! saying much, I would like to 
know that whether the Government of Uttar Pradesh has 
made It a practice to make payment after every such 
Incident as has been done in this unfortunate incident by 
paying As. Fifty thousand to each victim and after that 
hush up the matter. I demand that this whole incident 
should be got investigated through CBI. 

SHRIMATI BHAVNA CHIKHLIA (Junagarh): Sir, 
women belonging to Muslim community and Scheduled 
Castes were also among those victims. 

MA. SPEAKER: How many members will speak on 
this issue. Please let one Member speak on it. 

SHAIMATI SHEELA GAUTAM: Sir, this atrocity was 
perpitrated against Women belonging to Scheduled 
Castes, Muslims, backward classes and all other classes. 
This incident took place in rny constituency Aligarh, 
therefore, I would like to bring it in your notice. How such 
incidents of atrocities against women can be tolerated. I 
therefore demand CBI inquiry in to this matter and 
dissolution of Uttar Pradesh Government. 

DR. LAL BAHADUA RAWAL (Hathras): Mr. Speaker, 
Sir, it was an incident of gang rape against 17 women 
working at a brick kiln in Nagla Parsi, which occurred on 
28th November, This area falls under Lok Sabha 
constituency of Hathras. It is not the only or the first 
incident. Such crimes are increasing uninterruptedly 
throughout the Uttar Pradesh. Uttar Pradesh has become a 
den of crimes and criminals. This incident took place on 
28th November and the local newspaper 'Dainik Jagran' 
published it on 4th December. As the former Chief Minister 
han. Kalyan Singh Come to know about the incident he 
visited the place and called SSP of Aligarh district and 
narrated the whole incident and situation to him. 

Then the SSP contacted the SHO of Jando Police 
Station who admitted that such an incident had taken 
place. Thereafter the whole administration became active. 

On 30th, the report was registered. The SHO under 
pressure registered the report in such a form thallhe same 
does not prove the incident of rape and it also does not 
admit of a gang rape. After 4th, several political leaders 
started visiting area. On 5th and 6th the General Secretary 
of the Bahujan Samajvadi Party visited the area and 
interviewed all the guilty persons. I Ihink that all the culprits 
belong to the Bahujan Samajwadi Party and the 
Samajwadi Party. This incident is being hidden and efforts 
are being made 10 save the culprits. 

Mr. Speaker, Sir, the situation is very grave. All the 
culprits belong to the Samajwadi and the Bahujan 
Samajvadi Party. District President of the area also 
belongs to the Samajwadi Party. One of his brother Attar 
Singh. (Interruptions) Mr. Speaker, Sir, Please listen me 
first. (Interruptions) 

MR. SPEAKEA: You should understand that raising of 
such issues in this House creates problems. Even then, it 
was allowed, but you are not pulling it up properly. I am 
ready to allow discussion on atrocities against women but 
you are raising a totally different subject. 

[Interruptions I 
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SHRI ABHAY PRATAP SINGH (Pratapgarh): Mr. 
Speak_, Sir, I would like to make my humble submission .•. 
(Interruptions) 

SHRI JAGAT VIR SINGH ORONA (Kanpur): Mr. 
Speaker, Sir, you are not listening to us. You are not 
allowing us to speak and are protecting the involved 
people... (Interruptions) 
[English] 

MR. SPEAKER: You are making a very strong 
statement. 
[T ranslalion] 

SHRI ABHAY PRATAP SINGH: Mr. Speaker. Sir, 
through you, I would like to give complete information to 
the House in this regard ... (Interruptions) 

MR. SPEAKER: You please sit down. 
(Interruptions) 

SHRI JAGAT VIR SINGH ORONA: Mr. Speaker, Sir, 
we will not sit. We are also Members of this House and 
you are not ready to listen to us. Please give us also a 
chance to speak ... (lnterruptions) 
(English) 

MR. SPEAKER: Now please sit down. I have allowed 
him to speak. 

(Interruptions) 
MR. SPEAKER: I am not going to allow like this. 

Shri Vajpayeep, you shall have to tell your Members. 
(Translation) 

SHRI ABHAY PRATAP SINGH: Mr. Speaker, Sir, 
throUgh you, I would like to give complete information to 
the House. It is really a sad incident and none is happy 
over this incident. It is an inhuman incident but these 
people are trying to get political mileage from it and they 
are foa.tssing only on a single aspect of this incident. 

MR. SPEAKER: Thank you, Vajpayeeji. 
SHRI ABHAY PRATAP SINGH: Mr. Speaker, Sir I am 

submitting the actual position before the House. The 
moment Government came to know about this incident, it 
took action. From S.P. to Diwan, all were suspended and 
S.P. was transferred. 

"Jazbaye Aftab per Kurban Jaiye, 
Murde se puchhte hein ki katil kidhar gaye." 

MR. SPEAKER: Please do not recite poetry here. 
There is no time for it. 

(Interruptions) 
SHRI ABHAY PRATAP SINGH: Mr. Speaker, Sir, I 

would like to say that as soon as the Government came to 
know about the incident, it took immediate action. It shows 
thai the Govemment has taken the incident seriously. 

Such incidentS have taken place earlier also and 
during BJP regime also. Such an incident occurred in 
Ayodhya. .. (lnterruptions) 

SHAI JAGAT VIR SINGH ORONA: No such incident 
took place during the BJP regime ... (lnterruptions) 

SHRI ABHAY PRATAP SINGH: It took place in 
Ayodhya and these people tried to supress it ... 
(interruptions) All are worried over the incident which took 
place today. But it is not proper to level allegation against 
any party. 

[English) 
MR. SPEAKER: Mr. Singh, please be very brief. Come 

to the point. 
SHRI SATYA OEO SINGH: I am coming to the point. 

(T fans/ation) 
It is a serious mailer and it is my misfortune that I 

come from Uttar Pradesh. It is not the first or the last 
incident. Since this new Government has taken over in 
Uttar Pradesh, such incidents have started taking place. 
(English) 

SHRI E. AHAMEO (Manjeri): I have given notice on 
another issue. 
{T fanslation 1 

SHRI SATYA OEO SINGH: Mr. Speaker, Sir, the main 
point is that victims of rape have been removed forcefully 
from that area and secondly, the Police Superintendent of 
that area belonged to a scheduled caste... (Interruptions) 

MR. SPEAKER: There would be Members from your 
party to raise this issue in the Legislative Assembly. 
(Interruptions) 

SHRI SATYA DEO SINGH: Mr. Speaker, Sir, I am not 
mentioning their names ... (Interruptions)... The 
Superintendent of Police, who has been suspended 
presently, had visited the spot at the time of the incident. 
He had came to know the truth that it was a conspiracy to 
close certain brick kilns. The sarpanch of the village having 
brick kiln is also head of the residents Sabha of the village. 
His name was involved in this incident to close his 
industrial unit. The persons who perpitrated this crime and 
the owner of brick kiln, both belong to the same caste. The 
SSP was suspended so that these facts are not revealed 
and the truth is hidden. The most astonishing thing is that 
the D.M. of A1igarh has said that he has given Rs. 50 
thousand to the victims of rape, As. 15 thousand to the 
injured persons and Rs. 10 thousand even to those, who 
were not even affected. I would like to know as to why Rs. 
10 thousand have been given to such persons. In my 
opinion this money was given to ensure that the truth is 
supressed for lurement of money and administrative 
pressure. 

In Uttar Pradesh. women, especially the dalit women, 
are coming victims of rape and the Government is taking it 
casually. Instead of eradicating the crimes, it seems that 
the Government has fixed the compensation limit of Rs. 50 
thousand for rape, Rs. 15 thousand for injuries and Rs. 15 
thousand to the witness of such incidents, for supressing 
the truth. 

Sir, we are being continuously beaten up in Uttar 
Pradesh and there does not seem to be stopping of it. Sir, 
through you, I would like to submit that atrocities and rapes 
are being committed on the women belonging 10 scheduled 
castes in Uttar Pradesh. I, therefore, demand a discussion 
on it in this House. 

(English] 

MR. SPEAKER: I am inclined to allow a discussion on 
a topic like this which relates to the entire country. n 
should come in a proper form and you should co-operate 
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by allowing this kind of discussion to be taken up in the 
House. If the time is consumed by something else, I 
cannot help it. Mr. Ahamed, we will take it up tomorrow, 
not today, please. 

(Interruptions) 

14.22 hr •. 
At this stage. Shri Tej Narayan Singh and some other 

han. Members came and stooe' on the floor near tne 
Table 

MR. SPEAKER: Let u:, take 1'1" nex' i:",..." i.e ~'1'Iper5 

to be laid or, the Table 

14.221hhrs. 
(Translalian] 

(Interhiptians) 

PAPERS LAID ON THE TABLE 
Proclamation Issued by President revoking the 
proclamation already Issued by him on 31st December, 
1993 In relation to State of Assam and notification 
under Indo-Tibetan Border Police Force Act, 1992, etc. 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAM LAL RAHI): On hehalf of Shri 
S.B. Chavan, I beg to lay on the Table: 

(1) A copy of the Proclamation (Hind! and English 
verSions) dated the 13th December. 1994 issued 
by the President under clause (2) of article 356 of 
the Constitution revoking the Proclamation issued 
by him on the 31st December, 1993 in relation to 
the State of Manipur, published' in Notification No. 
G.S.R. 862(E) in Gazette of India dated the 13th 
December. 1994. under article 356(3) of the 
Constitution. 

[Placed in Library. See No. L T -6636/94) 
(2) A copy of the Notification No. S.O. 414(E) (Hindi 

and English versions) published in Gazette of India 
dated the 28th May. 1994 appointing the 30th 
May, 1994, as the date on which the Indo-Tibetan 
Border Police Force Act, 1992 shall come into the 
force, issued under section 1 of the said Act. 

[Placed in Library. See No. LT-6637194] 
(3) A copy of the Indo-Tibetan Border Police Force 

Rules, 1994 (Hindi and English versions) 
published in Notification No. G.S.A. 480(E) in 
Gazette of India dated the 30th May, 1994 under 
sub-section (3) of section 156 of the Indo-Tibetan 
Border Police Force Act, 1992. 

[Placed in Library. See No. LT-6638194) 

Review on the working of and Annual Report of Coal 
India Limited, Calcutta for 1993-94 (Vol. I & II) 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): On behalf of Shri P.A. 

Sangma, I beg to lay on the Table a copy eacr. of the 
following papers (Hindi and English versions) under sub-
section (1) of section 619A of the Companies Act, 1956:-

(1) A Review by the Government of Un, working of the 
Coal India Limited, Calcutta, and its subsidiary 
companies, for the year 1993-94 (Volumes I & II). 

(2) Annual Report of ~he Coal India Limited, Calcutta, 
and its subsidiary Companies, for the year 1993-
94, (Volumes I & II) atongwith Audited Accounts 
and comments of the c.omptroller and Auditor 
General thereon. 

[Placed in Library. See No. L T-6639/94] 

t(.i3moriOndum "I under:-.1andlrg be~ween 011 India Ltd. 
sr." :"e Ministry o~ Petroleum and Natural Gas 

in 1994-95. 
THE MINISTER Of- ::>,ATE OF THE MiNIS:P.Y OF 

PETROLEUM AND NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): I beg to lay on the Table a copy of the 
Memorandum of Understanding (Hindi and English 
versions) between the Oil India Limited and the Ministry of 
Petroleum and Natural Gas for the vear 1994-95. 

[Placed in Library. See No. L T-6640/94] 
Annual Reports and Review on the workIng of Jawahar 
Lal Nehru Centre for advance Scientific Research, 
Bangalore for 1993-94 and Indian Science Congress 

Association. Calcutta for 1993-94 etc. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPOR,S) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRt MUKU,- WASNIK): Or. behalf of 
Shri Bhuvnesh Chaturvedl. I beg to lay on the Table-

(1) (i) A copy of the Annua! Report (Hindi ana 
English versions) of the Jawaharlal Nehru 
Centre lor Advanced Scientific Research, 
Bangalore, for the year 1993-94 alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of the 
working of the Jawaharlal Nehru Centre for 
Advanced Scientific Research, Bangalore, 
for the year 1993-94. 

[Placed in Library. See No. L T-6586/94] 
(2) (i) A copy of the Annual Report (Hindi and 

English versions) of the Indian Science 
Congress Association, Calcutta, for the 
year. 1993-94 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
working of the Indian Science Congress 
Association, Calcutta, for the year 1993-94. 

[Placed in Library. See No. L T-6587I94) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Facility for 
Animal Tissue and Cell Culture, Pune, for 
the year 1993-94 alongwith Audited 
Accounts. 
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(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
working of the National Facility for Animal 
:issue and Celi Culture, Pune, for the year 
1993·94. 

[Placed in Library. See No. L T -(588194) 

(41 (i) ,4. copy ('If the Annuai Raoon (Hincli and 
English versions) of the Raman Resear::r 
institute, Bangalore, for the yea' 19S:HM 
a10ngwith 31Jdiled Accounts 

(ii) Statement (Hindi and Englist' versions) 
regarding Review by the Governmen! of the 
working of the Ramal" 'iesearc'1 Institute, 
Bangalore, fm the yllA' '993·"" 

[Placed in Ubrary, S"f" "ic ',-:- ·65891941 

(5) (i) A copy of the A"nua' Rapor: :Hindi and 
English versions) o! the> National institute of 
Immunology, New Deli'1i, for the year' 993· 
94 alongwith Audited Accounts. 

(ii) Statement (Hind' ar.d English versions) 
regarding Review by the Government of the 
working of the National Institute of 
Immunology, New Delhi, for the year 1993· 
94. 

[Placed in Library. See No. L T -659Q194] 
(6) (i) A copy 01 the Annual Report (Hindi and 

English versions) of the Indian Institute of 
Tropical Meteorology, Pune, for the year 
1993·94, 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Institute of 
Tropical Meteorology, Pune for the year 
1993·~4 together with Audit Report thereon. 

[Placed in Library. See No. L T -(591194) 

(iii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
working of the Indian Institute of Tropical 
Meteorology, Pune for the year 1993·94. 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Satyendra Nath 
Bose National Centre for Basic Sciences, 
Calcutta, for the year 1993-94 alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
Satyendra Nath Bose National Centre for 
Basic Sciences, Calcutta, for the year 1993-
94. 

[Placed in Library. See No. L T -6592/94) 
(8) (i) A copy of the Annual Report (Hindi and 

English versions) of the Technology 
Information, Forecasting and Assessment 
Council, New Delhi, for the year 1993·94 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
Technology Information, Forecasting and 
Assessment Council, New Delhi, for the 
year 1993-94. 

Review on the working of and Annual Reports of 
proJect. and development India Ud. Nolda for 1913-94, 

Bengal Community Ltd, Calcutta for 1993-94 etc. 
THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): On behalf of Shri 
Eduardo Falerio, I beg to lay on the Table--

(1) A copy each of the following papers (Hindi and 
Englo!:/1 versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-
(a)(i) Review by the Government of the working 

of the Projects and Development India 
Limied, Noida, for the year 1993-94. 

(ii) Annual Report of the Projects and 
Development India Limited, Noida, for the 
year 1993·94 alongwith Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. [Placed in Library. 
See No, LT-6594(94) 

(b)(i) Review by the Government of the working 
of the Bengal Immunity Limited, Calcutta, for 
the year 1993-94. 

(ii) Annual Report of the Bengal Immunity 
Limited, Calcutta, for the year 1993-94 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. [Placed in Library. See No. L T-
6595194) 

(cHi) Review by the Government of the working 
of the Bengal Chemicals and 
Pharmaceuticals Limited, Calcutta, for the 
year 1993·94. 

(ii) Annual Report of the Bengal Chemicals and 
Pharmaceuticals Limited, Calcutta, fdr the 
year 1993-94 a10ngwith Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. [Placed In Library. 
See No. LT-6596194) 

(d)(i) Review by the Goverrvnent of the wor1dng 
of the Hindustan AntibiOtics Limited, Puna, 
for the year 1993-94. 

(ii) Annual Report of the Hlndustan AntIblotics 
Limited, Pune, for the year 1~-" 
a10ngwith Audited Accounts and comments 
of the Comptroller and Auclltor 4tner!l' 
thereon. [Placed In Ubrary, See H9. LT· 
6597194) . 

(e)(i) Review by the Government of the WOI'kIng 
of the Pyrites, Phosphates and Chemicals 
Limited, Rohtas, for the year 1993-94. 

(ii) Annual Report of the Pyrites, Phosphates 
and Chemicals Limited, Rohtas, for the year 
1993-94 a10ngwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. [Placed in Library. See 
No.L T -6598/94) 
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(I){I) Review by the GoverM*II 01 lie woddng 
,of the Madru FerUura LImiIIId, M .... 
for the year 1893-94. 

(il) Annual Rej)Od of the MIIdru Fertilizerl 
Limited. Madra. for the 'year 1893-94 
"aIongwith AudIted Accounta lind conmenII 
of the CoinptroIIer and Audtor G .... 
v.eon. (PIIIced in Utnry. See No. LT· 
6589194) 

(g)(l) ,Review by the Government of the working 
of the FertIIIzera end ChemIceII TravllnCOr8 
Umiled, UdyOg-mandaI for the year 1893-
94. 

(0) Annual R8pOIt of, the FertII8ers and 
Chemicalt Travanoore LimIted, 
Udyogmandal for the year 1913-94 
aJongwilh Audited Acc:OuIns end comments 0' the comptroller end Auc:IitoI' G«IeraI 
thereon. (Placed in Library. See No. LT· 
8600194) 

(h)(1) Review by the Government of the working 0' the N8tionaI FertIIi%enI Umlted, New 
Delhi, fdl' the year 1993-94. 

(U) Annual Repcjrt of the National Fritze,. 
Umiled, NeW Delhi, lor the year 1993-94 
aJongwith AudIted Accounts end comments 0' the Comptroller and Auditor G«IeraI 
thereon. (Placed in LItnry. See No. LT· 
66(1194) 

(i)(I) Review by the Government of the working 0' the AashtI1ya Chemicals ... F8rtIIIze,. 
Umited, Bombay, for the ~'1f193-84. 

(II) Annual'Report of the Relhlltya 'Chemicals 
and Fettilizera limIied, Bombay, for the ye. 
, 99N4 'aJongwith AucIted AccoUnts end 
OOIMlents of the COmptroller Md Auditor 
General 1heraOn. (Placed in Ubrary. See No. 
l T-6602I94) 

(1)(1) Review by the Govemtnenl ., the WOIIdng 
of the Hiilduatan Fertilizer Corporation 
Unilled, NeW Delhi, for the 'yell' 1993-94. 

(il) Annual Report of the Hindustan Ferllllzer 
, Corporation Urnited, New Delhi, lor the _ 

1993-94, '1IIotigwith Audited ~ts end 
comments of the Comptroller 'Md Auditor 
General IhenlOl'l.(PIaced In ~" See No. 
lT~) 

~)'fte¥Iew by h'~ .'b"working 
Of 'ithe Pihdeep Pho.pt'Iate' "Umlted. 
BhubaneshwIt, for the yW 199N4. 

(0) Annual Report of the Paradeep PhOephaI .. 
lImtled, ~ar.:tor the yar ,_. 
atongwIth AUdit8d ~ ,_ COI'IIrIMInIa 

or the CoriIpItoIItr and AdcItIIr' General 
ttweon. (PIIICed in L.Ibnuy. Sie:·"'. LT· 

. .~ 
. (2) ~~ -w ltf~_"'MM...1JNj:Mftf (HIndi and 

:,;;:;Ei1gItIh ,:~j.?clt: IW ~ C BharatI 
!'>~ L.ImMid: N.w DtIhi. Jot the year 

'893-94 aJongwIIh AucIted AI:cOunIa. 
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(it) A copy of the RevIew by the Gov.rtment 
(HIncI n Enghh vertiDns) 01 .. ,KriIhM 
Bhlrall CooperaIIve LimIted. New DelhI. lor 
the year 1993-94. (Placed in LInry. See 
No. LT~) 

(3) A copy each 01 the following papers (HncI 
Md Engllh versIons):-

(I) Memorandum of !he UnderatMdIng between 
HInduItan InIecIIcIdeI LImIted n !he 
MinIIIry of ChemIcals and F ...... for the 
year 18Q.H5. (Placed in l.Ibra(y. See No. 
L T-eeoeIIM) 

(II) Memorandum of Underatandlng between 
Hindustan 0rpIIc Chemic:aIa UmIted Md 
Ministry of ChemIcals and F8ItiIIzera for the 
year 1994-95. (Placed in Library. See No. 
L T -8607194) 

(4) (i) A copy of the Annual Report (JohI Md 
English veraiona) of the Eleclionics 
Aeseatch and Dev.Iopment c.ntra. Pune, 
for the year 1993-94 aJongwIth AudIItd 
~. ' 

(0) Statement (Hindi end, Enghh ~) 
regarding RevIew by the GowNnrnenl of hi 
working of the EIectronicI Aeseatch _ 
Development Centre. Pune. for the year 
1993-94. (Placed in LInry. See No. LT· 
8808194) 

(5) (i) A copy of the Annual Report (Hindi end 
English veraions) of the Centre for 
EIectronicI Design and TedltlOlogy. 
SriNIgar. for the year ,993-94 aJongwIth 
Audited Accounts. 

(Ii) Statement (Hindi Md EngIiIh veraIons) 
regarding Review by the Govemment of the 
working of the Centre for EIecIronics DeIign 
and Tech 1OIogy. SrInagar. for the year 
1893-94. (Placed in utnry. See No. LT· 
1S808I94) 

(8) (I) A copy of the Annual Report (Hindi end 
English veraIona) of the CenInt lor 
EJec:IronIca DeIIjp1 n Technology. c.IIQIt, 
for the year 1993-94 aIongwiIh Audie.d 
Accounta. 

(Ii) Statement (Hindi Md EngIiIh versions) 
ragan:Iing Review by the Govemment of the 
WOItdng of the CenInt for EIecIronIcs DeIign 
Md Tech 1OIogy. c.IIQIt, lor the year 1883-
84. (Placed in LibrIry. See No. LT-6810194) 

(7) (I) A copy of the Annual Report (HindI end 
English versions) of the Canlre for MaterIals 
for EJec:IronIca T ec:h.'1OIagy. New Delhi. for 
the ~ 1883-94, aIongwIIh AudiIed 
MIlounIL 

(0) StaIeInent (NIfd Ind EngIiah veraIon) 
.~~~hI~ofthe 
, IIIIQddng ,.of .. ~ lor MaIeriaII for 
. ~ T~Mew DelhI. lor the 
YM' tllI~~·94. IPIaced in LIbrary. See No. 
LT-68111941 
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(8) (i) A copy 01 the Annual Report (Hindi and 
English versions) 01 the Centre lor 
Electronics Design and Technology, 
Gorakhpur, lor the year 1993··94, alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by too GO~'9mment 01 the 
working ot the C9'1tra for Ele;:!ronics O;;..~gn 
and Technology, Gorakhpur, for tt)e YEar 
1993-94. (Placed in Library. See No. LT-
6612194) 

Conduct of Election (Amendment) Rule, 1994 
THE MINISTER OF STATE IN THE t.1!NISTAY OF 

LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): I beg to lay on the Table a copy of the 
Conduct 01 Elections (Amendment) Rules, 1994 (Hindi and 
English versions) published in Notilication No. S.O. 758(E) 
in Gazette of India, dated the 21st October, 1994 under 
sub-section (3) of section 169 of the Representation of the 
people Act, 1951 together with a corrigendum thereto 
published in Notification S.O. 833(E) dated the 22nd 
November, 1994. [Placed in Library. See No. LT-6613194) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK) On behalf 01 
Sml. Krishna Sahi. I beg to lay on the Table-
(1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of ~ection 619A of the 
Companies Act 1956:-

(a) (i) Statement regarding Review by the 
Government of the working of the Bharat 
Leather Corporation Limited. Agra for the 
year 1993-94. 

(ii) Annual Report of the Bharat Leather 
Corporation Limited, Agra, for the year 
1993-94 alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. (Placed in Library. See No. 
LT-6614/94) 

(b) (i) Statement regarding Review by the 
Government of the working of the National 
Instruments Limited. Calcutta for the year 
1993-94. 

(ii) Annual Report of the National Instruments 
Limited, Calcutta, lor the year 1993-94 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. [Placed in Ubrary. See No LT-
6615/94J 

(c) (i) Statement regarding Review by the 
Government of the working of the Mining 
and Allied Machinery Corporation Limited, 
Durgapur, for the year 1993-94. 

(ii) Annual Report of the Mining and Allied 
Machinery Corporation Limited, Durgapur, 
for the year 1993-94 alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. [Placed in 

(d) 0) Statement regarding Review by the 
Govemment of the working 01 the Nepa 
Umited, Nepanagar for the year 1993-94. 

(ii) AnnUli! Report 01 the Napa Limited, 
Nepanagar, for the year 1993-94 alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 
(PJaCEld in Ubrary. See No. LT-6617194) 

(6) (i) Statement regarding Review by the 
Government 01 the working 01 the Hindustan 
Machine Tools Limited, Bangalore, for the 
year 1993-94. 

M Annual Report 01 the Hindustan Machine 
Tools Limited, Bangalore for the year 1993-
94 a10ngwith Audited Accounts and 
comments 01 the Comptroller and Auditor 
General thereon. [Placed in Library. See No. 
LT-6618194) 

(2) (i) A copy 01 the Annual Report (Hindi and 
English versions of the Indian Rubber 
Manufacturers Research Association, 
Thane, lor the year 1993-94 alongwith 
Audited Accounts. 

(ii) A copy 01 the Review (Hindi and English 
versions) by the Government of the working 
01 the Indian Rubber Manufacturers 
Research Association, Thane, for the year 
1993-94. [Placed in Library. See No. L T-
6619/94) 

(3) A copy each 01 the lollowing papers (Hindi and 
English versions):-

(i) Memorandum of Understanding between the 
Bharat Bhari Udyog Nigam Limited and the 
Ministry 01 Industry (Department 01 Heavy 
Industry) for the year 1994-95. [Placed in Library. 
See No. L T -6620194) 

(ii) Memorandum of Understanding between the 
Hindustan Machine Tools Limited and the 
Department 01 Heavy Industry (Ministry of 
Industry) for the year 1994-95. [Placed in Library. 
See No. L T-6621 194) 

(4) (i) A copy 01 the Annual Report (Hindi and English 
versions) 01 the National Institute 01 Design, 
Ahmedabad, lor the year 1993-94 alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government of the working of the 
National Institute of Design, Ahmedabad, for the 
year 1993-94. (Placed in Library. See No. LT· 
6622194) 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Fluid Control Research Institute, 
Palghat, lor the year 1993-94 alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Goverrvnent 01 the working 01 the 
Fluid Control Research Institute, Palghat, for the 
year 1993-94. (Placed in Library. See No. L T-
6623194) 
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Annual Reports and Review. on the working of Central 
Tool Room, Ludhlana for 1i93-M and Indo-Gennan 

Tool Room, Aurangabad tor 1H3-M etc. 
THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): On behalf of Shri M. 
Arunachalam. I beg to lay on the. Tab"_' 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Tool Room, 
Ludhiana, for the year 1993-94 alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
working of the Central Tool Room, 
Ludhiana, for the year 1993·94. 

[Placed in Library, See No. L T -6624194] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indo-German Tool 
Room. Aurangabad, for the year 1993-94 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
working of the Indo-German Tool Room, 
Aurangabad, for the year 1993-94. 

[Placed in Library, See No. L T -6625194] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indo-German Tool 
Room, Indore, lor the year 1993-94 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
working of the Indo-German Tool Room, 
Indore, for the year 1993-94. 

[Placed in Library. See No. L T -6626194] 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indo-German Tool 
Room, Ahmedabad, for the year 1993-94 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
working of the Indo-German Tool Room, 
Ahmedabad, for the year 1993-94. 

[Placed in Library. See No. L T -6627194] 

(5) (i) A copy 01 the Annual Report (Hindi and 
English versions) of the Central Tool Room. 
and Training Centre, Bhubaneshwar, for the 
year 1993-94 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government of the 
working of the Central Tool Room, and 
Training Centre, Bhubaneshwar, for the year 
1993-94. 

[Placed in Library, See No. L T -6628194) 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Tool Room, 

and Training Centre, Calcutta, for the year 
1993-94 aIongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Government 01 the 
working of the Central Tool Room. and 
Training Centre, Calcutta, for the year 1993-
94. 

[Placed in Library. See No. L T -6629194) 

Memorandum of understanding between Mazagon 
Dock Umlted and the Department of Defence 

production and supplies for 1994-95 etc. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): On behalf of Shri 
Mallikarjun, I beg to lay on the Table a copy each of the 
following papers (Hindi and English versions):-

(1) Memorandum of Understanding betweeri Mazagon 
Dock Limited and the Department of Defence 
Production and Supplies for the year 1994-95. 

[Placed in Library, See No. L T-6630194] 

(2) Memorandum of Understanding between the 
Hindustan Aeronautics Limited and Department of 
Defence Production and Supplies for the year 
1994-95. 

[Placed in Library, See No. LT-6631194] 

Notification under All India Services Act, 1951 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): On behalf of Shrimati 
Margaret Alva, I beg to lay on the Table a copy each of the 
following notifications (Hindi and English versions) under 
sub-section (2) of Section 3 of the All India Services Act, 
1951:-

(1) The Indian Administrative Service (Recruitment) 
Amendment Rules, 1994. published in Notification 
No. G.S.A. 439(E) in Gazette of India dated the 9th 
May. 1994. 

(2) The Indian Police Service (Recruitment) Amendment 
Rules, 1994, published in Notification No. G.S.R. 
440(E) in Gazette 01 India dated the 9th May, 1994. 

(3) The Indian Forest Service (Recruilment) Amendment 
Rules. 1994 published in Notification No. G.S.A. 
441(E) in Gazette of India dated the 9th May, 1994. 

(Placed in Library. See No. L T -6632194) 

Review on the working of and Annual Reports of Water 
and Power Consultancy Service. (India) Ud. New Deihl 
for 1993-94 and National Water Development Agency, 

New Deihl for 1993-94 etc. 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL JGAS (CAPT. SATISH 
KUMAR SHARMA): On behalf of Shri P.K. thungon, I beg 
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to lay on the TabIe--{1} A 1:Opy each 01 the following 
papers (Hind and English wnIona) uncia' IUb4ectIon (1) 
01 Sec:Iion 619A of the Companies Act. 1956:-

(I) Statement ragarding Review by the Govemnent 
01 the wortdng Water and Power ConsaItaricy 
Services (India) Umited. New DelhI. for the year 
1993-94. 

(Ii) Annual Report of the Water and Power 
Consultancy Services (India) LImited. New Delhi, 
for the year 1!193-'94 aIongwith Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

(Placed In Library. See No. LT -6641194) 
(2) (I) A copy of the Annual report (Hindi and Engl*, 

versions) of the NalionaI Water Development 
Agency. New Delhi. lor the year 1993-84 
aJongwilh Audited Acounts. 

(ii) Statement (Hindi and English versions) regarding 
review by the Government of the working of the 
National Waler Development Agency New Delhi 
lor the year 1993-94. 

[Placed in Ubrary. See No. L T -6642194) 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Brahmaputra Board. Guwahati. 
for the year 1993-94 alongwith AudIted 
Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Goverrvnent of the working of the 
Brahmaputra Board. Guwahali. for the year 1993-
94. 

[Placed in Ubrary. See No. L T -6643194J 
(4) (i) A copy of the Annual Report (Hindi and English 

versions) of the Betwa River Board. for the year 
1993-94 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government of the working of the 
Betwa River Board for the year 1993-94. 

[Placed in Ubrary. See No. L T -6644194) 

{Translation] 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAM LAL RAHI): On behalf of 
Shri P.M. Sayeed I beg to lay on the Tab'-A copy 01 
Notification No. F.No. 11 (66)186-LSGIPt. 1INo. U. 140111 
160/89-Delhi (Hindi and English versions) published in 
Delhi Gazette dated the 18th August. 1994 making 
certain amendments to the Order of the Government of 
India in the Ministry of Home Affairs No. U. 1401111601 
89-Delhi(i} daJed the 6th January, 1990. 

[Placed in Ubrary. See No. LT. 6645194J 
{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT. SAT ISH 
KUMAR SHARMA); On behalf of Shri S. Krishna Kumar. 
I beg to lay on the Tabl_ 

(1) A copy each of the following papers (Hindi and 

English venIonI) uncia' IUb-ucIion (1) of MCtIon 
818.\ of the ConIpc\Iea Act. 1958:-
(I) Review by the GovemmenI of !he wrorIdqg of !he 

Inditn Renewable energy Development Agency 
Llmited, New Delhi, for !he ,.. 1"193-90&. 

(II) Annual Report 01 the InClitn Rnw~ Energy 
Dev4IIopment Aoer'CI Ulnited, New DelhI, for !he 
year 1883-84 aIongwith Audited Accounta and 
comments 01 the Comptroller and Auditor 
General theron. 

(Placed in library. See LT. No. 663M4) 
(2) A copy of !he Memorandum Of Understanding (Hindi 

and English versions) between the Indian 
Renewable Energy Development Agency Umited 
and the Ministry of Non~nal Energy 
Sources tor the y .. 1~"5. 

[Placed in Ubrary. See L.T. No. 6634194) 
{Translation] 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HOME AFFAIRS (SHRI RAMLAL RAHI); I beg to lay on 
the Table- A copy of the Annual AAessment Reoprt 
(HIndi and English versions) on !he programme and its 
implementation for acceI8fatlng the spread and 
development 01 Hindi and its progressive use lor the 
various official purposes of the Union. 

IPIaceCI in Library. See LT. No. 664f.V94] 
'4.23tl2 tn. 

MESSAGES FROM RAJYA SABHA 
{Ef.lgIiSh} 

SECRETARY-GENERAL; Sir. I have to report the 
Iollowing messages received from the Secretary-General 
of Rajya Sabha;-

(i) "In accordance with the provisions of rule 111 of 
the Rules of Procedure and Conduct of Business 
in the Rajya Sabha. I am directed to enclose a 
copy of the Cable Television Networks 
(Regulation) Bill. 1994, which has been passed 
by the Rajya Sabha at its silting held on the 
13th December. 1994 ... 

(Ii) "In accordance with the provisions of rule 111 of 
the Rules of Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to enclose a 
copy 01 the Cotton Transport Repeal Bill. 1994, 
which has been passed by the Rajya Sabha at 
its silting held on the 13th December. 1994." 

'4.24 Hr.. 
BIUS AS PASSED BY RAJYA SABHA 

[English] 
SECRETARY GENERAL : Sir. I lay on the Table 

two Bills as passed by Rajya Sabha on the 13th 
December. 1994. 

1. The Cable Television Nelwofka (Regulation) Bill. 
1994. 

2. The Cotton Transport Repeal l1li. '994. 
(Placed in Utnry. See LT. No. 6635."t4] 
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14.251~ hra. 
COMMITTEE ON PRIVATE MEMBERS' BILlS AND 

RESOLUTIONS 
Thlrty-elxttl Report 

[Eng/ish} 

SHAI S, MAWKARJUNAIAH (T1Mnkur): I beg to 
present the ThiI'1y--1ixth Report (Hindi and Englleh 
versions) d the CommItt .. on Private Members' Billa 
and ReSOlutions. 

14.251~ hra. 

{EnQ/ish} 

ESTIMATES COMMITTEE 
Forty-Sixth Report 

OR. . KRUPASINDHU BHOI (SambaIpur): I beg to 
present the Forty-8lxth Report (Hinci and EngI8Ih 
versions) of the Estimate. Committee on the Mini$try 01 
Surface Transport-coastal Shipping and the Minutes or 
the sitting. ot the Committee relating thereto. 

14.26 hr •• 
COMMITTEE ON PAPERS LAID ON THE TABLE 
Fourteenth end fifteenth Reports end MInu1ea 

[EnQlish} 
SHRI M. KRlSHNASAMV (VUdevui) : I tMIg to 

present the Fourteenth and F"d&eenth RepoIta (Hindi· and 
English veraIons) of the CommIttee on P..,.. Uid on 
the Table and Minut .. ·01 sIltings (JI the Commiltee 
relating thereto, 

14.261~ his. 
STANDING COMMITTEE ON URBAN AND RURAL 

DEVELOPMENT 
EIghth end Ninth Aeporta end lllnutes 

fEnQlish) 

SHRI PALA K.M, MATHE (1duIckI) : I beg to present 
the Eighth and Ninth Reports (Hindi and Engbh 
versions) 01 the Committee on U!ban and Ruraty 
Development on (i) L.Md ~uiaiIion Act. 1894 .end 
(ii) The ConstitutioA (~ AIMadmenl) SIll, 1894 
of the Ministry of Rural DewIIopment ~ Minutes 
of Sittings 01 the Committ.. relating thereto. 

14.27 his. 
STANDING COMMITTEE ON ,FINANCE 

NInth Report 
[Eng/ish} 

SHAI P.C. CHACKO (T1k!\uI): I beg to present the 
NinIR . Rapod (HiAdi Md EngIiIh ¥Mione) 01 1M 
SIaAding CommIttee on Rnence on A.ction a.kM on the 
Fourth a.port or the ~ ~11193084) CIfI the 
WOItUng .of the PAIbIIc: Sector a.nu' 

STANDING COMMITTEE ON PETROLEUM AND 
CHEMICALS 

.... -.d ..anth ....... WIllI MInUIM 

[Eng/ish} 

SHRI SRIBAUAV PANIGRAHI (Deogath): I beg to 
preeent the foIIawing ~ end Minut.. (English and 
HIndI V8rIIons) of the Standing CornmIttee on Petroleum 
and ChemicaIs:-

(1) Eighth Report on AcIion Taken by Goverrvnent 
on ...commendeIion contained In the ThiId ReIIOft ef 
the Committee ~1DIR &.AIk ~ an 'PfoductIon' Import, 
R&D, Promotion and MMIating of FattiIisers'. 

(2) Nnth ~ on··PftcIng- of Petr*Jm Product8' 
and Minutes of the littinga 01 the ~ I'8IatIng 
thereto, 

14.28 hra. 

STANDING COMMITTEE ON COMMUNICATIONS 

Eighth end Ninth ___ end lllnuwe 

(English] 

KUMAR! VlMLA VERMA (Seoni): I beg to pntMnI 
the following Reports (Hindi and English veraions) of the 
St8ndIntiI CoMmittee an CcImmunICatIons:-

(1) .Eighth flepcxt on Central Board tor Film 
CertificetiGA·..a related maI8Is NIating to !he Ministry 
01 Information and BroadcastIng end the MInutes of the 
SItting 01 the CommIttee relating !hereto. 

.(2) NinIft Repod an Alma DivIIion ....... to the 
fIIiniIiIry 1M InIonnMaa and 810 .. _ and I1e 
MInuI8a d the SIttlnp of the ,Committee relating 
thereto. 

14.2814 Jva. 

COWITTEE ON HOME AFFAIRS 

(I) TwIIfth, "*'""'" and FoIl ........... AeporW 

(English) 

MAJ, GEN, (RETO.) BHUVAN CHANDRA 
KHANOURI (Gamwet): I beg to lay on !he Table e copy 
ad! (HIftcI end English ¥8I"8Ions) of 1M fdIowing 
~ ot the CommiUee on Home AIfeIra:-

(1) Twellth Allport on the ReprMM&ation 01 the 
PeIIPI (6econct ·AmeIlGNIIt) 8111. 1894. 
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(2) Thirteenth Report on the Indian Contract 
(Amendment) Bill, 1992. 

(3) Fourteenth Report on the Indian Penal Code 
(Amendment) Bill, 1994. 

(ii) EVIDENCE tendered before the Committee on the 
Representation of the People (Second 
Amendment) Bill, 1994. 

MAJ. GEN. (RETO.) BHUWAN CHANDRA KHANDURI: I 
beg to lay on the Table a copy of the Evidence tendered 
before the Committee on Home Affairs on the 
Representation of the People (Second Amendment) Bill, 
1994. 

14.29 1,GI hrs. 
STATEMENTS BY MINISTERS 

(i) Establishment of the AntarrlshtrlYI Hindi 
Vlshwavldyalaya and the Maulana Azad National 
Urdu University 

{English] 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): I beg to lay on 
the Table a statement regarding establishment of the 
Antarrashtriya Hindi Vishwavidyalaya at Wardha and the 
Maulana Azad National Urdu University at Hyderabad. 

Statement 
Sir, I rise to make a statement in the House regarding 

the establishment of the Antarrashtriya Hindi 
Vishwavidyalaya and the Maulana Azad National Urdu 
University. 

The Government have decided to set up the 
Antarrashtriya Hindi Vishwavidyalaya at Wardha and the 
Maulana Azad National Urdu University at Hyderabad and 
to prepare and propose legislation for consideration 01 
Parliament. 

Antarraahtrlya Hindi Vishwavidyalaya 

The establishment of the Anlarrashtriya Hindi 
VlShwavidyaiaya has been under consideration ever since 
the first Vishwa Hindi Sammelan held at Nagpur in 
January, 1975 recommended it. Th:s was reiterated in 
second Vishwa Hindi Sammelan in August 1976 in 
Mauritius. The late Prime Minister, Mrs. Indira Gandhi, in 
1983 on the occasion of the third Vishwa Hindi Sarnmelan 
supported the establishment of the Antarrashtriya' Hindi 
Vishwavidyalaya A Committee under Dr. Shiv Mangal 
Singh 'Suman' was constituted in July, 1992 which 
submitted its report in May, 1993 recommendin9 the form 
and requirements for the Antarrashtriya Hindi 
Vishwavidyalaya. 

Hindi enjoys the status of official language and link 
language in the country and it has its own and large 
importance aI International level. Hindi is taught and 
studied in almost all Indian Universities and at the 
International level. it is taught and studied in nearty 150 
universities abroad. A large number of people of Indian 
origin are residing in Mauritius, Fiji, Surinam, Guyne, 
Trinidad. etc. who have tremendous interest in Hindi. 

However. presently there is no existing Centre which can 
coordinate, develop and direct progral'Tln\eS to meet the 
demand for Hindi by an international clientele. Only an 
International Hindi University can appropriately fill up this 
void. 

The objectives of the Vishwavidyalaya will be mainly to 
develop Hindi as an International language and to conduct 
courses by distance mode for teaching Hindi in India and 
abroad. It will be structured on the pattern of a central 
university with the focus of academic activity on research. 
It wUl not conduct routine courses in sciences and social 
sciences but will have the innovative feature of ·writers in 
residence". 

Maulana ADd Nadonal Urdu Unlveralty 

Since its inception India has been the cradle and 
custodian of Urdu. In the Programme of Action to 
implement National Policy on Education 1992 the Task 
Force for Minority education under Shri Aziz Qureshi, ex-
M.P. recommended that an Urdu Open University may be 
established to cater to the needs of Urdu speaking people. 
A Committee under Shri Aziz Qureshi, Ex·M.P. was 
constituted in September, 1992 to work out in concrete 
terms, the design of the proposed Urdu University and 
inputs required lor setting it up and the Committee 
submitted its report in June, 1993. 

The objectives of the Urdu University are that it will be a 
central university with a single campus and will basically 
concentrate on propagation of Urdu and vocational courses 
so as to upgrade skills of Urdu speaking people particularty 
of women who are not able to participate in the nonnal 
institutions adequately due to social reasons. The 
University will provide vocationall1anguage education in the 
main campus and w~1 reach out to the rest of the country 
and if necessary. abroad Ihrough distance education. The 
material and audio-visual programmes and the facilities of 
IGNOU will be used as far as possible. 

Sir, we do trust that these two universities would fulfil the 
acute need in these two important academic fields and 
form the foundation of further development in future. They 
will make enduring contributions for the cause 01 the 
development of the Hindi and the Urdu language and of 
the people who speak them. 

(H) Agitation by Fishermen Proteatlng Agalnat the 
Ucenaes given for Deep s.. Fllhlng to Trawlers of 
Multi-National Compen .. a 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI TARUN 
GOGOI): I beg to lay on the Table a statement regarding 
Agitation by 75 lakh fishermen of aU the coastal States 
protesting against the Ucenses given for Deep Sea Fishing 
to Trawlers of Multi-national Companies. 

Statement 

Certain issues were raised by some Hon'bIe Members of 
Partiarnent yesterday regarding the agitation by fi8hermen 
of all the coastal States, who were protesting against the 
licenses given for the deep sea fishing to trawlers 01 
multinational companies. I would like to darify aI the outMt 
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that my Ministry has not given any permissions to 
multinational companies for operating deep sea fishing 
vessels. Under the New Deep Sea Fishing PoliCy 
announced by my Ministry in 1991. we have encouraged 
the selling up of joint venture companies by Indian 
entrepreneurs for operation of deep sea fishing vessels in 
collaboration with foreign fishing companies. Under this 
policy, we have also encouraged leaSing of fishing vessels 
as well as test fisning. ThiS was done in order to 
encourage acquisition of vessels by Indian entrepreneurs 
which would result in transfer of technology on a 
permanent baSIS as <'-gainst charter which "sed to be a 
short term contract. Thi~ policy was announco:J in oraer to 
gradually replace the charter policies oi the Government. 
My Ministry has phased out the 1981 charter poliCY and 
has scrapped the 1989 charter policy. Only the 1986 
charter policy is in operation now and th,s will also be 
phased out. The total number 0: foreign flag vessels 
actually in operation has consequently gone down from 75 
in 1990 to only 16 In 1994. In addition. 14 Indian flag 
vessels are operating under JOint venture. The 
apprehensions expressed by traditional fishermen about 
the operation of deep sea fishing vessels presumably 
stems from the report of a Study Group which had 
suggested the introduction of 2630 vessels in the Indian 
Exclusive Economic Zone. I would liKe to clarify here that 
my Ministry has not accepted the suggestions made by this 
Group and I would like to take this opportunity to allay the 
fears of all sections on this account. My Ministry has no 
intention of introdUCing such a large number of vessels. In 
fact the target for the Eighth Plan in this respect is only 
200 vessels. 

The 200 mile ExclUSive Economic Zone of India has a 
fishery potential of about 3.9 million tonnes annually. out of 
which only 2.7 million tonnes is being explOited and a 
major portion of thiS IS being explolled from the territOrial 
waters which extend upto 12 nautical miles from the shore. 
The territorial waters are reserved exclusively for fishing by 
traditional fishermen. but in the recenl past. they have 
been joined by mechanised trawlers of less than 20 metres 
Jength. which compete with them in exploiting the 
resources available In coastal waters. The number of 
mechanised trawlers has gone up from 24.272 In the 
Seventh Plan to 34.848 in 1992-93. The marine fish 
production has gone up from 18.17 lakh tonnes in 1988-89 
to 27 lakh tonnes now. But of this the major chunk of about 
65% is caught by mechanised trawlers. about 33% is 
caught by traditional fishermen and only about 2% by deep 
sea fishing vessels. 

The area beyond territorial waters is termed the "Deep 
Sea" and the Ministry of Food Processing Industries 
li('.anses fishing trawlers with overall length of 20 metres 
a:'ld above for oper .. ttl.9 ," th'~ arE'a. It is. therefore. not 
borne out by the facts that trawlE'rs responsible for 2% of 
the catch would pose a threat 10 the coastal fishmg effort 
accounting for 98% of the catch. But since traditional 
fishermen are getting only 33% of the catch. there is need 
to fix a ceiling on the number of mechanised trawlers 
which operate in the coastal areas without a licence. 
Because of the unhindered increase in the number of 
mechanised trawlers and consequently their catch, the 

share of fish catch per capita in respect of traditional 
fishermen has gone down. 

I would like to state that it is necessary to introduce 
modem technology in the field of deep sea fishing since 
the future growth of marine production depends on the 
exploitation of the available resource in the deep sea 
areas. India must have a deep sea ftshing fleet also 
because the activity of deep sea fishing vessels deters 
smuggling activities and also discourages poachers from 
neighbouring countries. 

Howev'lr. in ~iew of the large scale agitation by 
traditional fishermen against the deep sea fishing policy, 
my Ministry had constituted an Expert Group to review the 
whole matter and to make appropriate recommendations. 
This Group has "'hmitted its report and my Ministry has 
accepted all the recon,ffocndations of this Group. In order 
to reduce the areas of conflict between deep sea fishing 
vessels and traditional fishermen, we have decided to have 
a three mile corridor beyond territonal waters, on the 
North-West coast. with the result that deep sea fishing 
vessels on the North-West coast will have to operate 
beyond 15 nautical miles Instead of 12. Also, certain 
tracking equipment will be made compulsory for deep sea 
fishing vessels so that their location can be pin-pointed 
exactly in case of any intruSion Into the territorial waters. 
This IS being done because deep sea fishing vessels are 
prohibited from fishing in territorial waters whereas there is 
no bar on traditional fishermen and mechanised trawlers 
fishing In deeper waters. In order to encourage active 
partiCipation of traditional fishermen i'1 deep sea fishing 
activity, I propose to provide more incentives for giving 
encouragement to traditional fishermen for setting up of 
deep sea fishing projects. I have also requested the State 
Governments to fix a limit on the number of mechanised 
trawlers operating in their coastal waters in order to protect 
the interests of traditional fishermen. I have also decided 
that we will not process any more applications for deep 
sea fishing till the whole matter is reViewed. 

In the end. I would like to reiterate that the 
Government is committed to protecting the interests of 
tradilional fishermen and IS open to holding a continuous 
dialogue with them on the subject of Government policy. 
The Government IS seriously concerned about the welfare 
of traditional fishermen and is totally committed to 
protectmg their interests and Improving their economic 
condition by providing greater incentives to them. 

MR. SPEAKER: The House stands adjourned for 
Lunch to meet at 3.30 p.m. 

14.30 hrs. 

The Lok 5aMa then adjourned for Lunch till thirty mmutes 
past Fifteen of the Clock. 

15.33 hr •. 

The Lok 5abha re-assembled after Lunch at thirty 
three minutes past Fifteen of the Clock. 

(Shri Tara Singh In the Chair) 

... (Interruptions) 



t5.3S Iva. 
(At this stage. Dr. Ram Chandra Dome an'll some other 
hotJ. Members came 8IId stood ()j') the lloot near the 

Table.) 
... (Intenuptionsf 

[TransJaliorl] 
MR. CHAIRMAN: Will you not allow any business In 

!he House? 

[English) 

MR. CHAIRMAN: The House stands adjourned up to 
4.38 P.M. 
15.34 hrs. 
The Lok Sabha then adjourned till thirty minutes past 

Sixteen 01 the Clock. 

by""'" 

1U21n. 
The Lok Sabha re-assembIed at Thirty-two f'(Iinutes p8$l 

Sixteen 01 the Clock. 

16.32tAt ..... 

ra- TAM SINGH in the Chair] 

... (Interruptions) ... 

(At this stage. Shri bevendra Prasad Yadav and some 
other hon. Members came and stood on the flOOf near (he 

Table.) 
[English] 

MR. CHAIRMAN: The House stands adjourned to 
meet again III 11.00 AM tomorrow. 
16.33 hra. 
The Lck Sabha then adjourned till Eleven 01 the CloCk on 
Fflday. December 16. 1994/Agrahayan8 25. 1916 (Saka) 




